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LOK SABHA DEBATES 

LOKSABHA 

Tuesday. July 14. 1998 / Asadha 23. 1920 (5.) 

The Lol< Sabha met at Eleven of the Clocl< 

[MR. SPEAI<I!R In the Chair) 

MR. SPEAKER: We will take up Question No. 382. 

... (lnterruptions) 

KUMARI MAMATA BANERJEE (Calcutta South) : Sir, 
we want that the Women's Bill should be introduced . 
... (Interruptions) 

MR. SPEAKER: We will take It up after the Question 
Hour. 

... (Interruptions) 

MR. SPEAKER: Question No. 382. 

... (Interruptions) 

{Translation} 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, I 
request all leaders that we may be given two days time 
so that we can talk to all leaders. 

MR. SPEAKER : Mulayam Singh jl, no-now, after 
the question hour. 

... (Interruptions) 

[English} 

MR. SPEAKER : We will take up this Bill after the 
Question Hour. 

... (Interruptions) 

SHRI BUTA SINGH: Sir, we are willing to cooperate 
with you. Let this House know as to what decision has 
been taken .... (Interruptions) 

MR. SPEAKER: Shrl Buta Singh, we have already 
discussed the matter with the leaders. Please take your 
seat. After the Question Hour, we will finalise. 

... (Interruptions) 

SHRI BUTA SINGH: Kindly let us know the decision. 
... (Interruptions) Sir, you must take. the House Into 
confidence. . .. (Interruptions) 

MR. SPEAKER: After the Question Hour we will take 
up this issue. 

... (Interruptions} 

MR. SPEAKER Shri Ahire. please ask your 
aupplementary. 

... (Interruptions) 

SHRI D.S. AHIRE : Mr. Speaker Sir . ... (Interruptions) 

MR. SPEAKER: We will discuss it after the Question 
Hour. Please take your seat. 

... (Interruptions) 

{Tra(ls/atlon} 

MR. SPEAKER: Please, let the Question hour run. 

... (Interruptions) 

[English} 

MR. SPEAKER: Shri Buta Singh, please take your 
seat. You may speak after the Question Hour . 

... (Interruptions) 

MR. SPEAKER: I have already discussed the matter 
with the leaders. Please take your seat. You may sP8ak 
after the Question Hour. 

... (Interruptions) 

SHRI BUTA SINGH: Let us know the decision taken 
... (Interruptions) 

{Translation} 

MR. SPEAKER: It Is not good . 

[English] 

Please take your seat. 

... (Interruptions) 

SHRI BUTA SINGH : We would like to know what 
decision has been taken ... (Interruptions) • 

SHRI MOHAMMAD ALI ASHRAF FATMI 
(Darbhanga) : Mr. Speaker, Sir, you please tell u, what 
was discussed In the meeting ... (Interruptions) 

MR. SPEAKER : Please understand that the Chair 
will Inform the House after the Question Hour. Please 
take your aeat. 

... (Interruptions) 

SHRI BUTA SINGH: We are here to cooperate with 
you. Please take us into confidence . ... (Interruptlons) 

MR. SPEAKER: We have discussed the matter. We 
will 1Inallse It after the Question HOl1r. Please take your 
seat. 

... (Interruptions) 
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SHRI BUTA SINGH: You kindly tell us what decision 
has been taken. Sir, we are In the dark. We do not know 
anything about the decision taken ... (Interrupt/ons) 

MR. SPEAKER: SM Buta Singh, we have already 
discussed It. 

... (Interruptions) 

(Translation) 

MR. SPEAKER: It is not good. 

[English] 

We have already discussed the matter and taken a 
decision. I will allow you after the Question Hour. Shri 
Fatml, please take your seat. 

... (Interrupt/ons) 

(Trsns/stion] 

SHRI MOHAMMAD ALI ASHRAF FATMI : Mr. 
Speaker, Sir, you please tell us what was discussed In 
the meetlng ... (lnterruptions) 

[English] 

SHRI BUTA SINGH: Kindly let us know the decision 
taken. We are not agitating. We are only wanting to 
know from you what decision has been taken. Kindly let 
us know the decision taken ... (Interruptlons) 

MR. SPEAKER: Shrl Buta Singh, please hear me 
first. I have already discussed the matter with theleadere. 
You please cooperate. 

SHRI BUTA SINGH: We will cooperate with you. 

MR. SPEAKER: Please hear me. Without hearing 
me, you are raising the matter. I have discussed it with 
the hon. leaders also. It will be decided after the Question 
Hour. Please take your seat. 

... (Interruptions) 

SHRI LALU PRASAD : You called a meeting !lnck 
decided something. The HOUle is eager to know What 
happened there. Without informing the HOUle about the 
decision taken, you have started the proceedings of the 
House. The House will have to be informed 
... (Interruptlons) 

SHRI N.K. PREMCHANDRAN : Sir, you may give 
your ruling. Thil situation cannot be allowed indefinitely. 
They are taking the House to ransom ... (Interruptlons) 

SHRI BUTA SINGH : Please take the House Into 
confidence and let us know about the decision taken 
... (Interruptions} 

MR. SPEAKER : Lalu ji, we have decided that the 
Question Hour should continue first and then we will 
decide on the matter. We have taken this decision. 
Please take your seat. 

... (Interruptions) 

SHRI N.K. PREMCHANDRAN : Otherwise. the 
House may be adjourned for ever ... (Interruptions) 

MR. SPEAKER : Shri Mulayam Singh, we have 
already discussed it. Only after the Question Hour. we 
will finalise the matter. Please take your seat. 

... (Interruptions) 

(Translation] 

MR. SPEAKER: It is not good . 

... (Interruptlons) 

[English] 

MR. SPEAKER : The Rouse stands adjourned to 
meet again at 12.00 noon. 

1110 hrs, 

The Lok Sabha then adjourned till Twelve of the Clock. 

WRITTEN ANSWERS TO QUESTIONS 

Fencing at Indo-Pak Border 

• 382. SHRI D.S. AHIRE : 
SHRI C.D. GAMIT : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether barbed fencing and floocUights were to 
be Installed along the Indo-Pak and ~ndo-Bangladesh 
border to fight the menace 'ofterrorism; 

".' (b) If so, the details thereof and the progress made 
. so far alongwith the expenditure incurred thereon; 

(c) whether any scheme is under consideration of 
the Government to fence the remaining border with 
barbed wires; 

(d) if so, the time by which the laid work is likely to 
be commenced and completed alongwith the resentment 
made by the neighbouring countries; 

<e) whether the Govemment proposes to follow any 
new policy to fight the menace of the terrorism; and 

(f) if so, the details thereof? 
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THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (f) Yes, Sir. India shares a 3101 km •. 
border with Pakistan running through the states of Jammu 
& Kashmir, Punjab, Rajallthan and Gujarat. Border 
fencing has been erected along 1317 Kmll. and flood 
lighting along 1325 Kmll. These have been erected at a 
total cost of Rs. 496.38 crorell. Work on fencing and 
floodlighting on 180 Kmll. is In hand. India's border with 
Bangladesh running through the IItates of Allam, 
Meghalaya, Trlpura, Mizoram and West Bengal III 4,000 
Kms. long. Fencing has been erected along 779.68 Kms. 
al a lotal cost of Rs. 12012.19 Crores. Work on 116.32 
Kms. is in hand. The sector-wise position is given below: 

Indo-Pak Border 

(a) Punjab Sector 

Erection of fencing on 452 Kms and flood lighting on 
460 Kms of Ihe border was sanctioned in various phases 
from 1988-89 and was completed by December, 1993 at 
a cost of Rs. 141.90 crores. The entire feasible length of 
border was fenced/flood lit. The work was execUted by 
CPWD. 

(b) Rajasthan Sector 

Fencing/flood lighting on Rajasthan border was 
sanctioned in various phases from 1989-90 to 1996-97 
and upto December 31, 1997. Fenctnglflood lighting on 
865 Kms of border has been completed at a cost of 
Rs. 354.48 crores. Fencinglflood lighting on 167.5 Kms 
of border Is under execution and is to be completed by 
December, 1999 in two phases at a COlt of RI. 56.24 
crores. For the remaining border with shifting I8nd dunes, 
specially designed Single Row Fencing will be erected. 
The work is being executed by CPWD. 

(c) Jammu Sector 

Fencing/flood lighting on 180 Kms/195.8 Kmll of 
Jammu Internalional Border was sanctioned In March, 
1995 at an estimated cost of Rs. 71.76 crores and the 
work was started by CPWD in July, 1995 but the I8rne 
had to be suspended due to perSistent firing from 
Pakistan side. Resumption of the work is under active 
consideration. 

(d) Gujarst Sector 

Fencinglflood lighting of 10 Kms of GuJarat border in 
the Luni Basin was sanctioned in December, 1997 at an 
estimated cost of Rs. 9.75 crores and is targeted for 
completion by December, 1999. A propol8l for fencing! 
flood lighting of 310 Kms .of the border III alao under 
consideration of the Government and will be taken up 
after completion of the work in Rajasthan sector. The , 
work will be executed by CPWD. 

Barbed-wire fencing for a length of 896 Kms. out of 
a total length of 4,000 Kms. along Indo-Bangladesh 
border was sanctioned of which fencing on 779.68 Kms. 
has been completed (upto March, 1998). Tbere Is no 
scheme for flood lighting along Indo-Bangladesh border. 
Sector-wise details and progress of works Is us under : 

Sector Approved Works Expenditure 
length (Kmll.) completed 

upto March, 98 (Rs. in Crores) 

Asllam 158 132.00 1551.65 

West Bengal 507 445.00 7515.24 

Meghalaya 231 202.68 2945.30 

Total 896 779.68 12012.19 

Proposal for erection of barbed wire fence in some 
more areas along this border Is under consideration. The 
time IIchedule for commencement and completion of 
these additional works have to be worked out only when 
a final decision to fence additional areas is taken. 

With a view to tackling the militancy problem 
sponaored from.aerosa the border, the Govemment have 
adopted a multl-pronged approach which includes Inter-
alia strengthening the border management, neutrallslng 
plans of militants by proactive action against them In the 
hinterland, gearing up Intelligence machinery, galvanising 
development programmes and strengthening Ihe 
democratic process etc. 

labour Disputes 

• 383. SHRI BHUBANESWAR KALITA: 
DR. T. SUBBARAMI REDDY: 

WIIi the Minillter of LABOUR be pleased to state: 

(a) whether a Committee was constituted to check 
the delays in setting. labour disputes; 

(b) If so, whether the Committee has submitted ils 
report; 

(c) If 10, wbether all the recommendations have been 
accepted 'and Implemented; and 

(d) if not, the time by which the remaining 
recommendations are likely to be implemented? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : <a) to (d) The Ministry of Labour, Governmenl 
of india has not constituted any Committee to check the 
deiays in settling labour disputes. 



7 Written Answers JULY 14, 1998 tei Questions 8 

There are three stages ·for settlement of labour 
disputes, namely, (a) Conciliation, (b) Adjudication and 
(c) Applications under section 33(c) (2) of Industrial 
Disputes Act. While time limit of 14 days and 3 month 
for settlement of disputes under category (a) and (b) has 
been laid down, no such time limit have been laid down 
for settlement under category (c). 

According to the latest Information available In the 
Ministry of Labour, the Government of NCT of Deihl 
constituted a Committee consisting of Joint Chief Labour 
Commissioner (c) as Chairman with the representative 
of V.V. Giri National Labour Institute, NOIDA and the 
Labour Department, Government of NCT of Deihl as 
Member. The Committee was constituted In persuance 
ofthe direction of the Supreme Court of India In Hospital 
Employees union and Others vs. Union of India and 
others In Civil Appeal No. 185/1996. The aforesaid 
Committee submitted Its report on 20.3.97. 

The report was duly examined and the Government 
of NCT of Delhi accepted the recommendations of the 
Committee save the amendments proposed to appoint 
omcers of the Labour Department as Presiding omcers 
of the Labour Courts/lndustrlal Tribunals. Necessary 
action for Implementation of the various recommendations 
made by the Committee has been initiated. 

Violent IncldentsIBomb Blasts In the Country 

• 384. DR. Y.S. RAJASEKARA REDDY: 
SHRI SUSHIL KUMAR SHINDE : 

Will the Ministar of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government have enough 
evidence of involvement of Pakistani intelligence Agency, 
151 for master-minding violent incidents In various parts 
of the country; 

(b) if so, the number of bomb blasts/violent incidents 
triggered by lSI and the number of persons killed therein: 

(c) whether the Union Govemment have received full 
report of 151 activities in various parts of the country 
alongwith the 151 involvement In the massacre of Pandlts 
in Jammu & Kashmir; 

(d) if so, the number of persons killed/Injured and 
compensation paid during the last three years, State/ 
Union Territory-wise, alongwith the number of 151 
extremists killed/apprehended during the last six months 
and action taken against them: 

(e) whether the State Govemments have been alerted 
and assured help In meeting this situation; 

(f) if so, the details of assistance provided to State: 
and 

(g) the steps taken by the Union Government to curb 
the activities of lSI and other pro-Pakistan tarrorists ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes, Sir. Investigation into the various bomb 
blast case. hes indicated Pak lSI's Involvement in master-
minding violent incidents In various parts of the country. 

(b) As per available In!ormation, a total number of 
405 violant Incidents (explosions) were reported in the 
country (excluding J & K and North-East) between 1995 
and upto February, 1998. in these Incidents, 351 people 
were killed and 1526 were injured. In a very large number 
of these InCidents, involvement of Pak 151 and Pak 
inspired terrorist organisations is suspected. In addition, 
in J & K alone, where Pak 151 and other Pak backed 
militantlterrorlst organisations are adding and abetting 
violence, there have been very many violent incident 
which are as under : 

Year No. of incidents Persons killed 

1995 4479 2796 

1996 4224 2903 

1997 3075 2420 

upto June, 1998 1352 904 

(c) Yes Sir. The massacre of Pandlts in J & K was 
also the handiwork of foreign mercenaries and local 
militants who were aided and abetted by Pak 151. 

(d) Number of persons klllaclllnjured during the last 
3 years Is as given In 'b' above. Number of persons 
arrested during the last 6 months are: 3 Pak nationals, 
2 Bangladeshis and 4 Indians arrested in Feb.lMarch 
1998 In connection with the explosions In Delhi, UP and 
Haryana during 1996-97. One Pak national and eight 
others were arrested in connection with the Mumbai blasts 
(Feb. 27, 1998). Four Pak nationals, who are lSI agents 
were arrested in Hyderabad recently. No 151 extremists 
were kUled during the last six months. Compensation is 
paid as per the standard norms prevalent in the States. 

(e) to (g) Yes, Sir. The Government is aware of the 
growing activities of Inter Service Intelligence of Pakistan 
and Its sinister designs to de-stablize India by sponsoring 
of terrorism and subversive activities. The Government 
Is alive to the situation and is taking all necessary steps 
to combat and frustrate the design of lSI by sensitising 
and gearing-up the Intelligence agencies and sharing of 
Intelligence and co-ordlnated action by concerned Central 
and State Agencies. The Government have also taken 
other steps which Includes border fencing, intensification 
of border patrolling, supply of equlpments for effective 
observation, sensltlsil]g and alerting the State 
Governments regarding movement of Pak lSI Agents, 
anti-national elements and Insurgents, etc. 
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Recognition of Jain. a. Mlnorltl .. 

*385. SHRI ARIF MOHAMMED KHAN : Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state : 

(a) whether the Government have received 
recommendations from the National Commission on 
Minorities to recognise Jalns as a separate religious 
minority and allow them all benefits meant for other 
religious minorities; 

(b) if so, the details thereof; and 

(c) the time by which the final decision is likely to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (c) Yes, Sir. The Question as 
to who constitutes a minority is the subject matter of a 
writ petition in the Supreme Court. The nnal decision In 
the matter of recognition of Jains as minorities will depend 
on the decision of the Supreme Court. 

Collection of RevenueaJFLlndsby Extreml.tst 
Insurgents' 

*386. SHRI RATILAL KALiDAS VARMA: 
SHRI DILEEP SANGHANI : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether extremists/insurgents are collecting 
revenues and extorting funds from the public, business 
houses and industries in North-Eastem States; 

(b) if 10, the details thereof; 

(c) whether the Tata Tea company in Assam had linlca 
with ULFA terrorists; 

(d) if so, the details thereof; 

(e) whether the company used to give money to the 
terrorists; 

(f) if so, the details of the otftcers involved and the 
amount paid to the terrorists: 

(g) whether any inquiry has been conducted in this 
regard; 

(h) if so, the outcome ofthe Inquiry; and 

(i) the steps taken/proposed to be taken by the Union 
Government against the paraens found responsible In 
this regard ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) There are reports of various 

extremlatllnsurgent oUlnts In the North Eastem States 
Indulging In extortion of funds from Government 
Departments, public, business houses and industries, 
particularly In the States of Assam, Manipur, Nagaland 
and Trlpura. The names under which such extortion is 
carried out In cartainareas include, inter-Blia, 'Department 
Tax' which Is an annual tax collected from Heads of 
Government Departments; 'employee tax' which is a fixed 
percentage of the salary of Govemment employees; a 
fixed percentage of all Government works being executed 
in the State; and annual 'housa tax' from every household; 
and 'taxes' on shops, vehicles, video/cinema halls, 
contractors, petrol pumps and other business 
establishments. 

(c) to (i) Certain links between Tata Tea Ltd. and 
United Liberation Front of Assam (ULFA) have come to 
notice of Government. However, the Company has 
denied having made payment to ULFA. The Assam Police 
has registered cues agai~stcertaln senior executives 
of the Tata Tea Ltd. Action will be taken as per law of the 
land: 

[Translation] 

Creation of New States 

*387. PROF. PREM SINGH CHANDUMAJRA : 
SHRI AJIT JOGI : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment have taken any decision 
for creation of new States recently: 

(b) if so, the details thereof; 

(c) whether the proposals for naming the proposed 
States, their capitals and demarcation of their areas have 
been prepared with the consent of the concemed State 
Govemments; 

(d) whether the Government are contemplating to 
constitute a Commission for taking up delimitation and 
reorganisation of the State ; 

(e) if not, the reasons therefor: 

(f) whether an additional expenditure of 500 crore 
Rupees is likely to be incurred every year on this account; 
and 

(g) if not, the estimate made by the Govemment in 
this regard ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) Yes, Sir. The Government hal 
approved, in principle, the proposals for the creation of 
new States of Uttaranchal, Venanchal and Chhatlisgarh. 
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The Government has also decided that the Union territory 
of Deihl be granted full Statehood except for National 
Capital Territory which will be adrnlnistered by the Central 
Government. 

(c) The proposed States of Uttaranchal, Vananchal 
and Chhattisgam are being carved out of the existing 
States of Uttar Pradesh, Bihar and Madhya Pradesh 
respectively. The Resolutions passed by the State 
Legislature of Uttar Pradesh specify the boundaries of 
the proposed State of Uttarakhand/Uttaranchal. The 
Resolutions paned by the State Legislative Assembly 
of Bihar and the State Legislative Assembly of Madhya 
Pradesh speak of the formation of separate States of 
Jharkhand and Chhattlsgam. Jharkhand Area of Bihar 
and Chhattisgam Region of Madhya Pradesh are distinct 
geographical entities. Anyway, In view of the provisions 
of article 3 of the Constitution of India, the Legislatures 
of the existing States of Uttar Pradesh, Bihar and Madhya 
Pradesh will get due opportunity to express their views 
on various provisions of the Bills providing for the creation 
of new States. These Bill will Inter alia, contain provisions 
In regar~ to the boundaries, names, etc. of the proposed 
States. 

(d) and (e) The Government Is not contemplating any 
general r8-organlsatlon of the State and, as such, no 
proposal to constitute a State Reorganisetion 
Commission Is under Its consideration. 

(f) and (g) The Creation of new States may lead to 
an increase In administrative expenditure but this has to 
be viewed In the context of the aspirations of the people 
of the concerned areas. There are well laid down norms 
for providing financial assistance to the States. 

(English] 

Appolnbnent of Governors 

*388. SHRI N.K. PREMCHANDRAN : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Government Bre consulting the State 
Governments and eliCiting their views prior to the 
appointment of Govemors: 

(b) if so, the reaction of the Government thereto: 

(c) whether there is any proposal under consideration 
to keep the Institution of Governor out from being 
politicized; and 

(d) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI LX 
ADVANI) : (a) and (b) Article 155 of the Constitution of 
India provides that the Governor of a State shall be 
appointed by the Pr!tsldent by warrant under his hand 
and seal. However,: as a matter of practice, the Chief 

Minister of the StIIte Is normally consulted before its 
Governor Is appointed. 

(c) and (d) The Sarkarla Commission on Centre-State 
Relations had made certain recommendations in regatel 
to the criteria for selection of Governors. These 
recommendations were considered by the Standing 
Committee of the Inter-Stete Council in its meeting held 
on the 10th of November, 1997. However, the Inter-State 
Council Is yet to take a view In the matter. 

YIP Security 

*389. PROF. AJIT KUMAR MEHTA: 
SHRI PRABHUNATH SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether It Is a fact that.the general road users 
are forced to waste precious time everyday during VIP 
security arrangement; 

(b) If so, the details thereof: 

(c) whether the Government have any other optional 
device to save the VIP's from this show of exhorbitant 
safety measures and thereby save the common road-
usar from harassment; 

(d) the criteria observed in providing and withdrawing 
sacurlty for various categories: . 

(e) whether any efforts have been made by the 
Government to reduce the expenditure and lessen the 
burden on the sacurlty force: and 

(f) if so, the details thereof ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (c) During the road joumeys of the Prime 
Minister and the President of India, traffic Is closedl 
diverted from the route of the WIP to provide clear 
pessage, on security considerations. This causes some 
Inconvenience to the public. The Government is 
concerned about his inconvenience, but It is considered 
necessary to resort to this practice on security 
considerations. However. the endeavour of the 
Government Is to ensure that the Inconvenience to the 
general public Is reduced to the minimum. The guidelines 
In this regard are reviewed from time to time. 

(d) to (f) Security is provided based on threat 
perception In individual cases. The security of the 
protecteea Its reviewed periodically baaed on latest threat 
perception In each case and necessary changes are 
made as warranted. This Is a continuing exarcise and in 
the last such review security of 111 persons was 
withdrawn. This exercise of review keeps the expenditure 
as well as deployment of police personnel on security 
under check. 
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Package to North Eutern ltues 

*390. DR. JAYANTA RONGPI : 
SHRI BAJU BAN RIYAN : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether an economic package was announced 
by the former Govemment for North-eastem Stetes; 

(b) if so, the details of that package and how far It 
has been implemented; 

(c) whether the present Govemment proposes to 
review the continuation of this package; 

(d) If so, the details of the package announced by 
the Prime Minister till date during his visit In the Slate; 
and 

(e) whether any high-powered committee has been 
set up to suggest the measures for the implementation 
of those packages ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) An economic package for the North Eastern 
State was announced by the then Prime Minister Shrl 
H.D. Deve Gowde on October 27,1996. 

(b) The salient features of the package are inter-alia, 
setting up a Commission for determination of gaps In 
infrastructure and Basic Minimum services in the North 
Eastern Region; priority for creation of employment 
opportunities for the educated unemployed and setting 
up a High Level Committee on educated unemployed; 
full funding for on-going projects; Comprehensive Water 
Management and Flood Control Measures; full coverage 
through Employment Assurance Schemes and expansion 
of Border Area Roeds to cover Indo-Myanamar Border; 
allocation of 10% of budget by Central Ministries for 
specific programmes in North East; improvement In credit 
flows; formulation of new Industrial Policy; development 
of tourism; improvement In railway infrastructure and 
measures for control of Narcotics & AIDS and allO a 
package of schemes for each of the States In the North 
East. 

The projects covered under the package are under 
various stages of implementation. There is generai 
progress in almost all Items of the package. 

(c) No Sir, 

(d) Does not arise in view of ans_r to (c) above. 

(e) No Sir. 

[Translation} 

Petrochemical Production 

"391. SHRI AMAR PAL SINGH: 
SHRI ANAND RATNA MAURYA : 

Will the Minister of PETROLEUM AND NATURAL 
GAS to pleased to state : 

(a> whether India'. petrochemical production and 
expforatlon work Is likely to be adversely effected due to 
economic sanctlonllmposed on our country after nucl .. r 
exploalons; 

(b) If so, whether the Government have taken any 
action to neutralise the adverse affects of sanctions; and 

(c) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPADY K. RAMAMURTHY) : (a) to (c) 
There is no evidence so far to suggest that India's 
petrochemlcel production and exploration work would be 
adversely affected by the economic sanctions. 

Infant Mortality 

*392. SHRI PANKAJ CHOUDHRY: 
SHRI MAHESH KUMAR KANODIA : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether the rate of Infant mortality is very high In 
the country; 

(b) if so, the details thereof, State-wise; 

(c) the raasons for increase in infant mortality rate; 

(d) the percentage of infant mortality rate," the 
country as compared to the other countries; and 

(e) the details of concrete steps taken by the 
Government to check the incr .. slng mortality rate ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (e) As a result of immunization 
programme Infant mortality rate has been declining at 
the national level over the years. The infant mortaHty 
rate which was 96 per 1000 live births In 1986 has 
declined to 72 in 1996. A Statement showing infant 
mortality rate for the major States for the years 1986, 
1990, 1995 and 1996 Is annexed. 

According to the UNICEF report on the State of the 
World's Chlldren-1998, 47 countries have higher Infant 
mortality rate than India. Infant mortality rate is 
prominently Influenced by Incidence of vaccine 
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preventable diseases, Acute respiratory diseases, 
Diarrheal diseases and quality of newbom care. Statas 
are being continuously urged to ensure 100% 
immunization and th.y are being supported by 
Government of India by supply of vaccines and drugs 
needed for these conditions. Skills of health functionaries 
are being strengthened by Inservlce training programme 
and people are being encoureged to use these services 
through Information. Education and Communication. 
Assistance to States In these areas and strengthening of 
facilities Is being continued under the Reproductive and 
Child Health Programme being Implemented during the 
Ninth Plan period. These measures are expected to 
substantially bring down Infant mortality rate In the country 
in coming years. 

Statement 

Infant mortality rata, India and major Statas (1996) 
(Source-Sample Reglstretlon Scheme) 

1986 1990 1995 1996 
India 96 80 74" 72· 

Major States 

1. Andhra Pradesh 82 70 67 65 

2. Assam 109 76 77 74 

3. Bihar 101 75 73 71 

4. GuJarat 107 72 62 61 

5. Haryana 85 69 89 88 

6. Karnataka 73 70 62 53 

7. Kerala 27 17 15 14 

8. Madhya Pradesh 118 111 99 97 

9. Maharashtra 63 58 55 48 

10. Orissa 123 122 103 96 

11. Punjab 68 61 54 51 

12. Rajasthan 107 84 86 85 

13. Tamil Nadu 80 59 54 53 

14. Uttar Pradesh 132 99 86 85 

15. West Bengal 71 63 58 55 
• Excludes Jlimmu & KMhmlr. 

[English} 

R .... rch Programme on Ga. Hydrat •• 

*393. SHRI BIJOY HANDIQUE : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the U.S. Defence Department's Naval 
Research Laboratory (NRL) has pulled out of the Joint 

research programme on gas hydrates with the Ges 
Authority of India limited (GAIL); 

(b) If so. the reasons therefor; 

(c) whether any agreement was Signed by the NRL 
and GAIL; 

(d) whether the Govemment intends to go ahead with 
the project; and 

(e) If 10, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPADY K. RAMAMURTHY) : (a) There 
is no formal agreement between Naval Research 
Laboratory of U.S. Defence Department and Gas 
Authority of India Limited (GAIL) on the research 
programme on gas hydrates. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) The National Gas Hydrate Programme is 
a collaborative programme in which GAIL. ONGC, OIL, 
Directorate of Hydrocarbons. CSIR Laboratories and 
several other academic and research organisation are 
Involved. The programme Is In Its preliminary stages and 
hes the objective of extracting Methane from the gas 
hydrates available in the ocean floor sediments. 

Eradlc:atlon of Malaria 

·394. SHRI RAMA CHANDRA MALLICK: 
KUMARI MAMATA BANERJEE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be' pleased to state : 

(a) whether the Government ere _are that the casas 
of malaria are Increasing in the country; 

(b) If so. the number of cases of malaria reported in 
various States during the first quarter of this year. State-
wise; 

(c) the details of various steps taken to eradicate 
malaria from the country; 

(d) whether It Is a fact that aU those measures adopted 
for eradication of malaria are Inadequate; 

(e) If not, the reasons for spreading malaria; 

(f) whether the tribal areas are more vulnerable in 
comparison to other areas In the country; 

(g) If so. the reasons therefor; 

(h) whether the Government have drawn up a 
separate action plan for the tribal areas; 
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(i) if so, the details thereof; and 

0) if not, further steps proposed to be taken or to 
have programmes to eradicate malaria form the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) Malaria cases In the country have 
shown an overall decline in 1997 as compared to 1996. 

The number of cases of malaria reported during the 
first quarter of this year, State-wise may be seen In the 
Statement enclosed. 

(c) to 0) A number of measures have been tak.n to 
control malaria and particularly in tribal area. of the 
country which are more vulnerable to malaria as 
compared to other areas as these are located In remote, 
forested, difficult or inaccessible areas. These Inctude : 

100% Central Assistance Is being provided to the 
Seven North - Eastem States since December, 1994. 

An Enhanced Malaria Control project with wortd Bank 
support to cover essentially 100 district in Sev.n 
States of Andhra Pradesh, Bihar, Gujarat, 
Maharashtra, Madhya Pradesh, Orissa and 
Rajasthan as well as 19 towns/cities having 
endemicity of malaria Is being implemented since 
September, 1997. 

Observance of Anlt-Malaria Month In Jun •• very year 
beginning from June, 1997 to create public 
awareness about Prevention and Contalnm.nt of 
malaria and other vector-borne diseases and to 
propagate the theme "Malaria Control Everyone's 
Concern" to make it a people's movement in the 
country. 

Apart from supporting certain on-golng strategies in 
the identified areas, newer interventions such as the u_ 
of Synthetic Pyrethrolds, Medicated Mosquito N.ta, Bio-
larvicides, Larvlvorous Fishes are being r.sorted to. 

Statement 

Ma/aria cases during the 1st quarter of the yeer 1998 

S.No. States/UTs. Malaria Cases 

2 3 

1. Andhra Pradesh 15405 

2. Arunachal Pradesh 3279 

3. Assam 10113 

4. Bihar 6193 

5. Goa 4837 

6. Gujarat 11071 

7. Haryana 1889 

1 2 3 
8. Himachal Pradesh 81 

9. Jammu & Kashmir 256 

10. Kernataka 21900 
11. Ker.fa 1413 

12. Madhya Predesh 57208 

13. Maharashtra 30450 

14. M.ntpur 152 

15. Meghalaya 2257 

16. Mlzoram 993 

17. Nagaland 243 

18. Orissa 69988 

19. Punjab 523 

20. Rajasthan 7519 

21. Sikkim 4 

22. Tamil Nadu 12208 

23. Trlp~ra 1654 

24. Uttar Prad.sh 7995 

25. West Bengal 6538 

Union Territories 

1. 

2. 

3. 

4. 

5. 

6, 

7. 

Andaman & Nlcobar 1.lends 205 

Chandlgam 200 

Dadre & Nagar Haveli 1277 

Daman & Diu 70 

Delhi 215 

Lakehadweep 0 

Pondlcherry 48 

Total 276184 

Supply of congmlnated drug. to Unanl 
CGHS DI.pen.art .. 

*395. SHRI AMAR ROY PRAOHAN : Will the Mlnlst.r 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to news item captioned 'Fungus in Sealed Drug 
Bottled' and CGHS r.lI.d on Dubious Firm' which 
appeared In 'The Plon •• r' dat.d Septemb.r 6 and 15, 
1997 .... pectlv.ly; 

(b) If so, the raasons for buying Unanl drugs from 
blacklisted firms and supplying these contaminated with 
fungus drugs to CGHS Unanl Dispensaries continuously; 

(c) the action taken by the Govamment aga/flIt thOM 
otftclalslllrms found guilty for such lapses; and 
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(d) the remedial steps taken by the Govemment In 
this matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMIL V WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Yes Sir. 

(b) The CGHS Is not buying Unani drugs from any 
blackilsted firms and fungus contaminated drugs from any 
firm. The CGHS buys quality drugs which are accepted 
for dispensary use after proper inspection by the·approVed 
Inspection Committee In the CGHS Unanl Store. 

(c) and (d) An enquiry has been conducted. The 
matter has been taken up by C.G.H.S. wiIh the concemed 
firms and the process set out under the Drugs and 
Cosmetics Rules would be used If an infringement ofthe 
law has taken place. 

Attack on Home Mlnlater 

*396. SHRI GINGEE N. RAMACHANDRAN: 
SHRI R. SAMBASIVA RAO : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Govemment have received 
the report from the Govemment of Tamil Nadu on the 
bomb explosion in Colmbatore during the period of 
election, which was meant to be againal the present Union 
Home Minister; 

(b) if so, whether the Union Government have 
examined the report; 

(c) if so, the main findings thereof; 

(d) whether the Union Govemment are satisfied with 
the act\on taken by the State Govemment in this regard; 

(e) If not, the action taken against those persons held 
responsible; 

(f) the action taken by the Union Govemment for the 
failure of State Intelligence Agencies to detect the 
conspirecy In advance alongwlth the directives iuued to 
the concemed State Govemment; and 

(g) the steps taken by the Govemment of Tamil Nadu 
to crush the lSI activities in State ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (f) As per information fumlshed by the 
State Government of Tamil Nadu, the Special 
Investigation Team of the-Crime Branch, CID constituted 
by the State Govemment to investigate the bomb blasts 
has reported that the bomb blasts which took place In 
Colmbatore on 14.2.1998 were planned by AJ-Ummah to 
cause heIIvy lou to human lives and properties to avenge 
the loss suffered by Muslims during the communal 

violence in November, 1997. It has 8180 been reported 
that seven activists had been prepared to target Shri L.K. 
Advenl. However, the whole matter is under investigation 
by a Commission of Inquiry appointed by the State 
Govemment and headed by Justice P.R. Gokulakrishnan, 
former Chief Justice of Gujarat High Court. The 
Commission is yet, to submit Its report. 

(g) The State Govemment have taken various steps 
to check the forces of fundamentalism and terrorism in 
the State. A number of persons have been arrested and 
cases registered against them. Raids are being organised 
for recovery of explosive substances. The AI-Ummah 
and the Jehad Committee have been declared as unlawful 
Organisations by the State Government. The State 
Govemment, has passed a Bill called the 'Tamil Nadu 
Prevention of Terrorist Activities Bill, 1998' during the last 
Assembly Seasion to take effective action against 
terrorists. 

M ••• Killings of a.nth.1 Tribal. 

*397. SHRI VIJAV SINGH SOV: Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) the details of action taken by the Union 
Government in connection with the mass killings of 
Santhal Tribals in the ethnic riots of Kokrajhar, Assam; 

(b) the detail of the central forces deputed in the riot-
affected areas of Kokrajhaf since 1996; 

(c) whether any Central investigation team has been 
deputed to Kokrajhar to study the situation; 

(d) If ao, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI LK 
AOVANI) : (a) Govemment of India has taken various 
steps In connection with ethnic violence in Kokrajhar district 
of Assam Involving Santhals. These Include, inter .Iia : 

(I) Deployment of additional units of Army and Central 
para-military forces In affected area. 

(iI) An amount of Rs. 25 crores sanctioned for 
rehabilitation of victims of ethnic violence of Kokrajhar 
and Bongaigaon districts of Assam which occurred 
in 1996. 

(iii) A Parliamentary team and a Central medical team 
has visited the refugee camps in the affected areas. 

(Iv) The situation is being closely monitored. 

(b) Central forcea including Army and Central Para-
military forces have been deployed in violence affected 
areas of Kokrajhar district. Exteot of such deployment 
varies from time to time depending on the situation and 
the overell availability of the forces. 
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(c) and (d) A Parliamentary team has vIIlted refugee 
camps in Kokrajhar In June, 1997. Action Is being taken 
by the Central Ministries/State Government on the balls of 
the recommendations made by the Parlillmentllry Team. 

A Central Study Teem of Directorate Gene ... 1 of 
Health Services, visited, In May 1998, refugee camps in 
Kokrajhar and Bongaigaon districts to elicit the magnitude 
of health problems faced by the persons living In the 
refugee camps In. 

(e) Does not arise. 

Respon .. by Underground Inaurge. 

*398. SHRI K.A. SANGTAM : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether NSCN (1M) and NSCN (K), the 
underground Insurgents have responded to the peace-
talks initiated by the Union Govemment; 

(b) Ifso, the details thereof; 

(c) whether the Union Government have initiated 
peace-talks with other Insurgent groups also; 

(d) if so, the details thereof alongwith the reaetlon of 
the insurgent groups thereto; and 

(a) the other measures being taken by the Union 
Govemment to bring peace to Nagaland ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (e) The then Prime Minister had visited 
Nagaland and other States in the North East in October, 
1996 and reiterated Govemment's willingness to hold 
unconditional talks with the underground elements. 

2. After talks with the Isaac-Mulvah group of the 
National Socialist Council of Nagaland, It was 
mutually agreed to cease-fire for three months with 
efleet from August 1, 1997 and embark upon political 
level discussions. 

3. The cease-fire has since been extended till July 31, 
1998 and political level discussions have 1IIso since 
begun. Shri Swaraj Kaushal has been appointed as 
the political negotiator on behalf of the Govemment 
of India. 

4. The cease-fire was unilaterally extended to the other 
underground outfits also. The NSCN(K) has not 
responded positively for a cease-lire and peace talks. 

5. The Prime Minister during his visit to Assam In April, 
1998, extended an Invitation to Insurgent groups to 
come forward and hold talks to bring about peace in 
the region. The Prime Minister, in his press statement 
at Guwahati on April, 15, 1998 had stated: "To all 
those who have strayed from the paths of 
logethemess, whether in Assam or other States of 
the North East, I extend an invitation: come forward; 

let . Us discuss, my Govemment is committed to 
holding talks, to a restorlltlon of peace: let us do so 
within the four comers of our Constitution". The PrIme 
Minister also stated that If necessary the Constitution 
could be amended to lind solution to the problem. 

a, No other InlUrgent outfit has so far reaponded for talks 
within the parameters Indicated by the Prime Minister. 

7. Other steps taken by the Government to check 
militancy and restore normalcy In Nagaland Include, 
int.r-lllia, dltPloyment of units of Cantral Para MIlitary 
Forces and Army; improved co-ordination and 
sharing of Intelligence; modemlsatlon/upgradatlon of 
State Police forces; sanction of Special Central 
Assistance; declaration of Nagaland Slate as a 
'dlaturbed area' and notlflcetion of the major insurgent 
groups as 'unlawful associallons'. The sltualion is 
also kept under watch and Is reviewed from time to 
time for taking appropriate aetlon. 

Medical Profe •• lon Under Con.umer Protection 
Act, 1186 

*399. SHRI S.S. OWAISI : 
SHRI SURESH WARPUDKAR : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether the medical profession was brought 
under Consumer Protection Act, 1986 two years ago; 

(b) If so, the reasons therefor and the main 
achievements made in this regard; 

(c) whether Indian Medical ABloclation has 
recommended for setting up a screening body at all level 
of redr .... 1 fora to curb filing of complaints under CPA; 

(d) If so, the details of demands made by Indian 
Medical Asaociation and the number of demands out of 
them accepted by the Govemment: 

(e) the total number of C8188 booked under this Act 
during each of the laat thr .. years; and 

(f) the steps taken by the Government to .make Ihe 
Consumer Protection Act more eflective ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) All services, If render.ct for 
conllderatlon, have been covered under the provisions 
of the Consumer Protection Act (CPA), 1988. The 
Supreme Court of India In ita judgement dated 13th Nov .. 
1995 had upheld the proYilions of the Act and made it 
clear that doctors and hospitals that render servlees 
without any charge whatsoever would not fall within the 
ambit of· service under section 2 (1) (0) of the Conlumer 
Protection Act, 1986. 
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(c) and (d) The Indian Medical Association have Inter 
alia suggested the setting up of an autonomous 
accreditation body to give rating to hospitals according 
to the level of facilities they offer, providing for screening 
by Medical and Legal experts to Investigate whether 
prima-facie a case of negligence by a doctor/hospital 
eKlsta. payment of compensation by the complainant to 
the medical professional/hospital in the case the 
complaint is not proved and specifying an upper limit for 
tinanclal claims In computing human suffering and loss. 

The representation of India Medical Assoelatlon Is 
receiving the attention of the Government. 

(e) Subject-wise number of cases flied in 
the Consumer Courts is not maintained. However, 
13, 29. 819 cases were flied since Inception of the 
Consumer Courts upto 31st March, 1998. 

(f) To make It more effective and purposeful. the 
Consumer Protection Act has been amended In 1991 and 
1993. 

National Development Council 

*400. SHRI AJAY CHAKRABORTY : 
SHRI V.V. RAGHAVAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Sarkaria Commission has made 
some suggestions regarding the functioning of the 
National Development Counell; 

(b) if so, the details thereof and the decision taken 
thereon; and 

(c) the steps being taken to reactivate and energise 
the council ? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI) : (a) Yes, Sir. 

(b) and (c) Chapter XI of the Report of the Sarkarla 
Commission contains certain recommendations In regard 
to the National Development Counell. This Chapter, which 
relates to Economic and Social Planning, contains 33 
recommendations In all. These recommendations. Intar 
alia, pertain to the functioning of the National 
Development Council, scrutiny of State Plans, States' 
partlelpatlon In National Planning, Issue of guidelines by 
the Planning Commission in regard to formulation, 
scrutiny and flnalisation of Stete Plans, etc. These 
recommendations wens examined in consultation with the 
Planning Commission. Based on the views eKpreaaed 
by the Planning Commission, a Consensus Paper was 
prepared and the same was considered by the Standing 
Committee of the Inter-State Counctl in Its Fifth Meeting 

held on the 10th November. 1997. The Standing 
Committee. recommended that all the 33 
recommendations contained in Chapter XI of the Report 
of the SlIfkeria Commission be placed before the National 
Development Council by the Planning Commission for 
consideration. This matter was included in the Agenda 
for the subsequent meeting of the Inter-State Council but 
could not be taken up for consideration for want of 
time. 

Shortage of Life Saving Drugs 

*401. SHRI ASHOK NAMDEORAO MOHOL : 
SHRI MADHAV RAO PATIL : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether there is acute shortage and non-
availability of some life saving drugs in the country 
particularly in CGHS dispensaries; 

(b) if so, the details thereof and the reasons therefor: 

(c) whether the Government have assessed the 
position In these dispensaries; 

(d) If so, the details thereof; and 

(e) the meesures taken to ensure adequate 
availability and uninterrupted supply of tlolese drugs in 
CGHS .dispensaries ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (e) to (e) By and large, there is no shortage 
of life saving/essential drugs in the dispensaries run by 
the Central Government Health Scheme. However, 
shortages cropped up at times, are made up by resorting 
to local purchase from the approved local chemists. In 
case of emergencies, an 'Authority Slip' is issued 
permitting the beneticiaries to collect the medicines from 
the authorised local chemist directly, without any payment. 

World Bank Asalatanca for Health Projects 

3873. SHRI K.P. NAIDU : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of health projects launched with the 
asslatance of World Bank so far in the country, State-wise: 

(b) the actual amount spent on each projects so far, 
State-wise; 

(c) the extent to which each of these prolects has 
achieved success; 

(d) whether the Government propose to launch some 
more projects with the World Bank assistance during the 
Ninth Plan in the country; and 
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(e) If so, the details thereof; State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMiLY WELFARE (SHRI OALIT 
EZHllMALAI) : (a) to (c) National Health Progl'Mlmes 
aimed at controlling T.B., Leprosy, AIDS, Malaria, and 
Cataract induced Blindness are being Implemented by 
the Deptt. of Health with the assistance of the World Bank. 
An assistance of Rs. 5290.64 crores Is expected to flow 
during the respective project period as per detailS given 
in the attached Statement-I. This also Includes the 
national component of these Projects. Details of the 
expenditurelallocation in the T.B., Leprosy, Blindness and 
Aids Control World Bank assisted Projects at the Sillte 
Govt. level is placed as Statement-II to V. In the case of 
the Malaria project, being implemented w.e.f. Sept. 97, 
only Rs. 4.00 Crores has been incurred up to 31.3.1998 
by the Directorate of National Malaria Eradication 
Programme. 

World Bank is also supporting the State Health 
Systems Development Project in the Health sector which 
seeks to upgrade and strengthen secondary level health 
care with a view to improving accessibility of citizen to 
better health facilitle" At present thl. project I. under 
implementation in four States, viz. Andhra Pradesh, 

Kamataka, West Bengal and Punjab. Details of the 
outlay, duration and expenditure incurred on the projects 
is alao appended as Statement-VI. 

All the projects are under implementlltion including 
the project for the control of AIDS where the period has 
been extended up to 31.03.1999. The success of the 
projects can be judged after the period of Implementation 
Is over and the targets sought to be achieved are 
evaluated. However, assessments made from time to 
time both Internally and by the Bank have indiceted that 
the projects like Leprosy and Blindness Control have 
made substantial progress in achieving targets and 
awareness about the prevention of AIDS has also 
improved significantly. 

(d) and (e) During the Ninth Plan, Governmenl 
proposes to lake up projects with the Wortd Bank aimed 
et capacity building In aactor like Drugs, Medical Stores, 
Vaccines, etc. The Dlaease Surveillance System is also 
proposed to be strengthened more. States are also 
proposed to be covered under the State Health Systems 
Development Project. Some of these proposals have 
already been posed to the Wortd Bank while others are 
stili under formulation. 

S",r.ment I 

World Bank assisted Health Projects Outlay, Duration and expenditure Incurred 

SI: Name of the Project 
No. 

Diseese Control Programmes 

1. National Malaria Control Programme 

2. Nalional AIDS Control Programme 

3. National Leprosy Elimination Programme 

4. National T.B. Control Programme 

Approved Outlay 

891.00 

280.00 

539.00 

749.28 

5. Nalional Programme for Control of Blindness 554.36 

State Health System Development Projects 

1. Andhra Pradesh 608.00 

2. Kamataka 546.00 

3. West Bengal 698.00 

4. Punjab 425.00 

Total 2277.00 

G. Total 5290.64 

(Rs. in crores) 

Duration Expenditure 

(upto 31.3.98) 

5 year Project effective from Sept., 1997 4.3 

5 year Project effective from Sept.. 1992 397.43 

6 year Project effective from Feb .. 1994 303.12 

5 year Project effective from 8th May, 1997 2.35 

7 yeer Project effective from AprIl, 1994 173.36 

8 years from May, 1995 128.24 

5 years from June, 1996 62.34 

5 years from June, 1996 14.29 

5 years from June, 1996 27.81 
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$"".",.", II 
Revised NTCP Ph .. e - 11/ (1996-98) 

Statement showing release of funds. expenditure and 
S./ence of unuttllsed grenta-llNlid 

(Ra. In lakhl) 

81. Name of Diltrlcl Total Fundi Expenditure Balance 
No. TB Society Eligible relealed 

Amount 
District 
lupport 

2 3 4 5 6 

1. Hyderabad 55.80 27.75 15.83 11.92 

2. Dibrugarh 27.15 17.52 1.29 16.23 

3. Patna 70.45 8.76 0 8.76 

4. Vaiahali 41.21 21.88 2.04 19.84 

5. Delhi 210.80 172.27 8.27 184.00 

6. Ahmedabad 

7 .. Amreli 

8. Jamnagar 

9. Mehlana 

10. Valsad 

11. Hamirpur 

12. Kangra 

88.78 46.46 

27.63 16.20 

32.51 18.58 

56.76 30.71 

48.92 29.03 

12.02 8.34 

34.17 21.63 

13. Mandi 24.44 14.05 

29.12 

31.41 

14. Bangalore City 54.69 

15. Bangalore Urban 59.21 

16. Kannoor 46.21 12.08 

17. Thnasur 54.95 28.17 

18. Kottayam 38.39 22.36 

19. Malapuram 59.80 20.50 

20. Pattanamthltta 24.57 15.29 

21. Triruvananthlpurem83.29 20.55 

22. Waynad 21.13 8.93 

23. Bhopal 35.32 22.30 

24. Vldisha 22.87 14.54 

o 46.46 

0.04 16.16 

0.01 18.57 

3.88 26.83 

0.03 29.00 

5.46 2.88 

5.21 16.42 

1.98 

4.79 

2.57 

1.44 

7.25 

0.45 

12.07 

24.33 

28.84 

10.64 

20.92 

21.91 

o 20.50 

5.02 7.27 

o 20.55 

0.26 8.67 

1.3 21.00 

1.87 12.67 

25. Puna (Corporation)26.64 11.43 10.37 1.06 

Pimpri (Corporatlon)12.13 12.13 o 12.13 

Puna (Rural) 60.88 0.00 o 0.00 

26. Raigad 38.73 23.03 o 23.63 

27. Mumbal 165.85 0.00 11.2 11.20 

2 3 

28.lmphal 19.77 

29. Jalpur & Dauna 81.36 

30. Madras City 73.67 

4 

14.54 

41.30 

41.46 

31. South Areat 43.61 17.77 

32. Barabankl 

33. Lucknow 

34. Calcutta 

35. Hooghly 

38. Howrah 

37. Maida 

38. Murshldabad 

39. Nadia 

46.36 26.69 

57.61 

99.08 

82.36 

72.00 

50.77 

65.26 

74.04 

35.94 

47.35 

45.02 

40.58 

27.75 

47.81 

40.78 

5 

7.16 

8.63 

3.46 

6 

7.38 

32.67 

38.00 

o 17.77 

1.99 24.70 

14.85 

15.78 

5.55 

0.01 

0.4 

3.93 

o 

21.09 

31.57 

39.47 

40.57 

27.35 

43.88 

40.70 

Sub- Total (a) 2312.21 1132.61 155.32 977.29 

State HQs. & STDCs (1997-98) 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Hlmechal Pradesh 

4. Karnataka 

5. Kerala 

8. Madhya Pradesh 

7. Pondlcherry 

8. Rajasthan 

Sub-Total (b) 

Grand Total (a+b) 

8,22 

3.63 

7.77 

8.22 

7.35 

8.22 

3.63 

5.68 

52.72 

1185.33 

Central DGHS Expenditure 

Equipment 

Publicity 

Training 

Equipment Maintenance 

Contractural Services 

Sub-Total (b) 

Grand Total (a+b) 

6.68 

61.94 

9.U 

0.05 

1.36 

79.30 

234.62 
Note1: Expenditure Incurred by Pune and Mumbai out or 

balance of unutllised grant for 1996·97 
Note 2: Fundi released Rs. 480.21 lakhs during 1996·97 and 

RI. 705.121akhs In 1997·98 
Note 3: Bangalore (Urban) ha. unlpent balance 01 Rs. 5:;8 

lakhs 01 RNTCP·Phase·1I PPF (51. No. 15) 



51. Stat •• 
No. 

2 

1. Andhra 
Pradesh 

1993-94 

ASADHA 23, 1820 (SAKA) 

NationIII ~y EfWllcetion P1Of1f8t1IfTI8 

Fund. ANoceted durtng I.at five )'HIW 

(R. o in lakhs) 

1996-97 1997·98 

Ca.h Kind Total Cash Kind Total Ca.h Kind TOtal Ca.h Kind Total Ca.h Kind Tolal 

3 4 5 8 7 8 9 10 11 12 13 14 15 18 17 

200.00 11.34 211.34 203.00 54.02 257.02 195.50 227.75 423.25 200.00 238.29 438.29203.00 150.00 353.00 

2. Arunachal 10.00 0.42 10.42 18.00 1.77 17.77 18.50 22.53 41.03 16.00 1.74 17.74 20.00 6.95 26.95 
Pradesh 

3. Allam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal 
Pradesh 

9. Jammu" 
Ka.hmlr 

18.00 1.49 19.49 20.00 16.47 38.47 20.00 42.45 82.45 20.00 16.56 36.56 21.00 21.00 42.00 

112.00 19.58 131.58 112.00 88.75 18O.T5 111.50 314.84 428.34 112.00 282.90 374.90 115.00 265.00 380.00 

0.38 0.411 0.81 0.50 3.34 3.84 0.44 18.71 19.15 0.45 3.94 4.39 1.45 1.00 2.45 

24.00 10.89 34.89 17.50 80.07 17.57 18.00 124.18 140.18 18.00 45.11 81.11 19.00 115.00 134.00 

5.75 0.52 8.27 7.00 5.54 12.54 7.00 51.07 58.07 8.80 1.85 U5 8.00 5.80 13.80 

7.00 2.18 9.18 8.88 8.53 15.39 7.00 4&.e0 53.80 6.80 6.80 8.00 7.80 15.80 

4.50 0.78 5.28 4.SO 4.29 8.19 4.45 53.84 58.29 4.45 2.21 8.68 411.46 3.50 62.96' 

10. Kamataka 100.00 3.29 103.29 98.00 34.88 130.88 103.00 147.118 250.98 100.00 20.70 120.70103.00 148.00 251.00 

11. Kerala 76.00 8.91 83.91 80.00 29.72 109.72 78.00 89.35 185.35 78.00 35.55 111.55 77.00 103.76 180.78 

12. Madhya 125.00 55.39 180.39 117.00 99.81 218.81 129.75 242.95 372.10 135.00 1$7.54 292.54 138.00 246.40 38440 
Pradalh 

13. Maharalhlra 30.00 18.95 48.95 20.25 78.88 97.11 18.00 147.74 183.74 14.00 255.31 289.31 29.00 235.40 264.40 

14. Manipur 3.50 0.43 3.93 3.SO 2.78 8.28 5.50 28.52 34.02 3.50 2.47 5.97 4.10 385 795 

15. Meghalaya 5.00 0.51 5.51 8.00 2.53 10.53 7.93 22.81 30.54 8.00 2.85 10.85 9.09 3.50 22.56 

16. Mlzoram 13.00 0.74 13.74 12.00 2.21 14.21 18.00 1.80 19.80 18.00 O.U 1a.~4 19.00 3.56 22.515 

17. Nagaland 3.00 0.84 3.84 3.75 2.43 6.18 7.00 18.44 23.44 7.00 3.38 10.49 8.00 .3.515 11.1a 

18. Orissa 125.00 109.74 234.74 125.00 9It.2O 223.20 158.75 198.119 355.74 150.00 28.40 116.40 171.00 191.52 362.52 

19. Punjab 10.00 1.53 11.53 21.00 4.58 25.58 21.00 32.14 53.14 21.00 3.... 24.49 24.00 1.72 25.72 

20. Raja.than 29.00 6.40 35.40 29.00 29.20 58.20 29.00 88.78 95.78 29.00 50.98 79.98 30.00 22.00 52.00 

21. Slkklm 18.00 1.35 19.35 20.00 4.06 24.06 20.00 2.30 22.30 20.00 0.204 20.24 21.00 2.80 23.80 

22. Tamil N~u 120.00 57.19 177.19 120.00 71.38 191.38 114.00 288 .• 312.88 114.00 404 .• 518.98 1'7.00 148.50 263.50 

23. Tripura 12.00 1.47 13.47 20.00 4.41 24.41 19.00 14.52 33.52 19.00 3.. 22.99 20.00 3.90 23.90 
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2 3 5 6 7 8 9 10 11 12 13 14 15 16 17 
--------------------------------------------------~--~--------~-----

4 

24. UllarPra:llllh190.00 n.13 267.13 177.00 177.78 354.78 182:62 283.58 476.18 '87.00 293.43 480.43197.00 255.40 452.40 

25. West Bengal 80.00 38.26 118.26 75.00 101.78 178.78 85.00 185.44 280.44 95.00 196.15 291.15 98.00 164.52 262.52 

26. A & N Islands 6.50 0.46 6.96 6.50 1.88 8.38 7.00 0.37 7.37 6.50 0.33 6.83 6.50 1.00 7.50 

27. Chandlgarh 0.50 3.35 3.85 0.50 10.05 10.55 0.50 27.33 2'1.83 0.50 0.63 1.13 0.50 1.00 1.50 

28. D & N Havell 0.50 1.01 1.51 0.50 3.04 3.54 1.00 2.89 3.89 0.50 0.96 1.46 0.50 2.00 2.50 

29. Daman & DIu 2.50 0.40 2.90 2.00 1.78 3.78 3.00 1.60 4.60 4.50 1.79 6.29 4.50 1.00 5.50 

30. Deihl 0.50 2.97 3.47 0.39 6.92 9.31 0.50 36.76 39.26 0.50 5.00 5.50 0.50 1.00 1.50 

31. Lakshadweep 1.00 1.15 2.15 1.00 3.44 4.44 2.00 1.02 3.02 2.00 0.14 2.14 2.00 1.00 3.00 

32. Pondlcherry 0.95 2.99 3.94 2.10 8.97 11.07 2.50 9.42 11.92 2.50 1.00 3.50 3.50 10.50 14.00 

Sub Total 1332.56 441.69 1774.25 1332.56 1332.56 1332.56 1399.44 2741.16 4140.60 1394.00 2038.06 3432.061528.002129.94 365794 

Central Sector3319.81 0.00 3319.81 6578.99 0.00 6578.99 2312.96 0.00 2312.96 3100.72 0.00 31.00.723921.00 0.00 3921.00 

Tolal 4652.37 441.89 5094.06 4852.37 4852.37 4852.37 3712.40 2741.16 6453.56 4494.72 2038.06 6532.785449 212994 757894 

National Programme for Control of Blindness 

Funds Released to the states since 1994-95 and 
expenditure incurred 

(Rs. In million) 

States 1994-95 1995-96 1996-97 1997-98 Total 

Andhra Pro 07.280 21.064 00.000 19.750 58.094 

Madhya Pr. 13.904 32.026 40.037 21.012 106.979 

Maharaahtra 17.370 31.292' 36.026 09.456 114.144 

Orilla 06.760 21.860 06.718 31.144 66.502 

Raj.athan 10.670 26.832 06.372 03.972 47.846 

Tamllnadu 07.748 30.630 10.654 44.366 93.398 

U.P. 17.410 08.377 70.006 11.200 106.993 

Total 81.162 180.081 169.813 140.900 571.956 

Expenditure incurred by the States since the Inception of 
the project is as follOWS : 

Rs.ln million 

States 1994-95 1995-96 1996-97 1997-98 Total 

Andhra Pradesh 0.666 1.309 13.244 4.~33 20.052 

Madhya Pradesh 6.778 18.797 30.751 18.122 7>4.448 

Maharllhtra 7.284 7.696 9.250 4.962 29.192 

Orissa 

Rajasthan 

9.802 4.725 6.302 4.526 25.355 

5.944 1.200 1.686 1.843 10.673 

Tamllnadu 5.354 23.614 5.616 4.907 39.491 

Uttar Pradesh 3.441 '14.248 70.006 67-100 

Total 39.276 71.587 136.855 39.193 286.211 

S""men' V 

NationlJl Aids Control Programme Utilisation of Funds 
during VIII plan period states and UTs 

(Rupees in Lakhs) 

S.No. State/UT - Total Relaase 

'1. Andhnl Pradesh 1246.56 

2. Arunachal Predesh 186.87 

3. Assam 29033 

4. Bihar 198.94 

5. . Goa 101.60 

6. Gujarat 689.79 

7. Haryana 285.81 

8. Himachal Pradesh 464 70 

9. Jammu & Kashmir 77.47 

10. Karnataka 750.65 

11. Kerala 579.47 

12. Madhya Pradesh 917 .13 

13. Maharashtra 1858.96 

14. Manipur 427.33 

15. Meghalaya 117.27 

18. Mlzoram 332.91 

17. Nagaland 426.03 

.:..:18:.;.._---:O:..:.n=· .. .:;;a~ ________ 2_'_48~_ 
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S.No. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

StatefUT 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Praduh 

West Bengal 

Pondlcheny 

A & N lalands 

Chandigam 

0& H Haveli 

Daman & Diu 

Delhi 

Lakshadweep 

Total 

IuprUnlt 

Total Release 

422.24 

689.34 

115.50 

2926.11 

151.19 

706.33 

1198.36 

100.11 

167.08 

164.23 

113.10 

111.15 

661.73 

123.25 

16829.53 

3874. SHRI SANDIPAN THORAT : Will the Minister 
of FOOD AND CONSUMER AFFAIRS be pleased to 
state: 

(a) whether any proposal for setting up of Sugar Unit 
In Co-operatlve Sector In Madhya Taluka of Solapur 
district, Maharashtra was recalved during 1992 and 
rejected In 1996; 

(b) if 80, the r .. lons therefor; 

(c) whether any request has been received from the 
State Government for re-conslderation of the said 
proposal; and 

(d) if so, the reaction of the Union Government 
therato? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) and (b) An Industrial Licence 
application was received through the Department of 
Industrial Policy & Promotion, Ministry of Industry from 
Shri Sandlpan Bhagwan Thorat. Chief Promoter of 
Mfs Jagadamba Anusuchit Jatl Sahakarl Sakhar 
Karkhana Ltd. for setting up of new sugar mill in 
cooperative lector, at Ujani, Taluka Madha, Dlstt. Solapur 
(Maharashtra) during the year 1992, which was prima-
facie rejected on 10.10.96 by the Ministry of Industry due 
to shortage of sugarcane In Distt. Solapur, Maharashtra. 

(c) No, Sir. 

(d) Question does not arise. 

Subsidy on Nitrogen 

3875. SHRI SUNIL KHAN : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) the retention price and subsidy per tonne granted 
to the producers of different varieties of nitrogenous 
fertilizers as on date, unit-wise; 

(b) the amount granted per tonne as a part of the 
retention prica towards various heads; and 

(c) the details of capital related costs granted to each 
of the units per tonne on production as a part of the 
retention price ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : <a) 
to (c) At prasent, urea Is the only controlled fertiliser in 
respect of which lubsldy Is paid under the retention price-
cum-subsidy scheme. Details of unit-wise retention price 
and subsidy payable per tonne of urea are given in the 
Statement attached. 

SNtement 

Statement showing the unit-wise details of retention prlce/sublldy payable to various urea manufacturing units as on date 
(Per tonne of Urea) 

SI. Company-Unit Variable Conversion Capital Retention Ret. price 
No. Cost Colt including Related charges Price SubSidy 

Selling Expenses Including Depreciation -----._---
2 3 4 5 6 7 

UREA 

Feedatock : Gas 

1. GSFC-Baroda 4411 1109 377 5897 2367 

2. HFC-Namrup III 1089 738 1792 3619 89 

3. HFC-Namrup I & II 1702 1147 805 3653 123 -------



35 ~An.w.rs JUly 14. 1_ toOUedon. 38 

2 3 4 5 6 7 

4. IFFCO-Aonla 2605 601 2171 5377 1867 

5. IFFCO-Aonla Exp. 2493 508 
" 

3399 6399 2889 

6. IFFCO-Kalol 3766 817 364 4947 1437 

7. INDOGULF-Jagdllhpur 3120 784 1944 5828 2298 

8. KRIBHCO-Hazlra 2759 558 1204 4521 1011 

9. NFL-Vljalpur 2706 505 1548 ~W 1229 
'.' 

10. NFL-Vljalpur Exp. 2614 480 3442 6536 3006 

11. NFCL-Kaklnada 1787 1209 5038 8034 4504 
·e 

~ .. 12. RCF-Thal 2629 749 1372 4750' 1220 

13. RCF-Trombay V 3643 873 623 5139 1609 

14. CFCL-Kola 2945 726 3727 7398 3867 

15. Tala Chemicals 2859 814 3865 7538 4008 

16. OCFL 2713 726 3727 7166 3636 

F~tock : Naphtha 

1. FACT-Cochln 7655 1016 601 9272 5742 

2. HFC-Baraunl 7839 1722 1584 "1145 7615 

3. HFC-Durgapur 7452 1718 895 10065 6535 

4. ICI-Kanpur 7813 1128 562 9503 5973 

5. IFFCO-Phulpur 5725 913 1298 7936 4426 

6. IFFCO-Phulpur II 4598 535 3697 8830 5320 

7. MFCL-Mangalore 6441 1047 663 8151 4621 

8. MFL-Madras 7883 1337 372 9592 6062 

9. SFC-Kota 5975 1252 414 7641 4111 

,10. SPIC-Tutlcorin 6236 1272 623 8131 4601 

11 ZACL-Goa 7225 972 429 8626 5096 

Feedstock: F.O.lLSHS 

1. FCI-Slndri 4879 1218 500 6597 3067 

2. GNFC-Bharuch 4431 788 1140 6359 2829 

3. NLC-Neyvell 5815 2093 457 8365 4835 

4. NFL-Nangal 5808 1039 384 7230 370(l 

5. NFL-Bhalinda 5295 1137 1089 7521 3~JLl1 

6. NFL-Panlpat 4863 1051 955 ,6&69 333<> 

Feedstock : COlli 

1. FCI-Ramagundam 8753 1269 825 10847 7317 

2. FCI-Talcher 6993 1383 953 9329 579'1 
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ContrIIct Labour 

3876. PROF. JOGENDRA KAWADE : Will the 
Min/ster of LABOUR be pleased to state : 

(a) whether the Govemment had Issued Instructions 
against t,he engagement of Contract Labour of Sweeping 
& Watching purposes In Govemment Department/Public 
Sector Undertakings (PUCs) and Public Sector Banks! 
Financlallnatltutlonsln light of the Supreme Court Verdict 
given in the OMe No. 1553511996 ate. between Air India 
Vs. United Labour Union and Organisation; 

(b) if so, the permission has been granted to the 
Industrial Finance Corporation of India Limited for 
engaging Contract Labour for Sweeping and Watching 
purposes at its Head Quarters at New Deihl; and 

(c) if so, the reasons therefor? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : <a) Yes,,$ir. 

i, • 

<b) No. Sir. 

(c) Does not a,rise. 

Mal.rI •• nd Brain F."ar c •••• In Orl ••• 

3877. SHRI UPENDRA NATH NAYAK : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

<a) whether the Government are aWlire that a large 
number of persons In Orissa are affected from Malaria 
and some persons had died from brain fever this year; 

(b) if so, whether any study has been conducted for 
the cause of spread of malaria and brain fever In the 
country; 

(c) If so, the details thereof; and 

(d) the steps taken to prevent malaria and brain fever 
in Orissa and other parts of the country ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a> As per reports received from the State 
of Orissa upto April, 1998 thera have been 126339 malaria 
cases in the State. However. neither any case nor death 
due to Brain Fever has been reported from the State. 

(b) and (c) Regular monitoring of malaria and 
Japanese Encephalitis (Brain Fever) Is being done under 
the National Malaria Eradication Programme (NMEP). 

The spread of malaria is attributable to vector 
resistance to insecticides. praslte resistance to drugs like 
Chloroquine. poor spray coverage. inedequate 
surveillance. delay In diagnosis and treatment of caaa •• 

Inadequate facilities for management of .evere and 
complicated ca.... poor environmental and sanltetion 
condition.. ' 

(d) The staps taken to control Malaria & Japanese 
Encephalitis (Brain Fever). in the country including Orissa 
are es under: 

M.I.rI. : 

100% Central Alalstance Is baing provided to the 
Seven North-Eastem States since December, 1994, 
beside. a Centrally Sponsorad Programme on a 
50:50 basis under NMEP for other States in the country. 

Early diagnosis and prompt treatment of Malaria 
, cases through Primary Health Care Hospitals, 
Oispen.aries, Malaria Clinics etc. and Drug 
Distribution Centres,' Fever Treatment Depots at 
the village level, is undertaken by the Stale 
Govemments. 

Vector Control through Insecticidal spray in rural 
1It8II. and antl-larval operations in urban areas as 
per schedule on the besls of technical assessment. 

Inten.lflcatlon of Information, Education and 
Communication activities for mobilising active 
community participation. 

Obeervance of AntI-Uaiarla, Month In June every year 
beginning from June, 1997 to create public 
.wa,.,e .. about Prevention and Containment of 
malaria and other vector-borne diseases and to 
propog.te the theme "Malaria Control Everyone's 
Concem" to make it a people's movement in the 
country. 

Further, an Enhanced Malaria Control Project with 
World Bank support to cover essentially 100 districts in 
seven States Including Orissa as well as 19 towns/cities 
having endemicity of malaria Is baing Implemented since 
Septembal, 1997. 

Apart from supporting certain on-going strategies In 
the identified areas, the proposed project would 'acilitate 
the use of the newer interventions such as Synthetic 
Pyrethrolds. Medicated Mosquito Nets. alo-Iarvlcides. 
Larvlvorous Fishes, Dlpstlc Blood Testing Techniques, 
Artemlslnln Compound, Manpower Development, 
Enhanced Information, Educetion and Communication 
activities .nd Improved Management Information System. 

Japanese Encephalitis <Brain Fever) : 

Early diagnosis and proper management of ca.es: 

Vector control by insecticidal spraylfogging in 
identified are.s; 
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Vaccination of Identified Japanese Encephalltls-
prone groups; 

Regular monitoring of epidemiological trends, 
investigations and training; 

Information, education, communication activities to 
ensure early reporting end adopting of preventive 
measures. 

Specification of I8I1BIS 

3878. SHRI JANG BAHADUR SINGH PATEL: Will 
the Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state : 

(a) the total number of items on which lSI is 
mandatory ano conform to the BIS standards; 

(b) whether the electric appliances particularly Choke 
conforms to BIS standards; 

(c) if not, the reasons therefor; 

(d) the number of samples checked during the last 
12 months; and 

(e) the action taken by the Govemment to check the 
manufactures and keep their items strictly upto the 
specification of ISIIBIS ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV) : (a) The BIS Standard Mark is mandatory 
for 135 products. 

(b) and (c) Safety aspects of household electrical 
appliances like electric immersion water heater, electric 
iron. electric stoves and electric radiators, 2 Amp. 
switches and 3 Pin Plugs and sockets are covered by 
mandatory certification under the Electrical Wires, Cables, 
Appliances and Accessories (Quality Control) Order, 
1993. However, choke is not covered under it. 

(d) During the year 1997-98, 15634 samples from 
factories of BIS licensees and 10489 samples from the 
market were drawn for testing. 

(e) BIScarries out regular sUlvelllance visits to Its 
licensee's works to verify the implementallon of the 
Scheme of Testing and Inspecllon (STI) to ensure 
consistent quality of the product. Samples are taken both 
from the factory and from the open market for testing. If 
any complaint is received against sub-standard quality 
of a BIS certified product, detailed investigations are 
carried out at the licensee's end in order to take necessary 
corrective action so as to prevent recurrence of such 
instances. In case, the performance of the licensee is 
found unsatisfactory in terms of conformance of the 
product to the relevant Indian Standards or oompliance 

with other terms and conditions of the licence, the Bureau 
takes appropriate action which include stop-marking 
order, suspension, cancellation etc. of the licence in 
accordance with the provisions of the Bureau of Indian 
Standards (Certification) Regulations, 1988. 

Inclullon of Homoeopathy In National H.alth 
Progl'llmme 

3879. SHRIMATI JAYANTI PATNAIK : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether there is any need to incorporate 
Homoeopathic System of medicines in the National 
Health Programme; and 

(b) if so, the steps taken by the Government in this 
regard and to popularise homoeopathy medicines in the 
rurel areas ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Yes, Sir. 

(b) Research in Homoeopathy and other, efforts are 
being made to incorporate a Homoeopathic component 
in some of the National Health Programme. 

Steps are being taken to popularise the system of 
Homoeopathy through various Central Schemes. Health 
cover under the Homoeopathy System of medicine is 
being provided in some rural areas through State 
Govemmentsl Union Territory Administrations. 

Survey on Populatlon.[)octor Ratio 

3880. SHRI CHAMAN LAL GUPTA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have conducted any 
survey to study the availability of the population-doctor 
ratio in the country; 

(b) If BO, the details thereof; State-wise; 

(c) whether it is a fact that there is requirement of 
more doctors and hospitals; 

(d) If so, whether the Government propose to open 
more medical colleges to meet the requirements of the 
Doctors; 

(e) If BO, the details thereof; and 

(1) If not, the reasons therefor? 

THE MINISTER OF "STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
eZHILMALAI) : (a) to (c) No such country-wise survey 
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has been made. However, as per the Medical Council of 
India. the doctor-population ratio for aIIopl"h1c doatora Is 
about 1: 1800; further taking Into account the number of 
qualified Indian System of Medicine and Homoeopathy 
practitioners which Is 5,77,643, the ratio la comparellvely 
better than that of other ~eveloplng countries. Presently 
approximately 17,000 Medical Graduates and 8000 Post-
graduates ar.q~ifying each year. 

(d) to (f) Proposals have been received from State 
Governments as well a.s Individual societies/trusts 
seeking the permission of the Centrel Govemment for 
starting new medical colleges. Such proposals are 
examined in consultation with Medical Council of India 
and permission granted on fulfilment of the prescribed 
qualifying criteria. 

Explosive Substance Act, 1908 

3881. SHRI RAJVEER SINGH: 
SHRI SIT A RAM YADAV : 

Will the Minlater of HOME AFFAIRS be pleased to 
state: 

(a) whether there is any proposal to amend the 
existing Explosive Susbstance Act, 1908; 

(b) If 10, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) ~ (a) to (c) Keeping In view the prevailing law 
and order situation in the country, a proposal to amend 
certain provisions of the EKploelve Subatanoe Act, 1908 
is under conaideratlon of the Cennl Govemment. 

Nexus between Pollee and Matla 

3882. SHRI SITA RAM YADAV : 
SHRI SURENDRA PRASAD YADAV 
(JHANJHARPUR) : 

Will ttie Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Government has been 
drawn to the news-Item captioned 'neKUS between police 
olficlals, local liquor Mafia, repOrt' appearing In 'The Tlmea 
of India' dated May 30, 1998; 

(b) If so, whether any inquiry has been conducted in 
this regard; • 

(c) if so, the findings thel'eOf; and 

(d) the action taken/proposed to be taken against 
the oft'icials Involved In this racket? 

THE MINISTER OF HOME AFFAIRS (SHRI LK 
ADVANI) : (a) to (d) Yea, Sir. Deihl Police have ordered a 
vigilance enquiry Into the matter. In the meantime. the 4 
1U..,eoIed poIloe offlclals have been trensferred. 

Awareness about Anlt-amoklng Campaign 

3883. SHRI KRISHAN LAL SHARM,A : Will .the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to atate : 

(a) whether it is ~'fact that the statutory warning on 
each packet of a cigal8tte has failed to have any impact 
on the smoker; 

(b) whether It is also a fact that in order to intensify 
ita anit-smoking campaign there is -need for creating 
health and.prevenlive awareneasamong the smoker; and 

(c) if so, the stepe taken by the Govemment in this 
regard? 

• THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) No such survey in India to study the 
etIIcecy of the warning written on Cigarette packets and 
advertiaementa has bean carried out. 

(b) Vea. Sir. 

(c) The GoV!. has Intensified Its efforts to discourage 
people from. consuming tobacco. Under theOl\· 
administrative Instructions, smoking is prohibited in 
Hospitals, Dispensaries and other Health Care 
establishment, Educational Institutions, Conference Halls, 
domestic air-nights, air-conditioned Chair cars and alr-
conditioned sleeper coaches in trains, sub-trains and air 
conditioned buses under the control of Govt. of india. 
Smoking has also been prohibited in publl~ pi aces and 
public conv~ances in the NaUonal Capital ,Territory of.... . 
Deihl. Direct advertisement relating to tob~ or tobacco' ~ 
related products are prohibited on Doordiltahan and All 
India Radio. The Government hal advisedaH the State 
Governments to ensure that tobacco products are not 
sold In and around educational Ina'tltutlons such as 
schools, colleges. A proposal is also under consideration 
to bring forward a comprehensive legislation which IS 

8)(p8cted to reduce the use of tobacco in the country. 

Welfa,. of aNdl Wortcers 

3884. SHRI T. GOVINDAN : Will the Minister of 
LABOUR be pleased to alate : 

(a) whether any demands for the welfare of beedi 
wort<ers is pending; 

(b) if so, whether any demands of the Women 
Workers rolling beedi In Kerala are being conaidered: 

(c) If so, the details thereof; 
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(d) whether there is any proposal to open a PF office 
at Kasaragod in Kerela; and 

(e) if so, the details thereof and the action takan 
thereon? 

THE MINISTER OF LABOUR (DR. 5ATYANARAYAN 
JATIYA) : (a) to (e) Tha Information Is being collected 
and will be laid on the Table of the House. 

A •• I.tance for Competitive CI ..... 

3885. SHRI SUSHIL KUMAR SINGH : Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleesed to stete : 

(a) whether the Government provided an assistance 
to candidates from weaker sections for preparetlon. of 
different competitive examinations; 

(b) if sO, the details thereof; 

(c) the expenditure incurred during each of the last 
three years In this regard; and 

(d) the results and success retio of the cendtct.tes 
getting benefit from such assistance ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) Yes, Sir, under the 
Scheme of Pre-Examination Coaching for weakar 
S~ions based on Economic criteria, financial assistence 
is p~vided to non-Governmental Organisations for 
lIarious competitille examinations for public employment 
aAd for admission in professional courses i.e. : 

r-
(i) Central Civil Services Examination through UPSC 

(ii) State Civil Examination through State Public 
Service Commission 

"(iii) Entrance Examination for Professional Course 

(ill) Subordinate Services EAcminations & 

(II) Lower Services Examinations. 

(c) and (d) The expenditure Incurred and the number 
of candidates coached under this scheme during the last 
three years in as under: 

Year .' Amount Beneficiaries 
Disbursed (Nos.) 

(R •. Crore.) 

1995-96 1.31 3560 

1996-97 0.29 620 

1997-98 0.82 1360 

Since most of the grantee institutions do not furnish 
IUccesa rata, therefore the succe .. rate il not possible 
to monitor. 

(Translation) 

letting up New COMa Dispensary In Delhi 

3886. SHRI PRABHU DAYAL KATHERIA : 
SHRIMATI USHA MEENA : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be plealed to state : 

(a) whether the Government have received any 
request for setting up new CGHS dispensaries In Delhi! 
New Delhi; 

(b) if so, the detells thereof, Stete-wise; 

(e) whether the Government helle allocated the 
required fund for these dispensaries; 

(d) If so, the progress made so far; and 

(e) the time by which these dispensaries are likely to 
be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELF~RE (SHRi DALIT 
EZHILMALAI) : (a) Yes, .5Ir. 

(b) Requests have been received from Vasant Vihar, 
Va.ant Kunj, Sarita Vlhar, Shahibabad, Sultanpuri, 
Bahadurgarh, etc. 

(e) to (e) New CGHS dispensaries are opened in a 
ph .. ed manner subject to avallebllity of resources and 
fulfilment of the prescribed norms. 

[English] 

NMlonal Co~,.tlve Consumer Feder.tlon 

3887. DR. BIZAY SONKAR SHASTRI: Will the 
Mlnl.ter of FOOD AND CONSUMER AFFAIRS be 
pleased to refer to the reply gillen to Unstarred Question 
No. 916 dated June 2, 1998 regarding N.C.C.F and state: 

(a) whether the distributors/dealers/manufacturers 
are making credit sales to the Kendriya Shandar and the 
Super Bazar; 

(b) if so, the reasons for not making credit sales in 
the NCCF; 

(c) whether the auppliers are mobile shops making 
supplies to the GOllemlllent Departments at their door 
steps at the sweet rates and not at fixed prices 
comparable with the Kendriya Bhandar; 
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(d) If 80, the system prevalent In NCCF against the 
poIlcy of the Govemment to IUpply good. to Govemment 
Departments at ·felr" .nd • ..... on.ble· ratel; and 

(e.) whether the Government propou to dlacontlnue 
the supplier from the NCCF and to Introduce the 
diatrlbutorsldealerslm.nufacturers ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YAOAV) : (a) and (b) The NCCF, Super Bazar 
and Kendrlya Bhandar are commel'Qial organl .. t1ons 
having their own purchase policies. The Kendrlya 
Bhandar has informed that they purchase electrical .nd 
stationery items from ita suppliers who .re either 
manufacturers or authorlsad diatrlbutors on credit basis. 
The NCCF has informed that the manufacturers/ 
distributors/dealers with whom NCCF has m.de supply 
arrangement are extending credit facility to NCCF. 

(c) No. Sir. 

(d) and <e) NCCF is supplying goods to Govemment 
Departments on competitive and reasonable rat... In 
some cases, the NCCF purchases goods from the local 
suppliers wh]/"e there are no arrangements for supply of 
particul~.fims with the manufacturers/distributors/ 
deale~ The NCCF has proposed to review tha exlltlng 
arrangements for purchase of goods from 10Ciliauppllers. 

Creetlon of Employment In Induetrl .. 

3888. SHRI SHANTILAL PUROSHOTTAMDAS : 
Will the Minister of LABOUR be pleased to .tate : 

(a) the extent to which the employment opportunities 
have been increased in the private sector industries during 
the process of economic IIberalisation; 

(b) the percentage of this Increase and the total 
number of employment opportunities created during the 
last three year; 

(c) whether there is a comparative difference In the 
percentage of growth in employment in the public sector 
and the private sector induatrles; and 

(d) the role of private sector in creating local 
employment opportunitlea ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a), (b) and (d) No study has so far been made 
to find out the effect of economic IIberalisation on 
employment. However, employment In the organised 
private sector (I.e. all non-agricultural astabllshments In 
the private sector employing 10 or more workers) which 
was of the order of 76.76 lakh as on 31st March, 1991 
has gone up to 86.85 lakh as on 31st March, 1997, 
registering an increase of 13.1% during the period 31st 

March, 1991 to 31st March, 1997. The increase In the 
total employment In the private organlaed sector during 
the period 1994 to 1997 we. of the orQef of 7.55 lakh, 
which repreaents .round 9.5% lncreaae from 1994 to 
1997. 

(c) Yea, Sir. 

watcf Boardl 

3889. SHRI G.M. BANATWALLA : Will the Mlnl.ter 
of SOCIAL JUSTICE AND EMPOWERMENT be pleaaed 
to atate : 

(a) whether properties belonging to Wakf Boards In 
dlffarent parta of the country encroached upon or are in 
adverse po888881on; 

(b) If so, the detaila thereof, State-wise; 

(c) whether the Government have conducted/ 
propoMd to COnduct any .urvey of auch properties; 

(d) If so, the detaila thereof; and 

(e) the action taken by the Govemment to help the 
Wakf Board. to get back such properties ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT" (SHRIMATI 
MANEKA GANDHI) : (a) Yes, Sir. 

(b) The requisite Information Is not available with the 
Ministry and has been called for from all the State 
GovemmentlUT Admlnlatratlona, as well .a the State 
Wakf Boards and will be laid on the Table of the House 
as soon as received. 

(c) and (d) Survey of Wakf properties Including those 
encroached upon or having gone into adverse possession 
is required to be carried out by the State Govemments! 
UT Admlnilltretions by appointing Survey Comml8sioneri 
under Section 4 of the Wakf Act, 1995. 80 far 11 State 
Govemment and UT Administrations have appointed 
Survey Commissioner. 

(e) Under section 54 of the Wekf Act, 1995. power. 
have been vestad in the Chief Executive Officers of the 
State Wald Boards to serve notices on encroachers of 
wakf properties and to order the encroacher to remove 
encroachment within the specified time mentioned in the 
order. Under section 55 of the said Act. the Chief 
Executive OftIcer would seek the assistanca of the Sub-
DIvisional Magistrate of the area in cases where the 
encroacher tails to remove the encroachment within the 
time speCified In his order and the Sub Divisional 
Mag/strate shall make an order and get it complied with 
such Police aaslstance as may be necessary. 
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FCI Godowna In K .... 

3890. SHRI MULLAPALl Y RAMACHANDRAN: Will 
the Minister of FOOD AND CONSUMER AFFAIRS. be 
pleased to state : 

(a) whether the Govemment propose to open/expand 
any godowns of Food Corporetlon of India In Kerela; 

(b) whether there Is any protest from the local 
residents against the acquisition of land in Kerala for 
opening/expanding godowns over there; and 

(c) If 50, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) Yes, Sir. 

(b) and (c) FCI was given provisionally advance 
possession of land at Payyannur (Kannur Dlstt.) for 
construction of gocta.vn. But the land Is stili under posaesaion 
of the land owners who have disputad the amount of 
compensation. Fel has approached Government of Kerela 
for handling over the physical possession of the land early 
and can commence the con.atruction only after. getting 
physical possession of the land. 

Iodine Salt for Human Con.umptlon 

3891. SHRI VIJAY SANKESHWAR : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the facts pertaining to the enects of iodine 
contents In the salt; 

(b) whether the Govemment have made It mandatory 
that the salt should contain iodine for human consumption; 

(c) If so. the reasons therefor; 

(d) whether the reaction from the general public and 
medical experts to this Issue have come to the notice of 
the Government; and 

(e) If so, the details thereof and the response of the 
Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Iodine Deficiency Disorder (100) Is a 
major public health problem. Iodine Is an essential micro-
nutrient required dally by humaA' being to combat 100. 
Iodine supplementation through salt Is the simplest and 
most cost effective method In the long run to combst -100. 

(b) Yes, Sir. 

(c) Iodine is an essential micro-nutrient required for 
physical and mental development of human beings. 

Oeflclency of Iodine leads to goitre of all ages, physical 
and mental retardation, deaf-mutism, squint, neuromotor 
defects, stili births, abortions, etc. . 

(d) and (e) Representations have been received from 
the small scale selt producers and others expreSsing their 
reservation on Salt Iodlsatlon. GoVl. has taken measures 
in the Interest of Public Health under Prevention of Food 
Adulteration Rulas, 1955 stipulating that salt sold for direct 
human consumption has to be compulsorily lodlsed with 
elfectfrom 27.5.98. Recently, Andhra Pradesh High Court 
has Issued orders suspending the notification. A similar 
CIIIse has also come up before the High Court at Gwalior. 
The matter Is sub-judice. 

Change. In Scheduled Araa. 

3892. SHRI GIRIDHAR GAMANG : Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether It is a fact that the States having Fifth 
Scheduled Anta. changed the boundaries, names and 
merged with non-scheduled districts and areas in recent 
years; 

(b) If 10, any approach of the Statea has been made 
to the Central Government before or after the decision 
taken by them In this regard; and 

(c) the reaction of the Government for the 
Constitutional and legal problems arising with these 
changes without approval of the Act of Parliament under 
ArtIcle 244 (I) to this effect thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) The names of the districts as 
reflected In the Constitutional orders have been changed 
due to creation of new districts in case of some States 
without changing boundaries of Scheduled Areas. 

(b) No, Sir. 

(c) Does not arise. 

[Trans/atlon] 

Induetrlal Training to Women 

3893. SHRI PRADEEP KUMAR YADAV : Will the 
MInister of LABOUR be pleased to state: 

<a> the details of financial assistance provided for 
Imparting Industrial training to the women during the last 
three years, State-wise; 

(b) whether the Central Govemment have constituted 
any monitoring Committee to ensure the proper utilisation 
of financial assistance provided In this regard; 
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(c) If so, the dataHs thereof; and TemN'lat outftta In DelhI 

(d) If not, the reasons therefor? 3894. SHRI V~AY GOEl : Will the Minister of 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
HOME AFFAIRS be pleaNd to state: 

JATIYA) : (a) Statewlse details of the financial assistance (a) the detalla and number of terrorist outfits whose 
provided for Imparting Industrial training to women under membera are operating In NatiONII CapItal Territory of 
the World Bank assisted Vocational Training Project Delhi at present; 
during the iast three years is attached as Statement. 

(b) the area. In Delhi where these outfits are active; 
(b) and (c) To ensure proper utilisation of financial 

(c) the number of terrorists caught in the capital during assistance, monitoring Is done by the State Project 
Implementation Units at the State level and the Central the laat three years; and 

Project Implementation Unit at the Central level. (d) the role of Pakistan's Inteillgence agency lSI In 
Utilisation Certl1icates and Audit CertIficates are fumished this regard ? 
by the States. The progress is reviewed Jointly by the 
World Bank mission and the Ministry In review meetings THE MINISTER OF HOME AFFAIRS CSHRI l.K. 
at regular Intervals. ADVANI): Ca) and (b) There are no specific terrorist outfits 

(d) does not arise. 
operating only In the National Capital Territory of Delhi. 
However, the various militant groups have bean using 

Sta,.",."t Deihl for committing violent actions or for hiding and 

(Rupees In lakh) 
planning their militant actions elsewhere. 

S.No. Statas Financial Assistance provided (c) The number ofterrort8ta arreated during the period 
from 1993 to 30th June, 1998 In the National Capital during tha last three years Territory of Deihl was 234. 

1995-96 1996-97 1991-96 

1. Andhra Pradesh 182.57 41.643 57.60 
(d) The Intarrogatlon of various militants arrested 

during the last few years ciearly establishes that the Pak 

2. Assam 25.80 4.686 17.051 lSI has been providing assistance to various militant 
groups by way of logistiCS, funds, arms/explosives 

3. Bihar 13.724 5.956 19.719 training, motivation, etc. 

4. Goa 15.00 (English] 

5. Gujarat 18.12 20.129 33.933 OU Flelda 

6. Heryana 67.88 0.342 100.515 3895. SHRI AJOY MUKHOPADHYAY: Will the 

7. Himachal Pradesh 4.455 1.102 3.407 Minister of PETROLEUM AND NATURAL GAS be 
pleaNd to state: 

8. Kerala 20.235 12.523 15.773 

9. Kamataka 133.63 116.464 
(a) whether tha Govemment bave given 011 fields to 

52.973 privata companies without reimbursement the money the 

10. Medhya Pradesh 26.90 55.064 48.774 ONGC spent to dlscoverldevelop these fields; 

11. Maharashtra 85.22 83.789 135.054 (b) If so, the reasons therefor; and 

12. Orissa 3.123 31.654 25.583 (c) the details of the CAG report in this regard? 

13. Punjab 111.94 26.204 10.205 THE MINISTER OF STATE IN THE MINISTRY OF 

12.&44 24.107 
PETROLEUM AND NATURAL GAS (SHRI SANTHOSH 

14. Rajasthan 10.41 KUMAR GANGWAR) : (a) and (b) Under the first and 

15. Tamllnadu 7.074 41.137 second offer of discovered fields, Govemment of India 
has approved award of contracts for 24 small sized 

16. Trtpura 1.806 0.107 discovered fields and 6 medlum-alzed discovered fields. 

17. Uttar Pradesh 103.155 36.909 25.479 
Past cost reimbursement In respect of these fields was 
not a biddable Item In the notice inviting bids. However 

18. West Bengal 49.70 0.885 30.417 payment of signalure/production bonuses by co-venturer 
to ONGC/Oll was to compensate them for riskl 

19. Deihl 5.330 1.599 1.741 expendltunllncurred by them on explorlltlon. 
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(c) The Report of the Comptroller & Auditor General 
of India-Union Government No.5 (Commercial) of 1996 
- Participation of pvt. partlel with ONGC In production of 
crude oil & Natural Gas has already been laid on the 
T,ble of both Houses of Parilament on 27.2.97. 

AD-Hoc Unanl Doctor-. In C.O.H.I. Dispensart .. 

3896. SHRIMATI USHA VERMA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of Medical OffIcer Unanl wor1<lng on 
ad-hoc basis in C.G.H.S. dispensaries In DelhilNewDelhi 
at present; 

(b) the criteria for regularislng the services of Medical 
Officer Unani appointed on ad-hoc basis; 

(c) whether there Is any proposal to regularise the 
services of these Medical'OffIcers; 

(d) If so, the details thereof; end 
• 

(e) the time by which the services of these Medical 
OffIcers are Hkely to be regularised ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Four. 

(b) to (e) The posts of Medical Offtcer (Unani), being 
Group '/l\ Gazetted posts, are filled up through the Union 
Public Service Commission. The question ofreg~ng 
the services of ad-hoc appointees. therefore. does not 
arise. 

aan on Inter-Sa .. Movement of Foodgralnl 

3897. StiRI RANJIB BISWAL: Will the MInister of 
FOOD AND CONSUMER AFFAIRS be pleased to state: 

(a) whether some States have urged the Govemment 
to ban on the Inter State movement of foodgrelns; 

(b) if so, the details of Stetes and the reasons 
therefor; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) and (b) For wheat andcoarsegralns, 
the wh91e country is a single food zone at present. 
However, 'the State Governments of Andhra Pradesh, 
West Bengal and Jammu & Kalhmlr have requested for 
inter-State movement reltr1ctions on foodgralnl. 

Jammu & Kalhmlr have Imposed restrictlon8 on the 
movement of loaf! cOarse varieties of r1ce 80 as to enau,. 
Its availability In the State, The restr1ctlonl on the 
movetnent of foodgralns In West Bengal apply only to 

the areas covered under the Statutory Rationing. and near 
the International border. The State Govemments feel that 
such restrictions are necessary to prevent possible rise 
In prices. The Government of Andhra Pradesh wants to 
Continue the restrictions on movement of paddy/rice to 
maximise the procurement of rice for operating the Public 
Distribution System and also to ensure adequate 
avallablHty of rice within the State at affordable prices. 

(c) Efforts to persuade these States to remove the 
restr1ctlons on movement of paddy/rice outside the State 
80 as to fall In line with the national policy of treating the 
entire country as a single food zone, are continuing. 

Rehabltlt.tlon of Textile Worbr-. 

3898. SHRI SURENDRAN CHENGARA : Will the 
Minister of LABOUR be pleased to state : 

(a) whether the Govemment have enhanced stipend 
and free ration for National Renewal Fund benef(ciaries 
at Punalur Paper Mill. Kerala; 'I 

(b) If 80, the details thereof; 

(c) whether the Government have declared any 
scheme for rehabilitation of displaced unemployed paper 
mill workers in Kerala; and 

(d) If ,0, the criteria fixed for the said scheme by the 
Government? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) to (d) The Govt. set up the National Renewal 
Fund (NRF) on 3rd February, 1992 to protect the interest 
of worl<ers affected by Industrial restructuring. The Gov!. 
have recently revised the rate of daily stipend per trainee 
under the NRF to Rs. 80/- for Class A cities; and Rs. 50 /­
for the trainees elsewhere. From 1992-93 upto 1997-98 
a total of Rs. 3407 crores have been provided as budget 
allocation under NRF. A Mejor portion of the expenditure 
is on account of Voluntary Retirement Scheme (VRS). 
Funds have been made avsilable under the NRF mostly 
to Central Public Sector Undertakings. The Paper Mill 
referred to In the Question was reported to be in the 
Private Sector as per Information available In this Ministry, 

Infiltration 

3899. SHRI BHIM DAHAL : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether Infiltration of foreign nationals in the 
North-Eastern States has increased In the recent years; 

(b) If 10, the number of Infiltrators arrested and 
repatriated during each of ..the last three years; and 

(c) tha measures taken to check Infiltration in these 
States? 
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THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) It cannot be said that infiltration of foreign 
nationals In the North Eastern States has Increesed In 
the recent years. 

(b) The information is being collected and will be laid 
on the Table of the House. 

(c) A series of measures have been taken by the 
Government to curb the proble", of intlltration of 
Bangladeshi nationals into India. These measures 
include reislng of additional battanons of BorU.,. SecurIty 
Force, reduction of gaps between the border outposts, 
intensification of patrolling both on the land and the 
riverine border, accaleratecl programme of conatructlon 
of border roads and fencing, incraase In the number of 
outpost towers, provision of surveillanca equlpments etc. 
The matter has also been taken up with the Govemment 
of Bangladesh on various occasions. The progress of 
these measures is reviewed regularly at various levels. 

Study on AIDS. TB and cancer 
3900. SHRI NRIPEN GOSWAMI : Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any study has been conducted by the 
Govemment with regard to spread of dreaded dlsea .. s 
like AIDS, TB, Cancar and other serious diseases in the 
country, particularly In the North-Eastem States; 

(b) If so, the total number of patients IUfferiRg from 
the said diseases; 

(c) the details of Medical Colleges, Institute. and 
H08PItals where AIDS detection facilities are presently 
available and thalr location thereof; 

(d) whether the Government propose to 8stablish 
more survelllence centres in North-E8stern States 
particularly in Assam; and 

(e> If 80, the details thereof and the locationa wtlere 
these cantres are likely to be lei up ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (e) No, Sir. 

(b) There are 6059 AIDS cases reported so far. It is 
estimated that about 1.4 percent of the population are 
suffering from T.B. During 1997-96, about 33,600 TB 
cases ware detected In the North-Eastem States and put 
on Anti-tubercular treatmant. The estimated number of 
Cancer cases In the country is about 2 to 2.5 million. 

(c) As per list attached as Statement I. 

(d) and (e) Ye., Sir. The list of additional Surveillance 
Centres proposed to ba established In North-Eastern 
Stat .. Including Assem and their locations is placed as 
Statement - II. 

s,...",."" 
List of surveil/ance centre where HIV t.sting facilities are available 

In StatesiUnlon Territories 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Department of Microbiology, Osmanla College, Hyderabad 

Department of Microbiology, S.V. Medical College, Tirupati 

Oepertment of Microbiology, Andhra Medical College, Vlshakhapatnam 

Instt. of Preventive Medicine, Hyderabad 

Dtstt. Ho.pItal, ltanegar 

Department of Microbiology, Guwahati Medical College, Guwahati 

Department of Microbiology, Goa Medical College, Penajl 

Department of Microbiology, B.J. Medical College, Ahmedabed 

Department of Miorobiotogy, MedIcal College, Rohtak 

Department of Microbiology, Indira Gandhi Medical College, Shlmla 

Department of Immunopathology, Sher..e-Kuhmlr Inatltute of Medical Sciences, 8Magar 

12. Department of Microbiology, Government Medical College, Jammu 
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In StatalUnlon Tenttoriea 

10. Karnataka 

11. Kerala 

12. Madhya Prade.h 

13. Maheruhtra 

14. Manlpur 

15. Meghalaya 

18. Mizoram 

17. Nagaland 

18. Oris .. 

19. Punjab 

20. Rajasthan 

21. Slkklm 

22. Tamil Nadu 

23. Trlpura 

24. Uttar Pradesh 

25. West Bengal 

JULY 1,.,1998 to Que.tIon. 56 

13. D.partment of Microbiology, Bangalore Medical College, Bangalont 

14. oePlirtment of Microbiology, Ka.turba Medical Co/lege, Man/pal 

15. 

18. 

Department of Microbiology, Medical College, Trtvandrum 

D.partment of Pathology, Gandhi Medical Colleg., Bhopal 

17. Chaltnlm Haspltaland R .... rch C.ntl'8, Indore 

18. Departm.nt of Microbiology, Seth G. S. Medical College, Mumb.i 

19. Department of Microbiology, J. J. HospHal, Mumbal 

20. S/on. Hospital, Mumbal 

21. B. Y. N. Nair Hospital, Mumbai 

22. RaJ.bart Hospital, Ghatkopar, Mumbai 

23. B. J. Medical College, Pun. 

24. Department of Microbiology, Govt. MedIcal CoRage, N.gpur 

25. Civil Hospital, Kolhapur 

28. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

38. 

37. 

38. 

39. 

40. 

Distt. Hospital, Chandrepur 

Govt. Medical College, Mlraj 

J. N. Hospital, Imphal 

Civil Hospital, Shiliong 

Civil Hospital, A/zwal 

Nag. Hospital, Kohlma 

Olstt. Hospital, Olm.pur 

Department of Microbiology, S.C.B. Madlcal College. Cuttack 

Govt. Medical Collage, Amrtl .. r 

Department of Microbiology, S. M. S. Medical College. Jaipur 

S. T. N. M. Hospital, GIIngtok 

Chennal Medical College HoepItaI, Chennai 

Department of Microbiology, Madural Medical College. Madurai 

Olstt. Hospital. Agartala 

Department of Microbiology. K. G. Medical College, Lucknow 

28. Andaman and Nlcobar Islandl 41. G. B. Hospital. Port Blelr 

27. Chandlgam 

28. Dedra and Nagar Havell 
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In States/Union Territories 

30. Deihl 42. Department of Microbiology, Unlver.ity College of Medical Sciences, Shahdara, Deihl 

43. Department of Microbiology, Maulena Azad Medical College, New Deihl 

31. Lakahedweep 44. Government Hospital, Kaval'llil 

32. Pondicherry 45. Government General Hospital, Pondioheny 

Under Indian Council of Medical Research 

46. Central JAlMA Instt. for Leprosy, AgI'II 

47. Regional Medic.I Research Centre, Bhubannhwar 

48. Regional Medical Research Centre for Tribal Health, Jabalpur 

49. Tuberculosis Research Centre, Chennal 

50. RaJendra Memorial Research Inetitute Patna 

Under DirectonJte General of Armed Forces MedIcal Servlcas 

51. Indian Naval Ship Hospital, Aahwlnl, Mumbal 

52. Indian Naval Ship Hospital, Cachln 

53. Armed Forces Command Hospital, Deihl Cantt. 

54. Department of Microbiology, A. F. M. C. Pune 

55. Indian Naval Ship Hospital, Kalyani, Vishakhapatnam 

In Central Institutions 

56. All Indian Institute of Hygiene and Public Health, Calcutta 

57. Deptt. of Microbiology, JIPMER, Pondlcherry 

In Autonomous InstitutIons 

58. Department of Microbiology, Instt. of Medic.I Sciences, Veranasl 

59. Jawaharlal Nehru Medical College, Allgarh 

60. Deparment of Immunopathy, P.G.!., Chandlgarh 

61. National Institute of Mental Health and Neurosurgery, Ban~lore 

In Privete InstItutions 

62. Kamala Nehru Medical College, Allahabad 

S,...",.nt " 
List of HIV reference Centres 

National Institute of Communic.ble Disease, Deihl 

All Indian Institute of Medical Sciences. New Deihl 

Indian Institute of Immunohematology, Bombay 

School of Tropical Medlcinel, Calcutta 

Madras Medical College. Chennal 

National Institute of Cholera and Enteric Diseases, 
Calcutta 

Nationill AIDS ReMatch Inltltuta (NARI), Pune 

Regional Medical Conege, Imphal 

Christian Medical College, Vellore 
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List of sentlnal surveillance for HIV Infection for North-
Eastern St.te 

SI. Name of, the Statel Name of Sentinel 
No. Union Territory Group site 

2 3 

1. Assam 1. STD Clinic, Medical 
College, Guwahetl. 

2. 

3. 

2. STD Clinic, Medical 
College, Dlbrugerh. 

3. Antenantal Clinic, Dlatrlct 
Hospital, Johrat. 

4. Antenatal Clinic, District 
Hospital, Nayagaon. 

Arunachal Pradesh 1. STD Clinic, District 
Hospital, Paslghat. 

Manlpur 

2. STD Clinic, Govt. Hospital 
ltanagar. 

3. Antenatal Clinic, Govt. 
Hospital, Nahariagun. 

1. STD Clinic, J. N. Hospital, 
Imphal. 

2. STD Clinic, Civil Hospital, 
Churachandpur. 

3. ANC Clinic, Civil Hospital, 
Imphal 

4. Antenatal Clinic, Civil 
Hospital, Imphal. 

5. Antenatal Clinic, Civil 
Hospital, Churachandpur. 

6. Antenatal Clinic, Civil 
Hospital, Blshnupur. 

7. Antenatal Clinic, Civil 
Hospital, Lamphelpet. 

8. Drug De-llddlctlon Centre, 
J.N. Hospital, Imphal. 

9. Drug De-addlctlon Centre, 
Civil Hospital, 
Churachandpur. 

10. Drug De-addlctlon Centre, 
District Hospital, 
Bishnupur. 

11. Blood Bank, J.N. HoapIt8I, 
Imphal. 

4. Meghalaya 1. STD Clinic, Civil Hospital, 
Shiliong. 

2 

5. Mlzoram 

6. Negaland 

7. Slkklm 

8. Tripura 

3 

2. Antenatal Clinic, G.O. 
Hospital, Shillong. 

3. STO Clinic, Community 
Health Centre, Jaintia 
Hills. 

4. Antenatal Clinic, 
Community health Centre. 
Resubelpora, Oistt. Least 
Garo Hills. 

1. STO Clinic, Civil Hospital, 
Aizwal. 

2. Antenatal Clinic, MCH 
Clinic, Aizwal. 

3. Antenatal Clinic, 
Community Health Centli8, 
Lungel. 

4. Drug De-addiction Centre, 
Civil Hospital, Aizwal. 

1. STD Clinic, Civil Hospital. 
Kohima. • 

2. Civil Hospital, Mokok 
Chung. 

3. Civil Hospital, Kokha. 

4. Civil Hospital, Tuensang. 

5. Civil Hospital, Mon. 

6. Drug De-addition Centre, 
CIv" Hospital, Kohlma. 

1. STO Clinic. S.T.N.M. 
Hospital, Gangtok. 

2. Antenatal Clinic. S.T.N.M. 
Hospital, Gengtok. 

3. Antenatal Clinic, Primary 
Health Centre. Pakyong. 

1. STO Clinic, District 
Hospital, Agartala. 

Allotment of Petrol Pump.,Oa. Agencl •• 

3901. SHRI SATYAPAL JAIN : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased 10 state: 

(a) whether some petrol pumps, Gas AgenCies or 
Kerosene depots were sanctioned or given to VdrlOUS 

pensons In the Union Territory of Chandlgarh dUring the 
lut 10 years; 

(b) If so, the details thereof; 
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(c) whether any such allotment has been cancelled 
by any court; 

(d) if so, the details thereof; and 

(e) the action taken In view of the court judgement 
alongwith with present actual and factual position about 
it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
, PETROLEUM AND NATURAL GAS (SHRI SANTOSH 

KUMAR GANGWAR) (a) to (e) During the last 10 years, 
18 retail outlet, 8 LPG distributorships and 2 SKO-LDO 
dealerships have been allotted in the UT of Chandlgarh. 

Out of the above, as per orders of the Hon'ble 
Supreme Court of India and Hon'ble High Court of Delhi, 
6 retail outlet dealerships have been cancelled. No LPG 
distributorship or SKO-LDO dealerships have been 
cancelled. 011 companies have reported that 3 retail oullet 
dealerships out of the 6 RO dealerships cancelled are 
being operated on ad hoc basis as per policy of the 
company after obtaining permission of the High Court of 
Delhi 3 Retail Outlets are closed. 

{Translation] 

Bhopal Ga. Tregedy 

3902. SHRI SUSHIL CHANDRA VARMA: Will the 
MINISTER OF CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Government have received any 
representation from the State Government, political 
parties and Non-Governmental organisations for 
declaring entire Bhopal as gas affected area; 

(b) whether the Govemment are aware that twanty 
municipal wards of Bhopal have not been included in the 
list of gas affected areas due to which great discontent 
has been spread among the people there; and 

(c) the time by which the Central Government 
propose to teke concrete steps in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : 
(a) 10 (c) Representations received were examined afresh 
and Ihe matter was placed before the Group of Ministers 
(GOM) on Bhopal Gas Leak Disaster at a meeting held 
on 30 July. 1997. After due consideration, the GOM came 
10 Ihe conclusion that there was no justification for 
declaring any olher area 'gas affected' in addition to the 
36 wards which were declared as such by the Madhya 
Pradesh Govemment In 1985. 

[English] 

Allotment of Quarte,. to Nu,.lng Staff In AIIMS 

3903. SHRI MOINUL HASSAN AHAMED: Will II .. 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government are aware that there are 
200 type III nurses quarters at AIIMS have been 
constructed and not yet allotted to the starr; 

(b) If so, the reasons for the delay in allotment the 
quarters; 

(c) whether the Govemment are loosing any revenue 
due to the non..allotment of these quarters; 

(d) If so, the revanue lost per annum; and 

(e) the time by which these quarters are likely to be 
allotted to the nursing staff? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) 200 type III quarters are under 
construction at A. V. Nagar. New Delhi and the work is in 
progress. 

(c) and (d) Does not arise. 

(a) As soon as the work is completed and quarters 
are handed over by tha National Building Construction 
Corporation, the same will be aliotted to the nurses In 
accordance with the procedure laid down for the purpose. 

Pathological T •• t In CGHS DI.pens.ry 

3904. SHRI SURE NORA PRASAD YADAV 
(JAHANABAD) : Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether CGHS beneficiaries deprived of the 
pathological test facilities in the laboratory equipped for 
CGHS dispensaries particularly In Arambagh. Delhi In 
such case where the laboratory technician goes on long 
leave; 

(b) If so, whether any altematlve arrangements have 
been made in this regard; 

(c) if 10, the details thereof; 

(d) If not, the reasons therefor; and 

(e) the staps taken by the Government to provide 
the. f8cIllties to the CGHS beneficiaries without any 
Interruption? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) (a) to (c) If Laboratory Technician goeS on 
long leave, CGHS beneficiaries of Aram Bagh, Deihl, are 
not deprived of the pathological tests because altemative 
arrangement is made to get these tests done from Health 
Check up Centre at Central Secretariat. 

(d) and (e) In view of above, the question does not 
arise, 

(Translation] 

International Sugar Council 

3905, SHRI RAJ NARAIN PASSI : Will the Minister 
of FOOD AND CONSUMER AFFAIRS be pleased to 
state: 

(a) the amount Including foreign exchange spent to 
attend International Sugar Council Meetings since 1992 
and onwards, year-wise; 

(b) the detaUs of Ministers who attended the said 
meeting during the said period; 

(c) whether some countries have left the membership 
of the Council; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) The details of amount spent to 
attend Intematlonal Sugar Council Meetings since 1992 
and onwards are given In the attached Statement. 

(b) The May, 1993 Session ofthe International Sugar 
Council was attended by the then Minister of Food, Shri 
Kalp Nath Rai. 

(c) and (d) As per available information one member 
Country has withdrawn from the Agreement on the 1 st of 
September, 1994. 

The reasons for which Countries may join qr opt out 
of the International Sugar Agreement would depend on 
the perception of their national interests. 

As on 15.5.98, there were 52 member Countries of 
the International Sugar Agreement. 

Smtemant 

Year 

1992 

1993 

1994 

1995 

The emount, including Foreign Exchange, spent for the purpose of aU ending 
Intematlonal Sugar Council Meating since 1992 

Dates Expenditure Incurred by Govemment of India 

2 3 

(i) May 10-15, 1992. Rs. 74.658.50· 

(iI) November 23-27, 1992. 

(i) May 18-21, 1993. 

(Ii) November 30-
December 3, 1993. 

(i) May 24-26,1994. 

(ii) November 22-25, 1994. 

(I) May 30 - June 2, 1995. 

(Ii) November 27 -
December 3, 1995. 

(Including Rs. 12037.50 paid for purchase of foreign exchange towards DA), 

Rs. 73.572.50· 
(Including Rs. 11437.50 paid for purchase of foreign exchange towards DA), 

RS.3,97,767 
(Including Rs. 203972/- in foreign exchange towards DA+ Hotel 
charges+telephone charges). 

Rs. 1.83.910.00· 
(Including Rs. 23250/- paid for purchase of foreign exchange towards DA), 

Rs.73.615.00· 
(including Rs. 9466/- paid for purchase of foreign exchange towards DA), 

Rs. 93.625.00· 
(Including Rs. 116251- paid for purchase of foreign exchange towards DA), 

Rs. 1.62,870· 
(Including Rs. 8160/- paid tor purchase of foreign exchange towards DA), 

As. 93,843* 
(Including RI. 13238.00 paid for purchase of foreign exchange towards DA), 
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2 3 

1996 October 25, 1996 Rs. 81594.00/-
(including Rs. 15674 paid In purchase of foreign exchange as DA+Hotel 
charges). 

1997 November 24-28, 1997 .. Rs. 1,13,950· 
(Including Rs. 22750/- = US $ 600 as DA). 

1998 May 25:29, 1998. Rs.1,6999,118 
(including R •. 30500/- = US $ 752.35 as DA+Hotel charges) 

• Excluding Hotel Charges. 
------....:....---~.;...-----------------------.-- .. --. 
{English] 

ES. Hoap'''' at Callcut 

3906. SHRI P. SAN KARAN : Will the Minister of 
LABOUR be pleased to state : 

(a) whether the Govemment are aware that the wonts 
on super speciality ESI Hospital at Calicut Is yet to be 
started; and 

(b) if so, the time by which the wont Is likely to be 
started? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) and (b) The Employees' State Insurance 
Corporation has decided to set up an Occupational 
Diseases Centre (ODC) at Calicut. As the project is at 
planning/conceptual stage, it is difficult to indicate 
precisely the time by which the construction work will be 
started. 

PrlvatlHtlon of Hlndu,"n La ... Limited 

3907. SHRI GEORGE EDEN : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government chalked out any 
proposal for the prlvatisatlon of Hlndustan Latex Limited, 
Kerala: 

(b) if so, the details thereof; and 

(c) the reaction of the employees In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) Recommendation of the 
Disinvestment Commission in this regard is under 
consideration of the Government. 

(c) Employees of the Hindustan Latex Limited have 
opposed prlvatisation of the company. 

Power Crllil in NDMC Ara. 

3908. SHRI INDRAJIT GUPTA: Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a> whether NDMC areas in Delhi are in the grip of 
power crtals since the PIst few days; 

(b) if so, the reasons therefor; 

(c) whether the high level officiais or NDMC have 
totally failed to check the recurrence of power breakdown 
in the area particularly in Gole Market area; and 

(d) If so, the Immediate steps the Govemment propose 
to take to ensure availability of power in NOMC areas? 

THE MINISTER OF HOME AFFAIRS (SHRI LX 
ADVANI) : (a) and (b) There is no power crisis as such In 

NDMC area. There were, however, occasional 
breakdowns and interruptions, which normally occur 
during the peak summer season, and these were attended 
to as quickly as possible. 

(c) During the period from 25th June, 1998 to the 9th 
July. 1998, 751 "no-current complaints· were received 
from Gole Mlntet area and attended to by the N DMC staff. 
However, In the case of D-Sector, Mandlr Marg, New Delhi. 
there had been a perSistent problem on account of 
electricity switch having tripped during the night of 2nd 
July. 1998. This was caused by a cable fault which has 
since been removed and power supply restored. 

(d) The NDMC staff Is posted round the clock In 

various Sub-Stations of NDMC area to attend to 
breakdowns and interruptions in the power supply. 

Vilit of Belgian P!'Hldent 

3909. SHRI MOHAN RAWALE : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the President of Belgian Association for 
Solidarity with Jammu and Kashmir visited Jammu and 
Kashmir III'Id Interviewed people in Jammu. Srinagar and 
Leh In October-November, 1997: 
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(b) if so, whether he reported that not a single persrJn 
in Jammu, Srinagar and Ladakh favoured merger with 
Pakistan; and 

(cl if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) As per available reports the President of 
Belgian Association for Solidarity with Jammu & Kashmir 
visited and met people in Jammu, Srlnagar and Ladakh 
in May-June 1997. 

(b) and (c) Yes Sir. An extract from a report Issuad 
by him after his visit Is enclosed as Statement. 

Statem.nt 

Extract from visit report of President of Belgian 
Association for Solidarity with Jammu and Kashmir 

2. (a) Meeting with the common man In the streets in 
Jammu, Rajouri, Sri nagar and Leh. 

the Kashmiris don't want to be with PAKISTAN and 
want to return to pre-militant situation; they want to 
stay with INDIA (our links are there); if this Is not 
possible and if independence could bring them peace 
they would accept this solution. Not a single person 
I met in JAMMU, the VALLEY or In LADAKH accepted 
the option of merging with PAKISTAN, although I was 
very eager to meet one; 

the kashmlris understand PAKISTAN is playing with 
them. PAKISTAN should stop interfering and sending 
money. ammunition, weapons, mercenaries. 
PAKISTAN wants our land, not the Kashmlris; 

due to PAKISTAN'S Interference our children were 
denied a normal education. They lost seven years 
of their life. They saw nothing but the way from 
home to school and from schooi back home. Now 
there is some relaxation and we hope this trend will 
continue. The Kashmiris realise they have been 
betrayed by PAKISTAN: .. PAKISTAN has stolen 
seven years of our lives". 

houseboat owners, after seven years of militancy and 
without any income, can't repair their houseboats and 
have to sell valuable things in order to survive. They 
hope tourists will retum soon; 

many Kashmiris lost their source of Income and after 
eight years their savings are gone. The Kashmiris 
dependent on the "tourist.lndustry" are the worst 
sufferers. 

P .... ld.ntl.' Form of Gov.rnm.nt 

3910. SHRI NADENDLA BHASKAR RAO: 
DR. ASIM BALA : 
SHRI SAMIK LAHIRI : 
SHRI SHANKER PRASAD JAISWAL • 
SHRI AMAR ROY PRADHAN : 
SHRI MOTI LAL VORA : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Goverpment are considering to bring 
any constitutional amendment to form a presidential form 
of Government; 

r, 
(b) If so, the details thereof; 

(c) the time by which final decision is likely to be 
taken; and " 

(d) whether the Government are considering to place 
the said amendment bill during the current session? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) No. Sir. However. Government does 
propose to set up a Commission to review the Constitution 
of India in the light of the experienctt of the past fifty years 
and to make suitable recommendations. 

(b) to (d) The matter is presently under consideration. 

Hurrly.t Con ..... nce 

3911. SHRI K.S. RAO : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Union Government are aware of the 
actlvitl •• of the All Jammu and Ka.hmir Hurriyat 
Conference leaders in Deihl recently; 

(b) if so, the details thereof; end 

(c) the measures taken by the Government in this 
regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) The Union Government are aware 
of the reports about the meeting of HuiTtyat leaders with 
v.rious Diplomats In Deihl and about the assurance of 
OffIcI.ls of Pak High Commission of their continued 
support to the Hurriyat leaders. 

(c) There Is no restriction on any person for visiting 
any Embassy High .Commission and meeting the 
Diplomats. However, Government is keeping a close 
watch on the activities of Hurriyat leaders. 
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OffIolal lecrwt Act 

3912. $HRI DINSHAW PATEL: 
SHRI SHANTILAL PURSHOTTAMDAS PATEL: 

Will the Minister of HOME AFFAIRS be p ..... d to 
state: 

(a) whether the former Juatlce of Supreme Court had 
stated that the Official Secret Act should be abolished; 

(b) If so, the details thereof; 

(c) whether the Govemment are considering the need 
to enact a Bill on freedom of information; 

(d) if so, the detelll thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (e) No specific Information with reference 
to is av.llable. Howevar, a proposal relating to 
amendment section 5 of the OffIcial Secrets Act, 1923, 
formulated by the Ministry of Home Affairs. was 
considered by the Group of Ministers alongwlth the 
proposed draft on 'Right to Information BUI' prepared by 
the Department of Personnel and Training. 

Further action on the lines of deliberations of the 
Group of Ministers is being taken. 

Fel District 

3913. SHRI BIKRAM KESHARI DEO : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state: 

(a) whether the Food Corporation of India had 
received a propolal to create a new F.C.1. District 
comprising the district of Kalahandi and Nuapara during 
1993-94; 

(b) If so. the details thereof; and 

(c) the steps taken by the Government to create a 
new F.C.1. District for the backward region of Kalahandi 
and Nuapara? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (.) to (c) Yes, Sir. A proposal to create 
a new FCI District at Kalahandi (Orissa) was received 
from Shri Bikram Kesharl Deo, the then Member of Orissa 
Legislative Assembly on 16.1.94. The proposal was 
examined threadbare by the ~ood Corporation of India 
(FCI) and it was found that the FCI activities in the District 
viz. storage capaolty, proClirement operations etc. did 
not justify for opening of a District Office due to heavy 
financial expenditure of reClirring and non-recurring nature 
to be Incurred per annum. The Hon'ble MLA was apprtsad 
of the poaitIon accordingly. 

However, subsequently, a review was made of the 
situation and a Sub-Regional Office at Bhawanipatna in 
Kalahandl District (Orissa Region) was set up. This Sub· 
Reglonel Office covers the FCI Districts of Tltlagarh. 
Jaypore, Behrampur. The Revenue District which fall 
under this Sub-Regional Office are: 

(1) Koraput 

(2) GanJam 

(3) Phulb.nl 

(4) Kalahandi 

(5) Bolanglr 

Duty on FertlHze,.. 

3914. SHRI K.H. MUNIYAPPA : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to slale . 

(.) whether the duty on fertilizers is too high; 

(b) Iho, whether the farmers have requested to bring 
down the duty on fertilizers: end 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (OR. A.K. PATEL) 
(a) There Is no customs duty or excise duty on fertilizers. 

(b) and (c) Do not arise. 

Protection of Life and property In 
Jammu & Kashmir 

3915. VAIDYA VISHNU DATT . Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the steps are being taken by the Union 
Govemment to protect the life and property of people 
living near the International Border and LOC In Jammu & 
Kashmir due to continuous firing by Pakistani Rangersl 
troops: 

(b) whether the Government are putting up a barbed 
wire-fence along the border to check smuggling elc; 

(c) If 50, the details of steps taken by the Government 
in this regard; 

f'l) whether the families of victims have been suitably 
compensated In these areas: 

<e) if so, the details thereof: 

(f) whether fertile agricultural land is being taken over 
by the Grfernment for fencing the International Border 
In Jammu & Kashmir; 
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(g) if so, whether the peasants, Agriculturistsnand 
owners have been given adequate compensation; and 

(h) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K, 
ADVANI) : (a) Army and Security forces are maintaining 
constant vigil along the IB and LOC In J&K and 
appropriate action is being taken to counter the firing by 
Pakistan. 

(b) and (c) However, to check infiltration and 
smuggling of arms and ammunition etc. through Jammu 
International Border, barbed wire fenclngfftood lighting 
was contemplated, but due to firing from the Pakistan 
side, the work was stopped. The matter regarding re-
starting of the work is under active consideration of the 
Government. 

(d) and (e) The State Government provides ex-gratia 
relief to the families of those victims killed as per the 
standard norms prevalent In the state. 

(f) No agricultural land has been taken over by the 
Government for fencing so far. 

(g) and (h) The question does not ariae. 

(Trans/a/ion) 

Supply of Ga. to Pow.r Stations 

3916. SHRI R.S. GAVAI : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government of Maharashtra has 
urged the Union Government for the allocation of more 
gas for the Gas Based Power Stations in the State; 

(b) If so, the details thereof; and 

(c) the reaction of the Central Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) Yes, Sir. Government 
of Maharashtra has requested for an increase in allocation 
of gas from 3.5 MMSCMD to 4.5 MMSCMD to 
Maharashtra State Electricity Board. 

(c) The gas projected to be available ex-Uran Is far 
less than th$ commitments already made and It Is not 
feasible to make further allocation at present. 

VI.lt to Fo,.lgn Countrl .. 

3917. SHRIMATI SURYAKANTA PATIL : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the officers and staff of the Ministry of Chemicals 
and Fertilizers visited abroad during the last three years; 

(b) if so, the details thereof; 

(c) the main purposes of their foreign visits and the 
amount Involved therein; 

(d) whether the Ministry had accorded permission to 
them for the visits; and 

(e) If not, the action taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. AK PATEL) : (a) 
to (e) The information is being collected and will be laid 
on the Table of the House. 

u •• of Fake Curr.ncy by 151 

3918. SHRI DATTA MEGHE: 
SHRI SURESH CHANDEL : 
PROF. CHAMAN LAL GUPTA: 

Will the Minister of HOME AFFAIRS be plellsed to 
state: 

(a) whether lSI of Pakistan Is circulating fake currency 
notes In the country and making payments to terrorists/ 
subversives through fake Indian currency with a motive 
to jeopardise the economy of the country; 

(b) If so, the details thereof alongwlth the number of 
persons arrested during the last three years till date and 
the action taken against them; 

(c) whether any person has been found printing fake 
currency notes; 

(d) If so, the value of currency recovered and the 
action taken against the accused persons; and 

(e) the steps taken/proposed to be taken by the Union 
Government to check such .activlties of lSI? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (c) Circulation/seizure of fake Indian 
currency has come to notice in lome parts of the country. 
However, Involvement of Pak 151 in such cases has not 
yet been confirmed. 

In 1996, 2 persons were arrested In Gujarat and 4 in 
Rajasthan; In 1997, 4 persons each were arrested in 
Gujarat as well as Rajsthan respectively, while in 1998, 
4 persons were arrested in Gujarat In connection with 
seizure of fake currency. 

(d) The value of fake currency detected by the 
Reserve Bank of India and seized by the Police during 
the last 3 years Itoodat Rs. 14,94,996. 

(e) In order to combat counterfeiting, various 
measures have been taken. Currency notes ar. now 
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printed on a specially made cylinder mould vat made 
paper with additional security teetures. The Reeerve Bank 
of India issues Press reteases, from time to time, to enable 
the public to distinguish between genuine and fake 
currency notes. The Central Bureau of Investigation haa 
created a special unit for investigation of counterfeit 
currency notes. The Border Security Force has alerted 
its forward troops to be more vigilant. 

(English] 

Legislation for Rape Victims 

3919. SHRI A.C. JOS : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Government have any plan to enact 
any legislation for death sentence for those found guilty 
of rape; and . 

(b) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) No, Sir. 

(b) Does not arise. 

Clearances for Marketing New Drugl 

3920. SHRI SOMJIBHAI DAMOR : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Drug Controller of India takes unduly 
long time for allowing permission for marketing new drugs; 

(b) if so, the number of applications received by DCI 
during the last six months; 

(c) the number of cases cleared and pending as on 
date; 

(d) the criteria adopted for clearing the applications; 

(e) whether there is any delay for clearing the 
applications; and 

(f) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (c) No, Sir. The average time 
taken for registretion and approval of a new drug in India 
is two years whereas the same is 8 years In developed 
countries including USA, UK, Germany, France etc. 
23 new drug applications have been received by the Drug 
Controller General (India) during the last six months 
(January to June, 1998). All these applications are at 
different stages of examination Including clinical trial. 

(d) to (f) The criteria adopted for clearing the 
appUcatlon Is based on the guideline given in 
Schedule-Y of the Drugs and Ce»metics Rules. This 
includel information on Chemistry and Phannaceutics 
of the new drug molecule, method of manufacture and 
telting of the drug, laboratory and multiple species-
animel .. xperimental-data of safety and efficacy of the 
drug, clinical trial report of safety and efficacy of the drug 
carried out abroad, clinical data of safety and efficacy on 
local population, the marketing status of the drug in other 
countries, the expert's comments on the generation of 
the data and the quality test certificate of Central Drug 
Laboratory, CalcuUa which is the statutory laboratory 
under the Drugs and cosmetics Act. 

Failure of Intelligence Agencies 

3921. SHRI RAMKRISHNA BABA PATIL . Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government have been led down by 
Intelligence Agencies in view of their complete failures 
to give accurate Information on Pakistan's defence 
preparetions and Its activities of spreading lSI network in 
Indian cities; 

(b) If so, whether the Government propose to revamp 
these agencies; and 

(c) If so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI LX 
ADVANI) : (a) to (c) No Sir. On the contrary, relevant Inputs 
regarding activities of Pak lSI network in India and other 
sensitive areas of our concern have proved very valuable . 
and have been acted upon for appropriate remedial steps. 

[Translation] 

Irregularities In Depolltlng C.P,F. Subscription 

3922. SHRI JAGAT VIR SINGH ORONA : Will the 
Minister of LABOUR be pleased to state : 

(a) whether the Government are aware that cases 
were filed in the Court by the Workers in Uttar Pradesh 
egetnst the management of various mills for not depositing 
the amount of C.P.F. subscription and the Court had found 
the management guilty; 

(b) the concrete steps taken by the Government to 
ensure the deposition of C.P.F. subscriptions. and 

(c) the time by when and the manner by which the 
C.P.F. is likely to be depOSited by the erring mill 
management? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) ; (8) No such information is available with the 
Govemment. 



7S Written An.wers JULY 14,1998 to Que.tIon. 76 

(b) and (c) Action as contemplated In section 14 of 
the Employees' Provident Funds and Misc. Provl,lon, 
Act, 1952, paragraph 76 of the Employees' Provident 
Fund Scheme, 1952 and Section, 406/409 of the Indian 
Penal Code Is being taken against defaulting 
establishments regularly besides recovery action In the 
manner prescribed under Section 88 to 8G of the Act. 

(English] 

Coal Min .... Provld.nt Fund 

3923. DR. SUGUNA KUMARI CHELLAMELLA : Will 
the Minister of LABOUR be pleased to state: 

(a) the quantum of CMPF (Coal Miners Provident 
Fund) collected per month from all over the country and 
from workers of Singareni Colliery Co. Ltd.; 

(b) whether each time worker Is transferred or 
changes his designation and new CMPF numbers is 
allotted; 

(c) If so, a substantial amount Is kept unaccounted 
as a result thereof; and 

(d) if so. whether the Govemment propose to have a 
uniform single CMPF code to each worker? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) The quantum of C.M.P.F. collected per month 
all over the country is Rs. 87.80 crore (approx). From 
workers of Singareni Collieries Co. Ltd. the amount 
collected on this account in Rs. 6.00 erore (approx.) per 
month. 

(b) No. Sir. 

(c) and (d) Do not arise. 

(Transla/ion] 

Integrated Sugar Com pl •• 

3924. SHRI ADITYANATH . Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state: 

(a) whether there was any move to s.t up an 
integrated sugar complex in Eastem Uttar Pradesh; 

(b) if so, the reasons for its shifting to somewhere 
else; and 

(c) whether the Government propose to set-up such 
complex in this areli in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) to (c) Central Govemment is not 
aware of any move to set up an integrated sugar complex 
in Eastern Uttar Pradesh. Further. Central Govemment 

does not set up augar mills In any part of the country. It, 
however, granta Lettera of Intent/Industrial Licences for 
.. ttlng up new .ugar mills. 

(Engllahj 

Allocation of Alcohol 

3925. SHRI FRANCISCO SARDINHA : Will the 
Mini.ter of CHEMICALS AND FERTILIZERS be pieased 
to atate: 

(a) whether allocation of Alcohol has been made to 
Goa from different States; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
and (b) The syatem of inter-state allocation of alcohol 
by Central Govemment is not In vogue since Jurie 1993 
and hence no allocation of alcohol has been made to 
Goa by the Central Government. 

Water Bodle. In Ka.hmtr 

3926. PROF. SAIFUDDIN SOZ : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether Government propose to rejuvenate the 
water bodies In Kashmir Valley; 

(b) If so, whether the Government propose to institute 
a Committee of experts to prepare a profile on such water 
bodies; and 

(c) If not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Dal and Nagin Lakes of Kashmir Valley 
have been identified for conservation and management 
under National Lake Conservation Plan (NLCP). Under 
National Wetland Programme, the Wullar Lake of Kashmir 
Valley has also been identified. Funds have been 
released to the State Government for the conservation 
of Dal Lake and Wullar Lake. 

(b) and (c) No, Sir. No such proposal has been 
received from the State Government so far. 

Food Security 

3927. SHRI BALASAHEB VIKHE PATIL : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state : 

(a) the landing pricfI of imported wheat on Fare On 
Board (FOB), Mumbal; and 

(b) the steps taken by the Government to intensify 
the securtty on the landed Foodgrains? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) The landed eost of the Austr.llan 
wheat at Mumball. RI. 7371/· PMT. 

(b) The ports are protected area. having their own 
security setup. The foodgrains dl.charged from the 
vessels are handled by the stevedorlng/h.ndllng 
contractors appointed by FCI from port to the de"gn.ted 
depots of FCI. FCI has Its own •• curtty arrangem.nts at 
the depots for saf. cu.tody of foodgraln.. How.ver, at 
vulnerable places assistance of the Stata Pollca/ 
Administration Is taken to ensure that no theft or pllf.rage 
occurs at the ports. 

When.v.r .tocks .ra stored In hlr.d godowns of 
Central Warehousing Corporation (CWC)/State 
Warehousing Corporation (SWC), these are Insured by 
the ewe/swo's. In addition, they also have watch and 
wards staff of their own as per norms. 

Employment T.rgat 

3928. SHRI DEVENDRA BAHADUR ROY: Will the 
Minister of LABOUR be pleased to state: 

(a) the target set for giving employment during the 
Eighth Plan period; 

(b) the number of persons actually given employment; 

(c) the reason for not achieving the target: 

(d) the seteps taken to meet the target; and 

(e) the number of persons registered with the 
employment exchanges as on date alongwlth the 
comparative figures of the proceeding three years? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): (a) and (b) The Eighth Five Year Plan envi •• ged 
8 to 9 million annual addition In employment opportunities 
during the period 1992-93 to 1996-97 i.e. at the rate of 
2.6 to 2.8% per annum. The addition to employment 
during 1987·88 to 1993·94 was 43.91 million on Usual 
Principal Status basis Implying an average rete of growth 
of 2.37% per annum, Indicating an average addition of 
about 7.3 million employment opportunities per annum. 

(c) and (d) Achievement of rate of growth of 
employment Is crucially dependent on the overall growth 
in the economy and sectoral and sub sectoral pattern of 
growth. The rate of growth of employment observed 
during 1987·88 to 1993-94 covers only the initial two 
years of the Eighth Plan. During this period, sectors like 
Manufacturing, Mining & Quarrying., Social & Personal 
Services registered a lower growth then the respective 
targets in the Eighth Plan. Ninth Plan approach envisages 
adequate productive employment. 

(a) The number of job-sHkars, .11 of whom n.ed not 
nace ••• rlly b. un.mploy.d, who wara on the Live 
Reglater oftha Employment Exch.nge. a. on 31 st March, 
1998 we. 39.2 million. Th. number of job·seekers at the 
.nd of 1HS, 1998 & 1997 were ofth. ord.rof 3e.7, 37.4 
& 39.1 million r •• pect,v.'y. 

FlrMlnel.1 Assistance for T.ck"ng Ixtreml.t 
Actlvltla. 

3929. SHRI K. YERRANNAIDU : Will the Mlnl.ter 
of HOME AFFAIRS b. pl •••• d to .tat. : 

(a) whether the Governm.nt of Andhra Prade.h ha. 
submltt.d • proj.ct report with a r.que.t to provld. 
flnancl.1 ..... lanc. for .xtr.mlst activities In the State; 

(b) If 10, the d.tall. thereof; and 

(c) the action taken by the Union Government to 
sanction and relea .. the amount .0 d.manded? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes, Sir. 

(b) .nd (e) A Project Report, 'COntaining an Action 
Plan, h •• been prepared by the Gov.mm.nt of Andhra 
Pradesh, amounting to RI. 1299.17 crores tor undertaklng 
action to str.ngthen and upgrade the I.w and order 
machln.ry, providing a respon.iv.admlnl.tratlon, 
Intensification of dev.lopmental actlvitIM in the Tribal 
areas and CommunlClltlon campaign agaln.t extremi.ts, 
ov.r a period of thr •• years. The Plan was sent to the 
Planning Commluion 'on 3.12.1997 with the requ •• t to 
earmark .. p.rate funds for this purpose. 

[Translation] 

Compenutlon for acquired land for fencing 

3930. SHRI SHANKAR PANNU : 
COL. SONA RAM CHOUDHARY 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Agricultural land of farmers of 
Westem Rajasthan was acquired at the time of barbed 
wire fencing along Indo-Pak Border; 

(b) If so, whether the poor farmers whose land was 
acquired have not yet been paid compensation so far: 

(c) if so, the time by which the payment 01 
compensation to such poor farmers of Barmar. 
Ganganagar and Jaisalmer districts is likely to be made: 
and 

(d) If not, the details of the proposed measures to 
be taken to compensate the loss of the farmers? 
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THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (d) The infonnation ia being collected 
and a statement will be laid on the Table of the House. 

Con.-ructlon of Tunnel by 'akl"'nl Smuggle,. 

3931. SHRI JANARDAN PRASAD MISRA : 
SHRI MANIBHAI RAMJIBHAI CHAUDHARI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Pakistani smugglers have constructed 
any long tunnel in the Indian territory this year, 

(b) If so, the length and width of the tunnel; 

(c) whether the Govemment have made any efforts 
to counter such activities; 

(d) if so. the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (e) Yea, Sir. On 23.1.1998, a 228 feet 
long tunnel of 2 feet diameter was detected by BSF troops 
near B.P. No. 59/3 and 59/4 near Ajnala, Amritsar. The 
area is full of sarkanda plants and the tunnel was dug 
underneath the fencing from Pakistan side but the same 
was detected before the mouth of tunnel on Indian side 
could be opened. An extensive search of the entire area 
was carried out. Special operations by day and night, 
have been carried out to detect such activities and the 
troops have been briefed to remain extra Vigilant so as to 
prevent the recurrence of such incidents in future. 

Appointment of Contraeto,. 

3932. SHRI PUNNULAL MOHALE : Will the Minister 
of LABOUR be pleased to state: 

(a) whether the Government are aware that security 
staff in Ministries and limited companies Is appointed 
through contractors on large scale and the contractors 
are paying only 50% of the total salary received from 
Ministries and companies to the employees; 

(b) whether there is any proposal to stop such 
practice; 

(c) If so, the details thereof; and 

(d) the steps taken to check such exploitation of 
labour? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): (a) to (d) Information is being collected and will 
be laid on the Table of the House. 

{English] 

Economic Package to Assam 

3933. SHRI A.F. GOLAM OSMANI : Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government have received demands 
for a special Economic package for development of areas 
of Barpeta in Assam for Agriculture sector; 

(b) If so, the amount demanded for this economic 
package; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L K 
ADVANI) : (a) to (c) Information is being collected and 
will be laid on the Table of the House. 

{TranslatIon] 

Welta,. of Handicapped and Destitute Children 

3934. SHRI RAMSHAKAL : Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government disburses money to 
Non-Government Institutions for the welfare of people: 

(b) if so, the Scheme-wise details of the amount 
disbursed during 1996-97 in each State; 

(c) the details of schemes run for handicapped and 
destitute children; and 

(d) the aclion taken by the Government to prellent 
corruptions in the Non-Government institutions? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
MANEKA GANDHI): (a) Yes, Sir. 

(b) and (c) Statements showing amounts released 
to Non-Governmental Organis~tlons during 1996-97. 
State-wise, for implementation of lIarious schemes. 
Including schemes for handicapped and street children 
are attached as Statements I to IX. 

(d) A Non-Governmental Organisation (NGO) is 
approved for grant-in-aid under the schemes of the 
Ministry on the basis of an inspection carried oul by the 
State Government official and recommended by the 
concemed Department of the State Government. 

The inspection report from the State Government 
andlor CentrallState agencies once a year is also 
necessary before the second instalment of grant is 
released to Non-Governmental Organisations. 
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st.,.",.", I 
2 3 4 

Statement showing State-wise release of Grent-in-llid 
5. Gujerat 1.12 to NGOS during 1996-97 under the scheme of aid to 

voluntary organisations for tha welfare of 6. 
Scheduled Castes 

Jammu & Kashmir 2 30.28 

7. Karnataka 2 30.81 
S.No. Name of the State/UT 1996-97 

8. Kerala e 2580 
01. Andhra Pradesh 202.67 

9. Madhya Pradelh 2.03 02. Assam 17.48 

03. Bihar 50.97 10. Maharashtra 3 38.89 

04. Gujarat 2.36 11. Manipur 3 13.78 

05. Haryana 11.24 12. Meghalaya 2 43.38 

06. Jammu & Kashmir 13. Nagaland 2 2.16 
07. Karnataka 134.81 

14. New Deihl 4 32.43 
08. Kerala 

15. Orilsa 14 73.35 
09. Madhya Pradesh 27.79 

10. Maharashtra 3.60 
16. Tamil Nadu 5 29.01 

11. Manipur 8.50 17. Trlpura 0.31 

12. Orissa 76.63 18. Uttar Pradesh 2.07 

13. Punjab 19. Welt Bengal 6 28.83 

14. Rajasthan 22.89 20. Dadar Nagar Haveli 3.25 

15. Tamil Nadu 20.83 
Total 73 502.34 

16. Tripura 4.54 

17. Uttar Pradesh 186.59 St.tement III 

18. West Bengal 111.03 Statamant showing grants-in-aid given to 
Non-Govemmental Organisations under the 

19. Chandigarh Scheme of Educational Complexes for Tribal 

20. Deihl 119.00 Girls during 1996-97, State-wisa 

St.,.",."t II S. No. Name of the Amount releasad to NGOs 

Statement showing State-wise grent-in-ald released State Rs. 

under the schema of assistance to voluntary 1. Andhra Pradesh 6,62,911 
organisations for the welfa,. of Scheduled 

Tribes for 1996-97 2, Arunachal Pradesh 9,68,900 

S.No. Name of Nos. of Amount in 3. Bihar 4,84,450 
State/UT Organisation Lakhl 

2 3 4 4. Gujaral 8,78,160 

1. Andhra Pradesh 6 16.90 5, Madhya Pradesh 27.98,387 

2 Arunachal Pradesh 5 88.13 6. Maharashtra 5,90,860 

3. Assam 3 9,09 7, Orllsa 37,42,070 

4. Bihar 5 30.72 8, Rajasthan 18,78,117 
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.,.,.,.,.", N 

Statement ahowlfIQ t". grent • .",../d relHnd to Non-
3. Gov.mmental Organl.atlon. under the Scheme of 

p""l(amlnatlon ~chlfIQ ,c"'me for WfHIkar 4. 
.. ctlon. ". .. d on economic criteri. 

during 1888-87. St.te-wl .. 5. 

S. No. N.me of Ih. Stat. Amount reuaed B. 

(Rs. In lakhs) 7. 

1. Andhra Pradesh 4.15 8. 

2. D.lhl 9.12 9. 
3. M.dhy. Prad.sh 0.20 10. 
4, M.nlpur 0.88 11. 
5, Oris .. 2.19 

12. 
6, Utter Pradesh 12.33 

13. .,...",.",V 
. St.t.ment showing grants-In-aId given to Non-

14. 

Govemmental Organl .. tlons for the WeIfttra of 15. 
H.ndlcapped under the sch.me of Assistance 
to Disabled persons for purch.aelflttlfIQ of .,ds 16. 

and eppllance. durlfIQ 1998-87. S"'e~wI .. 17. 

S. No. N.me of Ihe State Amount rele ... d 18. 

2 

1, Andhra Pradesh 

2, Arunachal Pradeeh 

SI. Schemes! 
No. States 

during 1996-97 

3 19. 

(RI. In I.khs) 20. 

A1alstance to 
Voluntary Orgn. 
for the Dlubled 

person. 

39.61 21. 

0.50 22. 

A1alstance to 
Voluntary Orgn. 
Eatabllshment & 
Development of 
Special School 

2 

Bihar 

DeIhl 

GuJ.ral 

Goa 

H.ry.n. 

HImachal Pradesh 

J.mmu & Kashmir 

Kem.tak. 

K.ral. 

M.nlpur 

M.dhya Pradesh 

M.hara.hlr. 

Oris .. 

PunJ.b 

R'J.eth.n 

Trlpura 

T.mll N.du 

Uttar Pradesh 

Weet Bengal 

Ch.ndlgam 

Assistance to 
Voluntary Orgn. 

for RaheblRtation 
of Leprosy cured 

persons 

to Que.Uons 84 

3 

34,61 

23,66 

15,46 

0,17 

85,30 

12.00 

72.00 

1,74 

12,50 

3,00 

40,12 

15,36 

6,00 

91,00 

5775 

6.00 

15,25 

121,81 

43,80 

0,04 

Assistance to 
Voluntary Orgn, 
for person with 
Cerebral Palsy 

& Mental Retarda 
manpower develop 

3 4 5 6 
~--~------------~----------~------------~------------

2 

1. Andhra Pradesh 

2. Assam 

3. A/unachal Pradesh 

4. Bihar 

5, Chandigam 

..,' 

408.99 

4.87 

2.86 

80.04 

1.22 

137.26 

19.00 

4.99 

0.81 3.67 
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2 3 4 5 6 
7. Goa 5.95 

8. Gujarat 23.89 

9. Haryana 15.61 6.1S 

10. Himachal Pradesh 

11. Jammu & Kashmir 2.71 

12. Kamataka 231.86 2.81 9.76 

13. Kerala 136.29 4.94 

14. Madhya Pradesh 0.76 

15. Maharashtra 45.46 12.40 

16. Manlpur 9.41 1.20 

17. Meghalaya 5.36 

18. Mizoram 4.14 

19. Orissa 2.23 13.67 

20. Pondicherry 

21. Punjab 17.15 

22. Raja.than 31.37 1.93 

23. Tamil Nadu 82.18 2.21 

24. Tripura 1.93 

25. Uttar Pradesh 83.89 45.51 

26. W.st Bengal 183.30 3.80 

sr.,.",.", WI 

Statement showing Grant-in-Aid given to Non Govemmenta' Orgenl .. tlon. for Social Defence Programme. 

S.No. Name of State/UTs. 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

Welfare of 
Street Children 

3 

7.39 

10.75 

32.46 

Name of Schemes 

Programme. 
relating to Aged 

4 

203.97 

4.00 

3.39 

5.21 

19.80 

Conatructlon 
of Old Age Home. 

5 

Maintenance & Rehabilitation 
of Children of Prostitutes 

(RI. in lakh) 

fl 

6.33 
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2 3 4 5 6 (Rs. in lakh) 

7. Kamataka 14.27 22.71 

8. Kerals 9.42 4.63 

9. Madhya Pradesh 13.29 12.23 

10. Maharashtra 26.33 9.48 130.00 

11. Manlpur 10.40 46.08 

12. Mizoram 2.33 

13. Orissa 73.26 

14. Punjab 2.83 

15. Rajasthan 16.09 2.34 

16. Tamil Nadu 42.53 70.95 

17. Uttar Pradesh 30.56 116.28 20.43 

18. West Bengal 91.19 109.25 8.68 

19. NCTofDelhl 31.32 5.59 

20. Pondicharry 3.98 

s..,.",.", VIII BY.",.,,' IX 

Statement showing grants-In-aid given to NOII-GovemmentaI Statement :thowing the amount released under the 
Organisations for setting up homes for Infant. (Shishu Scheme for Prohibition and Drug Abuse Prellflntlon 

Greh) for promoting /n-country adoption, and to during 1996·97, through grent In aid to Voluntary 
Voluntary Coordinating Agencies (VCA.) for Organ/Htlons & Slate· Wise 

promoting In-country adoption during 
(Rs. in lakh) 1996·97, Stat_i,. 

S. Name of the State Amount released S.No. Name of the State 1996·97 

No. Shishu Greh VCAa 
2 3 

RI. 

1. Andhra Pradesh 1,62,900 1. Assam 7.05 

2. Gujarat 3,14,576 81,000 2. Andtn Pradesh 19.04 

3. Haryana 2,28,775 3. Bihar 74.71 

4. Kernataka 81,000 4. Goa 16.49 

5. Kerela 87,300 79,650 5. Gujaret 30.14 
6. Maharalhtre 20,32,569 

44.59 8. Haryana 
7. Orissa 8,60,080 

7. Jammu & Kashmir 3.35 
8. Rajasthan 3,72,600 

9. Tamil Nadu 1,59,832 
8. Kamataka 23.74 

81,000 

10. Tripura 2,53,8,00 9. Karala 91.80 

11. West Bengal 2,23,252 10. Madhya Pradelh 15.18 

12. Dalhi 81,000 11. Maharashtra 59.14 
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2 3 

12. Manipur 77.13 

13. Meghalaya 4.72 

14. MiZoram 26.30 

15. Nagaland 3.41 

16. Orissa 37.27 

17. Punjab 36.78 

18. Rajasthan 35.52 

19. Sikkim 1.20 

20. Tamllnadu 72.77 

21. Tripura 2.78 

22. Uttar Pradesh 118.66 

23. West Bengal 63.49 

Union Territory 

24. Chandlgarh 8.14 

25. Delhi 44.06 

26. Pondlcherry 1.33 

LAw and Ordar altuetlon In Deihl 

3935. SHRI RAMTAHAL CHAUDHARY: Will the 
Minister of HOME AFFAIRS be pleaead to atate : 

(a) whether law and order In Deihl II detarloratlng 
continuously; 

(b) if so, the reasons therefor; 

(c) whether the Govemment propose to maintain a 
register of persons Involved in anti-social elements and 
deatructive-actlvltles-In Deihl; and 

(d) If not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) No, Sir. 

(b) Does not arise. 

(c) A record of the personl Involved In antJ-aoc:lal 
and other, unlawful activities Is already being maintained 
at police stetlon level by Deihl Police. 

(d) Does not arise. 

SettIng Up of Supr Mil .. In utur Pl'lldeah 

3936. SHRI SHAILENDRA KUMAR : Will the 
Mlnllter of FOOD AND CONSUMER AFFAIRS ba 
pleased to state: 

(a) whether the Government are awara that 
sugarcane growers of Allahabad, Kaushambl and 
Fatehpur districts of Uttar Pradesh do not get 
remunerative prices for sugarcane due to absence of a 
Govemment Sugar mill; . 

(b) If so, whether the Govemment propole to set up 
a Government sugar mill in the middle of these three 
districts; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH VADAV) : (a) to (d) Central Government does not 
I8t up augar mills In any part of the Country. It. however, 
grants letters of intent/Industrial Ucences for setting up 
of new sugar mills. 

2 letters of Intant have been Issued for setting up of 
new sugar mlHsln Dlstt. Fatehpur (U.P). The detaNs are 
as under: 

SI. No. Name of entrepreneur Proposed location 

1. MIs Shyam Sugars Ltd. At Fatehpur. 

2. MIs KIJ Polymers & 
Chemicals Ltd. 

{English] 

At Blndkl, Distt. 
Fatehpur. 

Curtailing of Oil Production by OPEC 

3937. DR. AS 1M BALA : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Organisation of Petroleum Exporting 
Countries (OPEC) has decided to cut off 011 production 
again; 

(b) If so, the details thereof; and 

(c) the necessary arrangements proposed to be made 
to maet the present demand of 011 of our country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : <a) and (b) As per the available 
reports, the OPEC agreed for production cuts to the tune 
of 1.355 million barral per day with effect from July, 1998. 
This will be over and above the earlier cuts of 1.245 million 
barrel per day agreed by OPEC in March, 1998. 
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(c) Demand of petroleum products for 1998-99 Is 
estimated at 88.5 MMT and Government has already 
approved the 011 Economy Budget so as to meet the entire 
demand. 

(Translation] 

Expendltu .. clue to at.tn 

3938. SHRI MOTILAL VORA : win the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether an expenditure of Rs. 19.12 crore 
incurred on deployment of Armed Palica Forca .. on April 
1, 1997 by the Government on Madhya Pradesh to other 
States has not been paid to Madhya Pradesh; 

(b) If so, the details thereof; 

(c) whether the Government of Madhya Pradesh had 
requested the Union Government In this regllt'd; and 

(d) If so, the reasons for delay in payment and the 
time by which the said payment is likely to be made? 

THE MiNISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (d) As per the existing Instructions on 
the subject, the payment of deployment cherges for the 
Armed Police of one State deployed in another State/UT 
is required to be made by the borrowing Stata/UT, except 
in the case of the exempted category of States, for which 
payment Is made by the Central Government. 

The Central Government have cleared the bills In 
respect of one Madhya Pradesh State Armed Force 
(MPSAF) Bn.deployed in J&K for the period upto March 
1998 as J&K is an exempted category of State. 

{English] 

DI.bu .... ment of Provident Fund 

3939. SHRI RAMESHWAR PATIDAR : Will the 
Minister of LABOUR be pleased to state: 

(a) whether tha Government have received 
complaints regarding Irregularities in the disbursement 
of Employees Provident Fund especially in Deihl recently; 

(b) If so, the details thereof Indicating the number of 
such cases in Private limited Firms of Delhi; 

(c) whether In some cases the employees' service 
have been dispensed with all of sudden In private limited 
firms In Delhi and they have not been paid Employees 
Provident Fund despite fulfilling all the norms; 

(d) If so, the reasons therefor; and 

(e) the remedial measures taken by the Govemment 
In this regard so as to mitigate the harassment of 
employees of Private Limited Firms? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) and (b) There have been some complaints 
relating Intar-al/a to non-deposlt of Provident Fund dues, 
non-completion of requisite documents on part of the 
Private Ltd. firms in Delhi. In Deihl there are 7 
establishments which have got provident fund defaults 
of more than 10 lakhs. However, no specific complaint 
relating to Irregularities in disbursement of employees 
provident fund Is reported to have been received in the 
EPF Organisation, Delhi. 

(c) to (e) There have been some complaints alleging 
termination of service and non-payment of PF dues to 
the employees who have been members of the 
Employees Provident Fund. In some such cases payment 
of PF dues to the employees has been held up due to 
non-deposit of contributions by the employers. The 
complaints relating to harassment of the EPF subscribers 
as and when received are forwarded to the ':entral 
Provident Fund Commissioner for taking appropriate 
remedial action. The Grievance Redressal Machinery of 
the EPF Organisation has been computerised and 
reactivated for ensuring prompt and speedy redressal of 
grievances of the EPF subscribers. 

Setting Up of Medical College. In Gujarat 

3940. SHRI P.S. GADHAVI: WOI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state 

(a) whether there is any scheme for setting up of 
medical colleges at Rajkot, Bhuj, Bhavnagar and 
Surendranagar; 

(b) If so, whether the Government have received any 
request from the Government of Gujarat for setting up of 
medical colleges at the above places; 

(c) If so, the present status of the proposals; 

(d) the action taken by the Government in this regard; 
and 

(e) the time by which these proposals are likely to be 
cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (e) In respect of the proposals 
submitted by the Govemment of Gujarat, permission of 
the Central Government has already been accorded 
under Section 10 (A) of IMC Act In 1995 for establishment 
of two new medical colleges in the State, one at Rajkot 
and another at Bhavnagar. Further, a proposal was also 
received from Saurashtrll Medical Centre, Surendrana9ar 
for establishment of a new medical college at 
Surendranagar. The proposal was found incomplete in 
terms of qualifying criteria and was returned to the 
applicant on 16.6.98. No for~al proposal has been 
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received either from State Govemment or Private Societyl 
Trust for establishment of a new medical college at Bhuj. 

Begging Children 

3941. DR. PRABHA THAKUR : Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) the number of teenaged begging children and 
the children used for begging in the country; and 

(b) the action taken by the Govemment to form any 
scheme for the upllftment of such children? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) No survey regarding 
number of teenaged begging children and the children 
used for begging in the country has been undertaken. 

Beggars Home under Anti-Beggary Law or under any 
other Scheme, are established by State Governments. 

This Ministry has a Scheme for welfare of street 
children for giving grant-in-aid to Non Governmental 
Organisations for providing non-Institutional basic 
services for the care, protection and development of street 
children facing destitute, neglect, abuse and exploitation. 

Private Importe,. of LPG 

3942. SHRIMATI RANI CHITRALEKHA BHONSLE: 
Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether the private companies importing LPG 
have sought the marketing co-operation of 10C and other 
nationalised all companies; 

(b) if so, whether any survey has been conducted to 
assess the potential for cooperation with private importers 
of LPG; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) As per the Govt. Policy of 
liberalisation and to supplement the LPG marketed by 
PSU Oil Companies, LPG imports were decanalised In 
April'93 and the LPG Control Order was amended 
facilitating the import and marketing of LPG by the private 
parties under parallel marketing scheme at market related 
price. Considering that the private parties were not having 
required infrastructure and expertise to import LPG and 
that it would take some time for the private parties to 
develop their own LPG import infrastructure, PSU Oil 

Companies were directed to facilitate private imports 
without jeopardising PSU Oil Companies' own imports. 
Accordingly some private parties imported LPG through 
facilities of PSUs. 

So far, 8 private parties have developed and 
commi .. ioned their own import facilities at various port 
locationa. In addition, 7 more privata p.arties are 
developing LPG import facilities and they are at various 
stage of construction. 

(b) and (c) Ali. It wa. not required, no spacific survey 
has been conducted by the PSU 011 companies to assess 
the potential for co-operation with private marketers of 
LPG. 

Deep Water Exploration 

3943. SHRI T.R. BAALU : 
SHRI RANJIB BISWAL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the 011 and Natural Gas Corporation has 
taken up new exploration work for finding new oil and 
gas fields in the deep water offshore areas In the country; 

(b) If so, the details thereof; 

(c) whether such explorations are being carried out 
by ONGC In Kaveri Basin off-shore also; 

(d) If so, the details thereof; 

(e) If not, the reasons therefor; and 

(I) the action plan of the Government to take up deep 
water exploration in Kaveri Basin offshore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) Yes, Sir. ONGC has 
chalked out a strategy for exploration in deep waters 
On the basis of Interpretation of seismic data acquired. 
four prospec:ls both in the West and East Coast have 
been prioritised for exploratory drilling. 

(c) and (d) Yes, Sir. One well CDW-1 Is presently 
under drilling in Cauvery Offshore on the East coast in 
the water depth of 771 m. with a target depth of 2600 m, 
out of the prioritlsed locations mentioned above 

(e) Not applicable. 

(I) The future action plan in the Cauvery baSin would 
depend upon the results of the exploratory drilling 
currently under progress. 
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StM. Human Right Commlaalon 

3944. SHRI ANIL BASU : 
SHRI BASUDEB ACHARIA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government are aware that State 
Human Right Commission has not been set-up in some 
States; 

(b) If so, the details thereof, State-wise; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (c) According to available information, 
the State Governments of Assam, Himachal Pradesh, 
Madhya Pradesh, West Bengal, ,Tamil Nadu, Punjab, 
Jammu & Kashmir and Uttar Pradesh have so far set up 
State Human Rights Commission in their respective 
States. The remaining States have not Yet set up their 
State Commission. 

The State Governments who have not yet aet up 
State Human Rights Commission have been advised, 
from time to time, to set up State Commission in their 
respective States, There are enabling provisions in the 
Protection of Human Rights Act, 1993 for setting up of 
State Human Rights Commission by the State 
Governments under Sections 21 to 29 of the Act, 

Work .... In Organlaad Sector 

3945. DR. M,P. JAISWAL : Will the Minister of 
LABOUR be pleased to state : 

(a) the total work force in the country in the organised 
and unorganised sector including agriculture; 

(b) the percentage of workforce employed in 
agriculture and the percentage which Is employed In 
Industry stating the rest of workforce Is employed; 

(c) the averaga income of the average agriculture 
work-force living below the poverty line; and 

(d) the steps proposed to be taken and the time 
schedule for improving the condition of agricultural 
labour? 

THE MINISTER OF ~OUR (DR. SATYANARAYAN 
JATIYA) : (a) No. of total workers Is given below: 

!gtaJ Agriculture 
285932 

Total 
100632 

185300 
Non-agricultural 

Organised 
26819 

Unorganisad 
73813 

(Source: Census 1991 and FMI Programme; IIguras In 1000) 

(b) As per Survey conducted by National Sample 
Survey Organisation, number of persons employed in 
Agriculture is 62.60%, Manufacturing employs 10.72%, 
The rest of the work force Is employed in Mining and 
quarrying, Construction and other trades, Transport, 
Financial and Community services. 

(c) Average wage/salary earning of male agricultural 
Workers for all India was Rs. 14.58 per day and for female 
it was Rs. 10,65 as per 43rd round of NSSC (1987-98). 
The average income of the average agricultural work-
force living below poverty line is not available 

(d) The Government are implementing a number 
of poverty alleviation and employment generation 
schemes viz. Integrated Rural Development Programme 
(IRDP), Jawahar Rojgar Yojna (JRY), Employment 
Assurance Scheme (EAS), Training of Rural Youth for 
Self Employment (TRYSEM), Development of Women 
and Children in Rural Areas (DWCRA), Million Wells 
Scheme (MWS), Indira Awas Yojna (lAY), National Social 
Assistance Scheme (NSAS), Drought Prone Area 
Programme (DPAP), and Desert Development 
Programme (DDP) etc, which are designed specially to 
benefit the rural poor including agricuiturai labourers. 
These schemes are of continuing .nature. 

Provident Fund OffIce In BeUary 

3946. SHRI K.C. KONDAIAH : Will the Minister of 
LABOUR be pleased to state : 

(a) the number of Provident Fund subscribers in 
Bellary; 

(b) whether there Is any full-fledged Provident Fund 
Office in Bellary to help the subscribers for early 
settlement of clelms and sanction of loan; 

(c) if not, the reasons therefor; and 

(d) the steps taken to open such office in Bellery? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) 20,674. 

(b) to (d) At present in order to enforce the provisions 
of the Employees' Provident Funds & Miscellaneous 
Provisions Act, 1952, there Is an inspectorate office or 
the EPF Organisation Working at Bellary, The work 
relating to settlement of claims, sanction of loan etc. is 
being handled from the office of the Sub-Regional Office, 
HubU. Keeping in vie,., the parameters like work load, 
service to subscribers, distance, etc. the executive 
Committee of the Central Board of Trustees EPF has not 
yet decided to open a full-fledged PF office at Bellary. 
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Complaint for Non-Treetment of HIV Patient 

3947. SHRI C.P.M. GIRIYAPPA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether it is a fact that many Government 
hospitals are refusing to treat HIV positive cases; 

(b) whether any complaints in this regard has been 
received; 

(c) if so, the details thereof; and 

(d) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) No such complaint in this 
regard had been received from the Central Govemment 
Hospitals. 

(c) Does not arise. 

(d) AU Government hospitals in the country have been 
instructed to treat HIV patients, without discrimination. 

011 Refinery Project at Parad .. p 

3948. SHRI PRITHVIRAJ D. CHAVAN: 
SHRI GIRIDHAR GAMANG: 
PROF. P.J. KURIEN: 
SHRI ARJUN SETHI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the oil refinery project proposed to be 
set up at Paradeep as a joint venture of Indian 011 
Corporation and Kuwait Petroleum Corporation has not 
been cleared by the Cabinet so far insplte of Its obtaining 
technical and environment clearance and signing of 
MOU; 

(b) if so, the reasons for the delay; 

(c) the estimated cost of the project; 

(d) whether there Is any proposal to shift this project 
from Eastern region to Southern region; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (d) Govarnment has 
approved the proposal of 10C to set up a 9 MMTPA 
refinery at Abhaychandarpur in Orissa in Joint Venture 
with Kuwait Petroleum Corporation (KPC), at an 
estimated cost of Rs. 8270 crores Including foreign 

exchange component of Rs. 2484 crores (May 1998 
Prices). The IOC equity contribution in the project would 
be upto Rs. 860 crores. 

(e) Does not arise. 

{TranslatIon] 

Chief Mlnlste ... Conferance 

3949. SHRI RAGHUVANSH PRASAD SINGH. 
SHRI A. GANESHAMURTHI : 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state : 

(a) whether a Conference of Chief Ministers and 
Ministers of Food was held during 1997; 

(b) If so, the details of Issue discussed therein; and 

(c) the action taken thereon so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) Yes, Sir. A conference of Chief 
Ministers and Ministers of Food, of the States/UTs was 
held on 30th September, 1997 to review the 
implementation of Targetted Public Distribution System 
(TPDS). 

(b) and (c) The main issues discussed in the 
Conference were the allocation of foodgrains to the 
States/UTs, entltlemant of families below poverty line 
(BPL) and poverty estimates. In the Conference broad 
consensus emerged on the following Issues: 

(I) The allocation of foodgralns to the States may be 
reviewed on the basis of their need. Additional 
allocations over and above TPDS quota may be 
made at subsidised rates applicable to families above 
poverty line (APL); and 

(II) While the allocation for the BPL families may be 
increased, there should be no reduction in the 
allocation to the APL families. 

The following action hes been taken on these issues: 

(I) With effect from 1.12.1997 the additional allocations 
are being made to the StateslUTs at APL prices 
keeping in view the availability of stocks in the Central 
Pool and constraints of food subsidy; 

(II) There Is no proposal to reduce allocation to APL 
families. The present level of allocation for BPL 
families Is maintained In vtew of the constraints of 
stocks of foodgralns as well as the high level of 
subsidy Involved. 
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[English] 

Modernisation of Hospltllis 

3950. SHRI RAMDAS ATHAWALE : 
SHRI PRABHASH CHANDRA TIWARI: 
SHRI MAHESH KUMAR KANODIA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the details of hospitals to be modernised and 
expanded In the country, State-wise; 

(b) whether the State Governments have been 
consulted in this regard; 

(c) If so, the details thereof, State-wise; 

(d) whether new hospitals/dispensaries have been 
opened or likely to be opened with the assistance of World 
Bank during the Ninth Five-Year Plan; 

(e) If so, the details thereof, State-wise; and 

(f) if not, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (c) 'Health' being a State subject 
under the Constitution, State Govts. frame their 
programmes for opening of Hospitals depending upon 
the local demand and the availability of Resources. 
Ministry of Health & Family Welfare have no proposal for 
modernisation and expansion of hospitals in the States. 

(d) to (f) Under the Worid Bank assisted State Health 
Systems Project, existing districts, sub-divislonal and 
taluka level hospitals are proposed to be extended and 
renovated. These projects are being implemented In a 
phased manner. Phase I & II are being Implemented in 
Andhra Pradesh, Karnataka, Punjab and West Bengal 
respectively. Orissa has been identified for a similar 
project in phase III and Maharashtra in Phase IV. 

Similar project proposals from Uttar Pradesh, Madhya 
Pradesh and Rajasthan have been posed to the World 
Bank for assistance. Such State projects are developed 
through detailed discussions with the World Bank. It is, 
therefore, not possible to comment on the final 
dImensions and components of these projects at this 
juncture. 

Illegal ImmIgrants 

3951. SHRIMATI LAKSHMI PANABAKA : Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Union Government Is considaring a 
proposal to give Illegal Immigrants non-citizen Card 

equivalent to work permits and entitle them to all facilities 
except the right to vote; 

(b) if so, the time by when a final decision in this 
regard is likely to be teken; and 

(c) the steps being considered to implement the 
proposal? . 

THE MINISTER OF HOME AFFAIRS (SHRI LK 
ADVANI): (a) to (c) Yes, Sir. There is, a proposal to 
compulsorily register all cltlzens/non-cltlzens of and above 
14 years of age residing In the country and issue 
Multipurpose National Identity Cards. The details in this 
regard are being worked out, before the scheme is 
launched and Identity cards issued to all eligible persons. 

Quota of LPG 

3952. SHRI SADASHIV RAO DADOBA MANDLlK: 
Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether special quota of LPG was released to 
some dealers in Maharashtra during the last three years, 
and 

(b) If so, the details thereof and th~ reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) Yes, Sir. Public Sector 
011 Companies have released 13275 LPG connections 
on out of turn basis to some of the distributors in 
Maharashtra during the last three years. These 
connections have been released either based on the 
advice received from various VIPsNVIPs or under the 
motivation scheme recommended by the Sudha Joshi 
Committee to encourage distributors randering exemplary 
customer service to the customers. 

Unllfted Sugar 

3953. SHRI H.G. RAMULU: Will the Minister of 
FOOD AND CONSUMER AFAIRS be pleased to state 

(a) whether it has come to the notice of the 
Government that about ten crore worth of sugar is being 
unllfted In the godowns of Gangavathi Sugar mill In 
Karnataka; 

(b) If so, the reasons therefor; and 

(c) the steps taken by the Govemment to permit the 
said mill to sell the sugar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) to (c) As per the informatron 
avaUable, after release of freesale sugar quota for the 
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month of July, 1998 and haavy sugar quota for the month 
of August, 1998 Gangavati Sugar Millin Kamataka has 
a stock of 2617.2 M.Ts pertaining to 1997-98 (October 
'97 - September '98) season's production. Of the total 
production of sugar, 40% is released under levy while 
the remaining 80% Is released for sale In the open market. 
The sugar which Is produced within a period of ~ months 
of effective crushing has to be utilised round the year 
and therefore monthly releases are made on the prorata 
basis against the stocks held by the factories. 
Accordingly, the remaining stocks of Gangavatl Sugar 
Mill in Karnataka will be released in subsequent months. 

Raglonal Cont.ranca of H.alth Mlnl.t .... 

3954. SHRI C. KUPPUSAMI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of decisions taken at the Regional 
Conference of Health Minister from Southern Stat,s held 
at Hyderabad recently; 

(b) whether the Government have received any 
suggestions from them to review the health policy for 
involving private health sector with some regulations; 

(c) if so, the details thereof; 

(d) the other specific measures suggested by them 
for prevention/control/cure of AIDS, STD,TB and other 
serious diseases; 

(e) the total fund to be earmarked by the Government 
for the State; and 

(f) the action taken by the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) At the Regional Conference of Health 
Ministers of Southern States held on 19-20th June, 1998 
at Hyderabad, there was broad agreement on the 
following Issues; 

It was agreed to review the National Health Polic;y of 
1983 to Incorporate emerging concerns regarding the 
private sector; ensure a regulatory framework for laying 
down quality and standards; redefinition of norms for 
manpower deployment and location of facilities; 
incorporate poliCies for the care of the old and aged; 
undertake registration of doctors under allopathy and 
Indian System of Medicine, ensure policies for reducing 
abaen\eelsm of doctors in rural areas; evolve a framework 
for a greater involvement of panchayats; and strengthen 
implementation of all National Programmes related to 
communicable diseases, population stabilization and 
reproductive health care. 

(b) and (c) The role of the Private sector wes 
discussed and it was agreed that there was a need to: 

(i) evolve a regulatory framework laying down strict 
standards for quality; and (ii) registration of all doctors 
for helping devefop systems for ensuring greater 
accountability of health providers. 

(d) Regarding communicable diseases such as AIDS, 
STD, TB and other serious diseases, it was resolved to 
initiate action to contain their further spread by timely 
release of funds, establishment of infrastructure and 
closer monitoring and involvement of non health 
departments particularly for AIDS for achieving program 
goals within a reasonable time frame. 

(e) and (f) State-wise allocation of funds for these 
programs will be initiated on the approval of the Budget 
by Parliament. 

{Trans/atlon] 

Conservation of Petrol 

3955. SHRI SURESH CHAN DEL: 
SHRI HARI KEWAL PRASAD: 
SHRI NARENDRA BUOANIA: 
SHRI HARIN PATHAK: 
SHRI BASUDEB ACHARIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the annual production and consumption of 
petroleum products in the country; 

(b) the annual Import of such products and the 
amount of expendltura being Incurred thereon; 

(c) the percentage of demand for petrol and 
petroleum products met from the domestic production 
during the last three years and during the next three years; 
and 

(d) the steps taken or proposed to be taken to 
conserve petrol and to ensure the optimal utilization of 
petroleum product to bring down the petroleum import 
bill and meet the requirements of the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) Information IS given In 
the attached statement. 

(d) Government have implemented a number of 
schemes for conservation of petroleum products. These 
incil::le awareness campaigns, training programme in the 
transport sector, replacement of inefficient boilers, 
furnaces and other oil operated equipment with efficient 
ones in the Industrial sector, rectification of existing pumps 
to make them more energy efficient in the agriculture 
sector, development as well as promotion of fuel efficient 
equipment and appliances like kerosene and LPG stove 
In the household sector, etc. 



103 Written Answers JULY 14, 1&98 to Questions 104 

Sf",."..", 

Production and Consumption of Petroleum Products 

(Qty. Million Tonnes) 

Year 

1995-96 

1996-97 

1997-98* 

Production 

55.08 

59.01 

61.31 

Consumption 

74.67 

79.16 

82.78 

Quantity and Value of Imports of Crude Oil and 
Petroleum Products 

Year Quantity Value 
(in million tonnes) (Ra. crores) 

Crude 011 Products Crude 011 Products 

1995-96 

1996-97 

1997-98" 

27.34 

33.91 

34.49 

20.34 

20.26 

19.54 

11517 12578 

18538 15634 

15897 12432 

Percentage of Demend for Petrol and Petroleum 
Products met from domestic Production during 

last 3 years 

Year Indigenous Production 
of Petrol as %age of 

Total Demand of 
Petrol 

1995-96 95.3 

94.8 

94.2 

1996-97 

1997-98" 

Indigenous Production 
of Petroleum products 

as %age of Total 
Consumption 

73.8 

74.5 

74.1 

Percentage of Demand for Petrol and Petroleum 
Products estimated to be met during next 3 years 

Year 

1998-99 

1999-00 

2000.01 
"Provisional. 

[English} 

Petrol 

92.1% 

87.4% 

104.0% 

Pet. Products 

71.5% 

69.3% 

84.9% 

Review of H.alth Programm .. 

3956. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have conducted any 
review of the present health programmes; 

(b) If 10, the details thereof; 

(c) whether the hospitals in rural areas have been 
provided with ambulances and medicines free of cost; 

(d) If so, the details thereof; and 

(e) the present arrangement of medical facilities In 
rural araas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (e) The Information is being 
collected and will be placed on the table of the House. 

Manufacturing of Surgical Items 

3957. SHRI JAYSINH JI CHAUHAN: 
SHRI DILEEP SANGHANI: 

WIll the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether various foreign companies manufacturing 
syringes and other single use surgical Items are flooding 
in the country; 

(b) if so, whether the Government.have received any 
request from the All India Syringes and Needles 
Manufacturing Association in this regerd; 

(c) If so, the details thereof; and 

(d) the steps taken by the Government to protect the 
interest of the domestic manufacturers of these items? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Under the Import policy, disposable 
syringes and needles can be imported in the country 
under open general licence. 

(b) and (c) A representation has been received from 
All India Syringes and Needles Manufacturers Association 
In August, 1997 seeking to prohibit the import of 
misbranded/mislabelled syringes and needles. 

The import of syringes and needles requires a valid 
Import licence (Form 10) as prescribed under the 
provisions of the Drugs and Cosmetic Rules, 1945 which 
should be accompanied by a certificate (Form 9) of quality 
assurance, labelling requirement etc. The Port OffICers 
of Central Drug Control & Standard Organisation 
(CDCSO) are required to ensure that the imported 
consignment complies with the relevant proviSions of the 
Drugs & Cosmetics Rules before releasing such 
consignments. Any lapse noted In the labelling 
raquirement has to be rectified by the importer before 
ralea ... 
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After receiving the representation from manufacturers' 
association, the Port Officers have been alerted to keep a 
greater vigil on the import of disposable syringes and 
needies. 

(d) There are some manufacturers in the country who 
assembie and manufacture the syringes and needies. 
Government encourages the domestic Industry to 
manufacture syringes and needies and there is no bar 
on any indigeneous unit from applying for menufacturing 
and marketing syringes and needles. 

Compulaory ReglMnltlon 

3958. SHRI MADHAVRAO SCINDIA : Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have sanctioned any 
scheme for compulsory registration of all residents and 
for those coming to Delhi and issuing them Identity Cards 
with a view to prevent terrorist activities in the capital; 

(b) If so, the other objectives of the scheme; 

(c) the cost of the scheme and the amount sanctioned 
by the Government to finance it; and 

(d) the manner by which it encroaches upon the 
Fundamental Rights freedom to movement and stay in 
any part of India of every citizen under the constitution? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (d) No such scheme hes been so far 
sanctioned. However, various aspects of this issue 
are being examined by the Government of National 
Capital Territory of Delhi. 

011 India Ltd. 

3959. SHRI A. GANESHAMURTHI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the market strategies the 011 India limited has 
devicad to compete the private Oil Companies; 

(b) whether the Oil India Ltd. foresee any threat to Its 
projects due to private oil companies; 

(c) If so, the details thereof; and 

(d) the action proposed to be taken by the 
Govemment in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) 011 India Limited doel not 
foresee any competition from the private aU compenles 
in the foreseeable Mure, In view of the consldereble gap 
between demand and supply of crude all in the country. 

(b) to (d) Do not arise in view of (a) above. 

Ban on Import of Fire Arms 

3960. SHRI INDERJIT SINGH RAO : Will the 
Ministarof HOME AFFAIRS be pleased to state: 

(a) whether the Government have imposed ban on 
Import of fire arms into the country; 

(b) Iho, the details thereof; 

(c) If not, the reasons for continuing ban on import of 
Air-Weapons and ammunitions particularly in view of the 
free availability In the open market without licence; and 

(d) the number of air-weapons including air pistols 
and air rifles confiscated by the Security Forces during 
raids conducted on terrorist hideouts? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) Import of fire arms as part of 
Baggage and under Gift Scheme is banned with effect 
from 13.11.1986. Import of firearms including air weapons 
is permissible under Transfer of Rasidence Rules under 
certain conditions end to the renowned Shooters/Rifle 
Clubs for sports purposes on tha recommendations of 
the Ministry of Human Resource Development. 
Department of Youth Affairs and Sports. 

(c) Does not arise in view of reply to parts (a) and (b) 
of the question. 

(d) Since air weapons are mainly used in melas, for 
sports purposes IIka target shooting, there is least 
possibility of air weapons being used by terrorists who 
are known to have lethal and sophisticated automatic 
weapons. 

(English] 

Practice of writIng ·Pm.· on vehicle. 

3961. DR. RAMKRISHNA KUSMARIA: 
SHRI ANAND RATNA MAURYA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whethar the practice of writing press illegaUy on 
vehicles II on the Increase and anti-social elements are 
taking undue advantage of It; 

(b) if so, whether the Government have started any 
drive to check such practice; and 

(c) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : <a) to (c) Deihl Police have not come across 
any lpecific inltence In which a non-press person was 
found 10 have displayed the word ·PRESS· on hi. vehicle. 
However, resort to such I unscruplous practices cannot 
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be ruled out, and if drawn attention to, appropriate action 
can be taken. 

Secret Ballot System for Recognised lIIbour 
Organl.atlon. 

3962. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of LABOUR be pleased to state: 

(a) whether there is any proposal to introduce secret 
ballot system for electing the recognised labour 
organisations; 

(b) if so, the time by which this is likely to be 
introdoCed; 

(0}.. the measures taken to deal with the labour 
problem engaged in the unorganised agricultural and 
other sector: 

(d) the number of commissions constituted so far 
giving suggestions to solve the problems regarding child 
labour engaged In the unorganlsed agricultural and other 
sector; and 

(e) the details ofthe suggestions made by these said 
commissions? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATlYA) : (a) and (b) The matter is under examination of 
the Government. 

(c) to (e) Agriculture is also covered under the 
definition of "Industry" under the ID Act, 1947 and the 
provisions of the said Act are applicable to agriculture. 
Other labour laws like the Minimum Wages Act, 1948, 
Contract Labour (Regulation & Abolition) Act, 1970 etc. 
also cover the unorganised sector. 

No Commission has been constituted so far to give 
suggestions to solve the problem of child labour engaged 
in the unorganised agricultural sector and other sectors. 
However, the National Commission on Rural Labour 
studied this problem and made certain recommandatlons. 
The recommendations, inter alia, include (I) enactment 
of compulsory primary educ.at:cn centres by state, 
(ii) enhancement of outlays for elementary educetlon, 
(iii) guarantee wage employment for parents of working 
children, (iv) creation of non-formal education cantres, 
and (v) creation of awareness against child labour etc. 

[TranslatIon] 

Supply of Sugar by Milia 

3963. SHRI VITHAl TUPE: 
SHRI MADHAV RAO PATll: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) whether allotment of monthly levy sugar quota to 
States is being made district-wlselYactory-wlse; 

(b) Whether some factories sometimes refuse to 
deliver levy sugar quota released by the Central 
Government; 

(c) If so, whether the State Governments particularly 
Maharashtra have raquested the Union Government to 
find an alternative for It; and 

(d) If so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) The Central Government aliocates 
the States' levy sugar quota from the assigned factories. 
whereas the District-wise allocation out of the overall 
States's quota is done by the concerned State 
Governments. 

(b) to (d) Monthly levy sugar quota of the States/UTs 
is allocated two months in advance. During the current 
1997-98 sugar season (Oct.-Sep.) allocations were made 
from certain factories in favour of the Government of 
Maharashtra which subsequently were reported having 
not started their crushing operations and as such. at the 
Instance of the Government of Maharashtra. alternative 
arrangements were made. 

[English] 

Agrlcultul1Il lIIboUI1I,. 

3964. SHRI BHAGWAN SHANKAR RAWAT: 
SHRI CHETAN CHAUHAN: 

Will the Minister of lABOUR be pleased to state: 

(a) the number of unemployment diploma/degree 
holders from Agricultural Universities: 

(b) the steps taken/proposed to be taken to provide 
for amployment opportunities to these qualified technical 
unemployed; and 

(c) the steps taken by the Government to provide 
them better employment opportunities? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) The number of job-seekers with Agricultural 
degrees (Graduate and Post-Graduate), all of whom need 
not necessarily be unemployed, on the live registers of 
the employment exchanges, was of the order of 33000 
as on 30.06.1994 (latest available). 

(b) and (c) The approach to the Ninth Plan envIsages 
priority to agriculture al}d rural development with a view 
to generating adequate productive employment and 
eradication of poverty. Greater productive employment 
will be generated in the growth process itself by 
concentrating on sectors. sub-sectors and technologies 
wt!lch are labour intensive, in regions characterized by 
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higher rates of unemployment and underemployment. 
This will benefit unemployed diploma/degree holders from 
Agricultural Universities. This will also provide better 
employment opportunitle. to some of those who are 
already employed. 

Consumer Protection Act, 1888 

3965. SHRI MUKUL WASNIK : Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state: 

(a) whether the Govemment have set up an expert 
group to suggest changes in the Consumer Protection 
Act, 1986; 

(b) If so, whether the expert group has submitted Its 
recommendations; 

(c) If so, the details of the recommendations; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV) : (a) to (d) On the recommendations of 
the Cabinet Secretariat, an Expert Group had been 
constituted to suggest suitable amendments to the 
Consumer Protection Act, 1986 to make the Act more 
effective and purposeful. After considering the report of 
the Expert Group. a draft note has been prepared and 
sent to the concemed MinlstrieslOepartments Inviting their 
comments. 

[Translation] 

Actlvltl .. of lSI Agents 

3966. SHRI M.R. CHAUDHARI: 
SHRI JANARDAN PRASAD MISRA: 
SHRI NRIPEN GOSWAMI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether lSI agents and Pak-tralned terrorists are 
having free access to Indian territory through Indo-
Bangladesh borders situated across the North-Eastem 
States; 

(b) if so, the details thereof; 

(c) the number of culprits nabbed during the last three 
years: and 

(d) the corrective measures taken by the Union 
Government in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) The Indo-Bangladesh border is 
about 4000 kms long and porous. It Is very difficult to 

physically man the entI ... · border and prevent Inflhratlon. 
Reports Indicate the Pak lSI Is using Bangladesh territory 
for activities dl ... cted against our security Interests. We 
have reports of such negative elements Inflhratlng across 
the border occasslonally. 

(c) According to available Information the number of 
militants arrested In the North Eastern States during 
1995-97 Is 3399. Some of them have been trained by 
PaklSI. 

(d) InstiMlonal arrangements have been put In place 
with the Govarnment of Bangladesh for dialogue and 
cooperation on security mattera. A series of measures 
have been taken by the Government to curb the Illegal 

. cross border movement of Insurgents. These Include 
raising of additional battalions of Border Security Force, 
reduction of gaps between the border outposts, 
intensification of patrOlling both on the land and the 
riverine border, Increa.e in the number of outpost towers. 
provision of .urveiliance equipments, accelerated 
programme of construction of border roads and fencing. 
Further, State Governments of the North East have been 
sensitised from time to time about the activities of Pak 
lSI agents. 

Bungling In procurement of Foodgraln. 

3967. SHRI MOHAN SINGH: Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleaaed to .tate: 

(a) the number of complaints racelved regarding 
bungling in procurement of wheat and rice by the Food 
Corporation of India from Punjab since 1993 upto now; 

(b) lfao, the detells thereof; 

(c) whether the complaints regarding the quality of 
foodgrain. from various States received and supplied to 
various Stetes during the last three years; and 

(d) If so, the details thereof and the action taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) No complaint relating to bungling in 
the procurement of Wheat and Rice In FCI Punjab since 
1993, has been received. 

(b) to (d) The Punjab Region has received 166 
quaHty complaints covering 2 .03lakh tonne. of foodgralns 
out of 401.07 lakh tonnes of foodgralns despatched to 
various Region during 1993-94 to 1996-97. The 
complaints were mainly on quality of rice purchased under 
relaxed specifications of Government of India due to 
vagaries of weather. However, prompt disciplinary 
proceedings have been initiated against delinquent 
omotals. 
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luga, Development Fund 

3968. SHRI RAM NAGINA MISHRA : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state: 

(a) the amount received sa Sugar Development Fund 
from each State particularly from Uttar Pradesh during 
each of the lalt three years; and 

(b) the amount provided from Sugar Development 
Fund to sick sugar mills in Uttar Pradesh so tar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) The Statewlse position ofBugarcess 
collected during the years 1994-95 to 1996-9715 Indlceted 
at enclosed Statement. 

(b) An amount of Rs. 87.49 lakhs has been provided 
to sick sugar mills In Uttar Pradesh by way of loans from 
Sugar Development Fund upto 1997-98. 

St.t.",."t 

State wise position of amount of cess collected for the 
Sugar Development Fund 

(Rupees In lakhs) 

S.No. State/U.T. 1994-95 1995-96 1996-97 

1. Andhre Pradesh 971.01 1015.36 1054.24 

2. Assam 4.05 6.24 8.54 

3. Bihar 246.20 481.33 424.77 

4. Goa 16.98 21.24 26.02 

5. Gujarat 1289.21 926.27 1142.02 

6. Karnataka 1163.57 1402.21 1483.46 

7. Kerala 570.80 7.69 15.35 

8. Madhya Pradesh 53.73 51.01 126.96 

9. Maharashtra 4269.15 5898.29 6611.59 

10. Orissa 26.03 55.84 102.01 

11. Rajasthan 15.00 24.05 43.64 

12. Tamil Nadu 1530.61 2195.51 1594.10 

13. Uttar Pradesh 3943.09 4337.65 5128.70 

14. West Bengal 5.44 10.05 5.84 

15. Chandlgarh 369.61 421.17 811.17 

16. NCT Delhi 454.92 380.69 578.04 

{English] 

Ca.trol 'ndla Ltd. 

3969. SHRI TASLIMUDDIN : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Castro! India limited was selling more 
finished product than the base oil given to them by the 
Government during the period when base oil distribution 
was controlled through Government channels; 

(b) If so. whether that company was using re-reflned 
011; and 

(c) if so. the reasons therefor and the action taken 
against the Company for selling such type of adulterated 
oil In the market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) Till April. 1992. lube base 
olllmpOt1aldlstribution were controlled. Accordingly. base 
011 requirements of minor oil companies were met by 
Public Sector 011 Companies based on certain prinCiples 
of allocation laid down by the Gove"':!ment. 

During the period upto 1992. Castrol India Ltd. 
(known as Indrol Lubricants & Speciality Ltd. during the 
period 1979 to 1990). sold more than the potential quantity 
of finished lubes that could be produced using the given 
quantity of base oil allocation. 

Although no specific details are available. it is 
understood that Castrollndia Ltd. and other private sector 
companies were using reclaimed used oil as well as some 
extracts available in the market. 

No serious action was taken against minor oil 
companies using re-reflned oil. since as a measure of 
conservation, the Government was encouraging use of 
base oil obtained from re-refining of used oils. 

Medical Facllltle. for aeedl Workers 

3970. SHRI BIR SINGH MAHATO: Will the Minister 
of LABOUR be pleased to state: 

(a) the details of medical facilities provided for beedi 
workers In West Bengal; 

(b) the progress made in this respect; and 

(c) If not, the reasons therefor? 

THE MINISTER OF LABOUR (DR. SATVANARAYAN 
JATIYA) : (a) A Statement giving details of the various 
health schemes formulated for the welfare of beedi 
workers In the country Including West Bengal is annexed. 
Be.,des, 16 dispensaries Including one chest clinic have 
been set up for baedl workers In West Bengal. In addition. 



113 Written Answers ASADHA 23, 1920 (SAKA) to QUNtions 114 

one 50-bedded hospital for baedi workers Ia also coming 
up at Dhuliyan in Distt. Murshidabad (W8). 

(b) and (c) During 1997-98, 3,91,348 beedl workers 
have benefitted from the various health IChemes and 
2,36,969 pallents have been treated at various 
dispensaries In the State of West Bengal. 

Staternent 

List of Health Schemes for Beedl Worleer. 

1. Scheme for Reservation of Beds In T.B Hospitals for 
Beedl Workers. 

2. Scheme for Domiciliary Treatment of Beedi Workers 
Suffering from T.B. 

3. Scheme for grant of financial esslstance to Beedi 
Workers (Including Gharkhata Workers) for purchase 
of Spectacles. 

4. Scheme for Leprosy relief for Beedi Workers. 

5. Treatment of workers suffering from Menta! Diseases 
and also grent of subslstance allowance and other 
benefits to such workers. 

6. Scheme for Financial Assistance under Matemlty 
Benefit Scheme for Female Beedi Workers. 

7. Scheme for payment of extra monetory compensation 
for Sterilisation to Beedl Workers. 

8. Scheme for re-Imbursement of actual treatment 
charges to Beedi Workers suffering from Cancer. 

9. Scheme for re-imburaement of expenditure as 
Financial Assistance to Beedi Workers suffering from 
Heart Diseases. 

10. Scheme for re-imbursement of expenditure as 
Financial Assistance to Beedl Workers for Kidney 
Transplantation etc. 

11. Group Insurance Scheme for Beedi Workers. 

{Trans/ation] 

Tour by KRIBHCO OffIcials 

3971. DR. RAMESH CHAND TOMAR: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the number of foreign tours undertaken by C.M.D. 
and other officials of Krishak Bharall Cooperative 
(KRIBHCO) during the last two years; 

(b) If so, the details thereof; 

(c) the purpose for which the said tours were 

undartaken and the extent to which· these tOUl' were 
proved beneficial; and 

(d) the total foreign exchange incurred on the said 
tours? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
to (d) 171 foreign tours _re undertaken during the last 
two years, I.e. 1996-97 and 1997-98 by Managing Director 
and other otftc:lals of Krishak Bharatl Cooperative Ltd. 
(KRIBHCO). Details of the tours along with the purpose 
and the foreign exchange incurred are given in the 
attached statement. 

The project related tours of which majority were in 
connec:tlon with Joint Fertilizer Project at Oman, have 
helped in speeding up the pre-project activities. ODA 
Project visits have helped In securing approvals for 
additional assistance to the tune of neariy Rs. 80 crores. 

Purpose of tour No. of tours Expenditure in US$ 
1996-97 1997-98 1996-97 1997-98 

A. Projec:I related 

(I) Joint Venturas at 

-Oman 59 58 1,01.876 1,22.251 

-Iran 4 2,520 

(II) Hazira Expansion 6 13,469 
and Gorakhpur 
ProjedS. 

B. Conferences! 7 11 13,793 35,215 
Semlnaral 
Symposiums 

C. Training 8 5 31.243 16,411 
Programmes 

D. ODA (DFID) Projec;ts 5 8 

Total 79 92 1,46,912 1,89,866 

"Expenditure bome by 0011. 

{English] 

AtrocItI •• on SCalST. 

3972. SHRI S. AJAYA KUMAR: Will the Minister of 
HOME AFFAIRS be plaased to state: 

(a) the number of etrocitles committed against 
people belonging to Scheduled Castee/Scheduled Tribes 
communities In the country for the last one year, Statel 
Union Territory-wise; 
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(b) the number of SC/ST persons died due to auch THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
atrocities; and ADVANI) : (a) and (b) Available information is given in 

(c) the number of cases charged against the 
the enclosed statement. 

offenders State/UT·wise? (c) Information is being collected and will be laid on 
the Table of the House. 

StltNmen' 
Inc/dence of CrlfT» agalnat SCa & STa during 1997 

SI. StateslUTs Total number of Murder Total number of Murder 
No. incidents of crime incidents of crime 

egalnat SCs against STs 

2 3 4 5 6 

1. Andhra Pradesh 1880 33 236 11 

2. Arunachal Pradesh 0 0 0 0 

3. Assam 0 0 0 0 

4. Bihar 710 33 158 6 

5. Goa 2 0 0 0 

6. Gujarat 1831 18 384 9 

7. Haryana 93 5 5 0 

8. Himachal Pradesh 81 0 

9. Jammu & Kashmir 8 0 11 0 

10. Karanataka 1227 10 78 5 

11. Kerala 755 4 139 6 

12. Madhya Pradesh 4269 68 1400 27 

13. Maharashtra 831 8 189 3 

14. Manipur 0 0 0 0 

15. Meghalaya 0 0 13 

16. Mizoram 0 0 0 0 

17. Nagaland 0 0 0 0 

18. Orissa 485 10 169 4 

19. Punjab 11 0 0 0 

20. Rajasthan 5624 53 1445 9 

21. Sikkim 18 0 31 0 

22. Tamil Nadu 1403 11 227 8 

23. Tripura 0 0 0 0 

24. Uttar Pradesh 8500 261 86 6 

25. West Bengal 0 0 0 0 

Total (States) 27708 513 4572 95 
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2 3 

26. A & N Islands 0 

27. Chandlgarh 

28. 0& N Haveli 0 

29. Daman & Diu 0 

30. Delhi 19 

31. Lakshadweep 0 

32. Pondlcherry 23 

Total (UTs) 43 

Total (All-India) 27751 

LNG Tannlnal at Cochln 

3973. SHRI V.M. SUDHEERAN: Will the Mlnllter 
of PETROLEUM AND NATURAL GAS be plea .. d to 
state: 

(a) whether a detailed proposal from the Govemment 
of Kerela has been received for the eltablilhment of a 
Liquified Natural Gas Terminal at Cochln for power 
generation in Kerala; and 

(b) If so, the action taken/proposed to be taken In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) No, Sir. However, the 
Govemment of Kerala has offered aSllstance In making 
available the land required for the setting up of LNG 
Terminal at Cochin. 

(b) In order to import LNG to India, a Joint Venture 
Company, namely Petronet LNG Ltd. has been formed 
with GAIL, ONGC, IOC and BPCL, having 50% of the 
total equity and the rest to be offered to financial 
institutions etc. Cochin is one of the locationl being 
considered. Bidding process for purchase of LNG has 
also been Initiated and the seme Is being pursued by 
Petronet LNG Ltd. 

R •• ervatlon for SCiST 

3974. SHRI K.D. SULTANPURI : Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Reservation Rules In Departmental 
promotions and allotment of N.D.M.C. houses for 
Scheduled Caste and Scheduled Tribe employees are 
being followed by the New Delhi Municipal Council; 

(b) if so, the details thereof; and 

4 5 6 

0 2 0 

0 0 0 

0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 3 0 

513 4575 95 

(c) If not, the realonl therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yel, Sir. 

(b) The In.tructlonl laid down by the Central 
Government In respect of III employ ... In the metter of 
re .. rvation for Scheduled C .. ta. and Scheduled Tribes 
In ServIce. and aUotmant of re.ldential accommodation 
are followed by the New Deihl Municipal Council alIa. 

(c) Doel not arile. 

Explonltlon ActIv .... of ONOC 

3975. SHRI NARESH PUGLIA: Will the Mlnllter of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whethar the exploration activities of the ONGC 
are found ISti.factory; and 

(b) if not, the raa.on. therefor and the efforts 
proposed to be made to boost exploration activities by 
ONGC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI $ANTOSH 
KUMAR GANGWAR) : (a) Reserve. accretion of ONGC 
during VIII plan pariod hal not been commensurate with 
the exploratory Inpull. 

(b) In Hydrocarbon exploration, there is no direct 
relationship between Input and output. The possible reasons 
for lell reserve accretion In recent years could be: 

(I) Large & medium Ilzed prospects in geologically 
simpler areal and at shallower depths have possibly 
been discovered through the current technologies. 

(Ii) Future discoveries may possibly be In geologically 
and Ioglsticelly difficult areas and lit deeper depth 
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which requires state-of-the-art technologies besld.s 
new approach/strategy towards exploration of such 
areas. 

(iii) The exploratory efforts were hitherto concentrated 
mainly In 6 petrollferous Cat. I basins with little efforts 
in other basins. 

To boost the exploration activities, ONGC has drawn 
a recest programme for the IX Five Year Plan. Significant 
changes In phYSical inputs and the approach are: 

Inducting state-of-the-art processing and 
Interpretation hardware/software. 

Much higher Inputs In terms of 3D acquisition. 

Additional inputs for 20 seismic and wells over the 
original IXth Plan. 

About 298 new prospects are proposed to be probed 
out of a total inventory of 367 prospects. 

Intensified exploration activities are planned in the 
deep water areas and new frontier basins. 

;;. Adopting state-of-the-art technologies to enhanca 
sub-surface Imaging ~eoIoglcally complex areas 
like thrust fold belts, sub-trappean sequences and 
deeper prospects In known basins. 

{Translation] 

Bonded Labour 

3976. SHRI HARI KEWAL PRASAD: 
SHRI RAMPAL UPADHYAY: 
SHRI MULLAPALLY RAMACHANDRAN: 

Will the Minister of LABOUR be pleased to state: 

(a) the number of children below the age of 14 years 
are working as bonded labour, In each state: 

(b) the action taken/proposed to be taken by the 
Government to free and rehabilitate thoM bonded child 
labour; and 

(c) the details and number of bonded chUd labour 
freed and rehabilitated during each of the last three years, 
State-wise? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (8) The following State Governments have 
reported identification of children below the age of 
14 years working as bonded labour: 

(1) Andhra Pradesh 

(2) Maharashtra 

(3) Tamil Nadu 

29 

4 

1942 

The children have been released and restored to their 
parents. 

(b) Under the Bonded Labour System (Abolition) Act, 
1976, the identification, release and subsequent 
rehabilitation of the freed bonded labourers is the direct 
responsibility of the State Governments concerned. 
Under the Act, no distinction is made between child and 
adult bonded labour. Therefore the guidelines issued to 
the State Govts. for rehabilitation of bonded labour are 
applicable to bonded child labour also. 

Under the Centrally Sponsored Scheme for 
rehabilitation scheme as assistance upto the ceiling limit 
of Rs. 10,000/- is given to each released bonded labour. 
The expenditure is equally shared by the Centre and State 
Government concerned on (50:50) basis. The State 
Gom. have al80 been advised to integrate/dovetail the 
Centrally Sponsored Scheme for rehabilitation of bonded 
labour with other anti poverty schemes such as IRDP, 
JAY, JRY. TRYSEM, OWCRA, Special Component Plan/ 
Sub-plan 80 as to pool the resources for the effective 
rehabilitation of bonded labourers. 

(c) Age-wise and year wise break-up of bonded 
laboure" Is not available. However, in the survey 
conducted by the State Governments in December, 1996 
the following number of bonded labourers have been 
reported to be Identified: 

1. Arunachal Predesh 3517 

2. Bihar 106 

3. Karnataka 19 

4. Madhya Pradesh 18 

5. Maharashtra 2 

6. Uttar Pradesh 237 

7. Tamil Nadu 25008 

Total 28907 

{English} 

Dental Deg,... provided by unrecognlaed 
Unlv.rsltl •• 

3977. SHRI AJAY KUMAR S. SARNAIK: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether dental degrees of some Universities are 
not preMnlly treated as recognised/registered; 

(b) If so. the details thereof; 

(c) whether these degrees have since been 
recognised; 
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(d) If so, the details thereof; 

(e) If not, the .fate of graduates from those 
Universities; and . 

(f) the steps taken by the Govemment to recognise 
them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (f) Under Section 10(2) of the 
Dentists Act. Universities have been to apply to the 
Central Government for inclusion of the BDS Degree 
granted by them in the Part I of the schedule of the 
Dentists Act 1948. At present applications received from 
Amrawati University, Shivaji Univarsity Kolhapur ara under 
consideration of the Government. Bomaby High Court 
vide its Interim order dated 3.12.97 In Writ Petition No. 
4657 of 1997 filed by some students of Shlvejl University 
Kolhapur, has directed that provisional registration to the 
petitioners be granted. 

Domestic Processors of Edible on. 

3978. SHRI K.P. NAIDU: Will the Minister of FOOD 
AND CONSUMER AFFAIRS be pleased to state: 

(a) whether excessive edible oil imports flooding the 
market have rasulted in domestic solvent extraction plants 
plagued with excess idle capacity; and 

(b) if so, the steps proposed to be taken to protect 
the domestic processors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) and (b) Domestic solvent extraction 
plants are working to well below their Installed capacity 
due to shortage of 011 bearing material and not due to 
edible on Imports. The short-faU between demand and 
supply is currently estimated at between 14-151akh MTs. 
Against this, the import of 11.3 lakh MTs of edible Oils In 
the financial year 1997-98 cannot ba considered as 
excessive. 

Strengthening the PDSIRPDS 

3979. SHRI SATNAM SINGH KAINTH: 
SHRI T. GOVINDAN: 
SHRI RAGHUVANSH PRASAD SINGH: 
SHRIMATI JAYANTI PATNAIK: 
SHRI GEORGE EDEN: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) whether the Union Government propose to 
strengthen the RPDS In the country; 

(b) whether any suggestions have been received from 
the State Governments to Improve the POS/RPOS a fool 
proof system for the relief of the common man; 

(c) If so, the datans thereof and the reaction of the 
Union Govemment thereto; 

(d) whether the Govemment propose to constitute a 
monitory agency to ansure that poor families ara getting 
the facilities of ration; 

(e) If 10, the details thereof; and 

(f) the time by which a final decision Is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) With the Introduction of Targetted 
Public Distribution System (TOPS) In June, 1997 with its 
focus on the poor In aU areas the Revamped Public 
Distribution System (RPDS) with Its emphasis on "all in 
the poor areas" has become redundant. 

(b) and (c) Following the Introduction of TOPS various 
suggestions/representations were received mainly 
regarding the reduction In allocation of foodgrains, 
inadequacy of entitlement of 10 kg. per month for families 
below poverty line (BPL) and variation in poverty 
estimates. The Implementation of TPOS wes reviewed 
In a Conference of the Chief Ministers held on 30th 
September, 1997 and broad consensus emerged on the 
following Issues: 

(i) The allocation of foodgrains to the States may be 
reviewed on the basis of their need. Additional 
allocations over and above TPDS quota may be 
made at subsidised rates applicable to families above 
poverty line (APL); and 

(II) While the allocation for the BPL families may be 
incraased, there should be no reduction in the 
allocation to the APL families; 

The following action has been taken on these Issues: 

(I) With effect from 1.12.1997 the additional allocations 
are being made to the StateslUTs at APL prices 
keeping In view the availability of stocks in the Central 
Pool and constraints of food subsidy; 

(II) There Is no proposal to reduce allocation to APL 
families. The prasent level of ellocatlon for BPL 
families is maintained in view of the constraints of 
stocks of foodgralns as well as the high level of 
subsidy involved. 

(d) to (f) There is no proposal to constitute a separate 
monitoring agency for TPDS. But, setting up of Vigilance 
Committees at Fair Price Shops (FPS), Taluk, District and 
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State Levels has been emphasised. State Govemments 
have also been requested to nominate tha Members of 
Parliament on then Vlgilanoe Committees. 

Hllraaamant by Police 

3980. SHRIMATI ABHA MAHTO: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news-item captioned ·Hoax calls; now cops 
play the game" appearing in 'The Hindu' dated May 26, 
1998; 

(b) if so, the facts thereof; 

(c) whether the police personnel have been 
unnecessarily harassing the owners of the amusement 
park; 

(d) if so, whether the Union Govemment propose to 
carry out a probe in this regard; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes, Sir. 

(b) to (f) Deihl Police have conducted a vigilance 
enquiry into the metter and the report is stated to be under 
preparation. 

Border Dlsputa 

3981. SHRI RAJKUMAR WANGCHA: 
SHRI CHANDRASHEKHAR SAHU: 
DR. JAYANTA RONGPI: 

Will the Minister of HOME AFFAIRS be pleasad to 
state: 

(a) whether the Government are aware of the 
constant border dispute between Assam and Arunanchal 
Pradesh and other North Eastern States, Madhya 
Pradesh and Orissa; 

(b) If so, the details thereof; 

(c) whether the Government propose a tripartite 
Committee to resolve the long pending border dispute 
between Assam and AruIlllChai Pl'IIdeah and other North 
Eastern Stat ... Madhya Pradesh and Orissa; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) Yes, Sir. The main boundary 

disputes among the North Eastern States are: 

(1 ) 
(2) 
(3) 
(4) 

Assam 
Assam 
Assam 
Assam 

Arunachal Pradesh 
Nagaland 
Mizoram 
Meghalaya; and 

'1 According to available information the dispute 
between Madhya Pradesh and Orissa relates to 3 villages. 

(c) to (e) It Is understood that an agreement has been 
arrived at between officials of Madhya Pradesh and Orissa 
through bilateral discussions. 

As regards boundary disputes of North Eastern 
States are concerned, the decisions of the tripartite 
Committees are not binding on the concemed States and 
do not therefore help resolve the issue. Therefore, it is 
not proposed to form tripartite Committees. However, a 
Boundary Commission can be set up by the Govemment 
of India If both the Stete Govemments involvee.· in the 
dispute agree to the setting up of such a Commission 
and further agree on the terms of reference and also that 
the award would be final and binding on both the States. 

Constitution of a Backward Areas Development 
Commission 

3982. SHRI BACHI SINGH RAWAT 'BACHDA' : Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to stete: 

(a) whether the Government propose to constitute a 
Backward Areas Development Commission; 

(b) If so, the time by which it is likely to be constituted; 

(c) whether the Government proposed the 
Commission to look Into the problems of Backward areas 
of hili districts of Utter Pradesh in particular; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No, Sir. 

(b) to (d) Does not arise. 

[Trans/ation] 

Special Central Assistance 

3983. SHRI BALIRAM KASHYAP: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government have provided Special 
Asslstence to Government of Madhya Pradesh during 
1992 to 31st March 1998; 
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(b) If .0, the detail. thereof; 

(c) whether the Government of Madhya PI'IIduh have 
not fuml.hed the detail. of the utilised amount to the 
Union Govemment; and 

(d) If so, the ,....on. therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Ye., Sir. The Govemment have 
provided special Central Aulstance to Govemment of 
Madhya Pradeah to lupplement their Special Component 
Plan for Scheduled Caltes and Tribal sub-plan for 
Scheduled Tribes during 1992 to 31st March 1998. 

(b) The details are given below: 

Year SCAtoSCP SCAtoTSP 
given given 

(Rs. In Lakh) (RI. In Lakh) 

1992-93 1839.09 8785.01 

1993-94 2803.81 8117.65 

1994-95 2097.57 7535.72 

1995-96 2425.33 9579.66 

1996-97 1910.39 7695.71 

1997-98 1945.24 9207.83 

(c) The Government of Madhya Pradalh have 
fumished the details. 

(d) Does not arise. 

{Engliahj 

Fl'MClom Fl8htera Penalon 

3984. SHRI BHARTRAHARI MAHTAB: 
SHRI P. UPENDRA: 
COL. SONA RAM CHOUDHARY: 

Will the Minister of HOME AFFAIRS be pIeaad to 
.tate: 

(a) whether. '-rve number of appllcdonl under 
Swatantrata Sainik Samman Pension Scheme have been 
pending with the Government; 

(b) if 10, the details thereof, State-wlse, till date; 

(c) the steps taken by the Govemment to flnall .. 
these applications; 

(d) the number of freedom fighters availing 'Samman 
Pension' from the Centre, State-wisa; and 

(e) whether after the recommendation of Vth Pay 
Commission, the Government are conSidering to revise 
penlionary baneflta for Freedom Fighters also? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (c) Only 17 fresh applications received 
through the following State Govemments In the month of 
June, 1988 are pending: 

Uttar Prlldeah 

Jammu & Kahmlr 

2 

15 

While every possible effort II being made to decide 
the ce .. 1 .. earty a. possible, the receipt and disposal 
of appllcationa I. a continuous process a. no last date 
can be prelcrlbed for receipt of applications in view of a 
judgement of the Supreme Court. 

(d) A .tatement .howlng the number of ceses in 
which 'Samman Pension' has been granted by the Central 
Government to freedom fighters upto 30.6.1998 Is 
attached. 

(e) No .uch proposal is under conlideration of the 
Govemment. 

State",."t showing State-wi .. number 01 ca .. s in 
which freedom fighters pension h.s been .. nctioned 

upto 30.6. 1998 

SI. StatelUT No. of ca ... in which 
No. Freedom Fighters' 

Pension sanelloned 

2 3 

1. Andhra Prade.h 11194 

2. Alsam 4346 

3. Bihar 24818 

4. Goa 911 

5. Gujarat 3576 

6. Haryana 1671 

7. Himachal Pradeah 598 

8. Jammu & Kashmir 1805 

9. Kamataka 10003 

10. I<InIa 2828 

11. Madhya Pr.deah 3351 

12. Maharalhtra 16538 
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2 3 

13. Manlpur 62 

14. Meghal8ya 66 

15. Mizoram 04 

16. Nagaland 03 

17. Orissa 4180 

18. Punjab 6921 

19. Rajasthan 796 

20. Tamil Nadu 4081 

21. Trlpura 886 

22. Uttar Pradesh 17966 

23. West Bengal 22415 

24. A & N Islands 02 

25. Chandlgam 89 

26. Daman & Diu 33 

27. Delhi 2038 

28. I.N.A. 22312 

29. Pondlcherry 314 

Total 1.63.827 

Voluntllry OrganlNtloM for Family We ... 

3985. DR. LAXMINARAYAN PANDEY: Will the 
Minister of HEALTH AND FAMILY 'NELFARE be pleased 
to state: 

(a) the details of Voluntary Organisations In Madhya 
Pradesh provided grants by the Union Government for 
family welfare during 1995 till date; 

(b) whether the Govemment have conducted any 
inquiry to find out the utility of this expenditure; 

(c) If so. the details thereof; lind 

(d) If not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAl): (a) The details of Voluntary Organisations 
which had received grants for family welfare in the State 
of Madhya Pradesh from the UnlonGovemment durtng 
1995-96. 1996-97. 1997-98 and 1998-99 are given In 
attached statement. 

In addition. Rs. 15 lakhs were released to 
Government of Madhya Predesh under India Population 
Project-VII during 1995-96 for a .. istlng the Voluntary 
Organisations. 

(b) to (d) From time to time the Ministry gets NGO 
projects In the States evaluated by extemal agencies 
Including Population Reseerch Centres. As and when 
adverse evaluatfon reports are received. action as per 
rules Is taken against the concerned organisatiOns. 

List of NGOs provided financial assistance during 
1995-96 In the Stata of Madhya Pradesh 

SI. No. Name of the NGO Amount Released 

1. StreaAdhar Kendra. Dhar. M.P. 2.06,175/-

2. Sri Gopal Shlksha Avam Sewa 
Samlti. Morana. M.P. 93.3201-

3. Partvar Kalyan Avam Matrl Shiksha 
AssocIation. Gwallor. MP 1.83.875/-

4. Shramllvl Shlksha Prasar Samiti. 
Gwalior, M.P. 2.18,175/-

5. MahUa Utkarsh Sansthan. Indore, 
M.P. 2.06,175/-

6. Worship Haalth & Social Development 
SocIety. Oweilor. M.P. 1.83.875/-

7. Shree Ballabh Shlksha Prasar Samlti. 
Morena. M.P. 2,18.175/-

8. Uthanam Samlti. Gwalior. M.P. 2.18.1751-

9. Aradhana Gramln Seva Samltl. 
Morena, M.P. 2.18.175/-

10. Suman Shlksha Evam Samal 
Kalyan Samltl, Gwallor, M.P. 1.54,380/-

11. Vlvakananda Sarnaj Kalyan Sansthan. 
Bhlnd, M.P. 80,885/-

12. Pragati Mahlla Mandai, Morena, M.P. 2.18.175/-

13. Shyam Shlksha Evam Sanjay Kalyan 
Sansthan. Morena, M.P. 1,49,530/-

14. Gramin Vlkas Mahlla Mandai, Bhlnd, 
M.P. 2.29.750/-

15. Srlnath Seva Sanathan, Bhlnd. M.P. 1.91,480/-

16. Ruehl SamaJ Seve Samitl, Bhopal, M.P. 1,54.3801-
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51. No Name of the NGO Amount Reluaed 

17. CLEAR (FTEM Project -EIP) 4,49,7721-

18. Sapna Samaj Seva Samlti, Bhopal, M.P. 1,09,2351-

19. Sarasweti Davi Shlklha Praaar Samltl, 
Morena, M.P. 1,08,375/-

20. Socialy for Health Education Development, 
Gwalior, M.P. 51,4801-

21. Society for Social Development, Gwalior, 
M.P. 2,29,750/-

22. Bright Public School Samlti, Morena, M.P. 77,085/-

23. Shrimati Sareswatl Devi Shiksha Presar 
Samlli, Bhlnd, M.P. 1,08,3751-

24. Society for Community Development, 
Bhopal, M.P. 1,08,3751-

25. Gram Bhartl Sanathan, Gwallor, M.P. 2,18,750/-

26. Shri Shant! Nlketan Shlk8ha Prachar 
Samili, Morena, M.P. 2,17,350/-

27. Antobal Shlksha Prashar Samlli, Bhlnd, 
M.P. 2,16,750/-

28. Aradhana Gramin Seva Samlti, GwaIior, 
M.P. 2,18,7501-

29. SMmati Saraswatl Devi Shlksha Prasar 
Samlli, Bhlnd, M.P. 1,08,3751-

30. Ashok Prasuti Mandir, Bllaspur 80.0751-

31. Kasturba Gandhi National Memorial 81,2251-
Trust, KMturbagram 

32. Lok Biradari, B-A, Sneh Nagar, Indore. 98,2501-

33. Ramakrishna Mission Ashrma, Naralnpur 12,150/-
Baster. 

34. Resource Development Institute 40,000/-
Hltkatni Nagar, Bhopal. 

35. Sewa Kendra, Panlgaon, Ollar Road, lodor. 58,0001-

36. Sambhav Social Service Organisation, 84,100/-
19, New Vivekanand Colony, Gwallor. 

37. Tarun Sanskar, 1784, Indra Market, Ranji, 40,000/-
Jabalpur. 

38. Ullanl Senior Citizen Forum, 37, 
Durga Nlwas, Kotl Road, 58,851/-
Madhav Nagar, Ujjllin. 

81. No Name of the NGO Amount Releesad 

39. Medical Counclfllng Centre, 13-14, 
Pancheel Nagar, Bhopal-462003. 

40. Gaur Samal Sewa Samfti, Jaghav 
Sagar Road, Old Shlvpuri (M.P.). 

41,975/-

69,250/-

LIst of NGOS provided financial assistance during 
1996-97 in the State of Madhya Pradesh 

SI. No Name of the NGO Amount Releesed 

1. Society for Rural Development, Rs. 1,99,480/-
M-1309, New Derpan Colony, 
Thatlpur, Gwallor, M.P. 

2. Shnse Ganelll Gramln Samai Ra. 1,59,380/-
Seva Samlthl, H.No. 55, B.M. Line, 
Nehru Nagar (Kotaa) Bhopal, M.P. 

3. Sandlpanl MahUa Avam Rs. 1,09,2351-
Bal Kalyan Samiti, 89, Gandhi Colony 
Morena, M.P. 

4. Gramln Vikaa Sewa Samlli, Ra. 149,530/-
Bhopal, Madhya Pradesh. 

5. Sreenath Samal Seva Sanslhan, Rs 109,230/-
Bhlnd, Madhya Pradesh. 

6. Chetna Samaj Samltl, RI. 46,5851-
Bhopal, Madhya Pradesh. 

7. SM Shant! Niketen Shikaha Prachar Rs. 1,99,480/-
Samlti, Dllirict-Morena, 
Madhya Pradesh. 

8. Gramln Vikal MahUa Mandai, RI. 208,7751-
DIatrIct Bhlnd, Madhya Pradesh. 

9. Aradhana Gramln Seva Samlti, Ra. 208,7751-
District Morena, Madhya Pradesh. 

10. Bright Public School Samlli, Morena, Rs. 77,085/-
Madhya Predesh. 

11. Gaeta Gramln Samal Seva Samltl, Rs. 109,235/-
Rajiv Nagar, Bhopal, Madhya Pradesh. 

12. Zlia Saksharta Samiti, Durg. Rs. 2.68,580/-

13. Dr. Phatak Women & Child RS.1,41,664 
Welfare Society, Gwalior. 

14. Gayatri Shaktl Paeth, Bhopal. RI.2,80,73O 

15. Harlhar Shlksha Avam Rs. 2,80,730 
Samaj Kalyan Samltl, Gwalior. 

HI. AIhok Prasutl Mandlr, Bllalpur 58,2001 
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SI. No Name of the NGO Amount Released 

17. Kasturba Gandhi National Memorial 30,125/-
Trust, Kasturbagl'llm. 

18. Lok Biradari, 6-A, Sneh Nagar, Indore. 44,100/-

19. Ramakrishna Mission Ashram. Naralnpur 18,675/-
Baltar. 

20. Resource Development Institute 59,4001-
Hltkalnl Nagar, Bhopal. 

21. Sewa Kendra, Panigaon, Dhar Road, 
Indore. ·45,700/-

22. Sambhav Social Service Organisation, 45,650/-
19. New Vivekanand Colony, Gwalior. 

23. Tarun Sansker, 1764, Indra Market. Ranii, 47,100/-
Jabalpur. 

24. Uliani Senior Citizen Forum, 37, 
Durga Niwas, Koti Road, 1,02,340/-
Madhav Nagar, Ulialn. 

25. Medical Councilling Centre, 13-14, 30,000/-
Pancheel Nagar Bhopal-462003. 

List of NGOs provided financial assi.tance during 
1997-98 in the State o( Madhya Pradesh 

SI. No Name of the NGO Amount Released 

1. Shanti Gramln Sewa Evam RI.46,585/-
Kalyan Samltl, Datia, M.P. 

2. Late Shri Gendalal Samai Rs. 1,09,235/-
Kalyan Sansthan, ~rena, M.P. 

3. Aradhana Gramln Seve RS.2,06,775/-
. Samlti, Morena, M.P. 

4. Suman Shlksha Evam Samal Rs. 1,48,330/-
Kalyan Samitl, Gwallor, M.P. 

5. Shri Ram Kishori Mahlla Rs. 2,06,175/-
Vlkas Avam Samai ~alyan 
Mandai, Morena, M.P. 

6. Society for Social Development, Rs. 2,06,775/-
Gwalior, M.P. 

7. Tarun Sanskar, 1784, Indra RI. 80,225/-
Market Ran]l, Jabalpur. 

List of NGOs provided financial asS/stance 
during 1998-99 

1. Society for Rural Development 
M-1309, New Darpan Colony, 
Gwallor, Madhya Pradesh 

RI. 1,91,480/-

[Translation) 

Prtce of FertI''''''' 
3986. SHRIMATI JAYABEN BHARATKUMAR 

THAKKAR: Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Govemment have increased support 
price of fertilizers recently; 

(b) If so, the details thereof; 

(c) the price of fertilizers in retail shops in open market 
and the price sold through Public Distribution System; 

(d) If so, the extent of adverse affects of the increase; 
and 

(e) the reasons to increase the price of fertilizers 
constantly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
to (e) There Is no support price of fertilizers. However. 
urea is sold to farmers at a controHed price. The current 
price of urea Is Rs. 3660/- per tonne, which Is the same 
as that prevailing from 21.2.1997 till 1.6.1998. The price 
Is Rs. 3.66 per kilogram ofRs. 183 par bag of SO kilogram 
plus State sales tax, if any. 

Similarly, certain phosphatic and potassiC fertilizers 
ara also available to farmers at an indicated price as 
Govemment of India subsidizes the cost. This indicative 
price has not been changed since 1.4.97. 

[English) 

3987. SHRI SURESH WARPUDKAR: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state: 

(a) whether the Co-operative sugar mills In 
Maharashtra are in critical financial condition; 

(b) If 10, the details and the reasonl therefor; 

(c) the number of sugar mills In the State lying sick 
end closed during the lest two years and tlil March, 1998; 
and 

(d) the Ite~lIIken by the Government to re-ltart the 
cloled and sick sugar mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) The Govemment of India does not 
mlilntitln profit and lOIS account in respect of augar mills. 
As per the information received from the State of 
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Maharaahtra, aome of the cooperative sugar, miHs in 
Maharalhtra are in critical condition. 

(b) The major reason for sick sugar units In 
Maharaahtra Is non availability of sufficient cane due to 
draught conditions, non availability of adequate water, 
some administrative deficiencies il) some cooperative 
mills, etc. 

(c) As per information received from the Government 
of Maharashtra, the number of closed sugar mills during 
the last two years are as under: 

Year 

1996-97 

1997-98 

Number of closed units 

10 

24 

As per information received from Board for Indultr1al 
and Financial Reconstruction (BIFR), there are three 
cases registered as sick sugar mills from the State of 
Maharashtra and no sick sugar mills have been registered 
from the state during the last two years. 

(d) Governrnent of Maharashtra had appointed a 
Committee under the Chairmanship of Shri ShivaJlrao 
Patil, M.P., to study the problems of sick factories and 
suggest remedial mealures for their rehabilitation. 

Government of Mahareshtra Is aSSisting Sahakert 
Sakhar Karkhanal for rehabilitation of lick and financially 
weak units in availing soft loans or rehabilitations loan •. 
The State Government also considers proposals for 
rescheduling of loans taking Into consideration the 
financial position of sick units. 

Sick sugar milia have themselves to prepare schemes 
for rehabilitation/re-atarting and get thele approved by 
the Financial Institutions. Financial assistanca is also 
available from the Sugar Development Fund (SDF) at 
concessional rate of Interest for such rehabilitation 
schemes, subject to fulfilment of the conditions laid down 
in SDF Rules. 

Voluntary Orgllnlsatlonl 

3988. SHRI M. RAJAIAH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government have provided funds to 
the Voluntary Organisations for conducting Research on 
Handicapped children during the last two years; and 

(b) if so, the details thereof and the achievements 
made therefrom? 

THE MINISTER OF STATE OF THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Ves, SIr. 

(b) During the year 1997-98 a project entitled 'Status 
Study of the Disabled Children and Intervention Strategies 
to meet their need In General Education system' has been 
sanctioned to Centre for Education and Rehabilitation of 
the Disabled New Delhi for a period of one year. 

N .. lam 011 Fleldl 

3989. SHRI VILAS MUTTEMWAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether ONGC Is losing S 1 million e day because 
of Ita Inability to stem a declina in crude 011 production: 

(b) If so, the reasons for such a steep shortfall in the 
production; 

(c) whether the Government have any proposal to 
handover the Neelam 011 'Field to foreign companies on 
the pattern of handing over Ravva, Panna and Mukta 011 
Fields; and 

(d) If so, the decillon proposed to be taken in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) The production from 
Neelam 011 field has not been 88 per original predictions. 
The production has declined from a level of 90,000 BOPD 
In April 1995 to around 37,000 BOPD at present due to 
the following reasons: 

(1) Change In geological model and reduction In Initial 
011 In place have been noticed on evaluetlon of results 
of development drilling, 

(2) P ..... mature break through of water and high gas 011 
ratios In some of the wells, 

(c) and (d) The policy in regard to private participation 
for davelopment of discovered fields is under 
consideration of Govemment. 

Releallng of Fundi 

3990, SHRI PADMA NAVA BEHERA : Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleesed to state: 

(a) whether the fundi released by the Government 
for Ballgnda, ITDA the dlstrtct of Kandhamala of Orissa 
are not being utlllHd properly over the years: and 

(b) If so, the steps proposed to be taken by the 
Government to make a thorough inquiry in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) The Central Government 
rele8aes the funds under the Central Sector/Centrally 
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Sponsored Schemes to the State/UT Governments, and 
not to the districts. 

(b) Does not arise. 

HII,.. •• m.nt by BSF 

3991. SHRI NEPAL CHANDRA DAS: Will the 
Minister of HOME AFFAIRS be pleased \0 state: 

(a) whether the Border Security Force Posted at Indo-
Bangladesh border leaves the border posts and harass 
bus passengers, pedestrians and traders carrying 
essential and non-essential commodities at Karimganj 
district of Assam; and 

(b) if so, the steps being taken to redress the 
grievances of the people? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) (a) No, Sir. 

(b) Does not arise. 

Terrorl.m In Jammu and Ka.hmlr 

3992. PROF. P.J. KURIEN: Wlil the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Union Govemment have formulated 
any new action plan to eliminate the croal-border 
terrorism in Jammu and Kashmir; 

(b) if so, the detail thereof; and 

(c) the details of difference from the approach hitherto 
adopted In this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (c) With a view to tack"ng the militancy 
problem sponsored from acroas the border, the 
Government have adopted a multi-pronged approach 
which Includes Int.r-alla strengthening the border 
management, neutrallsatlng plans of militants by proactive 
action against them in hinterland, gearing up InteDlgence 
machinery, galvaniSing development programmes and 
deepening the democratic process etc. This Is a dynamic 
approach which is conatanUy reviewed to meet the ever 
changing strategy of mUltants. 

{Translation] 

Economic and Overh.ad Coat of Wh.at and Rice 

3993. SHRI CHANDRASHEKHAR SAHU: 
SHRI RAMCHANDRA VEERAPPA: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) the expenditure Incurred per quintal on Purchase, 
storage and transportation of foodgralns by the FCI during 
1996-97, 1997-98 and as on date; 

(b) whether the economic and overhead cost of wheat 
and rice fixed by the Food Corporation of India has been 
incraased during the said period; 

(c) If so, the details thereof and the reasons therefor; 

(d) whether a large amount Is being spent on the 
maintenance of foodgralns In comparison to the actual 
price of foodgralns; 

(e) lfao, the reasons therafor: and 

(f) the steps taken by the Food Corporation of India 
to reduce this cost? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) to (c) The required information Is 
given In the statement. 

(d) No, Sir. 

(e) and (f) Do not arise. 

St.,.",."t 

(a) Par quintal expenditure incurred on purchase, 
storage and transportation of fOO$igralns by the FCI from 
the procurrlng States to the consuming States during the 
years 1996-97 to 1997-98 was as under: 

Rs.lper. qti. 

Item 1996-97 (Prov./Actual) 1997-98 (RE) 

Wheat Rice Wheat Rice 

Purchase 525,09 689,40 . 624,88 750.90 

Stor.ge 11,44 14.45 17.50 17.60 

Transportation 44.07 55.81 66.62 66.70 

(b) and (c) The break-up of the economic and 
overhead cost of wheat and rice during the years 
1996-97 to 1997-98 Is as follows: 

Rs.lper. qti. 

1996-97 1997-98(RE) 
(Prov. IActual) 

2 3 

Whest 

(a) Pooled cost of grain 381.62 494.42 

(b) OvertIead cost 

(I) Procurement Incidentals 101.96 107.69 
~----------------------------
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(Ii) Carryover charges to 
State Agencies 

(iii) Distribution cost 

2 

41.51 

115.06 

(c) ECONOMIC COST (A+B) 640.15 

Rice 

(a) Pooled cost of grain 627.99 

(b) Overhead cost 

(i) Procurement incidentals 61.41 

(ii) Distribution cost 158.29 

(c) Economic cost (A+B) 647.69 

3 

22.77 

175.62 

800.50 

686.75 

64.15 

189.50 

940.40 

The costs have increased mainly due to Increases 
in the pooled cost of grains as a result of incraases in the 
Minimum Support Price/naked cost of grains. as also ad-
valorem increases in statutory charges and switch over 
to 50 kg. gunny packlngs. 

(English] 

Ho.pl .. '. In Rural Are .. 

3994. SHRI CHETAN CHAUHAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of Government hospitals located in 
rural areas of Uttar Pradesh and Himachal Pradesh 
separately; 

(b) the number of hospitals having with the bed facility 
for the patients; 

(c) whether the Govemment propose to increase the 
number of hospitals having the bed facility In the rural 
areas of Uttar Pradesh and Himachal Pradesh; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILV WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) (i) The number of Primary 
Health Centres and Community Health Central 
functioning in the State of Uttar Pradesh and Himachal 
Pradesh as on 30.6.97. is as under: 

PrImary HMIth Community Health 
Centre Centre 

Uttar Pradesh 3761 

Himachal Pradesh 260 

262 

42 

(II) As per norms. Primary Health Centres and 
Community Health Centres should have 4-6 and 
30 beds raspectively but this varies from State to State. 

(c) and (d) Community Health Centres and Primary 
Health Centres ara set up under the Basic Minimum 
Programme which allows the State Govts. to choose their 
prlorl!y areas from among the seven basic minimum 
service Including Primary Health Care. Allocation under 
BMS also Include Additional Central Assistance which 
could be used for the purpose. The Ministry has been 
Imprasslng upon the State Govts. the need to accord a 
high priority to filling up the gaps In Primary Helath Care 
under their own Basic Minimum Services Programme 

Stock of Whe3lt. Rice and Sugar 

3995. SHRI TATHAGATA SATPATHY: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
pl .... d to state; 

(a) the present stock of rice. wheat and sugar in the 
Central Pool; 

(b) whether the Government propose to build 
additional stock of foodgralns sugar In different States. 
before the monsoon; and 

(c) If so. the details thereof and the steps taken by 
the Food Corpol1ltion of India In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) The stock of rice and wheat in the 
Central Pool as on 1.6.98 was 126.77 lakh tonnes and 
159.29 lakh,tonnes respectively. 

There Is no Central Pool forsugar. However. a certain 
percentege of sugar produced by sugar factories is taken 
by the Govemment as levy. After the ralease of monthly 
levy sugar quota pertaining to the month of August. 1998. 
a quantity of 5.20 lakh tonnes is available on the levy 
sugar account. 

(b) and (c) Ves. Sir. Every month detailed movement 
plan Is drawn for movement of foodgrains to different 
States keeping In view the requirement and availability 
of storage capacity. Stocks are also moved by road to 
States like Jammu and Kashmir. Himachal Predesh and 
North-Ea.tem States. 

Monthly levy sugar allocations are made 1 Yo monlhs 
Is advance enabling Food Corporation of India and other 
lifting agencies of the direct allottee Statas to ensure 
smooth availability of the sugar to the con.ume..... The 
details of the movement plan for varioul States for the 
month of July. 1998 is given in the Statement enclosed. 
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FC". movement plan for the month (j ,July, 1998 

(In thouund tonnes) 
State Ex-North Ex-M.P. Ex-A.P. Total Total 

Foodgrains 

W R W R W R W R 

Aasam 50 196· 50 196 246 

·W. Bengal 50 10 50 10 60 
>t 

Bihar 20 10 20 10 30 

Orissa 26 26 26 

Maharashtra 50 150 50 150 200 

Kerala 20 40 60 120 120 

Karnataka 80 80 80 

Tarnll Nadu 20 20 60 100 100 

Deihl 50 2 50 2 52 

Himachal Pradesh 15 15' 15 15 30 

Total 261 503 60 120 261 683 944 

• Note: Includes 76,000 tonnel movemenl by 1'OIId, InIcuding 31.00 tonnes from Welt Bengal. 15.00 tonnes from Bihar and 30,000 
tonnes from U.P, 

R· RICE W· WHEAT. 

Wheat procur ..... nt C.".,.. In MMhya P,...h 

3996. SHRI DADA BABURAO PARANJPE: 
SHRI RAMANAND SINGH: 
SHRI CHANDRAMANI TRIPATHI: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) whether the Government have declared any policy 
to procure wheat on the support price; 

(b) if so, whether this policy has benefitted the 
farmers; 

(c) whether the farmers of Reeve, SaIna and Jabelpur 
in Madhya Pradesh are not getting. the benefit of the 
support price due to non-procurement of wheat by 
Government agencies in the State; 

(d) whether there are only a few wheat procurement 
centres in these Districts; and 

(e) If so, the raasons therefore and the action 
propoaed to be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) Under the declared policy of the 
Government, wheat Is procured by the public procurring 
agencies under price support scheme at the procurement 
pricelMSP fixed by the Government. Procurement of 
wheat under 'price support Is totally voluntary for the 
farmers. 

(b) Yes, Sir. 

(c) The M.P. State Civil Supplies Corporation are 
purchasing wheat on behalf of FCI at Rs, 535/· per qtL, 
comprising of Rs. 455/- MSP. Rs, 55/- Central Bonus and 
Rs. 251- State Bonus, in different districts of Madhya 
Pradesh, including Reeva, Satna and Jabalpur district. 

(d) No, Sir. Adequate number of purchase centres 
ara opened for procurement of Wheat. M,P, State Civil 
Supplies Corporation is operating 26 purchase centres 
In tha Rewa district, 40 centres in Satna District and 
22 centres in Jabalpur District. 

(e) Does not arise. 
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[Translation] 

New Action Plan 

3997. SHRI KANTILAL BHURIA: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether Govemment of Madhya Pradesh have 
submitted any new action pian regarding victims of Bhopal 
Gas Tragedy to the Union Govemment; 

(b) If so. the details thereof; and 

(c) the time by which. the said action plan Is likely to 
be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
to (c) The State Govemment of Madhya Pradesh had 
submitted an Action Plan for the period 1997 to 2002 
with an outlay of Rs. 320 crores approximately which was 
considered by the Group of Ministers of Bhopal Gas Leak 
Disaster at a meeting held on 30 July, 1997. In 
accordance with the decision of the GOM, the period of 
the existing Action Plan was extended upto 
30 September. 1998 at a revised outlay of Rs. 258 crores. 
The GOM also decided that for maintenance, recurring 
expenditure on the facilities created as well as the new 
schemes that the State Government proposes to 
undertake for the relief and rehabilitation of the ges victims 
in addition to the schemes included In the Action Plan 
1990-97. funds may be provided as part of the State Plan 
in consultation with the Planning Commission. 

Security In Corporate Sector 

3998. DR. MAHADEEPAK SINGH SHAKYA : Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the increasing demand for security to the 
Corporate Sector In India; 

(b) whether these companies have complaints 
against the Government for adopting dubious and 
indllterent attitudes in respect of their security; 

(c) if not. the number of companies working in various 
High Commissions/Embassies and in other companies; 
and 

(d) the steps being taken by the Govemment to 
provide better security to the Corporete Sector? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (d) Since 'Police' is a State subject as 
per the Seventh Schedule of the Constitution of India, It 
is primarily for the State Govemments to provide adequate 
security to various organisatlonl. Including the corporate 
sector, under their jurisdiction. The Central Govemment 

Is awere that the corporate lind other non-govemment 
I8Ctors have been utlllelng the..-vices ofprtvate HCUrity 
guarde and agenci... The State Governments -have not 
been able to meet their growing needs on account of 
lack of manpower and other reasons. According JO 
available Information. about 3,000 private JK(l'iity 
agencies are functioning In the country. 

In order to provide better quality private security 
sarvicee lnd to regulate the functioning of private saeunty 
guards and agencies, a BIU to that eltect _I introduced 
In the Rawa Sabha In December. 1994. 

Security needs of the High CommlnlonslEmbassles 
are met by the StateslUT police In case It Is so required 
by them. 

Land Allotments to Petrol Pump Owns,. 

3999. DR. SUBRAMANIAN SWAMY: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to reJer to the reply given to Unstarred Question 
No. 261 on May 28. 1998 and state: 

(a) whether the 011 companies (IOC. HPC. BPC and 
IBP) have reported to the DDA. the status of Petrol Pump 
allotmenl8 cancelled by the Supreme Court; 

(b) If 10, the final number of allott .. s whose casel 
have not been afJected by the Supreme Court and which 
are waiting for Land aHoIment by DDA; lind 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (c) Information Is being 
collected and will be laid on the Table of the House. 

Foreign Aaalatenee to Family Welfare Programmes 

4000. SHRI CHINMAYANAND SWAMI: Will the 
Minister of HEAlTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment have made aveU8b1e 
any foreign assistance to Implement the family welfare 
progmnrne during the last three years; 

(b) If 80, the details thereof State-wlse; and 

(e) the amount spent In eech States YearoWlse? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Yes, Sir 

(b) and (cl During last three years, the foreign 
assistance made av.11Ml1e for Implementation of Family 
Welfare Programme was RI. 446.83 crores in 1995-96. 
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Rs. 495.98 arore. In 1996-97 and R •. 358.88 crores In annexed. The figure. in Ihe attached Statement also 
1997-98. Swte/UT-wtae relea ... made In last 3 years Include assistance In kind and the domestic funding 
under major extemally aul.led projectalprogrammes Is component of these projects. 

Sill,.",.,,' 

Details of Central assistance including foreign assistance provided under Family We"are Programmes 

(Rs. In IBkhs) 

SI.No. SWtealUTs. CSSM Programme RCH Programme Area Projects 
1S95-96 1996-97 1997-98 1997-98 1995-96 1996-97 1997-98 

2 3 4 5 8 7 8 9 ----
1. Andhra Pradesh 1769.09 2202.24 1999.07 723.55 1634.00 2700.00 .00 

2. Arunachal Pradesh 142.39 148.55 201.15 138.66 .00 .00 .00 

3. Assam 971.02 1022.99 1329.69 370.26 300.00 1450.00 2300.00 

4. Bihar 2439.17 3181.85 3085.61 559.36 1800.00 .00 .00 

5. Goa 35.52 SO.09 55.48 31.70 .00 .00 .00 

S. Gujarat 1222.94 1473.29 1453.02 574.13 126.00 .00 900.00 

7. Harvana 632.82 685.40 686.28 669.11 66.00 .00 600.00 

8. Himachal Pradesh 252.14 368.49 385.25 157.25 .00 622.00 .00 

9. Jammu & Kashmir 362.53 384.88 390.36 193.23 171.00 .00 .00 

10. Kamataka 1392.09 1751.59 1313.1'1 563.63 2600.00 4097.00 .00 

11. Kerala 770.43 860.53 1058.52 358.05 .00 .00 27.00 

12. Madhya Pradesh 2575.75 3019.98 3031.20 924.69 300.00 343.00 .00 

13. Maharuhlra 2380.53 2941.62 2083.52 847.84 1886.00 2054.00 15700 

14. Manlpur 137.08 139.25 208.02 120.80 .00 .00 .00 

15. Meshalaya 107.60 127.10 155.56 121.36 .00 .00 .00 

16. Mizoram 65.51 78.36 119.27 52.26 .00 .00 .00 

17. Nagaland 100.10 116.68 135.69 84.98 .00 .00 .00 

18. on ... 996.53 1315.10 1340.18 482.86 1043.00 .00 152.00 

19. Punjab 734.41 824.55 837.95 467.04 265.00 100.00 .00 

20. Rajasthan 1783.84 2544.08 1805.16 847.93 2366.00 2673.00 116.00 

21. Slkklm 47.37 82.54 87.01 54.60 .00 .00 .00 

22. TamiiNadu 1676.26 2187.55 1789.23 895.14 2016.00 873.00 .00 

23. Tripura 97.14 134.79 160.49 57.18 .00 .00 .00 

24. Uttar Pradesh 4723.80 5860.20 4287.40 1100.48 4200.00 2050.00 2916.00 

25. West Bengal 1788.04 2066.99 2472.29 282.63 1500.00 2598.00 .00 
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2 3 4 5 

26. A & N Isla"ds 28.56 37.79 49.06 

27. Chandlgam 27.63 35.19 32.40 

28. 0& N Haveli 11.35 21.74 26.30 

29. Delhi 250.17 296.84 345.71 

30. Daman & Diu 11.43 26.03 38.64 

31. Lakshadweep 10.71 17.78 24.59 

32. Pondlcherry 40.46 49.07 75.80 

Total 27584.41 33983.13 31063.01 
Figures provisional 

Purcha .. of Lubricating 011 

4001. SHRI CHANDRAMANI TRIPATHI: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether Indian Oil Corporation Ltd. Is purchulng 
lubricating oil to be used in scooter etc., from various 
suppliers such as MIs Flax Industries Ltd. and MIs PrMad 
Polypack Ltd., Madras etc; 

(b) if so, whether the corporation has stipulated 
certain conditions in their purchase order; 

(c) if so, the details thereof; 

(d) whether those conditions are being vioiated by 
the Chairman and Director, Marketing of Indian 011 
Corporation Ltd.; and 

(e) If so, the reasons therefor and the steps being 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) (a) No, Sir. 

(b) to (e) Do not arise. 

{English] 

Old Age Hom •• 

4002. SHRI RAMCHANDRA BAINDA: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 

pleased to state: 

(a) the number of old age homes and orpMnaoes 
separately functioning in the country, State-wise; 

(b) whether the Government propose to open such 
more old age homes and orphan .. in the State.; 

6 7 8 9 

.00 .00 .00 .00 

20.66 .00 .00 .00 

.00 .00 .00 .00 

51.18 1000.00 800.00 .00 

22.00 .00 .00 .00 

.00 .00 .00 .00 

58.32 .00 .00 .00 

10828.64 21253.00 20380.00 7168.00 

(c) If .0, the details thereof State-wise; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STAJE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) The Information In respect of 
Old Ag. Home. Uflder the Scheme of Aulstance to 
Voluntary Organisations for programmes relating to Aged 
Is placed In the attached staternent. However, the 
Information in raapact of Orphanage. have to be collected 
and will be laid on the Table of the House. 

(b)Ve., Sir. 

(c) and (d) No SIIIIe-wise allocation have bean made 
under the above scheme. However, budget provi.1on 
have b .. n made for opening new Centre. during the 
current financial year 1998-99. 

.,.,.",.", 
Number of Old Age Home. under ,he Scheme of 

•• s/stence to Voluntery OIvanlRIIons for 
Programmes relating to Aged 

91. No. Name of StatellUT OIdAgeHoma 

2 3 

1. Andhra Pradesh 62 

2. AI .. m 1 

3. Bihar 2 

4. Gujarat 

5. Haryana 3 

6. Karnataka 10 

7. Kerela 2 

8. Madhya Pradesh 4 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

[Translation] 

2 

Mahareshtrll 

Manlpur 

OrIssa 

Punjab 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Pondlcherry 

Total 

Welfll ... of Labour 

3 

7 

19 

18 

2 

33 

20 

187 

4003. SHRI GAURISHANKER CHATURBHUJ 
BISEN: Will the Minister of LABOUR be pleased to ate: 

(a) the number of Centrlll Dlapen .. rles being run for 
the welfare of labourers, State-wl .. ; 

(b) the date from which the Centrel Dispensary at 
Bharveli District Balghat (M.P.) has started functioning 
and the authority responsible for Its maintenance; 

(c) whether the labourers and the local people are 
getting benefits of this dispen .. ry; and 

(d) If not, the measures propoaad to be taken for the 
Improvement In Its functioning? 

THE MINISTER OF LABOUR (OR. SATYANARAYAN 
JATIYA) : (a) Labour Welfare Organisation Is running 274 
dispensaries In the country for the welfare of wort<ers 
engaged In beadi Industry and Iron ore, manganese ore 
and chrome ore mines, limestone and dolomite mines 
and mica mines. A stetement giving their State-wiae 
break-up Is attached. 

(b) One 5O-bedded Central hospital, set up under 
Iron Ore, Manganese Ore and Chrome Ore Mines labour 
Welfare Fund Is functioning at Bharvell, Distt. Balaghat 
since 27.11.1986. Labour Welfare Organisation through 
the Welfare CommiSSioner, Jabalpur, Is responsible for 
Its maintenance. 

(c) and (d) The Centrel hospital at Bharvell, Distt. 
Balaghat (M.P.) Is providing medical fecillties to the 
workers engaged In beedi Industry and in Iron ore, 
manganese ore and chrome ore mines. 

St.,."..,., 

State Number of Dispensaries 

Andhre Pradesh 24 

Tamllnadu 19 

Madhya Pradasli 41 

Kemataka 30 

Kerala 12 

Gujaret 10 

Rajasthan 23 

Haryana 01 

Bihar 32 

Uttar Pradelh 20 

Himachal Pradash 01 

Mahareshtrll 19 

OrIs .. 24 

West Bengal 16 (including one Chest 
CMnlc) 

As .. m 01 

Tripura 01 

Total 274 

{English] 

~ of Prlv .. 8ector 

4004. SHRI TARIQ ANWAR: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the future of the non-govemmentlprivate 
sector employees Is In dart<; 

(b) whether the owner of the companies terminate 
the services of the persons without any reason; 

(c) whether the Supreme Court has pasaad orders 
on April 6, 1998 that no person should be removed from 
services without assigning the reasons; 

(d) If 80, whether the management are Implementing 
tho .. orct.a; and 

(e) If not, the reasons therefor, and the steps taken 
by the Govemment to secure the services of employees 
of theM sectors? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATlYA) (a) to (e) According to the Industrial Disputes 
Act, 1947 under SectIon 25(F) no wort<man employed in 
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any industry who has been In continuous Mt'YIoe for not 
less then 1 year under an employer shall be ... trenched 
by that employer until! the workman has been given 
1 months notice in writing Indicating the .... sons for 
retrenchment and the period of notice hal expired, or 
the workman has been paid In lieu of IUch notlca, wages 
for the period of notice. 

According to the Information available In thll Mlntatry 
the gist of the orders of the Hon'ble Supreme Court dated 
February 6, 1996 as reported In the Journal lndlan 
Factories and Labour Reports 1998(79) page 233, 
employees cannot be termInated arbitrarily and abruptly 
by notice of a month or 3 months or pay In lieu thereof -
even if there Is any stipulation in certlfted ltandlng orders 
or contract of service. 

The managements have to obey the directions of 
the Hon'ble Supreme Court, which Is the highest Court in 
this country and all citizens are bound by the declslon81 
orders of the Hon'ble Supreme Court. 

Asalatanee to North-Eaatem States 

4005. SHRI BHIM DAHAL: Will the Mlnllter of 
HOME AFFAIRS be pleased to state: 

(a) whether the Union Government have provided 
Central assistance to the North-Eastem States and Slkklm 
for agricultural activities; 

(b) if 10, the details of assistance provided to these 
States during each of the last two years, Stata-wise; 

(c) the details of funds utilised by these Stat .. during 
the said period; and 

(d) the funds earmarked for the .. Staftts for 1998-
99. State-wise? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Ves, Sir. 

(b) to (d) A statement is attached. 

stl/rem.,,' 
Releese and utilisation of Central A •• ,s"'nce provided 
to the North-Eastem States and Sikkim for agricultural 

purpose during 1996-97 and 1997-98 
(Rs. In lakhs) 

State 1996-97 1997-98 

Release Utilisation" Relesse Utilisation 

2 3 4 5 

Arunachal Pradesh 221.08 498.83 499.80 392.43 

Assam 1054.31 1009.85 397.48 854.80 

Manipur 1228.69 1360.17 1135.85 495.81 

Mlzoram 

Negaland 

Slkkim 

Tripura 

2 3 

442.29 432.44 

515.54 408.87 

78fl.50 112P.85 

314.72 484.08 

379.39 405.19 

4 5 

256.77 152.56 

717.23 581.54 

875.88 681.80 

340.68 275.40 

533.97 395.75 

"UtBl .. tIon figures Include fundi utilised In respect of unlpent 
balance tnIm previous ye ..... 

During 1998-99, an amount of RI. 7434.81 lakhs 
have been earmarked for North-Ealtem States. The 
State-wiae allocations are yet to be ftnallsed. 

(Translation) 

Tribal Development Schemas 

4006. SHRI P.C. THOMAS: 
SHRI BHERU LAL MEENA: 

Will the Mlnllter of SOCIAL JUSTICE AND 
EMPOWERMENT be pleaaed to ltate: 

(a) the detalll of lub-plan under the tribal 
development achemel; 

(b) the detalll of tribal development scheme 
functioning In the Statel, State-wiae; 

(c) the amount allocated under Tribal Development 
Scheme by the Union Government lince 1991 to March. 
1998, State-wlse; 

(d) the number of persons benefttted In each diltrict 
of RaJa8than under this .cheme: and 

(e) the details of poor tribels benefttted directly of 
the workl done In dlstrlctl Udaipur, Dongarpur, 
Banlwada, Sirohl and Kola Hadotl by Tribal Sub-Plan 
Development departments? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (a) The Information is being 
collected and will be leld on the Table of the Houae. 

Supply of Natural Qas 

4007. SHRIMATI BHAVANA KARDAM DAVE: Will 
the Mlnlater of PETROLEUM AND NATURAL GAS be 
ple .. ed to state: 

(a) whether the Government have received any 
repreaentatlons from the Federation of Ceremlc Industries 
Thangadh and Glow Tlles Menufacturers ASSOCiations, 
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Morbi. Gujaret for supply of naturel gas to enhance their 
production at lower cost and without any pollution 
hazards; and 

(b) if so, the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) No, Sir. However, Govemment 
have received requests from certain Individual Ceramic 
Units of Guj.rat requesting for allocation of gas. 

(b) The Govemment have allocated 0.279 MMSCMD 
of gas to Ceramic Industry In Gujarat so far. Further 
.llocation of gas is not feasible .t present .5 the projected 
.vall.bllity of g.s is fully allocated. 

ImposItIon of RHtrlcted A .... PermIt 

4008. KUMARI KIM GANGTE: Will the Minister of 
HOME AFFAIRS be ple.sed to state: 

(a) whether the Restricted Area Permit was imposed 
in 1975 in Manipur and some other North-Eastem States; 

(b) if so, the details thereof; 

(c) the purpose of imposing It .nd the extent to which 
the purpose has been met; 

(d) whether these restrictions h.ve .ffected the 
States adversely economically and poIltIca"y; 

(e) If so, whether the Union Government are 
considering for lifting of such rastrictions; .nd 

(f) If so, the re.ctlon of the Union Govemment there-
to? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (f) The States of Manlpur, Nagaland, 
Mizoram .nd Arun.chal Pradesh fall in the protected area 
regime under the Foreigners (Protected Areas) Order, 
1958. These States were brought under the protected 
area regime due to reasons like proximity to intemational 
border, gener.1 law and order and security scen.rlo, 
sensitivity of the areas and the presence of Inaurgent 
elements etc. Restricted/protected .re. regime Is 
reviewed from time to time. The restricted area regime 
was completely lifted from the States of ASlam, 
Megh.laya and Tripura on 19.5.995. Similarly, certain 
addltion.1 .re.s have recently been opened in the 
protected area regime in the States of Manipur and 
Arun.chal Pradesh to give boost to tourism and for 
promoting economic activities In these States. 

rrranaiationJ 
Door to Door HHlth Scheme 

4009. SHRIMATI SHEELA GAUTAM: Will the 
Minister of HEALTH AND FA'MILY WELFARE be pleased 
to state: 

(a) whether the Community Health Workers (CHW) 
engaged In door to door health services to the rural people 
have been getting meagre salary of Rs. 50/- per month 
since 1977; 

(b) if so, the action taken by the Government to 
consider their demand to improve their service conditions: 

(c) whether the Government constituted any 
Committee in this regard; and 

(d) If so, the details of the progress made by. the 
Committee in this reg.rd? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Community He.lth Workers (now 
ren.med .s Village Health Guide) are getting Rs. SO/-
per month as honorarium for their voluntary services to 
the Community since 1977. 

(b) to (d) An Expert Committee h.s been constituted 
to auess the usefulness of the Scheme and to suggest 
modifications or Improvements, if necessary. The 
Committee Is in the process of consulting various State 
Govemments and Village Health Guide Associ.tions on 
the ISlue and has not yet furnished its report. 

DI.trtbutton of Foodgraln. to Drought/Flood 
Affected A ..... 

4010. SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
ple.sed to state: 

(.) the quantity of foodgrains distributed from the 
Centr.1 Pool to drought .nd flood affected States/Union 
Territories during each of the I.st three years: 

(b) whether .ny dem.nd has been made by some 
States In this reg.rd facing drought situations recently: 

(c) If so, the det.lls thereof; and 

(d) the re.ctlon of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) The quantity of foodgrains allotted 
from the Central Pool to droughUftood affected States/ 
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UTs during the last three years are as under: 

(In Tonnes) 
Year Rice Wheat Totel 
1995-96 1,43,000 21,000 1,64,000 
1996-97 98,000 25,961 1,23,961 
1997-98 1,29,716 65,497 1,95,213 

(b) Yes, Sir. 

(c) and (d) On receipt of a request from Govemment 
of Assam, a quantity of 20,000 tonnes rice h.s been 
allotted to the State for flood relief with validity for lifting 
upto 31st October '98. Similarly, on the request of 
Government of Gularat, a quantity of 20,000 tonnes 
common rice has been aUotted to the State with vaUdlty 
for lifting upto 31 st August, 1998. 

North-E •• tern A ..... In Pos .... lon of other Countries 

4011. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of HOME AFFAIRS be pleased to stete: 

(a) the length of such areas In the North-Eastem 
boarder areas of India which are not In occupation of 
India after 1962 and the length of such areas which are 
considered as No Man's Land; and 

(b) the steps being taken by the Union Govemment 
for keeping the Indian land In her possession? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) China claims .pproxlmately 90,000 Sq. 
Kms. of Indian territory In the Eastern sector of the Indla-
China boundary In Arunachal Predesh. 

(b) India and China are Committed to work towards 
a fair, reasonable and mutually acceptable settlement of 
the boundary question. Both countries are discussing 
the boundary question In the framework of the Indla-Chln. 
Joint Working Group and India - China Expert Group. 
The Agreement on Maintenance of Border Peace and 
Tranquility, signed In 1993, and the Agreement on 
Confidence Building measures, signed In November 
1996, contribute to maintenance of peace and trenquillty 
in the border areas. 

(English] 

Leprosy Prone A ..... 

4012. SHRI N. DENNIS: 
SHRI BASUDEB ACHARIA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether India Is on the top where the number of 
leprosy patients are higher In comp.rlson to oth.r 
countries; 

(b) If so, the dellliis af such p.tl.nts with the reasons 
therefor, country-wise; 

(c) wheth.r the Gov.rnm.nt h.ve Identified the 
lepro.y prone anlas in the country; 

(d) If 10, the d.tells thereof, State-wise: and 

(e) the step. t.ken by the Govemment to er.dicate 
I.prosy from the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Ves, Sir. 

(b) Country-wi .. delllil. of the patlente .re giv.n in 
the statement encIoaecI. The ..... on. for high numb.r of 
petlente In India are: 

(I) Higher patient loed initially when ehc:tlv. treatment 
wa.lntroduced. 

(iI) Larger popul.tlon coupled with the poor sanitation, 
Ignor.nce of people reg.rdlng dIM ••••• nd it. 
curabl •• spects, not humid tropical cllm.te. 

(c) .nd (d) Th.re I. no lepro.y prone .reas In the 
country. The Stet.s of Blh.r, Orl.s. and Uttar Pradesh 
have highest number of I.prosy p.tlents In India. 

(e) St.ps tak.n to allmln.te leprosy ••• pubUc h.alth 
problem Ire : 

(I) Modified L.pro.y Ellmln.tIon Camp.ign Is being 
carried out In the SIIII.s to flu.h out the hldd.n 
ca .. s. 

(II) Deploymenl of Mobile L.pro.y Tre.tment Unlls In 
low endemic ...... for providing free "etment to 
the patients with the help of gen.ral h.elth care 
slllfr. 

(III) Frn MDT to all leprosy ptltlents through the district 
leprosy socI.tles throughout the country.";"', .-. 

(Iv) DI .. bility and Ulcer ca ... being .trengthened. 

sra,.",.", 

Leprosy Patlants ffIfIlstered In 16 .ndemlc countries 

SI. Country Registered ca ... 
No. beginning of '97 

2 3 

1. Indl. 553793 

2. Brazil 105744 

3. Indonesi. 33739 
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2 3 

4. Bangladesh 13385 

5. Myanmar 18758 

6. Nigeria 14309 

7. Nepal 12828 

8. D.R. Congo 6082 

9. Mozambique 10905 

10. Ethiopia 8272 

11. Madagascar 6656 

12. Sudan 3471 

13. Philippines 8883 

14. Cambodia 2960 

15. Tanzania 3077 

16. Guinea 3732 

Total: 806374 

Production of Pyrulnamlde 

4013. SHRI RAMCHANDRA VEERAPPA: WiU the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the total production/demand of Pyrazinamide In 
the country during each of the last thrae years; 

(b) the sources by which the scarcity Is met; 

(c) the production cost and market price of 
Pyrazinamide; and 

(d) whether the sale price of this medicine Is fixed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
Pyrazinamide Is largely produced by units In the small 
scale sector, whosa production is not monitored by this 
Department. To the extant Information ia available, the 
production of the organised sector units during the last 
three yea,. has been a. under-

1994-95 

1995-96 

1996-97 

49.40 tonne. 

83.93 tonnes 

24.33 tonnes (estimated) 

The Working Group on Drugs & Pharmaceuticals for 
the Ninth Five Year Plan period hn estimated demand 

to be as follows : 

1998-99 

1999-2000 

2000-01 

2001-02 

333MT 

366MT 

403MT 

443MT 

(b) Pyrazinamide is under OGL as per the Export & 
Import Policy. Shortfall If any, can be met through Imports. 
However, Imports have been negligible and almost the 
entire demand of this drug Is met through indigenous 
production. 

(c) and (d) As per the eariler DPCO, the last notified 
price of Pyrazinamide was Rs. 1679/- per kg. vide 
notification dated 25.11.93. As per DPCO, 1995, it is 
outside the purview of price control. 

{Translation] 

FIICIlItIea for Baadl Workers 

4014. SHRI VIRENDRA KUMAR: Will the Minister 
of LABOUR be pleased to state: 

(a) the number of hospitals set up for 'Beedi' workers 
during the last three yea,.; . 

(b) the numberofsuch hospitals for which foundation 
stones have already been laid but construction of 
buUdings has not been started so far, Indicating the date 
of laying their foundation stone; and 

(c) the time by which the buildings of these hospitals 
are likely to be constructed? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) No hospital has been set·up for beedi 
workers during the last three years. However, 51 more 
dlspensarl .. have been sanctioned for beedl workers 
during this period. 

(b) Foundation stones have been laid for construction 
of two 3D-bedded hospitals for beedl workers, one each 
at Mukkudal (T.N.) and Sagar (M.P.), on 22.7.1995 and 
7.2.1997 respectively. 

(c) Sufficient funds to meet expenditure on 
construction of the hospitals for beedi workers at Sagar 
(M.P.) and Mukkudal (TN) under Beedi Workers Welfare 
Fund are presantly not available. A Bill to amend the 
Baedl Workers Welfare Cess Ad., 1976 which is aimed 
at raising the corpus of the Baedl Workers Welfare Fund 
with a view to finance such projects and also meet 
Increased liabilities on other welfare activities has been 
Introduced In Lok Sabha Qtl3.6.1998. It would be possible 
to take up the construction aftar the corpus of the fund is 
anhanced. 
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Empty .... ofN.F.L. 

4015. SHRI RAMANAND SINGH: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to atate: 

(a) whether the open usage and sale of fresh bags 
of Fertiliser Companies are restricted under Fertiliser 
Control Act under criminal act; 

(b) whether Addltlonel Magistrate and the 
Superintendent of Police, Jabalpur have seized empty 
fresh bags of Rashtrlya Chemical Fertillsar limited and 
Krishak Bhartiya Cooperative limited while selling in the 
open market by traders for duplicating of fertilisers; 

(c) if so. the details thereof; and 

(d) the steps taken by the Govemment agelnst the 
guilty persons and companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. AK. PATEL) : (a) 
There is no provision under Fertilizer (Control) Order, 
1985 which regulates sale of fresh bags of fertilizer 
companies. 

(b) No. Sir. 

(c) and (d) Does not arise. 

(English] 

Reaervatlon to Dallt Chrlatlana and Muallma 

4016. SHRI BRAJA KISHORE TRIPATHY: Will the 
Ministltr of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state : 

(a) whether the Government proposed to offer 
bene~ts of reservation to Dallt Christians and Muslims of 
the country; and 

(b) If so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) Scheduled caste 
converts to Christianity are at present eligible for 
reservation benefits applicable to Other Backward 
Classes by virtue of their inclusion in the Central Lists of 
OBCs in relation to the States of Assam, Andhra Pradesh, 
Bihar, Gujarat, Karnataka, Kerala, Madhya Pradesh, 
Maharashtra, Punjab and Tamil Nadu and the Union 
Territories of Chandlgarh, Damman & Diu and 
Pondicherry. The Muslim members of Communities 
categorised as Other Backward Classes (OBCs) are 
eligible for reservation benefits applicable to OBCs. 
Scheduled Tribes, who profess Islam are also eligible for 
the benefits of reservation as available to Scheduled 
Tribes. 

aun Flower • 

4017. SHRI ANUPLAl YADAV : Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state: 

(a) whether Sun Flower Is grown in abundance in 
Supaul In Sarsa District of Bihar; 

(b) whether the farmers have to destroy their product 
due to absence of any industrial unit; 

(c) whether the Govemment have any plan for setting 
up of any Industrial unit for the utilisation of Sun Flower 
In the State and to give due benefit to the farmers of their 
products; 

(d) if so, the details thereof; and 

(e) If not, the altematlve arrangement the Government 
propose In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : !a) No, Sir. Sunflower Is not an Important 
crop In the State of Bihar as the production Is ranging 
between 4.6 to 5.0 thousand tonnes only. The area under 
sunflower crop in Bihar is ranging between 6.9 to 10.7 
thousand hectares. 

(b) There are 8 solvent extraction units and 6 
vanaspatl units in the State of Bihar. Since the delicensing 
of vegetable oil Industry w.e.f. 25.1.1991, authentic 
Information about the number of oilseed crushing units 
In Bihar Is not available. Therefore, the question of 
farmers having to destroy their product due to absence 
of Industrial unit does not arise. 

(c) to (e) Centrel Government has no plan for setting 
up of any unit In the Vegetable Oil Sector. However, 
NAFED which is the nodal agency for procurement of 
farmer's product on the Minimum Support Price 
announced by the Govemment, from time to time, Is 
responsible for procurrlng the produce of sunflower from 
farmers. 

Outb ... ek of Yellow Fever 

4018. SHRI RAVI SITARAM NAIK : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to stata: 

(a) whether the WHO has since warned of a possible 
outbreak of yellow fever in the country; 

(b) if so, the details thereof stating the basis on which 
outbreak of yellow fever In the country Is anticipated by 
the WHO; 

(e) whether the hand of cartain foreign power is 
feared in the spread of this disuse as they might have 
conducted certain virus tests In the country; and 
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(d) the reaction of the Governrnent thereto stating 
the preventive measures taken to meet such an 
eventu~lity? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) No, Sir. 

(b) Dos not arise. 

(c) No such information is available. 

(d) The possibility of yellow fever outbreak cannot 
be ruled out as the vector which transm,lts this disease is 
widely prevalent. To avoid this risk, the International 
Health Regulations which stipulate Aedes free areas at 
International Air Ports and sea ports and screening of 
passengers for valid vaccination against yellow fever from 
yellow fever affected countries, are being stringently 
practised. 

Re.ettlement Propo.al Scheme 

4019. SHRI SAMAR CHOUDHURY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government of Trlpura had submitted 
a resettlement proposal scheme for the surrendered 
extremist outfits who had abandoned their underground 
activities and join in mainstream life; 

(b) if so, the time by which a final decision Is likely to 
be taken by the Union Government In this regard; and 

(c) the steps taken by the Union Government to 
create a favourable situation for the extremists to abandon 
their underground Ufe and join in the mainstream? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) Government of Tripura requested 
for Central assistance of Rs. 71.49 crores in June, 1994 
for expenditure on schemes for re-resettlementl 
rehabilitation of All Tripura Tribal Force activists who 
surrendered in 1993. After due consideration of the 
schemes projected by the State Government, an amount 
of Rs. 2.38 crores was released as Central assistance in 
March, 1995 In respect of schemes directly related to re-
habilitation of surrenderees. Other schemes not directly 
related with such rehabilitation were not accepted for 
Central assistance. 

(c) Various schemes are being taken up for the 
economic development of the State and to create job 
opportunities. Government of India have also repeatedly 
expressed its readiness to hold talks with concerned 
groups to discuss and sort out their problems and 
grievances. 

\ 

Petroleum Outlets 

4020. DR. ULHAS VASUDEO PATIL : Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the number of petrol and diesel pump outlets 
converted into two outlets of petrol and diesel separately; . 

(b) whether petroleum companies are trying to viol,te 
the rules and procedures for allotment of new petroleum 
outlets and two petroleum outlets while allotlingthe same 
to a single person; 

(c) if so, the justification thereof; and 

(d) the action proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (d) Information is being 
collected and will be laid on the Table of the House. 

Migrated from State. 

4021. COL. SONA RAM CHOUDHARY : Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Governmellt are aware that large 
number of people have migrated from Barmer, Jaisalmer 
and Jalore to the adjoining States viz., Punjab, Haryana 
and Gujarst due to non-availability of water leaving behind 
their families and children; 

(b) If so, the details thereof; and 

(c) whether the Government propose to initiate some 
employment scheme for the people of drought prone 
areas of desert districts? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI) : (a) to (c) Information is being collecft!d and 
will be laid on the Table of the House. 

Organic Pe.tlclde. and Fertilize,. 

4022. SHRI ANA NT KUMAR HEGDE : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to .tate: 

(a) the details of organic pesticides and organic 
fertilizers used in the country; 

(b) whether the Government are giving any incentive 
to the users and potential users; 

(c) if so, the details thereof; and 

(d) If not, whether the Government have any plan in 
this direction? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
The term organic pesticides can be used to describe any 
pesticide containing organic molecules. A large number 
of such pesticides are being manufactured and use in 
the country. However, if the term organic pesticides is 
used more precisely for bic-pestlcldes, It would have to 
be specified that Bt (Kurstaki), Bt (Israelensls) are being 
predominantly used in India. The major organic fertilizers 
(manures) used in the country include farm yard manure, 
compost, green manure, Azolla, Blue Green Algae etc. 

(b) to (d) The Department of Agriculture and 
Cooperation in the Govemment of India is Implementing 
national project on "Development and use of Blo-
fertilizers" and a scheme on Balanced and Integrated use 
of Fertilizers. Under these schemes subsidy is being 
given for establishing bio-fertliizers production units and 
compost plants. 

The Department of Bic-technology, Govt. of India, is 
implementing the programme on "Biological Control on 
Plant Pests. Diseases and weeds" to develop microbial 
formulations which are cost effective and to generate 
commercially viable technology for different pesticides. 

ESI Hospitals 

4023. SHRI S. MALLIKARJUNIAH : Will the Minister 
of LABOUR be pleased to state: 

<a) whether in ESI hospitals the facilities of 
specialised Doctors. surgical staff with modern 
equipments are available; 

(b) if so, the details regarding such facilities avaliable 
in ESI hospitals, hospital-wise, State-wise; 

(c) if not. the reasons therefor; and 

(d) the steps being taken to introduce the said 
facilities in ESI hospitals? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATlYA) : {a> to (d) Under the E.S.I. Act, the responsibility 
for administration of medical care vests in the State 
GovernmenUUnion Territory Administrations except in 
Delhi and NOIDA where it is being administered by the 
ESIC direct. However, the expenditure on medical care 
is shared between the ESIC and the State Govemments 
in the ratio of 7: 1. The Corporation has prescribed norms 
for providing staff Including specialists and for providing 
equipments necessary for specialist treatment! 
consultation. In the ESI Hospitals, facilities like out-patlent 
care, in-patient facilities, emergency and dia"no.tic 
services, ambulance services etc. are required to be 
provided to the ESI beneficiaries. For providing Super 
Speciality treatment to the insured persons necessary 
arrangements have been made through the renowned 
medical institutions of the country. 

In order to improve quality of the ESI medical care, 
the ESIC has planned to provide facilities of 
ultrasonography, Cardiac monitor, auto analyser, 
resu.citation equipments, pulse-oxymeter, dental and 
blood bank units etc. in the ESI Hospitals. The 
Corporation has also made a su"gestion to the State 
Governments to develop at least one super speciality 
Referral Centre within the ESI HOspital wherein super-
speciality services like Cardiology, Cardiothoracic 
Surgery, neurology, Neuro surgery, Urology, 
Gastroentrology services etc. could be made available. 

[Translation] 

Contribution of Sugar In Central Pool 

.4024. SHRI PRABHASH CHANDRA TIWARI : Wiil 
the Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state the State-wise details of the contribution 
made by the States in the Central Pool during 1997-98 
and till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (5HRI SATYA PAL 
SINGH YADAV) : There is no Central pool for sugar. 
However, a certain percentage of sugar produced by 
sugar factories Is taken by the Government as levy. 

The state-wise detail. of levy contribution during the 
current .ugar .eason 1997-98 (October-September) as 
on 15.5.98 (upto the levy ralease for August, 98) Is given 
in the attached statement. 

Statement 

State-wise procurement of Levy Sug.r during the 
current Sugar Season 1997-98 (Oct.-Sept.) 

(As on 15.5.98) 

(Qty. in lakh tonnes) 

51. No. Stat •• Procurement of Levy Sugar 

2 3 

1. Punjab 0.63 

2. Haryana 0.77 

3. Rajasthan 0.09 

4. Uttar Pradesh 8.46 

5. Madhya Pradelh . 0.18 

6. Gujarat 2.15 

7. Maharashtra 11.92 

8. BIhar 0.85 

9. Assam 0.01 
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2 3 

10. Orissa 0.13 

11. West Bengal 0.02 

12. Andhra Pradesh 2.15 

13. Karnataka 2.67 

14. Tamil Nadu 2.59 

15. Pondicherry 0.15 

16. Kerala 0.04 

17. Goa 0.03 

18. Nagaland 

All India 32.84 

Regional Language 

4025. SHRI V.K. KHANDELWAL : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether the Govemment are making some special 
efforts for the upliftment of regional languages. specially 
to give a proper place to the official language Hindi for 
the expansion of the 'Swadeshl' feeling; and 

(b) if so, the details of such measures likely to be 
taken by the Government? 

THE MINISTER OF HOME AFFAIRS (SHRI .L.K .. 
ADVANI) : (a) and (b) Govt. has established a Cl:IJIIlral . 
Institute for the development of regional language~'iat ~ 
Maysore in 1969. Various activities for the prQPogati~'f" .' 
and development of regional languages are being carried .' . 
out under its aegis. Particularly preparation of taxt and 
instructional material for strengthening the place of 
regional languages as a medium of education, provision 
of financial assistance to voluntary organisations and 
State agencies in the field of regional languages, grant 
of book writing awards to encourage writing In regional 
languages; provision of facilities through modem gadgets 
in the field of learning and teachings etc. This not only 
provides their proper place to the languages but also 
strengthens the feeling of Swadeshl. 

{English} 

Occupational Dis .... Centre 

4026. SHRI A. SIDDARAJU : Will the Minister of 
LABOUR be pleased to state: 

(a) whether there is eny proposal to set up .n 
Occupational Disease Centre in Bangalore by the 
Employees State Insurance Corporation to cater to the 
needs of the employees of all iypes of Industries; 

(b) If so, the number of employees are likely to be 
benefited; and . 

(c) the amount proposed to be spent during 1998-
991 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) No, Sir. 

(b) and (c) Do not arise. 

Employment to Women 

4027. SHRIMATI MEERA KUMAR: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the -number of women seeking jobs 
through employment exchanges is increasing and there 
is no corresponding increase in the jobs to them; 

(b) If so, the details thereof during the last three years, 
state-wl.e; 

(c) whether the Government propose to open 
separate employment exchanges for women; 

(d) If so, the details thereBf; and 

(e) If not, the reasons theratO!'? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) No, Sir 

(b) Does not arise. 

(c) to (e) There is no proposal to set up separate 
Employment Exchanges for women as the existing 
system is felt sufficient to take care of women job seekers. 

Gl'llnts from Foreign Countrle. 

4028. SHRI VIJAY SINGH SOY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether some N.G.O's are obtaining grants from 
foreignllnternational agencies under Foreign Contribution 
Regulation Act, (FCRA): 

(b) If so, the details thereof; and 

(c) the amount granted alongwith the name of the 
projects for which such grants are offered? 

THE MINISTER Of=. kiOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) Yes, Sir. 12136 associations have 
reported receipt of foreign contribution dUring the year 
1996-97. 

(c) The purpose-wise details of such receipts is 
attached as statement. 
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Sta""'ent 

Purpose-wise receipt of Foreign Contribution for the 
year 1996-97 

(Rs. In thousands) 

S. No. Purpose Amount Contribution 
1996-97 

1. Maintenance/Repair of places of worship 691793 

2. Construction/Extension of places of 418759 
worship 

3. Publication of Religious Literature 202334 

4. Education of Preachers/Priests 536539 

5. Religious Functions 747434 

6. Care of Orphans 2107727 

7. Help for the poor, aged and destitutes 1713578 

B. Health and Family Welfare 2845726 

9. Relief for natural calamities 250695 

10. Construction/Extension of school/ 973075 
college buildings 

11. Repair/Maintenance of school college 702080 
buildings 

12. Construction/Extension of other buildings 1430285 

13. Repair/Maintenance of other buildings 414859 

14. Research 1387875 

15. Stipends/Scholarships 470925 

16. Agricultural Activities 175152 

17. Animal Husbandry 90251 

lB. Rural Development 2742432 

19. Sanitation 20709 

20. Housing 107766 

21. Environment 35440 

22. Cultural Programmes 41721 

23. TheatrelFilms 117202 

24. Maint. of places of Historical & Cult. 1416 
importance. 

25. Miscellanary 7491166 

Total 25716939 

Public GrievancM Comm' •• 'on 

4029. SHRI AMAR ROYPRADHAN Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether any sanction has been granted by the 
Governmant to Delhi Government to appoint a Public 
Grievances Commission to redress the grievances of the 
people; 

(b) if so, the details thereof alongwith the composition 
of the Commission; and 

(c) the grievances redressed by the Commission 
since Its Inception? 

THE MINISTER OF HOME AFFAIR::; (SHRIL:K 
ADVANI): (a) and (b) The Government of National Capital 
Territory of Delhi have. with the prior approval ofJhe 
Central Government, set up a Public Grievances 
Commission to act as a functionally independent body 
rasponslble for speedy redressal of complaints of the 
public against the acts of omission and Commission on 
the part of the public officials working in the Departments 
of the Government of National Capital Territory of Delhi. 
local bodies, autonomous organisations/undertakings and 
other institutions owned or substantially financed by the 
Government of National Capital Territory of Delhi. The 
Commission consists of a Chairman and three Members 
(Including two part-time Members). The Government have 
recently advised the Government of the National Capital 
Territory of Delhi to extend the jurisdiction of the 
Commission to Delhi Pollee also. 

(c) As on 30.6.98, the Commission had redressed 
public grievances in 231 cases. 

Revival of Sick Fertilizer Units 

4030. SHRI SUNIL KHAN : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the total quantity of urea produced, consumed 
and Imported during each of the last three years and the 
expenditure incurred on import; 

(b) whether the Government propose to revive the 
sick fertilizer units of H.F.C. and F.C.1. to get the urea at 
cheaper rate than import; 

(c) if so, the details thereof stating the requirement 
of fund for the revival of these units; and 

(d) the steps taken by the Government to sanction 
funds for the revival of these units? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR AK PATEL) : (a) 
The desired information in respect of p~oduction, 
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consumption and import is tabulated below: 

Year Production Consumption Import Expenditure Subsidy 
(LMT) (LMT) (LMT) incurred on onim~ 

import (Rs. Crores) (Rs. 
(C & F value) Crores) 

1995-96 158.20 179.08 37.82 2840.13 1935.00 

156.20 190.25 23.28 1701.75 1163.08 1996-97 

1997-98 185.96 200.08 (Estd.) 23.89 1296.57 729.36 

(b) to (d) Government has approved the revamp'of 
the Namrup Units of Hindustan Fertilizer Corporation 
Limited (HFC) at an estimated fresh investment of 
Rs. 350 crores. The Company has taken concrete steps 
towards the implementation of the revamp project and Is 
tying up the necessary inputs and term loans. The 
proposals in respect of the remaining units of HFC and 
Fertilizer Cooperation of India Limited (FCI) to be 
submitted to the Board for Industrial and Financial 
Reconstruction will be finalized on considerations of unit-
wise viability and tie up of the funding arrangements. 

Welfare Scheme. In the Backward Are •• of Orl ... 

4031. SHRI RAMA CHANDRA MALLICK: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) the details of Welfare Schemes implemented by 
the Union Government in the backward areas of Orissa 
for the upliftment of the Scheduled Castes and Scheduled 
Tribes; 

(b) whether these schemes have been reviewed by 
the Government; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (c) The following Central and 
Centrally Sponsored Schemes have been reviewed and 
are being implemented for upllftment of Scheduled Castes 
and Scheduled Tribes in the country including the State 
of Orissa and its Backward Areas: 

1 . Special Central Assistance to Special Component 
Plan to Scheduled Castes. 

2. Equity assistance to Scheduled Castes Development 
Corporations. 

3. National Scheme of liberation and Rehabilitation of 
Scavengers & their Dependents. 

4. Post-Matric Scholarship for Scheduled Castes and 
Scheduled Tribes' students. 

5. Pre-Matric Scholarship for the children of those 
engaged in unclean occupations. 

6. Hostels for Scheduled Castes Boys & Girls. 

7. Book Banks for Scheduled Castes and Scheduled 
Tribes' Students. 

8. Coaching and Allied Scheme for Scheduled Castes' 
and Scheduled Tribes' students. 

9. Upgradation of Merit of Scheduled Castes and 
Scheduled Tribes' students. 

10. Special Centrai Assistance to Tribal Sub-Plan. 

11. Grants under First proviso to article 275( 1) of the 
constitution. 

12. Hostels for Scheduled Tribes Boys & Girls. 

13. Ashram Schools in Tribal Sub-Plan Area. 

14. Vocational Training in Tribal Area. 

15. Educational Complex for Scheduled Tribes' Girls in 
Low Literacy Pockets. 

16. Assistance to State Tribal Development Cooperative 
Development Corporations, Forest Development 
Corporations. 

17. Scheme of Village Grain Banks. 

Foreign A •• I.tance 

4032. PROF. CHAMAN LAL GUPTA: Will the 
Minl.ter of HOME AFFAIRS be pleased to state: 

(a) whether a large number of Medarassas and other 
religious educational Institutions are functioning in various 
parts of the country with foreign assistance; 

(b) If so, the details thereof; 

(c) whether some owners/teachers of such 
madarassas In Jammu & Kashmir have been found 
i.nvolved in subversive and terrorists activities; 
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(d) If so, the details thereOf; end 

(e) the steps taken to check their activities? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (e) In India, which is a democratic and 
secular country, institutions like MadraS8s are functioning 
in many parts of the country. There are reports indicating 
that some of these Institutions are receiving foreign 
assistance and also that some ownersJteachers of such 
institutions in Jammu & Kashmir are Involved in suspicious 
activities. These reports are being verified for taking 
appropriate action under the relevant laws. Strict vigil is 
kept on the dubious activities of such institutions by State 
and Central agencies. 

Achievements by Family Welfare Programm .. 

4033. DR. T. SUBBARAMI REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government of Andhre Pradesh has 
ranked third in the country for Implementation of the family 
welfare programmes; 

(b) If so, the details of the other States; 

(c) the total amount spent by the Government in 
implementing the family planning programmes In the 
States; 

(d) whether the State Government to Implement all 
the family planning programmes In the state; end 

(e) if so, the name of the districts of Andhra Pradesh 
State where the family planning programmes has 
achieved hundred percent success? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILy WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) There is no practice of rankl~g 
the States/UTs on the basis oftheir performance In Family 
Welfare Programme. 

(c) During 1996-97, the Government has spent 
Rs. 135.86 crores in implementing the family planning 
programme in Andhra Pradesh. The overall grant-in-aid 
released to all the States during 1996-97 was to the tune 
of Rs. 1190 crores. 

(d) Yes, Sir. Family Welfare Programme is 100% 
Centrally funded and Government of India has been 
providing states with all the funds needed for 
implementing these programmes. 

(e) In respect of Family Planning Programme, system 
of Centrally determined method specifiC targets h.es been 
dispensed with since April, 1996. 100% success In family 
welfare would imply reproductive and child health facilities 

to every woman In reproductive age group and to every 
child below 5 years of age as well as achieving stable 
population. Such level of success has admittedly not 
baen achieved In districts yet though effort under Family 

, Welfare Programme is in that direction. 

Advocate.' Involvemant In Filthy unguage 

4034. SHRI DILEEP SANGHANI : Will the Minister 
of HOME AFFAIRS be pleased to refer to the reply given 
to usa No. 190 dated July, 1996 and state: 

(a) the details of the advocates involved in using 
vituperative and filthy language against the defendant in 
the court of Civil Judge, 'Tis Hazari Court' on May 23, 
1996; 

(b) the action taken against the involved advocates; 

(c) whether the influence of the plaintiff encouraged 
the advocates to resort to such an indisciplined and filthy 
behaviour; 

(d) If so, the details of the plaintiff Involved In tha 
case; and 

(e) the action taken/proposed to ba taken by the 
Government to check the recurrence of such incidents in 
the courts? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (e) The Information is baing collected 
and will be laid on the Table of the House. 

Ralea.lng of Funds for Fighting against Naxallta 
Activities 

4035. SHRI S.S. OWAISI : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether Insplte of repeated requests by the 
Government of Andhra Pradesh the Union Governmenl 
have not released the required funds to fight against 
naxallte activities; 

(b) If so, the reasons therefor; and 

(c) the time by which the funds are likely to be 
released? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI) : (a) to (c) For the purpose of modernising the 
State's policing infrastructure for tackling. inter 1t'is. 
Naxlliite problem, the Central Government has released 
Rs. 22.28 crores to Andhra Pradesh during the lasl three 
years. Besides, Andhra Pradesh Is also availing 0] grants 
recommendad by the Tenth Finance Commission for 
upgradation of Its police related infrastructure. 
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Extinction of Scheduled Tribe. 

4036. DR. JAYANTA RONGPI : Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether certain scheduled tribes are facing the 
danger of extinction; 

(b) if so, the details thereof with soclo-economic 
factors for such situation; and 

(c) the steps taken by the Government to tackle the 
problem in this regard? • 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No, Sir. 

(b) Does not arise. 

(c) Various socio-economic programmes under Tribal 
sub-plan are taken up for the protection and development 
of the tribes. The Government of India makes special 
allocations for Primitive Tribal Groups (PTGs) and does 
not insist even on the principle of supplementation. 
Important programmes for the primitive communities are 
taken up on 100% grant basis. A new scheme on 
development of PTGs will be implemented during the 
current financial year to help the PTGs to improve their 
socio-economic condition. The scheme will have in-built 
flexibility to cater to the specific needs of each tribe and 
its environment. 

Atrocltle. on Danta 

4037. SHRI ARIF MOHAMMED KHAN: Will the 
Minister of HOME AFFAIRS be pleased to state the 
number of cases of atrocities on Dalits reported In the 
States of Uttar Pradesh, Rajasthan, Madhya Pradesh, 
Bihar and Maharashtra during 1996-97, 1997-98 and In 
April and May, 1998, Stete-wlse and month-wise? 

THE MINISTER OF HOMe AFFAIRS (SHRI L.K. 
ADVANI) : Available information in regard to cases of 
atrocities against the Scheduled Castes during the years 
1996, 1997 and 1998 is given below: 

Name of States 1996 1997 1998 

Bihar 810 710 Not Available 

Madhya Pradesh 4075 4269 1059 (up to March) 

Maharashtra 1352 831 241 (up to April) 

Rajasthan 6623 5624 1226 (up to March) 

Uttar ~radesh 10963 8500 825 (up to February) 

4038. SHRI T. GOVINDAN : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government through a notification 
have decided to remove all the controls on Paramn wax 
w.e.f. 1.4.1998 which will cause unemployment to more 
than one lakh persons in this industry and causing 1100 
registered SSI units In Kerela on the brink of closurel 
shut down; 

(b) if so, whether the Government propose to 
reconsider this decision to protect the interest of poor 
workers; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (d) With a view to 
augmenting the free availability of paraffin wax in the 
country, the Government of India had partially llberalised 
the distribution of paraffin wax with effect from 3.1.1997. 
The Government have decided a phased programme for 
dismantling Administered Pricing" Mechanism with effect 
from 1.4.1998. Accordingly, the prica and distribution of 
paramn wax has been decontrolled from 1.4.1998 and 
the oil companies have been allowed to fix the prica on 
market considerations. Further, paraffin wax has been 
decanalised since 1.4.1992 and therefore, industrial 
consumers are free to import wax to meet their 
requirements. 

VOCIItlonal Coura .. 

4039. SHRI MADHAV RAO PATIL: 
SHRI D.S. AHIRE: 
SHRI VITHAL TUPE: 

Will the Minister of LABOUR be pleased to state: 

(a) whether the Government of Maharashtra has 
requested the Union Government to Include certain 
vocational courses under Apprenticeship Act, 1961; 

(b) if so, the details thereof; 

(c) the decision of the Union Government thereon; 
and 

(d) the time by which such courses are likely to be 
brought under Apprenticeship Act, 1961 ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) Yes, Sir. 
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(b) The Government of Maharashtra had submitted 
a proposal to cover 7 vocational course. under the 
Apprentices Act, 1961 namely Electronics Technology, 
Mechanical Technology, Auto Engineering Technician, 
Repair, Maintenance & R_indlng of Electrical Motors, 
Horticulture, Bakery & Confectionery and Cookery. 

(c) and (d) Out of seven courses mentioned above, 
"Horticulture" has already been designated as .ubject 
field for Technician (Vocational) apprentices under 
Apprentices Act, 1961. Remaining six courses are 
already covered under the Apprentices Act, 1961 by 
similar or other names, for the category of Trade 
Apprentices. 

As per the policy of the Government, duplication of 
trades/subject fields under the categories of Trade 
Apprentices and Technician (Vocational) Apprentices Is 
avoided. 

However, in view of the persistent demand of 
Government of Maharashtra, Subjact Matter Expert 
Committees are being constituted to examine proposal 
to include the remaining six vocational courses under 
the Apprentices Act, 1961. 

Suppll.,.. of N.C.C. 

4040. DR. BIZAY SONKAR SHASTRI : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to refer to the reply given to Un starred Question 
No. 916 dated June 2, 1998 regarding NCCF and state: 

(a) the brand-wise name of the Items and cost at 
which supplied by the 22 listed suppliers to NCCF during 
the last six months; and 

(b) the details of rates of supply and sale compare 
with the Kendriya Bhandar and the Super Bazar 
separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV) : (a) Tho detail. with regard to purchal8 
of electrical goods by the Delhi branch of NCCF from tha 
22 suppliers during the last six months are not available. 

(b) The NCCF, Super Bazar and Kendrtya Bhandar 
are commercial organisations having their own purchase 
and sale policies: There is no system to verify the r;ates 
of supply and sale in the Super Bazar, Kendriya Bhandar 
and NCCF. 

PCRVan. 

4041. SHRI SHANTILAL PURSHOTTAMDAS 
PATEL: Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether PCR Vans are handicapped in controlling 
the crimes in the Delhi; and 

(b) If so, the stepa being taken to modernise these 
PCR Gypsies to that of International standards? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) No, Sir. However, in order to 
Improve the coordination between the Central Police 
Control Room and the PCR Vans, Deihl Police have 
planned to purchase an Ultra High Frequency (UHF) 
Digital Trunked Radio System, with a modular deSign, 
capable of future expansion and with facilities for 
computer linkage between the Police Control Room and 
PCR Vans. 

exploitation of Dally Wage. Employ ... 

4042. SHRI K.L. SHARMA: 
SHRI BHERU LAL MEENA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of daily wagers employed by the 
Ministry on compassionate grounds; 

(b) the reasons for employing them on dally wages 
basis Instead of giving them regular jobs; 

(c) whether the decision and the practice to employ 
one of the wards/family members of the deceased 
employee on compassionate ground is in keeping with 
the policy and guidelines issued by the DOPT; 

(d) If not, the reasons for violating the guidelines/ 
directives of DOPT; and 

(e) the steps being taken to regularlse the 
Govemment accommodation in the name of the Members 
of the family deceased employed on compassionate 
ground? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (d) 18 dependants of deceased 
Govemment employees, who could not be appointed on 
compassionate grounds in Group '0' for want of regular 
vacancies under compaslionate appointment quota. have 
bean engaged on dally wages in the Ministry of Home 
Affairs. The instructions issued by the Department of 
Personnel & Training provide that a maximum of 5% of 
the vacancies felling under direct recruitment quota in 
Group 'C' or '0' posts in any year, may be filled up hy 
appointing dependants of employees who die in hamess, 
on compas.ionate grounds. These instructions are being 
followed, 

(e) Regularlsation of Government accommodation In 
the name of members of the families of the deceased 
employees, employed in eligible offices on 
compassionate grounds, is done by the Directorate of 
Estates In accordance with the relevant instructions 
issued by the Government from time to time. 
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Allotment of Land for LPG Dlatrlbutonahlpa 

4043. SHRI SUSHIL KUMAR SHINDE : Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government have issued new 
guidelines to change the existing policy for allotment of 
land to holders of LOis for the L.P.G. distributorships in 
Delhi; 

(b) If so, the salient features of the guidelines; and 

(c) the time by which these are likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (c) Yes, Sir. In order to help 
LOI holders, who were facing difficulty in early 
commissioning of the dealerships/distributorships allotted 
to them on account of non-availability of the land at the 
specific advertised locations In Delhi, guidelines for 
allotment of land have recently been revised. Salient 
features of the guidelines are given in the attached 
statement. 

St.tement 

1. Criteria for al/otment of land In National Capital 
Territory of Delhi by land owning agencies 

It has been decided to maintain the existing criteria 
of seniority from the date of LOI for the allotment of 
land in National Capital Territory of Delhi by land 
owning agencies for Retail Outlets and LPG 
distributorships in view of long pendency for the 
availability of land. 

2. Resitements 

Only those resitement proposals shall be considered 
which are necessary on account of unavoidable 
circumstances like closure of traffic, construction of 
flyover etc. The 011 Company will submit their report 
along with all supporting documents for discussions 
in the Industry meeting. 

3. Change of locations for the proposed Retail Outlets 
anywhere in NCT of Delhi 

As it is not possible to carve out sites for the 
development of new Retail Outlets In line with the 
locations mentioned in the advertisements where 
selection process is completed/LOis have been 
issued for the specific locations, It has been decided 
by the Govemment to lift the ban of developing of 
Retail Outlet at the specific location. Henceforth all 
advertisements regarding retail outlet dealerships In 
Delhi should be released for National Capital Territory 
of Delhi without specifying the locations. 

4. Decisions regarding sltas already allotted where LO/ 
have been· cancelled 

(a) Tha Oil Companies shall cancel the allotment 
of the site and put the site in the Pool for 
consideration of reallotment In order of 
seniority of the pending LOis of 011 Industry 
(Company). 

(b) Site shall be retained by the concemed Oil 
Company and shall be allotted to the next 
senior-most LOI holder of that Oil Company. 

5. Payment of the rentals is to be charged by DDA from 
date of possession of the particular site. 

6. Deihl Development Authority/Land Owning Agencies 
shall carve out only standard size of plots for the 
purpose of Retail Outlets I.e 36 X 30 mts. 

7. Wherever Oil Companies are faCing legal problems 
from the private parties (Lessors), Delhi Development 
AuthoritieslLand Owning Agencies should make the 
provision not to make the change in land use. In 
case such sites are lost in legal fray, Govemment 
should acquire them for the purpose of retail outlet 
operations. 

8. In location-specific cases, where LOI have been 
Issued and land of that location has been made 
available by Deihl Development Authority/Land 
Owning Agencies, such LOI holders would be allotted 
that land at the specific advertised location on priority. 
In case land Is not available at the advertised location, 
then the LOI holder would be free to arrange private 
land anywhere in the NCT of Delhi. However, if LOI 
holder opts for Government landlland providing 
agencies, he will be put In queue on the basis of 
date of allotment, for such land, alongwlth other LOI 
holders. In future all advertisements to be issued 
would be for NCT of Delhi and not location-specific. 

World Bank Aided ICDS Project In Andhra Pradesh 

4044. SHRI R. SAMBASIVA RAO : Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(8) whether it is a fact that the Chief Minister of 
Andhra Pradesh announced the Rs. 430 Crore World 
Bank aided ICDS project to be undertaken in the state; 

(b) If so, whether the project will cover 459 Mandals; 

(c) the details of benefit likely to be taken by the 
children and women from this project; and 

(d) the concrete steps laken by the Government in 
this regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATl 
MANEKA GANDHI) : (a) Andhra Pradesh Economic 
Restructuring (APER) Project has an ICDS Component 
at a cost of Rs. 392 Crore which is Proposed to be taken 
as a Centrally sponsored scheme. 

(b) The project proposes to cover a total of 251 blocks 
under ICDS Scheme including 143 new uncovered rural 
blocks and 108 eXisting ICDS blocks. 

(c) The project is likely to improve the nutritional, 
health, cognitive and psycho social status of children 
below 6 years of age; Improve nutritional and health of 
pregnant women, lactating mothers and adolescent girts; 
empower women through Increased awareness so as to 
take better care of their personal and household health 
and nutrition needs. 

(d) The project proposal has been processed for 
obtaining necessary clearances. 

Antl-lnftltratlon Plan 

4045. SHRI RANJIB BISWAL : Will the Mlnlstar of 
HOME AFFAIRS be pleased to state: 

(a) whether the Union Government have flnalleed 
anti-infiltration plan; 

(b) if so, the salient features thereof; 

(c) whether the plan so drafted aimed a forcing 
Pakistan to roll back Its anti-India policy on Kashmir; and 

(d) If so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (d) With a view to tackle the problem of 
militancy sponsored from aeron the border In Jammu &' 
Kashmir and also to frustrate their attempts the 
Government have adopted a mulli-pronged approach. 
which among other things Includes inter alia. 
strengthening the border management to curb Infiltration 
and axflltration through the International border and Line 
of Control In J&K. 

PHCIFPC FunctIoning In North-Entem Stllte. 

4046. SHRI NRIPEN GOSWAMI : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the totel number of Primary Health Centres and 
Family Planning Centres functioning In the North-Eastern 
States particularty in Assam as on June 30. 1998; 

(b) the total amount sanctioned by the Government 
to theae Centres durtng the last three years. year-wise 
and stete-wlse; and 

(c) the total amount released by the Government to 
these Centres during the last three years, year-wise, 
state-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a> to (c) Statement Is annexed. 

St.""'en' 
(Ra. In lakh) 

Slala No of PHCI' _ Flmlly Welfllre c_. UrbIn Flmlty Wollin c.nno 0IIIItd LI* Poet P.".,m CenIrH Sub-Oollrict LeY8i POll PlrlUn> Cenl ... 

functioning Functioning - F_1ntI -- F_1ntI --- Func-.g 
__ oIIlIId 

I. an I. on ll1fl-1le 111ge-97 lm-ll ."",_ 111ge-97 '"7-11 .an ll1fl-ll 111ge-.7 '"7-111 .. on ,"6-11 ,_-" '"'·'8 
3'.12.97 O.B.1Ie 30.'.111 30 ..... 30.111 

Arunachal 47 NA NA NA 8 3.00 10.00 20.00 0 0.00 0.00 0.00 3.50 5.00 7.00 

Pradesh 

Allam 819 134 430 430.00 543.00 10 15.00 12.00 30.00 11 33.00 33.00 52.00 30 89.00 8900 119.00 

Manipur 72 31 93 93.00 128.00 2 4.00 5.00 7.00 13.00 13.00 21.00 3.50 500 700 

Mel!geillya 82 23 88 88.00 93.00 2.00 2.50 3.00 11.00 11.00 17.00 3.50 500 7.00 

Mizoram 38 14 42 42.00 57.00 2.00 2.50 3.00 2 10.00 10.00 16.00 4 15.00 2000 2700 

Nageland 33 7 21 21.00 28.00 0 0.00 0.00 0.00 4.00 4.00 8.00 3.50 5.00 7.00 

Sikkim • 24 15 80 80.00 81.00 2.00 2.50 3.00 UO 5.50 '.00 2 10.00 10.00 14.00 

Tripor. 58 35 105 105.00 142.00 & 7.00 7.00 &.00 5.00 5.00 8.00 3 1050 15.00 20.00 

, Primary Ha.1th Cenlrall.nd Community HNIth Cen.,.. are aaIIIbUahad out d 8uIc MirIImI.rn 8aNIcft Program .... ouIIIIy. 
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[Translation] 

Action Plan on Bhopal Ga. Tragedy 

4047. SHRI SUSHIL CHANDRA VARMA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the details of buildings other than hospital 
buildings constructed In Bhopal under Action Plan on 
Bhopal Gas Tragedy; 

(b) the amount spent on the construction of each 
building and the time by which the construction of these 
buildings is likely to be completed; 

(c) the purpose of each building constructed under 
the Action Plan; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
to (d) Information Is being collected from the State Govl. 
of Madhya Pradesh and will be laid on the Table of the 
House. 

{English] 

Medicine. In CGHS Dlepen.arle. 

4048. SHRI SURENDRA PRASAD YADAV 
(Jahanabad) : Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a> whether the substitute medicines are provldedl 
indented and supplied to the CGHS beneficiaries of Gole 
Market and DIZ area in New Delhi Instead of the 
medicines prescribed by the specialists; 

(b> if so, the reasons therefor; 

(c) the policy of the Government for indenting such 
medicines; 

(d> whether the Government contemplate to take any 
action against the guilty employees in this regard; 

(e) if so, the details thereof; and 

(f) if not, the steps taken by the Government to ensure 
that the medicines prescribed by the specialists are 
supplied to the CGHS card holders? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI> : (a> to (c) According to the policy of the 
Government, If the medicines are prescribed by the 
specialist by brand name, it is not considered necessary 
to supply the same when medicines with the same generic 
composition are available In the DI.pensary. If the 

medicines with same generic composition are not 
available in the dispensary, the medicines are procured 
by brand name on the individual prescription from the 
authorised local chemists and supplied to the patients. 

(d) to (f) In view of the position stated above, the 
question does not arise. 

[Translation] 

Ambedkar Villages 

4049. SHRIMATI USHA VERMA: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government have implemented all 
the Information to the reply given to the USQ No. 5431 
on 12.9.1996 & USQ No. 2203 on 5.8.1997 regarding 
Ambedkar villages in Uttar Pradesh; 

(b) if so, the details thereof place-wise/district-wise; 
and 

(c) the action taken or proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (c) The required information 
has since been received from the Government of Uttar 
Pradesh and accordingly two assurances given in respect 
of Un,tarred Question Nos. 5431 and 2203 dated 
12.9.1996 and 5.8.1997 respectively are being fulfilled 
seperately. 

[English] 

Pollution Treatment Plant 

4050. SHRI GEORGE EDEN : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government have any proposal for 
the pollution-treatment plant in FACT -Uddyogamandal-
Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. AK PATEL) : (a) 
and (b) There is no proposal with the Government for a 
pollution treatment plant in Fertilisers and Chemicals 
Travancore Limited (FACT). However, in order to take 
care of increased S02 emission during the start up of 
the sulphuric acid plant. FACT is installing a start up 
caustic scrubber at a cost of RS. 85 lakh in its Cochin 
Division. The project is expected to be completed in 1998-
99. A scrubbing system for rock grinding unit of the 
phosphoriC acid plant is also being installed by FACT at 
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a cost of RI. 12.6 lakh to reduce rock dust eminions. ... ..... nt 
This is In the comml.sionlng stage. 

Fake Currency 
Counterfeit Note. Recovered/Seized dunng the Years 

1995 to 1997 

4051. SHRI D.S. AHIRE : 
SHRI MANIKRAO HODl YA GAVIT : ToIIIl Value of Counterfeit 

SHRI MOHAN RAWAlE : 
Sl. N_ of StateslUT. notea recover/selzad 
No. during the years 

SHRI P.S. GADHAVI : 
.... SHRI DATTA MEGHE : 1995 1996 1997 
.;.; 

SHRI MOTILAl VORA : 1. Andhra Pradesh 22550 21940 35742 
SHRI ANUP lAl YADAV : 2. AlunachalPntdesh 0 1000 0 
SHRI K.l. SHARMA: 

3. Alum 
SHRIRAJBANSHIMAHTO: 

3600 1620 13085 

4. Bihar 45040 38530 34890 
Will the Minister of HOME AFFAIRS be pleased to 

5. Goa 22790 0 310 state: 
6. GuJarat 42460 66250 91440 

(a) whether fake currency are in circulation In various 
7. HaryllnB parts of the country; 10 2120 2090 

8. 
(b) if so, the datalis and estimated amount of fake 

Himachal Pradesh 600 300 1110 

currency seized during the last three yeara, StateJUnlon- 9. Jammu & Kashmir 0 0 0 
Territory wise; 10. KBmatakB 62184 63982 99770 

(c) the number of fake currency reckets busted during 11. KerBla 17900 14964 52540 
the said period, State/Union-Territory wise; 12. Mldhya Pradesh 2490 1180 750 

(d) the number of persons arrested and the action 13. Maharashtra 181900 215670 241592 
taken against them; 14. MBnipur 10800 0 30300 

(e) whether the Union Government propose to 15. Maghalya 0 0 0 
educate the people In this regard; and 16. Mizoram 0 2000 700 

(f) If so, the reaction of the Union Government there- 17. Nsosiand 500 0 87100 
to alongwith the measures taken to combat this menace? 

18. Ori .. a 3790 1710 5990 
THE MINISTER OF HOME AFFAIRS (SHRI l.K. 19. Punjab 0 600 420 

ADVANI) : (a) The circulation of fake currency note. he. 
been reported, from time to time, from some parts of the 20. Rajasthan 41710 50480 205930 

country. 21. Slkklm 0 0 0 

(b) and (c) Available Information In this regard Is given 22. Tamil Nadu 67080 48912 100470 
in the enclosed statament (Annexure). 23. Tripura 700 300 0 

(d) According to ave liable Information, 195 persons 24. Utter Pradesh 41820 30706 79932 
were arrested from different parts of the country during 25. West Bengal 59450 36671 74840 
the last two years. 

26. A & N Islands 0 0 43700 
(e) and (f) The Reserve Bank of India Issues preas 

27. Chandigarh 1500 2500 2300 releases, from time to time, to enable the public to 
distinguish between genuine and fake currency notes. 26. 0 & N Haveli 0 0 0 

In order to combat counterfeiting, currency notes are 29. Daman & Diu 0 0 100 

now printed with additional security features. The Central 30. DeIhl 218680 125350 250770 
Bureau of Investigation has created a Special Unit for 

31. Lakshadweep 0 0 0 
exclusive investigation of counterfeit currency notes. The 
Border Security Force has alerted Its forward troops to 32. Pondlcherry 130 0 5900 
be more vigilant so as to ensure that such currency notes ----
are not smuggled Into the country. Total (All-India) 845684 746765 1461771 
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OffIcial Tours by Chandlprh Administration 

4052. SHRI SATYA PAl JAIN: WIH the Minister of 
HOME AFFAIRS be pleasect to atate : 

(a) whether some officers of the Chandigarh 
Administration/Municipal Corporation had gone on 
foreign/study/tours; 

(b) if so, the details thereof and the expenditure 
incurred thereon; 

(c) whether these officers have submitted eny report 
about their achievements on their return; 

(d) if so, the details thereof and the benetits accrued 
after the implementation of those reports; and 

(e) if not the reason therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes Sir. 

(b) to (e) The requisite Informetion Is given in the 
attached statement. 

StIr""'ent 

The details of the visits abroad on official tour 
undertaken by tha officials of the Chandlgarh 
Administration/Municipal Corporation of Chandigarh 
during the last two year are indicated below : 

(a) A team of officials consisting of Shri K.K. Jerath, Chief 
Engineers-Secretary. Engineering, Shrl S.l. 
Aggarwal. the then Superintending Engineer, 
Chandigarh Municipal Corporation and Shri K.B. 
Sharma. Superintending Engineer (B&R), 
Chandlgarh Municipal Corporation had vlsltad 
Bangkok and Singapore on 29th November to 7th 
December, 1996 on a short Study Tour to study 
modern technologies In the area of municipal 
services. A tour report was submitted by the team 
on Its return and some of the recommendations 
contained therein were adopted with a view to 
improve municipal services in the City. An 
expenditure of Rs. ~.OO lakhs was Incured on the 
said visit; 

(b) Shri Pradip Mahra, the then Adviser to the 
Administrator. Chandigarh, visited Japan from 
13th October to 31st October, 1996 as a nominee of 
Asian Productivity Organisation to attend Study 
Meeting on Regionallndustralisatlon & Development 
held at Okhinawa. He also visited Hongkong, 
Bangkok and Singapore. An expenditure of 
Rs. 1,81,720/- was Incurred on the visit; 

(c) Smt. Anuradha Gupta, In her capacity as Secretary 
(Tourism) and Director, Chandlgarh Industrial & 

Tourism Development Corporation and 8mt. Kalpana 
Mlttal Baruah, the then Managing Director of 
Chandlgarh Industrial end Tourism Development 
Corporation visited Singapore from 24th October to 
26th qctober, 1996 to participate in the Asia Travel 
Market Exhibition. This entailed an expenditure of 
Rs. 3.03 lakhs; 

(d) Shri C.S.R. Reddy, Senior Superintendent of Police 
Chandlgarh. attended International Conference on 
Fradulent Travel Documents held at Helsinki. Finland 
from 9th June to 13th June. 1997. An expenditure 
of Rs. 1.05.060/- was Incurred on the visit. 

(e) Shri Jagdish Sagar. Adviser to the Administrator of 
Union Territory of Chandigarh. participated in a 
Training Workshop on ·Public-Prlvate Partnerships 
for city Revitalization Strategies to organise 
Govemment Business and the Community to create 
the 21 st Century City" held at Washington (USA) from 
1 st December to 12th December. 1997. An 
expenditure of Rs. 3.30 lakhs was incurred on the 
said visit; and 

(f) Shri S.K. Sharma. Chief General Manager and Shri 
AK. Thapar. Chief Accounts Officer, Chandigarh 
Industrial and Tourism Development Corporation 
Limited partiCipated in the International Tourism Fair 
held at Berlin from 7th March to 11th March. 1998 at 
an expenditure of Rs. 3.13 lakhs. 

2. According to information received from Chandlgarh 
Administration no tour report was furnished in respect of 
the tour mentioned at (b) to (f) above. The Chandigarh 
Administration has been asked to ensure that the officials 
who visit abroad on official tour in future are invariably 
asked to submit their tour reports. 

[Trans/ation] 

Deapiltch of Manav Bomb by Pakistan 

4053. SHRI ANAND RATNA MAURYA : 
SHRI RAMPAL SINGH: 
DR. RAMKRISHNA KUSMARIA : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the attention of the Govemment has been 
drawn to the news-Item captioned .. Bharat mein manav 
bam bhejne kl tirak meln hal Pakistan" appearing in the 
The Dalnlk Jagaran. dated May 14. 1998; 

(b) If 80. the faeB thereof; and 

(c) the action taken/proposed to be taken by the 
Government to check such activities of Pakistan? 
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THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes Sir. 

(b) The Government has received Information 
regarding training of militants In Mlthl, Sindh and Pakistan. 
The situation is being watched closely. 

(c) Govemment is aware of the sinister desings of 
Pak Intelligence Agency to de-establlze India by 
sponsoring of terrorism and subversive activities. 
Appropriate steps to counter any such design are being 
taken. 

[Translation} 

Closure of Sugar Mills 

4054. SHRI PRABHUNATH SINGH: 
DR. ULHAS VASUDEO PATEL: 
SHRI PRABHASH CHANDRA TIWARI: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) the number of sugar mills completed the process 
of crushing sugarcane during this year, State-wise; 

(b) the number of sugar mills kept closed due to 
shortage of sugar cane, heavy losses and financial crises 
during this year, State-wise, separately; 

(c) whether the Govemment propose to reopen the 
closed sugar mills particularty in Bihar; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) and (b) A statement showing state-
wise number of sugar mills which have completed the 
crushing operations/continuing crushing and those which 
remained closed during the current sugar season 
1997-98 (as per Information available upto 30.6.98) is 
attached. 

(c) and (d) Sugar Mills have themselves to prepare 
schemes for re-opening/rehabilitatlon/modemlsatlon etc. 
and get them approved by the financial Institutions. 
Financial assistance Is also available from the Sugar 
Development Fund (SDF) at concession rate of IAterest, 
for such revival/rehabilitation/modernisation schemes 
subject to fulfilment of conditions laid down for the 
purpose. 

In so tar as Bihar is concerned, all the fifteenth sugar 
mHls In Public-seelor are sick/closed. At the Statellevel 
All Party meeting, the decision is in favour of privatlsatlon. 
Transfer of three sugar mills to ortglnal owners is under 
active consideration. The State Govemment Is In regular 
touch and liaison with Sugar Technology Mission (STM) 

and National Federation of Cooperative Sugar FactOries 
for project reports or rehabilitation of other twelve sugar 
mills In Private/Cooperative Sector. The High Court Order 
delinklng liability of the Corporation from the State is also 
being kept In view while planning rehabilitation. Three 
more sugar mills belonging to British India corporation 
(BIC) Group are sick/closed. TWo at Barachakia and 
Chanpatla ara under omclal liquidator appointed by 
Allahabad High Court and the other one at Marhowrah is 
under consideration of Bureau of Industrial & Financial 
Reconstruction (BIFR). 

Statemant 

Stata-wisa poSition on Sugar Mills which have 
completed crushing/continuing crushing and no/ 

started crushing during the current 1997-98 
Sugar Seasion (Oct.-Sept.) 

(Position as on 30.6.98) 

State Sugar Mill which have Sugar Mills 
completed crushing/ which have 
continuing crushing not started 

crushing 

1. Punjab 21 01 

2. Haryana 13 

3. Rajasthan 03 

4. Uttar Pradesh 120 02 

5. Madhya Pradesh 07 02 

6. Gujarat 18 02 

7. Maharashtra 96 24 

8. Bihar 11 17 

9. Assam 02 01 

10. Andhra Pradesh 35 08 

11. Kamataka 27 05 

12. Tamil Nadu 35 

13. Kerala 01 01 

14. Orissa 07 01 

15. West Bengal 01 01 

16. Nagaland 01 

17. Pondlcherry 02 

18. Goa 01 

Grand Total 400 66 



187 Written Answers JULY 14, 1998 to Questions 188 

C.ne Crushing Project 

4055. SHRI PRADEEP KUMAR YADAV: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state: 

(a) the number of cane crushing projects sanctioned 
by the Govemment during each of the last two years and 
till March, 1998; 

(b) whether the Industrial Development Bank of India, 
~"dustrial Finance Corporation and Industrial Credit and 
Investment Corporation of India have declared the 
industry as un viable and decided not to give any loan to 
it; 

(c) if so, the number of units have been closed down 
due to this policy; and 

(d) the steps taken or being taken by the Govemment 
to make these units viable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) 159 letters of intent have been Issued 
by the Ministry of Industry for setting up of new sugar 
mills in the country during the years 1996, 1997 & 1998 
(upto March). 

(b) to (d) As per information received from the 
Financial Institutions viz. Industrial Development Bank 
of India, Industrial Finance Corporation and Industrial 
Credit and Investment Corporation of India, they have 
not declared the sugarcane Industry as enviable nor have 
they decided not to give any loans to it. However the 
Government Is of the view that the existing Sugar Industry 
in the country is not perceived to be a particularly healthy 
one from the financial point of view. In view of the low 
rate of return in this sector, new production capacity is 
not being created at the required pace. Generally, the 
public financial institutions are also not favourably 
considering proposals for financing of new sugar capacity. 
The major reasons for the poor financial performance of 
the sugar industry are as under:-

(i) Sugar is subject to statutory levy as also distribution 
control. For the quantity of sugar acquired by 
Government against levy, the return to the sugar mills 
is substantially lower than what would be obtained 
at open market prices. The distribution control also 
reduces the opportunity of the sugar mills to adopt 
an independent marketing strategy. 

(ii) Historically, the sugar Industry Is subject to violent 
cyclic variations. These variations are prinCipally 
caused by the increase or decrease of sugarcane 
availability, Hnked to the motivation of the farmer to 
cultivate sugarcane vis-a-vis other competing crops. 

(Iii) In ye8l'1l of high sugar production, sugar mills have 
to bear the carrying cost of high sugar stocks. 

Production of Foodgralns 

4056, SHRIMATI SURYAKANTA PATIL : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether according to a report on fertilizer Industry 
the production of foodgralns has been continuously 
decreasing due to imbalanced production of fertilizers; 

(b) If so, whether the Government have not taken 
the fertilizer Industry seriously for the last one decade; 

(c) whether the country had to completely depend 
on the Imported fertilizers and farmers has to pay high 
prices for Imported fertilizers; and 

(d) If so, the measures propose to be adopted by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (8) 
and (b) The production of foodgralns Is dependent on a 
number of factors, one of them being consumption of 
fertilizers. There has been a consistent increase in the 
production of foodgralns from 1991-92 to 1996-97 except 
In 1995-96. When a decline was registered due to 
delayed onset of monsoon in 'Kharlf 1995 and 
unfavourable weather conditions at the grain filling stage 
during Rabi 1995-96. The production of major commercial 
crops reached a record level in the year 1995-96. 

(c) and (d) During 1997-98, the indigenous production 
of fertilizers accounted for nearty 86.6% of the estimated 
consumption of nitrogen and phosphate nutrients taken 
together. The farmgate price of urea, whether imported 
or indigenous, Is controlled. The current price of Rs. 3660 
per tonne is amongst the lowest in the region. A 
concession is also being extended on the sale of 
decontrolled phosphatic and potassic fertilizers in order 
to encourage their consumption and promote the 
balanced use of plant nutrients. To enable the domestic 
industry to reduce the cost of production and remain 
competitive vis-a-vis the Imported product, a differential 
of Rs. 1500 per metric tonne hes been maintained 
between the levels of concession on indigenous and 
Imported DI-ammonium Phosphate. 

[English] 

Sug.rcan. R •••• rch C.ntr. 

4057. SHRI BIKRAM KESHARI DEO : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state : 

(a) the details of sugarcane Research Centres in 
Oriase,location-wisa; 
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(b) the details of sugarcane growing areas catering 
by these centres; 

(c) the allocation made by the Union Govemment to 
these Centres In the State; 

(d) whether sugarcane Research Centres have not 
been set up In all the Districts of Orissa particularly in 
Kalahandl; and 

(e) if so. the reasons therefor and the steps taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) Sugarcane research work Is being 
done at the following locations in OrIssa : 

1. Sugarcane Research Station, Penlpolla, P.O. 
Balugaon. District Nayagarh. 

2. Sugarcane Adaptive Trial Sub-Station. Rayagada. 

3. Sugarcane Adaptive Trial Sub-Station. Barpall via 
Bargarh. 

(b) Sugarcane Is grown In an area of abou122.000 
hectares In the districts of Rayagada. Aska, Bargam. 
Nayagarh, Cuttack. Bolanglr. Kalahandi. Dhenkanal. 
Sambalpur etc. The Sugarcane Research Centres given 
on (a) above are conducting locations specific 
experiments with a view to Increase the productivity of 
sugarcane and sugar In these areas. 

(c) One of the centres of All India Coordinated 
Research Project on Sugarcane (ICAR) Is located at 

Panlpolla district. Nayagam. The ICAR has made a 
budget provision (BE) of Rs. 8.59 lacs for 1998-99 for 
smooth functioning of this centre. Besides, the Union 
Government has provided Rs. 2.47 lacs through ICAR 
for production of Breeder's Seed and conducting Frontline 
demonstrations or sugarcane. 

(d) and (e) The research needs, of sugarcane grown 
In the Kalahandl district, are met by the nearby research 
cantre located at Rayagada. Hence it is felt that there is 
no need for opening of new centre at Kalahandi. 

[Translation] 

Allocmlona to MlnorltleslSC./ST. 

4058. SHRI JOGENDRA KAWADE : Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state : 

(a) the total amount ellocated by the Govemment for 
the economic upllflment of the minorities/SCs and STs 
during 1997-98; 

(b) whether the allocated amount was spent fully; 

(c) If not, the reasons therefor; and 

(d) the total number of people from Minority 
Communities given loans and grants out of the amount 
allocated for the upliftment of minorities. 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATi 
MANEKA GANDHI) : (a) to (c) A statement is attached. 

(d) 30.021 (up to 30-6-1998). 

'St.""'ent 

The amounts allocated (as per Revisad Estimates) and expenditure incu"ed for 1997-98 in respect of various 
schemes for economic upllftment of SCs, STs & minorities 

Amount allocated for 
1997-98 (Revised Estimates) 

(Rs. in Crores) 

EKpenditure 

______ ~ __________________________________________ ~2 ______________ 3 

Scheduled C ..... 

1. Special Central Assistance to Special Component Plan 308.27 308.80 

2. National SCslSTs Finance & Development Corporation 20.23 20.23 

3. Scheduled Castes Development Corporation 45.00 45.00 

4. National Safal Karmacharies Finance and Development Corpn. 4.75 4.75 

5. National Schemes of Liberation and RehabilltaUon of Scavengers 90.00 90.00 

Scheduled Tribes 

1. Special Central Assistance for Tribal Sub-Plan 330.00 330.'lO 
----- ---
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2 3 

2. Grants under Provision (i) to Article 275 (1) of the Constitution 75.00 75.00 

3. Grant-in-aid to State Tribal Development Co-operative 
Corporations for MFP Operations 

4. Inveatment in TRIFED 

5. Price Support to TRIFED 

Mlnorltl •• 

1. National Minorities Development and Finance Corporation. 

Closure of Sugar Mills In U.P. 

4059. SHRI ADITYANATH : 
SHRI RAM NAGINA MISHRA : 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) whether the sugar mills of Uttar Pradesh 
particularty in Eastern Uttar Pradesh are on the verge of 
closure: 

(b) if so, the reasons therefor and the impact of this 
closure on the sugarcane farmers of the State; 

(c) whether any assessment has been made in this 
regard; 

(d) whether any scheme has been formulated to save 
those mills from closure: 

(e) the total number of farmers as well as sugarcane 
area likely to be affected as a result thereof; and 

(f) the extent to which the sugar production in the 
country is likely to be reduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) to (f) There is no information about 
impending closure of sugar mills in Eastern Uttar Pradesh. 
It may, however, be stated that the following two sugar 
mills have not been working due to various reasons. 

SI. No. Name of Sugar mill Not operated since 

MIs Swadeshi Mining & Manufac-
turing Co. Ltd., Anandnagar 
Distt., Maharajganj. 

2. Cawnpore Sugar Works Ltd., 

1994-95 

1996-97 
Gauribazar, D._is_II_. _D_e_o_r_ia_. ________ _ 

8.23 8.23 

23.00 23.00 

1.00 1.00 

[English) 

School for Handicapped ChUmn 

4060. SHRI A.F. GOLAM OSMANI : Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government proposed to set up 
schools for handicapped children in the various States 
especially in District Barpeta (Assam); 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE 'OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (c) Under the Scheme for 
establishment of Special School for handicapped children. 
the grant-In-aid ia released to the Non-Governmental 
Organiaations on merits provided the application is 
forwarded through the concerned State Government! 
Union Territory Administration with their 
recommendations. However, the State Government of 
Assam has not yet sent any proposal in respect of any 
NGO for such a School in Distrtct Barpeta. 

011 Exploration Abroad 

4061. SHRI BHUBANESWAR KAUTA : 
SHRIPANKAJCHOUDHRY: 
SHRI S.S. OWAISI : 
DR.TSUBBARAMIREDDY: 
SHRI RAM PAL SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased state : 

(a) whether the Government have any proposal to 
allow Indian oil companies to explore abroad to augment 
the oil resources of the country; 

(b) if so, the details thereof; 
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(c) the countries Identified for exploration so far; 

(d) the time by which such exploration activities are 
likely to be taken place In these countries; and 

(e) the name of public sector and other 011 companies 
permitted to explore abroad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (e) Yes, Sir. ONGC Videsh 
Ltd., a wholly owned subsidiary of ONGC, Is pursuing for 
oil exploration/production projects In the following 
countries: 

(I) Vietnam 

(Ii) Kazakhstan 

(III) Azerbaijan 

(iv) Russia 

(v) Iraq 

Whereas concessions In Vietnam and Kazakhstan 
heve already been granted In favour of ONGC Vldesh 
Ltd., in the remaining countries efforts to acquire 
conceSSions for exploration/production projects are In 
progress. 

In addition, 011 India Ltd. is also pursuing acquiring 
partiCipating Interest In an explorstlon project in Oman. 

The commencement of exploration activities In 
Azerbaijan, Russia, Iraq and Oman would depend on the 
outcome of the efforts that are in progress. 

Programma for El'IIdlClltlon of Various DI ..... 

4062. DR. Y.S. RAJA SEKHAR REDDY: 
SHRI SULTAN SALAH UDDIN OWAISI: 
SHRI ASHOK NAMDEORAO MOHOL : 
SHRIMATI RANI CHITRALEKHA BHONSLE: 
DR. SAROJA V. : 
SHRI SADASHIV RAO D. MANDUK : 
SHRI A. VENKATESH NAIK : 
SHRI TH. CHAOBA SINGH: 
SHRI AJAY MUKHOPADHYAY: 
SHRI CHANDRASHEKHAR SAHU : 
SHRIMATI JAYANTI PATNAIK : 
SHRI SHANKER PRASAD JAISWAL : 
SHRI M.R. CHAUDHARI : 
DR. T. SUBBARAMI REDDY: 
SHRI JANARDAN PRASAD MISRA : 
SHRI G.M. BANATWALLA : 
SHRI MULLAPALL Y RAMACHANDRAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether the growth of AIDS, TB, Malaria, leprosy, 
Cancer, Polio and other communicable diseeses Is 
Increasing In the country; 

(b) if so, tha percentage of its grow1h at present, 
State-wise; 

(c) the number of persons reported suffering/died 
from these diseases separately during each of the last 
three years, State-wise; 

(d) whether any centrally sponsored programme to 
eradicate these diseases is being implemented in the 
country; 

(e) if so, the details thereof, State-wise; 

(f) the persons benefited under each programme so 
far during each of the last three years, State-wise: 

(g) the funds allocated for these programmes 
separately dUrin" the said period, State-wise; 

(h) whether the Govemment are stili determined to 
eradicate the .. dlHases by 2000 AD as planned; 

(I) If 10, the details thereof; 

0) If not, the reasons therefor and the present state 
of atl'alrs In various States; and 

(k) the steps taken by the Govemment to combat 
this alarmln" situation in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHllMALAI) : (a) to (k) The information Is being collected 
and would be laid on the Table of the Lok Sabha 

Road Transport Charges for Llftln" of Levy Sugar 

4063. SHRI RATILAl KAUDAS VARMA: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be 
pleased to state : 

(a) whether the Union Govemment have received 
rapre .. ntetlons from the Government of Gujerat for 
allowing allowance on actual road transportation charges 
In raspect of lifting of levy sugar under Levy Sugar Price 
EquallHtlon Fund Scheme; 

(b) If so, the details thereof and the reaction of the 
Govemment thereto; 

(c) whether similar representations have been 
racelved from the other States; and 

Cd) if 10, the time by which this allowance is likely to 
be Implemented? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) to (d) Yes, Sir. The levy sugar is 
sold through the Public Distribution System (PDS) at lower 
than the market price so that it may remain affordable. 
The Issue Price of the sugar sold under PDS is the same 
throughout the country. To avoid distortion in this price 
structure levy of loeel taxes and duties was treated as 
inadmissible w.e.f. 1.4.89. and State Governments were 
informed of this decision. On account of this. the Central 
Government has not allowed allowance on actual road 
transportation charges in respect of lifting of levy sugar 
under Levy Sugar Price Equalisation Fund Scheme. 

[Translation) 

Census 

4064. PROF. PREM SINGH CHANDUMAJRA : 
SHRI K.C. KONDAIAH : 
DR. CHINTA MOHAN: 
SHRI G.M. BANATWALLA : 

Will the· Minister of HOME AFFAIRS be ple.sed to 
state: 

(a) whether the Government have decided to conduct 
next census in the country at the end of the century; 

(b) if so, the details thereof; 

(c) if not, the time by which the next census Is likely 
to be taken; 

(d) whether Information relating to various castes of 
the citizens of the country would also be collectad during 
the census; 

(e) if so. the detalls thereof; and 

(f) whether caste-based data of citizens were 
coHected during the previous census? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) No, Sir. 

o (b) Does not arise. 

(c) The next population cansus in the country Is due 
in' Feb-March, 2001. 

(d) No such decision has been taken. 

(e) Does not arise. 

(f) No caste-based data of citizens were collected 
sinca the 1951 census. 

However. the data on Scheduled Castes and 
Scheduled Tribes were collected. 

Construction of Child Home 

4065. SHRI KANTILAL BHURIA : Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government have received a 
proposal for construction of a child home from the 
Government of Madhya Pradesh; 

(b) If so, the details thereof; and 

(c) the time by which the Government will accord 
approval to the State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Yes, Sir. 

(b) and (c) During 1997-98, the Ministry had recaived 
from Madhya Pradesh Government proposals for 
construction of 7 Observation Homes (for ~Irls) and 
2 Juvenile Homes under the scheme of Prevention and 
Control of Juvenile Social Maladjustment. However, on 
account of unspent amount lying with the State 
Government from previous years releases fresh grants 
could not be released. In eddltion the Government had 
also been requested to furnish certain clarifications. 

(English] 

Demand and Supply of LPG 

4066. SHRI AMAR PAL SINGH: 
DR. M.P. JAISWAL : 
SHRI SADASHIV RAO DADOBA MANDLIK : 
SHRI MOHAMMAD ALI ASHRAF FATMI : 
SHRI VITHAL TUPE : 
SHRI SANDIPAN THORAT : 
SHRI RAMDAS ATHAWALE : 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) the estimated production and consumption of LPG 
In the country during each of the last three years; 

(b) the estimated demand of LPG for the current year 
and for the next three years alongwlth the demand and 
supply position both for domestic and commercial 
purposes during each of the lest three years, State-wise; 

(c) the norms prescribed by the Government to 
estimate the shortage of LPG; 

(d) the area. In whicilshortages has been reported 
during each of the last three years; and 



197 Written Answers ASADHA 23,1920 (SAKA) to Questions 198 

(e) the aelion taken/proposed to be taken to normalise 
the supply position and to curb various marketing 
manipula.tions and frauds being committed by dealersl 
distributors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) The LPG production and Sales 
by the PSU Oil Companies during the iast three years 
are as under: 

YEAR 

1995-96 

1996-97 

1997-98 

PRODUCTION 
(TMT) 

3253 

3356 

3444 (prov.) 

SALE 
(TMT) 

3849 

4183 

4806 (prov.) 

The deficit is met through imports. 

(b) The All India Demand projected in respect of PSU 
Oil Companies for the current year and the next three 
years is as under: 

Year All Indian LPG Demand 
(TMT) 

1998-99 5357 

1999-2000 6514 

2000-01 7095 

2001-02 7548 

Demand in next three years is based on a projected 
enrolment of 40 lakhs new customers every year. 

(c) The backlog/shortage in LPG retiNs supplies for 
a distributor is calculated as under: 

(A) Total number of refill orders (Booking) pending 
with the distributors. 

(B) No. of refill order booking within 24 hours. 

(C) No. of refill orders booked by DBC customer 

(D) Refill backlog =A-(B+C) 

The average LPG consumption by domestic 
consumers during last year was about 140 kgs. 

(d) and (e) The demand of LPG customers who are 
enrolled with the PSU 011 Companies In the country has 
been met by and large In full during the last three years. 
However, whenever LPG backlogs develop due to law 
and order problems, IR Problems, floods or any disruption 
in availability due to emergency shutdowns at any of the 

production sources etc., 011 companies take immediate 
measures to meet the demand In the Sffectad markets 
through maximising LPG Imports and by operetion of LPG 
boWing plants during extended hours and on Sundays 
and Holidays to claar the LPG backlogs. 

To curb various marketing manipulations and frauds. 
stringent action under the Marketing Discipline Guidelines 
against the defaulting distributors is taken Including fine, 
suspension and termination. 

[Translation} 

Sick Sugar Milia 

4067. SHRI PANKAJ CHOUDHRY: 
DR.T SUBBARAMI REDDY: 
SHRI RAVINDRA KUMAR PANDEY: 
SHRI RAJENDRA AGNIHOTRI: 
SHRI HARIKEWAL PRASAD: 
SHRI PRABHUNATH SINGH: 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state.: 

(a) the number of sugar mills being run by private 
and cooperative sector, state sugar corporation and 
Government Undertakings separately, State-wise; 

(b) the total number of sick mills at present, State-
wise; 

(c) whether the number of sick sugar mills has been 
Increasing constantly; 

(d) It so, the reasons therefor; 

(e) the number of mills running In profit/loss at 
present, State-wise; 

(f) whether the Government have received 
representations from the States particularly from Uttar 
Pradesh for revival of those mina; 

(g) If so, the reaction of the Union Government 
thereto; 

(h) whether any scheme for expansion and 
modemlsation of those sick mills is under consideration 
of the Govemment; 

(i\ if so, the details thereof; and 

mit not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) The StataowiM number of suger 
mills being run In Public, Private and Coopendive Sector, 
are given in the attached statement. 
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(b) The Sugar units in the country are grouped in 
three sectors namely. Public. Private and Cooperative. 
The sick sugar units belonging to Private and Public 
Sector are covered under the provisions of the Sick 
Industrial Companies (Special Provision) Act. 1985. 
According to the Board for Industrial and Financial 
Reconstruction (BIFR). established under the provision 
of this Act. 37 sick sugar mills have been registered with 
them upto 30.6.98. The state-wise sick sugar mills 
registered with BIFR are as follows: 

State 

Andhra Pradesh 

Bihar 

Kerala 

Karnataka 

Madhya Pradesh 

Maharashtra 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Total 

No. of mills 

3 

3 

4 

2 

3 

2 

16 

37 

(c) and (d) As per the information received from BIFR. 
there Is no pattern of constant increase In the sick sugar 
mills. 

(e) The government does not maintain profit and loss 
account in respect of sugar mills. 

(f) and (g) The Govemment has not received any 
representation from the Government of Uttar Pradesh for 
revival of sick mills. 

(h) to OJ Sick mills under Public and Private Sector 
are required to make a reference to the BIFR for 
determination of sickness and measures which shall be 
adopted with respect to the Company. The siel< sugar 
mills under the Cooperative Sector are not required to be 
registered with BIFR and are dealt with by the State 
Cooperative Societies Acts. In the case of Cooperative 
Sector. the State Govemments consider the financial 
health of the units and Initiate action where considered 
necessary. The Govemment of India is providing financtal 
assistance at a conoesaional rate of interest from Sugar 
Development Fund (SDF) for expansion/modernisation 

of capacity upto 5000 TCD and for sugarcane 
development. 

Statement showing the State-wise. sector-wise number 
of installed sugar factories (as on 31.05.1998) 

'SI. State 
No. 

1. Punjab 

2. Haryana 

3. Rajasthan 

4. Uttar Prade.h 

5. Madhya Pradesh 

6. Gujarat 

7. Maharashtra 

8. Bihar 

9. Asum 

10. Orissa 

11. West Bengal 

12. Nagaland 

13. Andhra· Pradesh 

14. Kamataka 

15. Tamil Nadu 

16. Pondlcherry 

17. Kerala 

18. Goa 

Public 

35 

14 

6 

3 

3 

19. Dadra & Nagar Haveli 

20. Manipur 

21. Himachal Pradesh 

22.J & K 

Total number of installed 
sugar factories 

Pvt. Coop Total 

6 

3 

55 

5 

5 

14 

4 

17 

10 

.17 

16 

10 

32 

3 

20 

116 

2 

4 

18 

19 

15 

22 

13 

3 

122 

9 

20 

121 

28 

3 

8 

2 

41 

32 

35 

2 

2 

Total 65 141 259 465 

NoIiI- The St..ment doea not Include 6 SUglir Fsctorin viz. 
Talaja (Gujarat). Pachrukhi (Bihar). Dallma Nagar (Bihar). 
Slvkaml (A. P.). Mallpattl (T. N.). Mannam (Karala). as thay have 
not operated for mora than hlst 10 yaars and thalr capacity has 
bean treated as dormant. 
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{English] 

lIIe"al Sale of Liquor 

4068. SHRI DEVENDRA BAHADUR ROY: Will the 
Minister of HOME AFFAIRS be pleased to ltate : 

(a) whether Illegal sale of liquor in the capital has 
risen high; 

(b) If so, the number of persons arrested alongwith 
the iquor seized from them; and 

(c) the steps taken by the Government to check the 
illegal sale of liquor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) No, Sir. The number of cases 
registered in connection with the alleged illicit sale of liquor 
during the first six months of the current year was 2074 
as against 3437 during the corresponding period of the 
preceding year. Similarty, the number of persons arrested 
during the same pertod was 2042 as compared to 3709 
during the corresponding period of the preceding year. 

(c) Delhi Police have taken the foilowlng measures 
to check sale of illicit liquor in the National Capital Territory: 

(i) The intelligence gathertng mechanism has been 
strengthened; 

(Ii) The patrolling around the Jhuggl clusters and In the 
border areas has been intensified; 

(Iii) A Surveillance Is kept over godowns of transports/ 
public carriers suspected to be Indulging in the 
smuggling of liquor; 

(iv) A watch is maintained over "bad" characters 
suspected to be Indulging In sale of illicit liquor; and 

(v) The staff posted at the Pollee Stations has been 
instructed to develop their sources to errectlvely 
tackle the problem of sale of illicit liquor. 

(Translation] 

Expenditure on Medicines 

4069. SHRI RAM TAHAL CHAUDHARY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the per capita amount spent on providing 
medicines In Bihar especially in the rural areas of 
Jharkhand by the Union Government; 

(b) whether there is any proposal to increase Its limit; 

(c) If so, the details thereof; and 

(d) the likely expenditure to be borne by the 
Government In this regard? . 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (d) The information is being 
collected and will be laid on the Table of Lok Sabha. 

(Eng/ish] 

Rural Hospitals In Tamil Nadu 

4070. SHRI GINGEE N. RAMACHANDRAN . Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) the number of rural hospitals working in Tamil 
Nadu; 

(b) the main criteria for upgrading rural hospital from 
the Primary Health Centres; 

(c) whether most of Primary Health sub-Centres 
opened are not property functioning due to lack of staff; 
and 

. (d) If so, the details !hereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) As per available Information as on 
31.12.97, there are 2 Community Health Centres (3Q 
bedded hospitals) functioning In the State of Tamil Nadu. 

(b) The Primary Health Centres and Community 
Health Centres are distinct from each other, and have 
different functions. Even when a Primary Health Centre 
Is expanded and upgrades Into a Community Health 
Centre, a certafn number of Primary Health Centre would 
be needed for looking after the essential Public Health 
needs of the smaller population .egments, within the 
larger area covered by the Community Health Centre. 

Both Primary Health Centrel and Community Health 
Centrel are sat up on the basis of population norms as 
follows: 

Population 

_________ P_I_a_'n_a_r_ea ___ H_III.:.,yrr_ribal are~ 

PHC 30.000 20.000 

CHC __________ ~1,~20~,~00~0~ ______ 8~0,.000 

(c) and (d) Government is aware .that some of the 
Primary Health Centre. end Sub-centres are under 
staffed "n account of vacancies, absenteeiam. etc. The 
recruitment and posting of staff in Primary Haalth Centres 
and Sub-centres are the responsibility of the State Govts. 
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who are advised from time to time to fill up such gaps In 
the rural health infrastructure and personnel. 

[Trans/etion} 

Closure of Industries 

4071. SHRI SHAILENDRA KUMAR: 
SHRI BASUDEB ACHARIA : 

Will the Minister of LABOUR be pleased to state: 

(a) the rel!sons for closure of Triveni Engineering 
Industries limited, Allahabad and Modlstone limited, 
Bombay; 

(b) whether a tripartite talks at the level of Labour 
Secretary, Labour Commissioner and Deputy 
Commissioner, have been held for this illegal closure of 
industries; 

(c) if so, the main pOints of the talks; and 

(d) the measures taken by the Govemment for lifting 
the closure of those industries and the offices? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) to (d) As per the information available with 
this Ministry the reasons cited for closure of Trlveni 
Engineering Industries Limited, Allahabad are lack of 
adequate orders and financial loss. Whereas the reasons 
for closure of Modistone Limited, Bombay as cited by the 
Management are Workers indiscipline, insubordination 
etc. Tripartite meetings held in the presence of Labour 
Minister, Govt. of U.P., Labour Commissioner, Deputy 
Labour Commissioner, Govt. of U.P. on the issue of 
reopening of the Triveni Engineering Industrie. and 
restarting the production process ended In failure. The 
meeting called by the Labour Commissioner, Govt. of 
Maharashtra to resolve the dispute in Modiatone limited 
was not attended by the management aide, resulting Into 
a dead lock. The State Govt. of U.P. have Initiated 
prosecution proceedings against the management of the 
Triveni Engineering Industries Limited for illegal closure 
and the Collector, Allahabad has been issued Recovery 
Certificate for the payment of outstanding dues of the 
workers amounting to Rs. 14,12.153/- to the workers. 

Trade with Neighbouring Countrle. 

4072. SHRI K.A. SANGTAM : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have envisaged any 
plans to encourage trade with neighbouring countries in 
the North-East, partlcularty on the border of Nagaland 
and Myanmar; 

(b) if so, the details thereof; 

(c) the steps being taken in this regard; and 

(d) the funds allocated for ImprovemenUlaylng of 
border roads to facilitate easy transportation and the trade 
related facilities? 

THE MINISTER OF HOME AFFAIRS (SHRI LK 
ADVANI): (a) to (c) The Govemmenthave taken a number 
of steps to encourage trade with Myanmar. The Border 
Trade Agreement with Myanmar provides for border trade 
to be Initially conducted through Moreh in Manipur and 
Champhai in Mizoram. While the border trade with 
Myanmar in Manipur sector has been operationalised with 
effect from 12.4.95, the border trade in Mizoram sector Is 
yet to be operationalised for want of a positive response 
from the Myanmar side. According to the information 
made available by the Ministry of Commerce, border trade 
with Myanmar through other places including Nagaland 
is to be considered at subsequent stage. In order to 
facilitate residents in the border areas on both the sides 
to meet their day to day living requirements, it has been 
agreed that places for arranging weekly hats (Bazar) In 
the border region will be identified and further action to 
make these hats functional will be Initiated. Ii, Nagaland. 
the village Identified are Lungwa In Mon district and 
Pangsha and Pongro in Tuensang district. 

(d) The information is being collected and will be laid 
on the Table of the House. 

Blackmarketlng of PetroUDIe .. 1 

4073. SHRI MULLAPALL Y RAMACHANDRAN: Will 
the Minister of PETROLEUM ANb NATURAL GAS be 
pleased to state : 

(a) whether the Govemment are aware that large 
quantity of petroVdlesel earmarked for distribution at Mahe 
In Pondlcherry Is being diverted to certain petrol bunkers 
in Cannanore and Calicut distrtcts of Kerala for black 
marketing; and 

(b) If so, the action taken/proposed to be taken 
against such blackmarketeers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR): (a) No. Sir. No case of diversion 
of petrol/diesel earmarked for distribution at Mahe in 
Pondlcherry to Cannanore and Cali cut districts of Kerala 
have been reported to the Govemment. 

(b) Does not artse. 

Gap Betw .. n Doctor.Populatlon RMlo 

4074. SHRI ASHOK NAMDEORAO MOHOL : 
SHRI RAVINDRA KUMAR PANDEY: 
SHRI K.P. NAIDU : 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether there is a big gap between doctor-
population ratio at present; 
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(b) whether there Is only one doctor available for 
every 12,000 people; 

(c) if so, the reasons therefor; 

(d) whether Rs. 1.66 per head Is being spent on 
medical care activity at present; 

(e) if so, the manner in which the Government 
propose to achieve the goal of "Health for All" by 2000 
A.D. which was envisaged In the Sixth Five Year Plan; 
and 

(f) the steps proposed to be taken to achieve this 
goal? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (c) According to the Medical 
Council of India, the doctor-population ratio in respect of 
allopathic doctors is about 1: 1980. The retio Is far better 
than In other countries of the South-East Asia Region. 
Taken together with the practitioners from the Indian 
Systems of Medicine and Homoeopathy the ratio is stili 
better. Howeller, disparities in the availability of doctors 
exist in rural areas of some States for which various 
measures have been initiated by individual State 
Governments. 

(d) As per information furnished by the Central 
Statistical Organisation, the per capita Government 
expenditure on health, taken together with private 
consumption expenditure comes to Rs. 239. This figure 
is for, 1995-96 at current prices and does not Include 
expenditure incurred on family welfare or by local bodies 
such as municipalities. 

(e) and (f) To achieve the goal of "Health for all" a 
comprehensive network of rural health Infrastructure 
comprising 1,36,339 sub-centres, 22,010 Primary Health 
Centres, 2,622 Community Health Centres administered 
by respective State Govemments/UT Administrations 
has been in operation throughout the country. Extamal 
assistance has been mobilised by the Central 
Government for supporting National Program mas for 
Control of diseases such as AIDS, Malaria, T.B., Lepra.y 
and Blindness. 

Secondary health facilities are also being upgraded 
in selected States with World Bank assistance. 

Development of Indian Systems of Medicine and 
Homoeopathy is being encouraged to widen the network 
of health services available to the people. A 
comprehensive project for reproductive and child health 
caters to the special requirements of women and children. 

Production Sharln, ContrKta 

4075. SHRI V.V. RAGHAVAN : 
SHRI PRITHVIRAJ D. CHAVAN : 
SHRI K.S. RAO : 
SHRI NADENDLA BHASKAR RAO • 
PROF. P.J. KURIEN : 
SHRIMATI GEETA MUKHERJEE: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) whether the Government have cleared long 
pending foralgn Investment proposals for 011 exploration: 

(b) If so, the details of contracts awarded and the 
estimated amount of Investments to be brought within 
the country as a result thereof; 

(c) whether the Government have decided allocation 
for oil exploration ventures, block-wisa instead of fieldwise 
recently; 

(d) If 10, the details thereof and the reasons therefor; 

(e) the details of blocks awarded for exploration in 
recent years alongwlth the blocks already explored so 
far and the amount spent thereon; 

(f) the details of the blocks for which production 
sharing contracts have been signed so far alongwlth the 
names of companies; and 

(g) the time by which the remaining production-
sharing contracts are likely to be signed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) Government of India 
had recently conveyed to concerned companies its 
wllllngne .. to sign contracts for 18 exploration blocks. 
Out of theile, contracts for 6 exploration blocks have been 
signed on 30.6.98. The investment will occur in the course 
of implementation of these contracts. 

(c) and Cd) The contracts for exploration of Oil & 
Natural Gas are signed for the respective exploration 
blocks and those for production of oil & gas for the 
respective discovered fields. This is as per practice 
followed over the past Hveral years and no change has 
been Introduced. 

(e) to (g) Government of India has approved award 
of 35 exploration blocks from 1992 tlli now. Out of these 
35 blocks, Production Sharing Contract. have been 
signed for the 15 exploration blocks. The details are given 
In the attached statement. The contracts for another 
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12 exploration blocks will be signed on receipt of 
confirmation sought from the companies on certain 
issues. Contracts could not be finalised for 5 blocks and 
matter has been closed. Final d8cist~;r'has not been 
taken in the remaining 3 blockl'.-'· 

Out of 15 exploration blocks for which contracts have 
been signed, exploration work commenced In nine blocks 
on which companies have spent an amount of about US 
$ 120 million so far. 

51. Block Name 
No. 

2 

1. KG·OS-90/1 

2. GN-ON-9OI3 

3. CY·05-90/1 

4. RJ·ON-90/1 

5. BB-05/5 

6. CY-OSI2 

7. RJ·0N-9OI4 

8. RJ·ON-90/5 

9. CB-OSl1 

St.tement 

Consortium with whom 
eontract signed 

3 

(i) Hardy Oil & Gas; UK 

(ii) Hindustan 011 Exploration Co., 
India 

(Iii) Niko Resources; Canada. 

(Iv) Nigarjuns Fertilizers & 
Chemicals Ltd., India 

(I) HOEC, India 

(Ii) Mafatlal Industne', India 

(I) Vaaleo Energy Inc., USA 

(ii) HOEC, India 

(iii) Tata Petrodyne Ltd .. India 

(iv) ONGC 

(i) Shell India 
Production Development B.V., 
Netherlands 

(I) Essar Oil Ltd., India 

(i) VaRieo Energy Inc., USA 

(iI) HOEC India 

(iii) Tata Petrodyne Ltd., India 

(i) Esaar 011 Ltd., India 

(ii) Polish Oil & Gas Co., Poland 

(I) Essar Oil Ltd., India 

(ii) Polish Oil & Gas Co., Poland 

(i) Vasleo Energy Inc., USA 

(Ii) HOEC India 

(Iii) Tata Petrodyne Ltd., .Indla 

(Iv) ONGC 

." ;:: 
2 

10. CB·05/2 

11. KG-OSI6 

12. CR-ON-90/1 

13. RJ-ON/6 

14. GK-ON/4 

15. AAP·ON-94/1 

3 

(i) Caim Energy India Pyt. Ltd .. 
Australia 

(II) Tata Petrodyne (P) Ltd., 

(Iii) ONGC 

(I) Calm Energy India Ply. Ltd .. 
Australia 

(ii) Videocon International Ltd., 

(ill) ONGC. 

(i) Essar 011 Ltd. 

(II) Hindustan 011 Exploration 
Company Ltd. (HOEC) 

(iii) ONGC 

(i) Phoenix Overseas Ltd. 

(ii) ONGC 

(i) Phoenix Overseas Ltd. 

(II) ONGC 

(i) Hlndustan Oil Exploration 
Company 

(ii) General Fibres Dealers Ltd., 

(iii) OIL. 

W.lfare Fund for aNdl Work .... 

4076. DR. ASIM BALA : Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Government are increaSing the 
welfare fund for beedi manufacturing workers in the 
country; 

(b) If so, the details thereof; 

(c) whether the Govemment is contemplating any 
special welfare schemes for women beedl workers in the 
country; and 

(d) if so, the details thereof? 

THE MINISTER OF LABOUR (DR. SATVANARAYAN 
JATIYA) : (a) and (b) Yes, Sir. The Government has 
Introduced aeedl Workers Welfare Cess (Amendment) 
Bill, 1998 aiming to Increase the corpus of the Beedi 
Workers Welfare Fund. 

(c) and (d) No, Sir. Howevttr, Women beedl workers 
are getting all the benefits being extended to beedi 
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workers under the Baedl Workers Welfare Fund Including 
meternity benefit. 

(Translation] 

Terroriat Actlvltl .. In J .. K 

4077. SHRI C.D. GAMIT : Will the Minister of HOME 
AFFAIRS be pleaaed to state : 

(a) whether attention of the Government hes dlTM'l 
to the newsltem captioned "Ab Poonch Va Doda meln 10 
Hlnduon kl hatya Itne hi ka apharan, Poonch mein hln .. 
ke bed Sena ka ftag march, curfew" appearing In the 
'Danlk Jagran' dated May 7, 1998; 

(b) If so, the details of facts reported therein; 

(c) whether the Government also aware of the bomb 
explosion occurred in school bus In Southem Kashmir; 

(d) if so, the details thereof; 

(e) . whether the Government have evaluated -the 
terrorist activities In Jammu and Kashmir; and 

(f) If so, the detells thereof along with the action takenl 
proposed to be taken by the Government to check such 
killings in Mure? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : <a) to (f) A Statement Is laid on the Table of 
the House. 

St.,.",."t 

(a) and (b) Government have seen the news report. 
9 persons of a certain Community Including four VOC 
members and a J&K constable were killed on May 4th 
and 5th In district Doda. There were reports of 10 peraons 
missing in this incident, howevar, later all the mining 
persons returned to their home. In an another Incident 
on May 5th and 6th in Surankot town, dlstt. Poonch, 
militants attacked the house of one Retd. Forest OIIIcer 
and killed 4 persons. The Incident at Surenkot resulted 
In tension inPoonch town which necessitated the calling 
out of Army. 

(c) and (d) On 1st May, 1998, an explosion took place 
in an Army School Bus near Bus Stand. Soplan In District 
Pulwama, due to which three persons and three school 
children sustained injuries. Damage was also caused to 
the bus. 

(e) and (f) The Security situation In the State Is 
constantly reviewed by the Unified HQ and the 
Government. The State Government Is taking all 
necessary steps to contain the ere of violence through 
sustained operations by the State Police and Security 
Forces Including intenslll8 patroHing, survellanee on the 
border/LOC to check inftltratlonlexftltratlon. entJ.terrorlst 
combing operatlona. strengthning of intelligence network 

and coordination among various agencies. Village 
Defence Committees are also being constituted. 

[Enfllish) 

Tapti 0 .. to Plpavav Project 

4078. SHRI P.S. GADHAVI : 
SHRIMATI BHAVNA BEN OEVRAJ BHAI 

CHIKHALlA: 
SHRI HARIN PATHAK: 

WlH the Minister of PETROLEUM AND NATURAL 
GAS be pleased to refer to the reply given to Unstarred 
Question No. 1100 on 2.6.98 and state: 

(a) whether the Government have made a 
commitment to the Government of Gujarat to allocate Tapti 
Gas to the Plpavav Gas Based Power Project: 

(b) If so, the details thereof; 

(c) whether the entire gas from Tapti Field has been 
diverted to HBJ plpeUne; 

(d) If so. the reasons therefor; and 

(e) the steps proposed to be taken to fulfil the 
commitment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS <SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (d) It was decided in 1989 
to allocate ges from the yet to be developed Mid & South 
Tapti Fields to a power project to be put up at Plpav8v 
and take gas from Gandhar Fields to the HBJ pipeline 
system. However, subsequently keeping In view the fact 
that the Investment decisions to develop Mid & South 
Tapti Fields were yet to be taken, It was agreed to allocate 
and Gandhar gas for two gas baaed power projects of 
600 MW each In Gandhar area and to take the gas from 
Mid & South Tapti Fields to meet the existing commitments 
elong the HBJ pipeline system. The Government of 
Gujarat have been advised accordingly. 

(e) Does not arlae. 

[Translation) 

Neglected Widows 

4079. DR. PRABHA THAKUR: 
KUMAR I KIM GANGTE : 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state : 

(a) whether It Is a fact that lakhs of neglected widows, 
helpless abandoned women and aged people suffering 
from economic hardship; 
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(b) if so, the details thereof, State-wlse; 

(c) the steps taken/proposed to be taken by the 
Government to help those widows and aged people, 
State-wise; 

(d) whether the Government have formulated any 
scheme to provide economic protections and pension to 
all such people under the policy; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (e) The Information Is being 
collected and will be lald on the Tabie of the House. 

(English] 

Amarnmh Yatr. 

4080. SHRI SHANKAR PANNU : Will the Minister 
of HOME AFFAIRS be pleased to state: 

<a) the number of pilgrims visited Amarneth during 
the last three years; 

(b) whether the Government are aware that during 
yatra, pilgrims face a lot of problems because of 
inadequate basic facilities; 

(c) if so, Ihe aleps proposed to be laken by the 
Govemment In this regard; 

(d) whether any flnanelal assistance Is provided to 
the pilgrims of Amarnath by the Union Government; and 

<e> if so, the break-up of Flnanclai Assistance 
provided to Ihese pilgrims during each of the last three 
years? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) The number of pilgrims, who had visited 
Amarnath during the last 3 years is as follow 

1995: 

1996: 

1997: 

60,000 

1,20,000 

79,035 

(b) and (c) Following the tragedy during the Yalra in 
1996, the Sengupta committee had recommended a 
number of steps/meaaures for providing addltlonalufaty/ 
facilities 10 the Amarnath pilgrims in future. These 
recommendations were forwarded to the Government of 
Jammu & Kashmir as arrangements for the Yatra including 
provision of basic facilities for the Yatrls Is the 

responsibility of the State Government for smooth Journey 
of the Yatris Include assistance for transportation from 
Jammu to Pahalgam, provision of accommodation 
through tents with beddings as well as shelter-sheds: 
provision of eatables at concessional rates and 
establishment of lungars by voluntary organisations, 
drinking water; establishment of medical camps with 
doctors and para-medical staff detailed for duty; supply 
of fuel, firewood and essential commodities like rice, 
sugar, atta, rubber shoes etc. at Government controlled 
rat .. and arrangement of generetor power supply. The 
arrangements also include upgradalion of tracks, STD/ 
ISD/PCO facilities at all stations, periodical weather 
forecasts disseminated further through Doordarshan, All 
India Radio etc. 

(d) No, Sir. 

(e) Does not arise. 

AIDS and Leproay Centres 

4081. SHRIMATI RANI CHITRALEKHA BHONSLE: 
Will the Minister of HEALTH AND FAMiLY WELFARE be 
pleaaed to state : 

(a) the number of AIDS and Leprosy eradication 
centres are in operation In different parts, of the country, 
particuiariy in Maharashtra, State-wise; 

(b) the amount of financial assistance sanctioned and 
released to each of these centres by the Government 
during each of the iast two yeers; 

(c) whether any free treatment is being given by these 
centres to the patients; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINiSTRY OF 
HEALTH AND FAMiLY WELFARE (SHRI DALIT 
EZHILMALAI) : <a> Statement I & II showing the number 
of AIDS Surveillance Centres and Leprosy Eradication 
Centrea in different part of the country are enclosed. 

(b) Flnanclai assistance to the AIDS Surveillance 
Centres is chanallsed through the State Governments. 
The State-Wise break-up of allocation of funds under 
National AIDS Controtprogramme i. given In the attached 
statement III & IV. 

(c) and (d) \Jnder National Leprosy Eradication 
Programme. all the districts of the country including 
Maharaahtra State have been provided druga for multi 
drug therapy for providing fnae treatment to Leprosy 
patients, Under the on going National AIDS Control 
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Programme. the activities ere mostly directed towards 
2 3 prevention of infection. It is now proposed to meet the 

expenditure on drugs for the treatment for Opportunistic 14. Manlpur 
Infections. 

15. Meghalaya 
S,.,.",.", I 

16. 
The number of AIDS Testing Centres in ttre country 

Mizoram 

17. Nagaland 2 
SI. Name of the State/Unlon Number of Centres 

18. 0rI ... 2 No. Territory 

2 3 
19. Punjab 

20. Ra~asthan 
1. Andhl'll Pradesh 5 

21. Slkklm 
2. Arunachal Pradesh 

22. Tamil Nadu 3 
3. Assam 

23. Trlpura 
4. Bihar 

24. Uttar Pradesh 4 
5. Goa 

25. West Bengal 
6. Gujarat 

26. Andaman and Nlcobar Islands 
7. Haryana 27. Chandlgarh 

8. Himachal Pradesh 28. Dadrl! and Nagar Havell 

9. Jammu end Kashmir 2 29. Deihl 3 

10. Karnataka 3 30. Lakshadweep 

11. Kerala 2 31. Pondlcherry 2 

12. Madhya Pradesh 3 32. Daman and Diu 

13. Maharashtra 12 Total 82 

Stafwment " 

LeprNY Eradication Centres Functioning in ttre Country 

SI.No. State/UT LCUlMCU ULC SET DLU THW SSAU VO MLTU 

2 3 4 !5 8 7 8 9 10 

Andhra Pradesh 94 91 164 31 53 3 45 

2. Alunachal Pradesh 2 31 3 8 

3. Assam 9 16 250 6 II 6 22 

4. Bihar 89 71 1044 22 28 3 22 36 

5. Goa 2 31 
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2 3 4 5 6 7 8 9 10 

6. Gujarat 21 21 369 7 9 2 17 13 

7. Haryana 3 2 14 

8. Himachal Pradesh 6 15 5 15 

9. Jammu & Kashmir 8 2 37 2 14 

10. Kamataka 41 50 673 20 22 3 22 14 

11. Kerala 20 45 254 8 5 3 11 10 

12. Madhya Pradeeh 54 72 530 23 14 5 7 40 

13. Maharaehtra 42 258 970 24 23 27 21 

14. Manlpur 4 17 4 2 9 

15. Meghalaya 2 16 2 7 

16. Mlzoram 2 7 2 3 

17. Nagaland 2 2 30 3 2 6 

18. Orissa 55 16 140 10 11 17 

19. Punjab 0 17 17 

20. Rajaethan 5 5 8 4 4 7 39 

21. Slkklm 2 6 13 2 

22. Tamil Nadu 102 82 26 22 52 .., 31 

23. Trlpura 3 4 20 3 

24. Uttar Pradesh 122 60 1023 65 17 48 44 

25. West Bengal 91 71 35 15 30 4 14 3 

26. A & Nisland 3 10 

27. Chancllgarh 

28. 0& N Havell 2 

29. Daman & Diu 3 

30. Deihl 3 3 2 

31. Lakshadweep 3 

32. Pondlcherry 3 24 2 

Total 778 907 5,744 276 290 40 290 350 
LCUIMCU Leprosy Control UnltJModlfied Control Unit 
ULC Urblln LeprolY Centre 
SET Survey, Education and Treatment Centre 
DLU Dlltrict Leprosy Unit 
THW Temporary HoapItaIlzation Ward 
SSAU Sa';'pIe. Survey cum ARellment Unit 
VO Voluntary Organlz.tIon 
MLTU MobUe Leprosy T .... tment Unit 
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S,.,.",.", ", National AIDS Control ProgrI/fnme States and UT-wlse 

Nationel AIDS Control Programme Stetes and UT-wlM 
Release of Funds 

Release of Funds (Rupees in Lakhs) 

(Rupees In Lakhs) S.No. StatelUT 1997-98 

S.No. State/UT 1996-97 Grants Released 

Grants Releaed Andhra Pradesh 425.00 

1. Andhra Pradesh 425.00 2. Arunachal Pradesh 25.00 

2. Arunachal Pradesh 80.00 3. AI .. m 100.00 
3. Alsam 100.00 4. Bihar 50.00 
4. Bihar 25.00 5. Goa 50.00 
5. Goa 25.00 6. Gujarat 250.00 
6. Gujarat 300.00 7. Haryana 75.00 
7. Haryana 130.00 8. Himachal Pradesh 225.00 
8. Himachal Pradesh 115.00 

9. Jammu & Kaahmlr 25.00 
9. Jammu & Kashmir 25.00 

10. Kamataka 175.00 
10. Kamataka 350.00 

11. Kerala 100.00 
11. Kerala 225.00 

12. Madhya Pr8desh 150.00 
12. Madhya Pradesh 425.00 

13. Maharaahtra 950.00 
13. Maharashtra 900.00 

14. Manlpur 150.00 
14. Manlpur 200.00 

25.00 15. Meghalaya 
15. Meghalaya 35.00 

100.00 16. Mizoram 
16. Mlzoram 150.00 

155.00 17. Nagaland 
17. Nagaland 190.00 

75.00 18. Oris .. 
18. Orissa 50.00 

19. Punjab 75.00 
19. Punjab 225.00 

20. Rajasthan 225.00 
20. Rajasthan 375.00 

21. Slkklm 50.00 
21. Sikkim 50.00 

22. Tamil Nadu 2000.00 
22. Tamil Nadu 1700.00 

23. Trlpura 50.00 
23. Trlpura 50.00 

24. Uttar Pradesh 495.00 
24. Uttar Pradesh 450.00 

25. West Bengal 100.00 
25. West Bengal 600.00 

26. Pondicherry 400.00 26. Pondlcherry 25.00 

7.00 27. A & N Ialands 0.00 
27. A& N Islands 

28. Chandigarh 45.91 28. Chandlgarh 31.09 

29. D&N Haveli 46.93 29. D&N Havell 28.00 

30. Daman & Diu 17.00 SO. Daman. Diu 16.00 

31. Delhi 19.00 31. Deihl 2 .. .22 

32. Lakahadweep 16.71 32. LakahadwHp 15.42 
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.,.,.",.", w 
Funds .lloceted during lasl two yall~ 

(Rs. in lakhs) 

S.No States 1996-97 1997·98 
Cash Kind Total Cash Kind Total 

1. Andhra Pradesh 200.00 236.29 436.29 203.00 150.00 353.00 
2. Alunachal Pradesh 16.00 1.74 17.74 20.00 6.95 26.95 
3. Assam 20.00 18.56 36.56 21.00 21.00 42.00 
4. Bihar 112.00 282.90 374.90 115.00 265.00 380.00 
5. Goa 0.45 3.94 4.39 1.45 1.00 2.45 
6. Gujarat 16.00 45.11 61.11 19.00 115.00 134.00 
7. Haryana 6.80 1.85 8.65 8.00 5.80 13.80 
8. Himachal Pradesh 6.80 6.80 8.00 7.80 15.80 
9. Jammu & Kashmir 4.45 2.21 6.66 49.45 3.50 52.95 
10. Karnataka 100.00 20.70 120.70 103.00 148.00 251.00 
11. Kerala 76.00 35.55 111.55 77.00 103.76 180.76 
12. Madhya Pradesh 135.00 157.54 292.54 138.00 246.40 384.40 
13. Maharashtra 14.00 255.31 269.31 29.00 235.40 264.40 
14. Manipur 3.50 2.47 5.97 4.10 3.85 7.95 
15. Meghalaya 8.00 2.65 10.65 9.00 3.50 12.50 
16. Mizoram 16.00 0.24 16.24 19.00 3.56 22.56 
17. Nagaland 7.00 3.49 10.49 8.00 3.56 11.56 
16. Orissa 150.00 26.40 176.40 171.00 191.52 382.52 
19. Punjab 21.00 3.49 24.49 24.00 1.72 25.72 
20. Rajasthan 29.00 50.96 79.96 30.00 22.00 52.00 
21. Slkklm 20.00 0.24 20.24 21.00 2.80 23.80 
22. Tamil Nadu 114.00 404.98 518.98 117.00 146.50 263.50 
23. Trtpura 19.00 3.99 22.99 20.00 3.90 23.90 

24. Uttar Pradesh 187.00 293.43 480.43 197.00 255.40 452.40 

25. West Bengal 95.00 196.15 291.15 98.00 164.52 262.52 

26. A & N Islands 6.50 0.33 6.83 6.50 1.00 7.50 

27. Chandigarh 0.50 0.63 1.13 0.50 1.00 1.50 

28. 0 & N Haveli 0.50 0.96 1.46 0.50 2.00 2.50 

29. Daman & Diu 4.50 1.79 6.29 4.50 1.00 5.50 

30. Deihl 0.50 5.00 5.50 0.50 1.00 1.50 

31. Lakshadweep 2.00 0.14 2.14 2.00 1.00 3.00 

32. Pondlcherry 2.50 1.00 3.50 3.50 10.50 14.00 

Sub Total 1394.00 2038.06 3432.06 1528.00 2129.94 3657.94 

Central Sector 3100.72 0.00 3100.72 3921.00 0.00 3921.00 

Total 4494.72 2038.6 6532.78 5449.00 2129.94 7578.94 
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(Translation) THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMAlAI) : (a) In the rural areas medical facilities 
are provided through a net-\!VOrk of Community Health 
Centres, Primary Health Centres, SUb-Centres, Rural 
Family Welfare Centres and Post Partum Centres. The 

..... lcal F.elll .... In "" .... ArNe 

4082. DR: M.P. JAISWAL: 
SHRI DAROGA PRASAD SAROJ : 

WNI the Mlnlst.of HEALTH AND FAMILY WELFARE 
be pleased to stata : 

Community Health Centres and Primary Health Centres 
are established and maintained by State Government 
under Basic Minimum Services Programme for which 
funds are attoc.ted to the State Govemments by Plsnning 
Commission, 100% Central a .. lswnce is provided for 
maintenance of Rural Family Welfare Centres and Post 

(a) the amount apent by the Govemment on medical 
facilities provided In the rurlll areas of the country during 
1995-96 to 1997-98, swte-wlse; and 

Partum Centres. Details of funds allocated to these 
(b) the steps being taken/propose to be wkan by the 

Govemment In regard to the amount likely to be spent 
State-wise In the rural areas during the next three 
years? 

Cantras during 1995-96, 1996-97 and 1997-98 are 
attached. 

(b) Efforts are being made to provide more funds 
during 9th Five Yeer Plan. 

hi,.",.", 

Expendltura under MNp, and Grants-In-Aid releaaed under RFWTCa, SUb-Centres and PP Programme Sub-Divisions' 
level during 1986-96 to 1997-98 

MNP Rural Family w.n... Canna Sub-Cann PP Prog. Sub-Olv. Levef 

1995-96 1996-97 1997-98 1995-96 1998-97 1997-98 1995-96 1996-97 1997-98 1995-96 1996-97 1997-98 

2 3 4 5 8 1 8 9 10 11 12 13 

500.00 500.00 1100.00 1237.00 1237.00 1540.00 1400.00 1400.00 1433.00 162.00 162.00 216.00 

Arunachal Pr8delh 448.00 881.00 943.00 0.00 0.00 22.00 22.00 27.00 3.50 5.00 7.00 

Aaum 2048.00 2673.00 3834.00 430.00 430.00 543.00 830.00 830.00 1216.00 69.00 89.00 119.00 

Bihar 2400.00 NA 4899.45 1700.00 1700.00 2153.00 81JO.00 810.00 2577.00 158.00 157.00 200.00 

Goa 110.00 170.00 189.00 38.00 39.00 48.00 14.00 14.00 20.00 0.00 0.00 

2280.00 1000.00 12177.00 740.00 744.00 921.00 838.00 938.00 1519.00 182.00 182.00 218.00 

1089.00 1501.12 3575.57 262.00 282.00 341.00 310.00 310.00 461.00 59.00 59.00 79.00 

Hlludlsi PredeItI 1400.00 1713.26 2659.10 228.00 228.00 283.00 210.00 210.00 339.00 65.00 65.00 87.00 

J&K 1945.00 3105.00 5223.53 240.00 240.00 301.00 232.50 232.50 336.00 18.00 18.00 24.00 

3188.96 715.00 500.00 987.00 884.00 884.00 1525.00 190.00 188.00 24500 

Keraill 0.00 428.00 41JO.00 4911.00 598.00 970.00 970.00 1245.00 177.00 175.00 23000 

Madhya PI'8deIh 2919.00 5498.82 4558.18 1355.00 1388.50 1887.00 1010.00 1350.00 2087.00 220.00 220.50 290.00 

7034.00 9480.00 1280.00 1270.00 1570.00 1873.00 1870.00 1992.00 203.00 204.00 272.00 

231.50 289.00 271.85 93.00 113.00 128.00 80.00 80.00 80.00 350 500 700 

948.00 1345.00 1898.00 88.00 88.00 113.00 80.00 eo.OO 6000 150 5.00 7.00 
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2 3 4 5 6 7 6 9 10 11 12 13 

Mizoram 400.00 780.00 1651.00 42.00 42.00 57.00 21.00 21.00 25.00 15.00 20,00 2700 

Naga/and 311.00 1003.00 1017.00 21.00 21.00 28.00 70.00 70.00 70.00 3.50 5.00 7.00 

Orissa 1293.00 1961.20 291{).20 925.00 925.00 1150.00 730.00 730.00 1218.00 175.00 175.00 231.00 

Punjab 819.00 1575.00 963.00 380.00 380.00 475.00 '205.00 206.00 326.00 103.00 103.00 137.00 

Rajasthan 7504.00 9585.00 7005.00 685.00 685.00 851.00 1430.00 1430.00 1875.00 295.00 295.00 430.00 

S/kkim 184.80 206.30 237.15 80.00 60.00 81.00 80.00 80.00 60.00 10.00 10.00 13.83 

Tamil Nadu 2831.00 3163.37 1130.00 1155.00 1405.00 770.00 1110.00 1776.00 258.00 254.00 339.00 

Trtpura 345.00 549.00 619.00 105.00 105.00 142.00 70.00 70.00 101.00 10.50 15.00 20.00 

Uttar Pradash 5098.00 10066.00 8383.00 2655.00 2685.00 3327.00 4800.00 3800.00 3600.00 430.00 430.00 558.00 

West Bengal 500.00 1725.00 1400.00 990.00 1010.00 

A & N Islands 33000 455.00 671.00 

Chendlgarh 119.56 268.40 

0& N Haveli 45.00 77.65 207.50 

Daman & Diu 50.00 66.70 

Delhi 0.00 100.00 9.00 15.00 

Lakshadwaep 39.35 67.15 151.77 

Pondicherry 214 181.57 209.05 22.5 34.00 

[English] 

Recognition of Hospitals Under CGHS In Kamatakll 

4083. SHRI K.C. KONDAIAH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state : 

(a) the details of hOspitals Including Heart Instltuta 
recognised by the Government for taking treatment by 
Central Government employees In Karnataka under 
C.G.H.S. Scheme; 

(b) whether Wockhardt Hospital and Health Institute 
in Bangalore has been recognised by the Government 
for taking cardiac treatment by the Central Government 
employees under CGHS; 

(c) if so, the details thereof; and 

(d) If not, the steps taken by the Government to 
recognise the said hospital as the same has already been 
recognised for cardiac treatment of the armed forces and 
their families? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) The information is given In the 
statement attached. 

1229.00 1470.00 1470.00 1661.00 162.00 162.00 216.00 

21.75 0.00 0.00 0.00 11.25 30.00 22.00 

44.00 a a a '1.16 0.36 

(b) to (d) WOCKHARDT HOSPITAL AND HEART 
INSTITUTE, 14, Cunnighum Road, Bangalore-52, has 
been recongnlsed under CGHS Bangalore for 
Cardlothoraclc Speciality. 

SYt.",.nt 

1. CHIN MAYA MISSION HOSPITAL, 1st stage, Indira 
Nagar, Bangalore-38: 

General purpose treatment and diagnostic 
procedures. 

2. M.S. RAMAIAH MEDICAL TEACHING HOSPITAL, 
Gokula Extension Bangalore-51: 

All Purpose except Radiotherapy. 

3. CHURCH OF SOUTH INDIA HOSPITAL, 2, Col. Hill 
Road, Bangalore-51: 

General Purpose treatment and diagnostic 
procedures. 

4. MEDINOVA DIAGNOSTIC SERVICES LTD., 
55, Infantry Road, Bangalore-27: 

Both specialised and general diagnostic procedures. 
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5. K.I.M.S. HOSPITAl & RESEARCH CENTRES. V.V. 
PURAM. K;R. ROAD, Bangal0re-4: 

General purpose treatment and diagnostic 
procedures. 

6. YELLAMMA DASAPPA HOSPITAL. 27. Andrae Road 
Shanti Nagar, Bangalore-27: . 

General purpose treatment and diagnostic 
procedures. 

7. P.O. HINDUJA SINDHI HOSPITAL. Sampangl,.m 
BangaI0re-27: . 

General purpose treatment and diagnostic 
procedures. 

8. REPUBLIC HOSPITAL, Long 'Force Gerden, 
Bangalore-25: 

General purpose treatment and diagnostic 
procedures. 

9. BANGALORE BAPTIST HOSPITAL. Ballari Road. 
Bangalore-19: 

General purpose treatment and diagnostic 
procedures. 

10. SEVAKSHETRA HOSPITAL. 81. B.T. Road, 
BangaI0re-19: 

General purpose treatment and diagnostic 
procedures. 

11. MALLIGE MEDICAL CENTRE, 31/32. Crecent Road. 
Bangalore-1 : 

General purpose treatment and diagnostic 
procedures. 

12. ST. JOHN'S MEDICAL COLLEGE HOSPITAL. John 
Nagar, Kormangla, Bangalore-34: 

All purpose except Radiotherapy. 

13. MALLYA HOSPITAL, NO.2 Vetel Mallaya Road. 
Bangelore-1 : 

All purpose except Radiotherapy. 

14. MANIPAL HOSPITAL. 98, Rustam Bagh, Airport 
Road. Bangalore-17 All purpose. 

15. WOCKHARDT HOSPITAl AND HEART INSTITUTE. 
14. Cunnighum Road. Bangalore-52: 

Cardiothoracic speciality. 

16. BAN GALORE HOSPITAUSUSRUTA MEDICAL AND 
RESEARCH HOSPITAL LTD .• 202. R.V. Road. 
Bang810ra-4: 

All purpose. 

DHtha due to u .. of sub-etandard I.V. Fluids 

4084. SHRI RAMESHWAR PATIDAR: 
SHRI RAVINDRA KUMAR PANDEY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether lOme death occurred due to use of sub-
standard I.V. Fluids being supplied in the market; 

(b) If 10. whether the Govemment propose to amend 
the Drugs and Cosmetics Act. 1940; 

(c) If 10, the details thereof; 4Ind 

(d) If not, the steps taken to check the quality of I. V. 
Fluids? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DAUl 
EZHILMALAI): (a) As per Information received from 21 
StatesiUTs during the period 1996-98 no deaths have 
been report8d due to use of I.V. fluids manufactured and 
supplied In the market. 

(b) and (c) Do not arise. 

(d) The following steps have been taken to check 
the quality of LV. fluids: 

(I) To regulate and straamline the procedure of grant! 
ranewal of licences to manufacture LV. fluids, Rule 
SeA of the Drugs & Cosmetics Rules. 1945 requires 
that the licences can be granted/renewed by the 
Licensing authorities of the StatesiUnlon Territories 
(UTs) after these have been approved by the Central 
Licence Approving Authority. 

(II) State Licensing Authorities (SLAB) and Zonal OtrlCers 
of the Cenol Drugs Standard Control Organisation 
(COSCO) ara advised from time to time through the 
annual statutory Consultative Committe. that in-
depth inspection of the premises should be carried 
out to ascertain that the IIcens.s are following 
codified Good Manufacturing Practices (GMPs) 
before their licences are granted/renewed for 
manufacture of LV. fluids. 

(ill) Sample of I.V. fluids are drawn randomly for test or 
analysis from the manufacturing and sales premises 
to monitor the quality of drug manufactured and 
sold. 
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{Translation] 

Inclusion of Nonla Ca.te In SC'. list 

4085. SHRI RAGHUVANSH PRASAD SINGH: Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state: 

(a) whether the Government received any proposal 
for consideration of Nonla caste in Bihar to Include In the 
list of Scheduled Caste; 

(b) If so. the details thereof; and 

(cl the time by which a final decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) The Government of Bihar 
under Its letter dated 27.8.1997 has recommended 
inclusion of Nonla ca.te in the Ust of Scheduled Ca~es 
of that State. 

(cl No specific time Schedule can be Indicated. 

Allotment of Ga. Agenclea 

4086. SHRI RAMOAS ATHAWALE: 
SHRI PRABHASH CHANDRA TIWARI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government propose to release the 
quote for allotment of gas agencies ,to the peraons 
belonging to SCs/STs; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) As per existing polley, 
25% of LPG distributorships are reserved for SCS/STs 
for allotment through normal selection procedure of issue 
of advertisement and selection through Dealer Selection 
Board, Accordingly 445 LPG dlstrlbutoshlps have been 
reserved for SC/ST category out of a total of 1702 LPG 
distributorships under the LPG Marketing Plan 1996-98. 

(c) Does not arise. 

[English) 

Decl....tlon of Back..n:l Are .. 

4087. SHRIMATI LAKSHMI PANABAKA: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Government declared and identified 
twenty four districts in the country es backward; 

(b) If 10, the details thereof; and 

(c) any steps proposed to be taken by the 
Government for their development? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No. Sir. 

(b) and (c) Question does not arise. 

{Trenslation} 

Vlalt of Special Central Teams/OffIce,.. 

4088. SHRI SADASHIV RAO D. MANDLIK : 
SHRI K.S. RAO: 
SHRI MOHAN SINGH: 
SHRI G.M. BANATWALLA: 
SHRI JANG BAHADUR SINGH PATEL: 
DR. SANJAY SINH: 
SHRI MAGUNTA SREENIVASULU REDDY: 
SHRI NRIPEN GOSWAMI: 
SHRI S. AJAYA KUMAR: 
SHRI T. GOVINDAN: 
SHRI MOTILAL VORA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether special central teams offIcera have been 
sent to certain States recently to assess and Report on 
the law and order situation; 

(b) If so, the details thereof alongwlth the composition 
of the team; 

(c) the findings of each Central teams/omcer; 

(d) the details of action taken of such reports; 

(e) whether the attitude of States towards these 
teams/officers was c<>-operatlve; 

(f) If not, the reasons therefor; 

(g) whether the Union Government are considering 
to send further centrel teams/omears to anothar States; 
and 

(h) If so, the details thereof alongwtth the criteria 
adopted to send such type of teams/omeara? 

THE MINISTER OF HOME AFFAIRS (SHRI LX 
ADVANI) ; (a) to (h) Two Central teams. one to Bihar and 
the other to West Bengal, were deputed in June, 1998. 
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The team to Bihar was sent to assess the prevelftng law 
and order situation In the State and the staps taken by 
the State Government to Instil confidence In the general 
public in view of the killings of public repreaentatlves. 
The team to West Bengal was deputed to look Into 
specific cases of crime committed against certain 
sections of the population during the Panchayat polls and 
the steps taken by the State Government to Instil 
confidence among the population. Each team comprised 
three offtcers and was headed by an Additional Secretary 
in the Ministry of Home Affairs. The reports of the team 
relate to the prevailing law and order situation in the 
concerned States. 

Reservations were expressed by some political 
leaders, particulary of West Bengal, about the 
constitutionality of &ending Central teams to the States. 

Article 355 of the Constitution of India casta a duty 
on the Union to protect every State not only against 
extemal aggression but also internal disturbance and to 
ensure that the Govemment of every Stata is carried on 
in accordance with the provisions of the Constitution. In 
the discharge of this duty, the Centrel Govemment Is 
expected to keep Itself posted with respect to goings-on 
in all States. Visits of Central officials to the States are 
part of this process. 

No proposal to depute a Centre I team to any State is 
under consideration at present. 

[English] 

Working of RAF 

4089. KUMARI MAMATA BANERJEE : Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the number of Battalions of Rapid Action Force 
are working in the country, State-wise; 

(b) whether various States have started similar 
battalion of their own without prior permialon of the Union 
Govemment and they are being utilised for their political 
purposes; 

(c) if so, the details thereof; 

Cd) whether the Union Government propose to 
expand these Battalions; and 

(e) If so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) There are Ten Battalions of Rapid Action 
Force. Three are located in Uttar Pradesh and one each 
In the States of Bihar, Madhya Pradesh, Gu)arat, 
Maharashtra, Andhra Pradesh, Kerala and in the National 
Capital Territory of Delhi. 

(b) and Cc) State Govemments do not require sanction 
of the Central Government for raising State Police Forces 
from their own resources. It had come to the notice that 
soma of the State Govemments have raised special wings 
or special Forces in their States using the name of Rapid 
Action Force as suffix or prefix. All the StateaJUT 
Governments had been advised not to use the name of 
RAF as sufftx or prefix whIle ralsing their specialised 
Forces and also not to prescribe the same uniform as 
authorised to RAF. 

(~) No, Sir. 

Ca) Does not arise. 

Exca .. Adm' •• 'on In Madlc.l College. In 
Karnataka 

4090. SHRI. H.G. RAMULU : Will the Minister of 
HEAlTH AND FAMILY WELFARE be pleased to state: 

(a) whether excess admission of students in 
Kamataka has been made in violation of Section 10A of 
the Medical Council of India Act; 

(b) if so, the details thereof; 

(c) whether the Supreme Court has taken a senous 
view of the excess admissions; 

(d) If so, the details thereof; and 

(e) the action taken against the erring officials? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (a) the information is being collected 
and will be laid on the Table of the House. 

/Translation] 

G .. Utility Policy 

4091. SHRI SURESH CHANDEL: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment propose to formulate a 
Gas Utility Policy; 

(b) If so, the details thereof; end 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) The Govemment already has 
a policy on gas utilisation. 

(b) The present policy provides for allocation of gas 
according to imputed economic value of natural gas use 
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subject to preference for the Power and Fertilizer Sectors. 
II a'so provides the extraction of higher va'ue componenla 
'ike C2/C3 and LPG from natu,..' gaa wherever pou/ble. 

(c) Does not arise. 

(English1 

Loaa of MIInciaya In Strike 

4092. SHRI RAVINDRA KUMAR PANDEY: 
SHRI ANANT KUMAR HEGDE : 

Will the Minister of LABOUR be pleased to ltate : 

(a) the number of Mandays loat due to atrIke and 
lockoutl In the country during the lalt two years till May, 
1998: 

(b) the details of loss of production due to these 
Itrikes: and 

(c) the steps taken by the Govemment to prevent 
lueh losses ? 

THE MINISTER OF lABOUR (DR. SATYANARAYAN 
JATIYA) : Ca) A ltatement Ihowlng number of mandays 
loat Stat.-wise due to .trike. and locIcoula during the lall 
two yeers till April, 1998 II given at annexure. Information 
upto May, 1998 II not available. 

(b) According to the latest Information available, los$ 
of production due to strikes and lockoula during 1996, 
1997 and 1998 (Jan.-April) was Rs. 504.57 crores, Rs. 
436.87 crores and Rs. 43.79 eroras respectively .. 

(c) The Govemment have been maintaining a close 
and continuous watch over the industrial relations 
situation In the country. The Industrial Relations 
Machinery both at tile Central and State Level, take 
lultable Iteps to relolve dllputel and reduce work 
stappag .. through mediation, conciliation, arbitration and 
adjudication. Regular consultation and bipartite 
discussion with organisation of employers and workers 
have helped In raduclng losses. 

StaNment 

Loss of Mandeys (In thousands) during 18~88 by selected States 

State/U.T. 

Andhra Pradesh 

Bihar 
Deihl 

Goa, Daman & Diu 

Gujlilrat 
Heryana 

Karnataka 
kerala 

Madhya Pradesh 
Maharashtra . 

Orissa 
Pondieherry 

Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 

Others 

Total 

S 

610 
151 

6 

124 

1521 
175 

458 
151 

367 

355 

60 
o 

434 
243 

1109 
127 

1600 
327 

7818 

S " Manda~ lost due to Itrlkes 
L '" Manda~ lost due to iockoull 
T .. Total manda~ 10lt 
(P) .. ProviSional 

1996(P) 

L 
1528 

131 
28 

o 
312 

22 

455 

1300 
14 

1467 

175 

o 
5 

398 
355 
557 

5677 

45 

12467 

T 
2138 

282 
33 

124 

1833 

197 

913 

1451 
380 

1823 
234 

o 
439 
641 

1464 

664 
7277 

372 

20285 

s 
274 
213 

o 
101 

587 

195 
361 

635 
108 

482 

62 

o 
184 

580 
1386 

313 

696 
119 

8295 

1997(P) 

L T 
1083 1357 

106 319 
o 0 

1 102 

493 1080 

635 830 
68 429 

203 838 
o 108 

820 1302 
89 151 

o 0 

28 212 
741 1321 
538 1925 
697 1010 

5165 5861 
70 189 

10738 17033 

..• Not avaHabie 
o • NI or .... IhIIn 500 

S 

113 

o 
13 

92 

52 
29 

1 

22 

o 
o 

1998 (Jan.-Apr.) (P) 

L T 

159 272 

3 3 

o 13 

109 201 

63 115 

64 93 
o 
o 22 

o 1 

o 0 

o 0 

39 38 77 

417 
1 

485 
102 

184 233 
o 

40 445 
9 94 

595 1209 1804 

Total may not _Illy .. Iy due to rounding of figures. 
Source: l.IIbour Bureau. Shlml8. 
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(Translation] 

Manut.cture of Drug. 

4093. SHRI JAYSINHJI CHAUHAN : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether some drugs are not being manufactured 
in sufficient quantity in the country; 

(b) If so, the details of such drugs; 

(c) whether these drugs are being supplied by the 
impaneHed agencies by importing them from abroad; 

(d) if so, the details thereof; 

(e) whether the Government have abolished/propose 
to abolish the pool prices of drugs in future; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
to (f) Manufacture of a drug is dependent on a variety of 
factors like extent of its demand/market in the country, 
minimum feasible economic capacity of production, 
availability of raw materials, technology etc. ·It is not 
possible for any country to produce all drug. required by 
It as demand/market fore .. prevailing in the country 8S 

well as intemationally are important determinants. Imports 
are freely allowed In almost all cases to supplement 
shortfall. There is no canallsation of imports. The 
concept of pooled prices wall abolished with the 
promulgation of Drug (Prices Control) Order, 1967 on 
26.8.1987. 

[English] 

Network of CAT Service Cent .... In Deihl 

4094. SHRI MADHAVRAO SCINDIA : 
SHRI SUSHIL KUMAR SHINDE : 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleesed to state : 

(a) whether Delhi occupied a high place amongst 
the metropolitan cities where a large number of people 
died for want of timely medical care and aid; 

(b) if so, the number of persons died In such 
circumstances in Delhi by each of the last three years; 

(c) whether the Govemment had cleared any project 
for setting up a fully equipped trauma centre near AIIMS, 
New Deihl; 

(d) If 50, the details thereof and the reasons for not 
setting up this centre so far; 

(e) whether the National Human Right Commission 
has taken note of the fact that the Government have failed 
to set up a network of Central Accident and Trauma 
Service Centres In Delhi: 

(f) If so, the details of Instructions/directions issued 
by the Commission In this regard: 

(g) the number of CATS centres set up so far 
alongwith the reasons for not setting up adequate number 
of such centres in Delhi: and 

(h) the time by which these centres are likely to be 
set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMAlAI) : (8) Since fataUties are caused by variQus 
factors which Include medical as weil as Non-Medical 
factors e.g. accident, Injuries etc., city-wise information 
Is not compiled. 

(b) The number of people who died In Deihl due to 
road accidents during the last three years Is as under:-

1995 2074 

1996 2091 

1997' 1983 

'upto 15.11.97 

Many of these were instant deaths and cannot be 
ralated to lack of timely medical aid. 

(c) to (h) A project for establishing a Centralised 
AccIdent & Trauma Servlca for Delhi was approved by 
the ExPBndlture Finance Committee with a financial oullay 
of about Rs. 16.00 crores in 1984. The Hospital Services 
Consultancy Corporation has prepared a revised cost 
eatlmate for aetting up a 125 bedded Trauma Centre at 
the coat of Re. 78.55 crores excluding projections for 
atatnng requirements. In view of the high cost aa weli as 
high recurring charges and lack of scope for coliectlng 
user charges to defray running expenses, possibility of 
.. eking extemalasaiatanca has also been explored. In 
its report furnished to the National Human RIghts 
Commlaaion on lat April, 1998, the Gov!. inter alia 
emphasised the need for augmentation of emergency 
aervices in major hospitals in the city also. The 
Government have not received any further instructlonsl 
directions from the Commission. Government of N.C.T. 
of Delhi hava raported that CATS was conceptualised as 
a Plan Scheme In 1984 during the VI Five Year Plan. 
Subsequantly, the CATS Society was formed by the Delhi 
Admlnlstretion as a Registered SOCiety In June, 1989. 
CATS ambulancas are deployed on roads at 20 vital 
6::::U"ola~~:~ Delhi and ar~ monitored by a Central 
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Hike In F .. by AlIMa 

4095. SHRI K.S. RAO : Will the Minister of HEAlTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the All India Institute of Medical ScIences 
has decided to hike the fees of the students; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether the students, resident doctors and the 
scientists have held demonstration against the fee hike 
proposals; 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THF MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMAlAI): (a) to (e) A proposal to enhance the fees 
in respect of all the courses run In the Institute was 
discussed in various fora of the Institute. It was noted 
that almost right from the inception of the Institute, tuition 
fees and other charges have not been revised In respect 
of various courses being conducted at the Institute. It 
was decided that the enhancement should be made 
applicable to prospective candidates. The matter was 
placed before the Governing Body on 17.6.98. 

R ••• rvatlon for O.B.C. 

4096. SHRI A. GANESHAMURTHI: 
SHRIVAIKO: 
SHRI AMAR ROYPRADHAN: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Government proposed to consider 
for providing 27% reservation for Other Backward Cia .... 
in educational Institutions under the Central Government; 

(b) If SO, the decision taken by the Government during 
the current .. sslon In this regard; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (c) A proposel for providing 
reservation to OBCs in the educational Institutions Is 
under consideration of the Govemment. 

Adult.ratlon In Petrol 

4097. DR. RAMKRISHNA KUSMARIA : Will the 
Minister of PETROLEUM AND. NATURAL GAS be 
pleased to state: 

(a) whether the Govemment have received any 
complalnti In regard to adulteration of some other oils In 
petrol by various petrol pumps in the country; 

(b) If 80, tha number of such petrol pumps in Medhy. 
Pradesh and other States against whom complaints have 
been received during 1996-97 and 1998 80 far, State-
wise; and 

(c) the remedial steps taken to check such 
adulteretion and the action taken against those petrol 
pump onwers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) Yes, Sir. 

(b) The State-wise number of complaints of 
adulteretlon received against retail outlets during 1996-
97, 1997-98 and April to June. 1998 are given in the 
attached statement. 

(c) In order to prevent adulteration of petroUdlesal. 
steps such as furfural doping of kerosene, bl\Je-dyeing 
of kerosene, and density checks, are taken and regularl 
surprise Inspections at retail outlets by field officers of 
the 011 companies, Inspections by Joint Industry Teams, 
mobile laboratories and officers of State Government 
enforcement agencies are carried out. 

The 011 Industry has been launching special drives 
for checking malpractices Including ~dulte,.tlon at retail 
outlets and hes been conducting campaigns for educating 
the customers. 

Action Is taken against the erring dealers under the 
Marketing DIscipline Guidelines. Action is also taken by 
the Stete Government enforcement a"encles under the 
Essential Commodities Act and the MS/HSD Control 
Order. 

S"""'enf 

State-wise number of complaints of aduneration 
received against retail outlets during 1996-97. 

1997-98 and April to June, 1998 

SI.No. StatelU.T. 1996-97 1997-98 April-June. 1998 

2 3 4 5 

1. Bihar 4 

2. Goa 

3. Gujarat 

4. Karnataka 3 5 

5. Kerala "4 7 

6. Madhya Pradesh 3 3 
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2 

7. Maharashtra 

8. Punjab 

9. Rajasthan 

10. Tamil Nadu 

11. Uttar Pradesh 

12. West Bengal 

13. Chandigarh 

14. Deihl 

3 4 

11 9 

3 

4 

8 

Population In the Country 

4098. SHRI K.H. MUNIYAPPA : 
SHRI JAGDAMBI PRASAD YADAV: 
DR. ULHAS VASUDEO PATIL : 

5 

12 

3 

Will the Mlnistar of HEALTH AND FAMILY WELFARE 
be pleased to atate: 

(a) the prasent total population of the country end Ita 
preaent birth rate; 

(b) whether it ia a fact that In some States the Incraue 
in population has touched 5 per cent annually; 

(c) if so, the details thereof; 

(d) whether the Government proposed to follow up 
the programme/action implemented by China for 
population control; 

(e) the action proposed to be taken by the 
Govemment to formulate a new scheme to make the 
family welfare programme more el'rectlve; 

(f) whether the Government thought for monthly quota 
to those health and fami!y welfare officers/workers 
engaged in such-dlvlsions and blocks of various districts 
to reach ita targets; and 

(g) If so, the action taken by the Govemment to give 
a practical shape to this task with the cooperation of the 
State Govemment ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) The total population of the country as 
on 1st March, 1998 is estimated around 966 mlUion. As 
per the latest estimate available from Sample Reglatnltlon 
System, the birth rate In 1996 has been estimated at 
2.75 per thousand popuItItion. 

(b) No, Sir. 

(c) Does not arise 

(d) No, Sir. It is the view of the Government that 
population stabilisation In the country must be achieved 
by better availability of services to the citizens and by 
citizens being encouraged by IEC to svail of such 
services. Government is against use of coercion for 
achieving stabilisation of population. 

(e) The Reproductive and Child Health Programme 
(RCH), which is an integrated approach to the family 
welfare programme Is being Implemented In the 9th Five 
Year Plan. The concept of RCH is to provide to the 
beneftclary need based, client centred, demand driven 
an,d high quality services. This is being sought to be 
achieved by Improving facilities for Family Welfare 
Services under various speclftc programmes. 

(f) No, Sir. The system of centrally determined 
method-apeclflc targets for Family Planning has been 
dispenaed with since April, 1996 in all the StataslUTs. 
because working on the basis of such targets/quota leads 
to many distortions and quality of services to the citizens 
sutrera. 

(g) Does not arise. 

Southam G .. Grid 

4099. SHRI FRANCISCO SARDINHA: 
SHRI T. GOVINDAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be plaaMel to state: 

(a) whether the Central Government Is a party to the 
Southern Gas Grid scheme; 

(b) if so, the details thereof and the extent to which 
this scheme will help Goa; 

(c) whether this scheme is proposed to be extended 
upto Kerala for finding solution of shortage of LPG in the 
State; 

(d) if so, the detailS thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) The Government have 
accepted in principle the concept of a Southern Gas Grid. 

(b) The objective of Southern Gas Grid is to transport 
gas from the Western Offshore ftelds, supplemented by 
imported naturel gaslLNG. Goa is not covered in this 
concept. 
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(c) No. Sir. 

(d) Does not arise. 

(e) The Southern Gas Grid hal not been conceived 
to meet the LPG demand as luch. 

(Trans/alion] 

Salient a.pecta on SCalST. for Development 

4100. SHRI THAWAR CHAND GEHLOT: 
SHRI ARJUN SETHI: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleaaed to _tate: 

(a) whether the Government received a number of 
reports from the Scheduled Calte and Scheduled Tribe 
Commission during the last three years; 

(b) ifso. the details ofthe salient points made therein; 

(c) the action taken by the Government In this regard; 

(d) whether the Government have lsaued any orders 
recently for reducing the percentage of SCs/ST_ 
reservations to 5% and 4% respectively; 

(e) if so. the details thereof; and 

(f) the specific rationales for such changes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Yes. Sir. 

(b) and (c) The National Commielion for Scheduled 
Castes and Scheduled Tribes in discharge of its duties 
under Section 2 clause (5) sub-clause (d) of the 
Constitution (65th Amendment) Act. 1990 presented Its 
Annual Reports. As per Section 6 of the Act. the Reports 
alongwlth Action Taken Report are to be laid on the Table 
of the House. 

Salient pOints of the report and action taken could 
be revealed once the reports ere laid on the Table of the 
House. 

(d) No Sir. 

(e) Does not arise. 

(f) Does not arise. 

[Eng/ish] 

Shortage 0' 011 and Petroleum Product 

4101. DR. SUGUNA KUMARI CHELLAMELA: 
SHRI ANAND RATNA MAURYA: 
SHRI PRADEEP KUMAR YADAV: 

SHRI MAHESH KANODIA: 
SHRI CHANDU LAL AJMEERA: 
SHRI K. YERRANNAIDU: 
SHRI GURUDAS KAMAT: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the recent cyclone at the Kandla Port 
has its Impact on availability of oil and petroleum products 
in Northern region; 

(b) whether shortage of petroleum products has 
affected several other cities also; 

(c) if so. the reasons therefor; 

(d) the contingency plan evolved to ward off shortage 
of diesel and cooking gas and petroleum products; and 

(e) the time by which Kandla-Bhatinda (Punjab) 
pipeline is likely to be started normal functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (c) All POL related 
operations Including LPG were suspended at Kandla with 
effect from 9.6.1998 following a severe cyclonic storm. 
This affected the product availability in Northern Region 
to some extent. But no shortage to meet the demand in 
ail parts of the country was ailowed to occur. 

By undertaking movement from alternative sources 
and utilizing the inventories. full demand of all petroleum 
products was met throughout the country including 
Northern Region. whose product demand is met partially 
through imports from Kandla. 

(d) The following actions have been planned and 
taken to ~ard off shortage of diesel. LPG and other 
petroleum "roducts:-

(i) Maximization of indigenous production. 

(iI) Road/rail movement of POL products maximized to 
the Northern Region from alternate sources. 

(Iii) A Task Force has been constituted by MoP & NG 
for reviewing the situation periodically. 

(Iv) The situation Is being closely monitored for ensuring 
expeditious restoration of port facilities at Kandla. 
Most of the POL handling facilities at Kandla have 
already been restored. except LPG. Major 
distribution channel from Kandla. namely. Kandla-
Bhatlnda Pipeline. has become fully operational and 
rail and road despatch .has also commenced ex-
Kandla. 

(v) Augmentation of LPG imports at Mangalore. 
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(vi) Augmentation of imports of POL products through 
other ports. 

(vii) Pegging per capita LPG consumption at last year's 
average. 

(viii)The Railways have been requested to accord white 
hot priority for movement of LPG rakes ex-Mumbai 
and Uran to North-West. 

(e) Pumping In Kandla-Bhatinda Pipeline started on 
22.6.1998 and normal pumping was resumed on 
23.6.1998. 

LlberaUsatlon of Sugar Industry 

4102. SHRI BALASAHEB VIKHE PATIL: 
SHRI R. SAMBASIVA RAO : 

Will the Minister of FOOD AND CONSUMER 
AFFAIRS be pleased to state: 

(a) whether the Sugar Industry Is going to be more 
competitive intematlonally; 

(b) if so, the reasons therefor; 

(c) whether the Government propose to give a 
complete free hand to sugar unit; 

(d) the steps taken by the Government to minimise 
the restrtctlons on sugar Industry and to give reasonable 
prtca for the farmers; 

(e) whether the Government propose to change the 
ratio of free sale sugar; 

(f) if not, the reasons therefor; 

(g) the extent to which the Indian Sugar Industry have 
urged the Government to liberalise the Industry; 

(h) whether the Government propose to purchase 
the Sugar for PDS from the open market; and 

(I) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAl 
SINGH YADAV) : (a) to (f) Government had In March, 
1997 appointed a High P~ered Commlttae under the 
Chairmanship of Shri B.B. Mahajan, ex-Food Secretary 
to study the development and growth of Sugar Industry 
In India vis-a-vis other sugar producing countries and 
suggest modifications, amandments or repeal of any 
existing law and controls in order to incree .. production 
and efficiency through modernisation. The Committee 
has sinca submitted its report on 15.4.98. The 
recommendations of the Committee are under 
examination in the Government. 

(g) The Industry has been asking for IiberaliaaUon 
for specific areas from tima to time. 

(h) Yes, Sir. The Government have decided &0 meet 
the shortfall in levy quota of augar, only for the current 
year, through purchase out 0' the freeNle quota of the 
sugar miUs. 

(i) Does not arise. 

[English] 

12.00 hrs. 

The Laic Sabha ",-assembled at TWelve of the Clock. 

[MR. SPEAKER in the Chailj 

... (Interruptions) 

KUMARI MAMATA BANERJEE (Calcutta South): We 
want Women's Bill. I am also Leader of a Party. I was 
not called to the Leaders' meeting ... (Interruptlons) 

MR. SPEAKER: Let me complete my obsarvatlons. 

12.01 hrs. 

(At this stage, Kumarl Mamera Banerjee. and some 
other han. Members ceme end stood on the 

noor neer the Teble) 

MR. SPEAKER : Mamate JI, plea .. resume your 
seat. Let me complete my observations. 

12.02 hrs. 

OBSERVATION BY THE SPEAKER 

MR. SPEAKER: As the Members are aware. 
yesterday, that is, 13th July, 1998, the House was witness 
to highly unpartiamentary and disorderly scenes in the 
evening 'whlch compelled me to adjourn the House for 
the day. As the hon. Members would recall when the 
House met after a sertes of adjournments at 1730 hours, 
several hon. Members rushed to the well of the House 
menaCingly and crowed around my Chair and started 
raising slogans. A Member, Shri Surender Prasad Yadav 
(Jahanabad) went to the extent of snatching papers from 
my desk. To faclt/tate transaction of the listed business, 
I called Shrt M. Thumbl Durai, the Minister of Law, Justice 
and Company Affairs to Introduce the Constitutlon (Eighty-
Fourth Amendment) Bill, 1998 which was listed at Item 
No. 10 In yesterday's list of Business for Introduction. 
As the Minister was seaklng the leave of the House. the 
same Member, Shri Surender Prasad Yadav (Jehanabad) 
aided by another Member, Shri Ajit Kumar Mehte, forcibly 
snatched papers from the Minister and preventad him 
from Introducing the B81. Thereafter, thera was complete 
pandemonium In the House. Under these circumstances, 
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I wn left with no other option but to adjourn the House 
for the day and leave the Chamber in anguish. 

I am conatrelned to observe that such unruly scenes, 
particularly the disorderly conduct of the Members, 
amounts to bringing the House into contempt and Is highly 
reprehensible. If the elected representatives of the people 
behave and conduct themselves in such a fashion, the 
very credibility of this democratic institution will stand 
eroded. 

I deprecate the conduct of Shri Surender Prasad 
Yadav (Jahanabad) and Shri Ajit Kumar Mehta In the 
strongest possible terms. I also urge upon the Leaders 
of all the Parliamentary Parties in Lok Sabha to ensure 
that their Members conduct themselves in the House in 
the manner beflttlng their status. 

12.04 hrs. 

MOTION RE: SUSPENSION OF MEMBERS 

{English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : I beg to move: . 

"That Shri Surender Prasad Yadav (Jahanabad) 
and Prof. Alit Kumar Mehta, Members of this House 
be suspended from the service of the House for 
behaviour unbecoming of Members on the floor of 
the House on Monday, the 13th July, for the rest of 
the current Session." 

MR. SPEAKER: Motion moved : 

"That Shri Surender Prasad Yadav (Jahanabad) 
and Prof. Ajlt Kumar Mehta, Members of this House 
be suspended from the service of the House for 
behaviour unbecoming of Members on the floor of 
the House on Monday, the 13th July, for the rest of 
the current Session." 

... (Interruptions) 

MR. SPEAKER: Mamata ji, please resume your seat. 

12.08 hrs. 

(At this stage. Kumar! Mamat. Banerje. and some 
other hon. Members went back to their seats) 

{Translation} 

SHRI LALU PRASAD (Madhepura) : Mr. Speaker, 
Sir, In Parliamentary Democracy . ... (Int.rruptlons) In the 
history of Parliament, the unbecoming Incident which 
took place yesterday '" (Interruptions) We respect the 

Chair ... (Interruptlons) In Parliamentary history. the office 
of Speaker ... (Interruptions) the Incident which took place 
yesterday, even we did not like that ... (Interruptions) We 
express our regret and apologise for the unbecoming 
Incident which took place yesterday due to our Hon'ble 
members ... (lnterruptlons) 

SHRI MULAYAM SINGH YADAV (Sambhal) : So far 
as the question of Parliamentary procedure is concerned 
... (lnterruptlons) I support the views of Lalu ji which he 
has expressed just now and we accept that 
... (Interruptions) 

MR. CHAIRMAN: It is not so. 

... (Interruptions) 

SHRI MULAYAM SINGH YADAV : We accept that 
the office of the Speaker is supreme in a democratic set 
up. At any cost we will ... (Interruptions) We were not in 
favour of supporting the Incedent which took place 
yesterday ... (Interruptions) 

{English} 

SHRI KHARABELA SWAIN (Balasore) : Sir, I have 
given a notice for the breach of privilege ... (Interruptions)' 

MR. SPEAKER: Nothing but what Is spoken by Shri 
Mulayam Singh Yadav will go on record. 

(Trans/etlon} 

SHRI MULAYAM SINGH YADAV : Whatever 
happened with Hon'ble Speaker and Hon'ble Minister 
yesterday was not good. We assure the House that such 
an incidant will not be repeated in future by Hon. Members 
and we apologise for the incident which took place 
yasterday ... (Interruptions) 

SHRI SHARAD PAWAR (Baramati): Mr. Speaker, 
Sir, whatever happened yesterday ... (lnterruptions) The 
behaviour of some Hon'ble members with Hon'ble Speaker 
and the Hon'ble Minister was shameful for a Parliamentary 
democracy. Nobody will support this. Last yeer when a 
special session was convened to mark completion of 50 
years of India's Independence, we had unanimously 
passed a Resolution Indicating therein the extent upto 
which we would proceed In the House and express our 
resentment or protest. The Incident of yesterday crossed 
this limit. In every legislative Assembly. the proceedings 
of this House are viewed very minutely. In case of any 
problem In any legislative Assembly they take the example 
of Lok Sabha and act accordingly. Therefore, this House 
I. a guiding Institution of Parliamentary democracy for 
the whole country. We will have to endeavour to uphold 
Its dignity and If there -is any shortcoming It will affect 

• Not recorded. 
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Parliamentary democracy. Therefore, no one should 
support the Incident which took place y .. terday. 

I am glad that Shrl Mulayam Singh and Shrl Lalu 
Prasad have tendered unconditional and' unqu.llfled 
apology on the behaviour ofthalr collaagu .. and assured 
the House that such IncidentwlH not be repeated In future. 
I .m sure that .11 members of their respective parties will 
abide by their assurance. I, on behalf of my party assure 
the Hon'bIa Speaker as well as the House that we will 
extend our full cooperation In maintaining the dignity of 
the Chair and the House. 

[EngHshj 

SHRI SOMNATH CHATTERJEE (Bolpur) : Mr. 
Speaker, Sir, I wish to humbly assoclat. with what has 
come from you, from the Chair, deprecating the most 
unseemly Incident that took place on the floor of the 
House. 

Sir, the Leader of the Opposition has rightly reminded 
us about the decision we took by passing a unanimous 
resolution In the House about our conduct In thl. highest 
forum of our Parliamentary democracy. It I. a matter of 
great sadnes. that .v.n before the end of the 50th year 
of Ind.pendence celebration. - w. are going to hold It on 
the 15th Augu.t, 1998 - such an Incident took place. The 
only solace th.t I find today i. that .very section of the 
Hous.ls sincerely condemning that Incident, which I also 
do, on behalf of myself .nd of my p.rty. We con.lder 
this House as not only the high.st forum of P.rllamentery 
democracy but this I. the place where different views, 
different projections concerning the nation and concemlng 
the Parll.mentary democracy are exch.nged. We 
exchange each other's Ide.s and views so that the n.tion 
can come to a decision, maybe with a majority of the 
Hou ••. But, here we should not allow pa.lIon. - whatever 
may be the nature of things that are being raised - to be 
raised to that extreme where we use our muscle power 
within the Hou.e. 

Sir, I have no words really to express adequately my 
sadne •• and anguish at what had taken place in.ide the 
House. Let u. not try to .mulate unseemly Incidents 
wherever It may have taken place. Some hon. Members 
h.ve also referred to such Incidents happening in some 
other pl.ces. Let us not emulate tham. Let our House, 
.t least, set the highe.t standard of P.rllamentary 
functioning so that others may get Inspiration from this 
House. 

Therefore, Sir, I humbly join in deprecating the 
Incident, condemning the Incident. Since unconditional 
.pology h.. been expres.ed by the le.der. of the 
respective groups, I may requ •• t you, and through you, 
Sir the Minllter for Parliamentary Affairs, not to proceed 
with that motion so that the .ltuatlon may be normalised. 

Sir, lam sure the M.mbers themselva aIao .... that what 
they had done yelterday was not proper. Nothing Ilk. 
this should happen In futura In this House. 

SHRI INDRAJIT GUPTA (Mldnapore) : Vest.rday. I 
was really overcom. with angul.h and grief at what was 
happening hare. I know that IImNar Incidents had takan 
place In som. of the State Legillaturas. But, aft.r all, 
this Is the House of Peopl.; It Is the Parliament of India; 
It Is the supreme body which I. expected to s.t st.nd.rds 
In l1li relP8Ct8 for all people, for.n partie. throughout the 
country. So, I do not recall, In aH my thirty and odd y.ars 
In thl. House, any similar thing happening In the Lok 
Sabha. 

Ves, proceeding. have been held up. That Is true, 
SomatImas, tha proceadlngs have been held up for week. 
togeth.r. We have been wItn ••• to thoee .cane. of 
people obatructlng the proceeding. from going on. But 
what happ.ned yest.rd.y, I think, .urp •••••• /1 past 
performanca •. 

I am worried and troubled that If we do not take some 
selutary mea.ure., this may be only the baglnnlng - I 
hope not. I hope, we are not putting our feet on a perilous 
.Iope which may lead u. to a situation from which It would 
be very dlft'lcult to recov.r. After all, we have all come 
here for a certeln purpos •. 

W. have corne here to deb.te, to discuss, to .rgue 
and to h.ar each other' •• rguments and than to decide 
democratically, If necassary, by majority. If we do not Uke 
this procedura th.n there I. no need to come to this 
House. We can remain outslda In the streat and settle 
our dispute. In the street. But we do not come here for 
that purpose. 

I .m very glad that the two hon. L.aders of the 
Samajwadl Party .nd Re.htrlya Janate Dal have given 
their unconditional apologies. Well one leader of the 
Samajwadl Party has not .poken yet on this particular 
point, but I am glv.n to understand that he shares the 
view of the Rashtrlya Janata Oal Leader and is willing to 
.xprass ... (Interruptions) 

SOME HON. MEMBERS: He has spoken, 

SHRI INDRAJIT GUPTA: All nghll 

But I would have been happier also. if the M.mbers 
who h.ve been Identlfted a. h.vlng snatchad the papers 
from the hand of the hon. Speaker and from the hand of 
tha hon. Mlnl.ter - they are the Members of this Hous •. 
after .11, and It I. all very well to .sk their lead.,. to 
apologise on their behalf - had also got up In this House 
and .xpressed their own regret ... (Interruptions)) One or 
two, I do not know. I was not able to Identify. but I read 
today in the newspapers. two name •. 
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IShri Indrajit Guptal 

My own suggestion, which I had made earlier this 
morning but which was not supported by anybody, was 
that some action should be taken against those Members 
... (Interruptlona) What action Is to be taken Is for you to 
decide with the approval of tha House. But some hon. 
Members, some party Leeders have felt that It Is not good 
to take an extreme measure .inlt anybody. Thil was 
before we came to know that thera wal going to be a 
collective apology. Befora that I had made thil proposal 
because I felt that if some measure or some step Is not 
taken, it would amount to a sort 0' an Indirect 
encouragement of this kind of unruly behaviour and It 
may lead to worse consequences later on. What will 
happen to the hon. Speaker, I do not know. Anybody 
can come and give the hon. Speaker e slap on hll face 
and go away and no action will be taken ... (Interruptions) 
I cannot toierata this ... (Interruptions) 

Anyway, when the Leaders have 'elt that thera Is no 
need, just now, for any, what they think would be, extreme 
measure, so I have not pressed my suggestion. But I am 
happy that Shri Lalu Prasad and Shrt Muiayam Singh ji 
have apologised here unconditionally for what the 
foilowers did. I wouid request once again the followers 
to search their hearts and their consciences and If they 
so think fit, they may also add their own voice of apology 
and regret for what happened. 

I hope that the whole House will take a serious lesson 
from what happened yesterday. Everybody here has 
condemned without reservation what took place 
yesterday. Therefore, Sir, I hope that there will be no 
repetition of this kind of thing again. I offer you not only 
our cooperation but also my sympathies for what 
happened yesterday because this is no way to uphold 
the dignity and the prestige of the Chair. We may not 
agree with the Chair always but the dignity and the 
prestige of the Chair Is an Integral part of our 
Parliamentary democracy. Therefore, Sir, I am happy 
that nothing further took place; I hope, nothing further of 
that type will take place. 

(Translation] 

... (Interruptions) I am sitting. You are asking me to 
sit down because you do not find my behaviour 
appropriate. Similarly I did not like your behaviour 
yesterday. 

{English] 

I should conclude by saying one thing. Many friends 
asked me, what is the main difference that you find. 
between the Parliamentary proceedings now-a-days and 
what it was 20, 25 years ago. I can say only one thing. A 
spirit of intolerance has developed to such an extent that 
nobody is willing to hear what the other person hal to 
say. . .. (Interruptions) 

SHRI SOMNATH CHATTERJEE : They want to 
dictate ... (Interruptions) 

SHRIINDRAJIT GUPTA: After all, you are also free 
to dllputa what the other man Is saying. You can express 
your disagreement. You can express your own opinion. 
Nobody II preventing you. But If you want to pravent 
people from speaking. you do not want to Iistan to them 
and you do not want them to be heard. thll kind of thing 
cannot be tolerated and It will be end of our whole 
Parliamentary democracy. 

The other day I was invited by the people from our 
Bureau of Parliamentary Studies and Training here; others 
were also Invited to go and speak to the newly elected 
Members. I was told that I should speak to them on the 
decorum In the House. I politely refused and said: " I am 
not capable of doing It. I do not know what kind of lecture 
on decorum I can give. So, I should be pardoned for 
that." 

That is all I have to say. I hope that this will draw a 
curtain on what has happened yesterday. We can now 
proceed further along with the path which we were 
supposed to tread on. 

SHRI I.K. GUJRAL (Jalandhar) :·Mr. Speaker, Sir. 
lalt night was a very anguishing night for me. I received 
meny number of telephone calls from people who are 
known to me and unknown to me, who had seen the 
scene on the Television and conveyed to me, 'do I deserve 
to sit In luch a House?' I do not know how to respond to 
them. My.head hang In shame. In the half a century of 
our Repubilc, Sir, Parliament had never witnessed such 
an Indecorum. I think, we have all brought indignity to 
ourselves and I think, It will take a long time to erase this 
Impression from the public mind that we really are their 
representatives; not only representing their aspirations 
but also the dignified ethos of this nation. 

We are a civilised nation. People have sent us here 
with a great deal of hopes. They do wish that we represent 
them but they also wish that we represent them with 
dignity and civility. What happened yesterday made me 
sorry, made me sad beyond doubt and beyond words. I 
had the opportunity of sitting In this House and in the 
other House for the best part of my life. I have never 
witnessed such e scene and I do now what to say and 
whom to say. I do not know whether we all deserve this 
Indignity or not. 

I hope and pray that all of us, at least at this stage, 
Irrespective of our partY affiliations sit down, think for 
ourselves and promise the electoratas once again that 
we will not let them down. 
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[Translation} 

KUMARI MAMATA BANERJEE (Calcutta South): Mr. 
Speaker, Sir, I am thankful that you have given me an 
opportunity to speak. Yesterday was a historic day when 
the Women's Bill was to be introduced in the Hou ... 
Earlier also this Bill was to be Introduced but at that time 
it was referred to the Select Committee. Yesterday we 
thought that our voice may be heard all over the country 
before completion of this Golden Jubilee year and the 
women In our coufltry get 33% reservation. We had also 
told about giving reservation to CBCs and minorities but 
yesterday we had said that let the Bill be Introduced first 
and then you can submit your point. 

We will also give our opinion. We are also in favour 
of that but whatever happened in the House yesterday 
will be remembered as black day in our history. Sir, we 
condemn that incident and we should condemn It. 
Tearing of the copies of Women's Bill humiliating the Chair 
and showing disrespect to women has anguished not 
only the women but also the whole country. We should 
condemn this. 

Sir, we are happy that leaders have apologised but it 
is also a fact that they have provoked the membe,. to 
snatch paper ... (Inte"uptlons) They did a right thing by 
apologlslng. Yesterday, the Women's BIU was not allowed 
to be introduced but today it is on the No.1 position in list 
of business. I am the leader of a smaller party. A decillion 
was taken to postponed this Bill but I am not Invited to 
give my opinion. Therefore, I want that In order to 
compensate the event that took place yesterday, the 
Women's Bill should be introduced in the Hou .. today. 
We will give our full cooperation for this ... (lnterrupt;ona) 

SHRI MADHUKAR SIRPOTDAR (Mumbai North-
West) : Mr. Speaker, Sir, yesterday I wu watching the 
entire proceedings of the House. I alWays think that -
should maintain decorum and dignity of the House. 
Yesterday moming I was Invited for attending orientation 
classes and there also I hed asked new membe,. not to 
create any disturbance In the House ... (Interruptlons) 

SHRI MULAYAM SINGH YADAV : We have 
apologised ... (Interruptlons) Even after seeking apology 
if we are continued to be humiliated, then you cen do 
whatever you want ... (Interruptions) 

{English} 

MR. SPEAKER: Shri Fatmi, please take your seat. 

... (Interruptions) 

[Translation] 

SHRI MADHUKAR SIRPOTDAR : Today, it Is 
necessary to maintain the dignity of this House, every 

individual and of this country. If you want to oppne 
Women's Bill without any reason, 

[Eng/lah} 

after all, this II a democratic society. 

[Trans/atlort} 

You can oppose It but this Is not the procedure to do 
so. 

[English} 

That was the climax ... (lnterruptions) 

[Translation} 

SHRI MOHAMMED ALI ASHRAF FATMI 
(Darbhanga) : Sir, we may also be given an opportunity 
to speak ... (Interruptions) 

[English} 

SHRI MADHUKAR SIRPOTDAR : When the papers 
from your handl ware Inatched, the papers from the 
concemed Minister ware snatched and thrown upon the 
benches It was more Insulting also ... (Interruptions) 

[Transmtlon} 

Whatever was happening, 

[English] 

Thil was within the knowledge of both the leaders 
also. 

[Trans/aflon] 

It is not so that they didn't know thil. They _re 
provoking them and giving jUltlflcation that whatever 
happened II right ... (Interruptions) 

[English} 

MR. SPEAKER: I am ceiling the leaders only. Please 
understand. 

... (Interruptions) 

(Trtlnslation] 

SHRI MADHUKAR SIRPOTDAR : If thil debate has 
to be continued, then all those who are responlible for 
thil should apologise. Action should be taken against 
them otherwise there Is no use . ... (Interruptlons) 

[English} 

They should always maintain dlscipHne, decorum and 
preltige of this House. They should not behave 
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[SM Madhukar Sirpotdar] 

irreaponsibly as far as discipline I concerned. They should 
strictly adhere to the discipline. The moment the"Houae 
compromi .. s with the discipline, it will be a beginning of 
further deterioration In the performance and maintenance 
of disCipline in his august House . ... (Interruptlons) 

MR. SPEAKER : Madam, please take your .. at. 

... (Interruptions) 

[Translation] 

SHRI LAlU PRASAD: Mr. Speaker, Sir, with regard 
to the inCident that took place yelterday Involving Hon'ble 
Minister and the MLAa of my Party, Hon'ble Mulayam 
Singh Yadav and myself. 

SOME HON'BlE MEMBERS : Not the MLAs but 
MPs. 

SHRI LALU PRASAD: You have pointed It out again 
.,. (Interruptions) Yesterday we had criticised thlllncldent. 

(English] 

MR. SPEAKER: Shri lalu Prasad, plea .. conclude. 

... (Interruptions) 

[Translation] 

SHRI LAlU PRASAD : Sir, the entire country must 
have watched that yesterday Itself In front of the TV and 
media. we condemned the Incident that took place 
yelterday and if we are unable to maintain respect for 
the Chair In a Parliamentary democracy, we are making 
... (lnterruptions) a mockery of the democratic system . 
... (Interruptions) We tendered an epology ... (lnterruptions) 
Women are raising hue and cry. . .. (Interruptions) We 
would repeat that if you want to suspend us, you may do 
so. All the M.Ps. of my party are lupportlng me 
... (Interruptions) You may suspend us ... (Interruptions) 
you may suspend us ... (Interruptions) 

AN HON. MEMBER: Mr. Speaker, Sir, what Is 
happening here ... (Interruptions) 

(English] 

MR. SPEAKER : This is not good. Lalu )1, this Is not 
good. Please take your seat. Hon. Members, plea .. 
take your seat. 

... (Interruptions) 

(Translation) 

SHRI BHAJAN LAL (Kamal) : Mr. Speakar, Sir 
... (lntefrllPl/ON) 8fter ... kIng an epoIogy ... (Interruptions) 
He has spoken on behalf of his party ... (Interruptlons) 
Hence th\a laaue should kindly be dropped 10 that the 
Hou .. may carry on with Its \NOft( ••. (Intenuptlonl) 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
you might have noticed that our hon. Members 
... (Interruptlons) Stili we have tendered apology. If 
condemnation Is made again and again, I shall have to 
... ... (Interruptlon.) Whatever action Is to be taken, 
Ihould be taken but tha House may be allowed to carry 
on with Its work. 

[English) 

PROF. SAIFUDDIN SOZ (Baramulla) : I am a party 
leader. You have Invited me to the Leader's meeting. 
... (Interruptions) 

MR. SPEAKER : Prof. Soz, please teke your seat. 

... (Interruptions) 

SHRI G.M. BANATWALLA'tpQnnanl) : You have 
started the discussion. You are not giving us the 
opportunity to speak. Our pOints of view must come 
before the House . ... (Interruptlons) 

MR. SPEAKER : This II not .. dl8CUssion. Please 
take you ... t. 

... (Interruptions) 

SHRI G.M. BANATWALLA : You have lterted the 
dilcualon. You have always cooperated. Now, you are 
not allowing us . ... (Interruptlons) 

MR. SPEAKER : Plea .. understand, I have only 
called the Leadenl . 

... (Interruptlons) 

PROF. SAIFUDDIN SOZ : , am a party leader. Please 
give me a chanca to speak . ... (Interruptlons) 

MR. SPEAKER : Please teke your seat. 

... (Interruptions) 

SHRI G.M. BANATWAlLA : You have started the 
dlacuuion . ... (lnterruptlons) Sir, the views of various 
MCtionI of the Hou .. must be heerd. All party leaders 
must be allowed to speak. We have to put forth our points 
of view ... (Intenuptlons) 

MR. SPEAKER : Shri Banatwalla, please take you ..... 
... (Interruptions) 
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MR. SPEAKER : Wh.t II thlli PI •••• try to 
und.rstand. 

... (Interruptions) 

(Translation] 

SHRI MULAYAM SINGH YAOAV : Mr. Speak.r, Sir, 
we t.ndered our apology .•. (Interruptlons) The Members 
of the ruling party are ualng foul languag. agalnlt ua 
... (lnterruptiDpJ'¥'AII.~.y hang UI for It ... (Interruptlona) 
We have tand.red apology. Hal the woman Member 
com. here to u .. abualv.language ... (Interruptlons) 

[English] 
0 •• ,- " -
MR. SPEAKER: I am r.qu.ltlng you to ·pl .... 

resume your seats. 

... (Interruptions) 

SHRI E. AHAMED (Manjerl) : Sir, ev.n th.apology 
has not been accepted by the Members of the ruling party 
... (lnterruptlons). Unconditional apology hes b.en 
tendered and .ven that has not been accepted. Thll Is 
too much, Sir ... (Interruptlons). When an unqualified 
apology has b.en tendered, even that has not been 
accepted. Is there any Justification for that? 

MR. SPEAKER: Shrl Ahamed, please take your .. at. 

... (Interruptions) 

SHRI E. AHAMED (ManJerl) : Inltead of accepting 
their apology, they are being criticised ... (Interruptlons) 

SHRI G.M. BANATWALLA : This Is mOlt 
unparliamentary, Sir. After the apology has been tendered 
... (Interruptions). 

MR. SPEAKER : SM Banatwalla, please take your 
seat. 

... (Interruptions) 

SHRI G.M. BANATWALLA (Ponnanl) : Sir, how can 
you go on crltlcliing them atter apology has come? 
... (Interruptions). Sir, after the apologyh .. been tendered, 
It is unparliamentary to go on criticising. You have already 
admonished the Members ... (Interruptlons). 

MR. SPEAKER: Shrl Banatwalla, you are a senior 
Member. Pleale take your I.at. We are not disculling 
this subject. 

SHRI BUTA SINGH (Jalore) : Sir, I do not want to 
speak, I want to raise a point of order. Please give me 
some time, just half-a-mlnute. I want to bring to your 

'. 
kind notice the proc.dure that you have adopted 
... (Interruptions) 

MR. SPEAKER: There Is no point of order. PI.ase 
take your ... t. 

... (InterruptiOM) 

SHRI BUTA SINGH : Sir, I want to lubmlt on the 
procedure that you have followed. I want to say a few 
words on the procedure ... (Interruptions). Sir, lam going 
to h.lp you. Kindly IIlten to me. I have a point of order 
... (Interruptions) 

MR. SPEAKER: Shrl Buta Singh, please take your 
.. at. 

...(Interruptlons) 

SHRI BUTA SINGH: Sir, I want to make a submission 
about the procedure that you ~~. followed. You have 
glv.n tim. to some ofth. part)l.~rs. Kindly give time 
to all party leaders. Shrl Banat\yaJl~ 'I a party leaeler, 
Prof. Salfuddln Soz II a party lead.r, Shrl Ramdas 
Athawale II a party leader, Kumarl Mayawati Is a party 
I.aeler. Give time to all party leaders and then you can 
ask the Prime Mlnllter to come to the HOUle. This ill not 
the way, Sir. You have chosen only a faw parties. Give 
time to all party leaders ... (Interruptlons) 

MR. SPEAKER: Shrl Buta Singh, you are a senior 
Member. Plea .. take your seat. 

SHRI BUTA SINGH: Thlill a matter which conceml 
the whole HOUle and the whole country. Th.refore, give 
time to all party leaders. 00 not give time to Independentl 
like me but give time to party leaders ... (Interruptions) 

MR. SPEAKER: Nothing will go on record . 

... (Interruptions)· 

MR. SPEAKER: Prof. ~. please take your seal. 

... (Interruptions) 

MR. SPEAKER: No. Pleale understand. 

... (Interruptions) 

MR. SPEAKER: Both Lalu jland Shri Mulayam Singh 
have regretted the Incident. I am calling Leaders only. 
Please take your leal. 

. .. (Interruptions) 

·Not 1KOI'ded. 
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{Translation] 

THE PRIME MINISTER (SHRI ATAL BIHARI 
VAJPAYEE): Mr. Speaker, Sir, the Incident that took place 
In the House yesterday makes us hang our heade In 
shame, protests have been made In the House earlier 
also but all limits were crossed yesterday. It Is quite 
natural to have difference of opinion in a democracy. 
There is a way to express thls,dlfference of opinion. We 
claim to be the largest democracy of the world. The 
ihcident that took place yesterday disproves our claim. 
Democracy can survive only when there is discipline, 
dignity and decorum otherwise It will turn into a mobocracy. 

If an example of dignified behaviour Is not set In this 
House and the Parliament and if Its member do not 
behave in a dignified manner, one can imagine the likely 
impact of such a behaviour In the State legislative 
assemblies .. Democracy means the rule of the majority 
and abiding by the views ofthe majority. Those in minority 
should have the right to express their ,views but 
they should accept the fact that they are in minOrity and 
when they muster majority In future, their views will 
prevail. If those in minority decide that they will not go by 
the wishes of those in minority and will not allow the House 
to function, the temporary friction that is likely to follow is 
understandable. 

As Comrade Indrajit Gupta has commented that the 
sittings of the House were boycotted for so many days at 
a stretch but it should be In limit. Yesterday, all limits 
were crossed, I do not wish to go into detail. I have 
been associated with the Parliament for more than 40 
years but I have never witnessed such a painful and 
distressing scene. After what happened yeatar.day, two 
party leaders Shri Mulayam Singh Yadav and Shri Lalu 
Prasad tendered apology. They say that they sought an 
apology publically. The House should accept It. We also 
accept it. I will ask the Minister of Parliamentary Affairs ..... 

SHRI G.M, BANATWALLA : They are tendering 
apology but they are criticiSing also, This is not' good. 
You should say something in this regard. , 

SHRI ATAL BIHARI VAJPAYEE : I agree with you, If 
the apology comes from the heart, it should be taken as 
utmost penance, I would ask the Minister of Parliamentary 
Affairs not to press the motion moved and the House 
should carry on with its work, 

[English] 

MR SPEAKER: Hon, Members, in response to my 
observations today on the conduct of some Members 
yesterday, particularly the conduct of han. Members Shri 
Surendra Prasad Yadav (Jahanabad) and Prof. Ajit Kumar 
Mehta and in response to the motion moved today by the 
hon. Minister of Parliamentary Affairs, Shri Lalu Prasad 

andShri Muillyam Singh Yadav have tendentd unqualified 
apologies. 

In view of this, I seek the lIIave of the House to ask 
the Minister of Parliamentary Affairs to withdraw his 
motion for the suspension of Shri Surendra Prasad Yadav 
(Jahanabad) and Prof. Ajlt Kumar Mehta. Before the hon. 
Minister of Parliamentary Atl'alra rises on his feet, let me 
place on racord my compliments to the Leaders In the 
House who have reafftrmed their commitment to help 
maintain the dignity of the Chair and the sovereignty of 
the House. 

' .. (Interruptions) 

SHRI G.M. BANATWALLA : But there were others 
who were not allowed to reiterate It. 

PROF. SAIFUDDIN SOZ : We have not been heard 
at all. 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, in 
view of the.~nquallfied and unconditional apologies 
tenderad In the House, I seek leave of the House to 
withdraw the motion moved by me for the suspension of 
the two Members, Shri Surendra Prasad Yadav 
(Jahanabad) and Prof. Ajit Kumar Mehta. 

MR. SPEAKER: Is It the pleasure of the House that 
the motion moved by Shrl Madan lal KhlJrana be 
withdrawn? 

The motion was, by Isave, withdrawn, 

12.47 hr •. 

PAPERS LAID ON THE TABLE 

Notification. under Border Security Force Act, 1968 

[English] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Sir, I beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 
141 of the Border Security Force Act, 1968 : 

(I) The Border Security Force (Seniority. Promotion 
and Superannuation of Officers) Amendment 
Rules, 1998 published in Notification No. G,S,R 
273(E) In Gazelle of India dated the 27th May, 
1998. 

(Ii) The Border Security Force, Chief Law Officer 
and Law Officers (Amendment) Rules, 1998 
publishad In Notification No. G.S.R 274(E) in 
Gazette of India dated the 27th May, 1998, 
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(iii) The Border Security Force (Medical OtIIcers 
Cadre) Amendment Rules, 1998 published in 
Notification No. G.S.R. 275 (E) in Gazette of 
India dated 27th May, 1998. 

[Placed in Library. See No. LT 1039/98) 

(2) A copy of the Centrai Reserve Poiice Force 
(Amendment) Rules, 1998 (Hindi and English 
versions) published in Notification No. G.S.R. 272 
(E) In Gazette of India dated the 26th May, 1998 under 
sub-section (3) of section 18 of tha Centrlll Reserve 
Police Force Act, 1949. 

[Placed in Library. See No. LT 1040198) 

(3) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 
158 of the Indo-Tibetan Border Poiice Force Act, 
1992:· 

(i) The indo-Tibetan Border Police Force (Medical 
Omcers Cadre) Rules, 1997 published in 
Notification No. G.S.R. 299 in Gazette of India 
dated the 2nd August, 1997. 

(iI) The Indo-Tibetan Border Police Force (Medlcai 
Officers Cadre) Amendment Rules, 1998 
published in Notification No. G.S.R. 288(E) in 
Gazette of India dated the 30th May, 1998 

[Placed in Library. See No. LT 1041/98) 

(4) Statement (Hindi ~nd English versions) showing 
reasons for delay i" laying the· Annuai Report of the 
Rehabilitation Plantation limited, Punalur and the 
Repatriates Cooperative Finance end Development 
Bank Limited, Channai for the year 1998-97. 

[Placed in Library. See No. LT 1042198) 

(5) A copy of the Annual Assessment Report (Hindi and 
English versions) on the programme and its 
implementation for accelerating the spread and 
development of Hindi and ita progressive use for the 
various officials purposes of the Union for the year 
1998-97. 

[Placed in Library. S .. No. LT 1043198) 

NotItIcatIona under e .. entllli Commodltl .. Act, 1155 

THE MINISTER OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF FOOD AND 
CONSUMER AFFAIRS (SARDAR SURJIT SINGH 

• Annual Repol1s .. ongwllh Audited Accounts _Nield on 2nd 
June, 1998. 

BARNALA) : Sir, I beg to lay on the Table· 

(1) A copy uch of tha following Notifications (Hindi and 
EngllWl versions) under sub-section (6) of section 3 
of the EIHntial Commodltie. Act. 1955: 

(i) S.O. 555(E) published in Gazette of India daled 
the 5th August, 1997 containing order to rescind 
the earlier Order published in Notification No. 
S.O 2232 dated the 13th September, 1960. 

(II) S.O. 556(E) published in Gazelte of India dated 
the 5th August, 1997 containing Ordar to rescind 
Mrller Order published In Notification No. S.O 
84 dated the 5th January, 1967. 

(IIi) S.D. 557(E) published in Gazelte of India dated 
the 5th August, 1997 containing Order to reSCInd 
earlier Order published in Notification No. S.D. 
1931 dated the 21st June, 1986. 

(iv) S.D. 558(E) published in Gazette of India dated 
the 5th August, 1997 containing Order to rescind 
earlier Order published in Notification No. S.D. 
3218 dated the 19th October, 1962. 

(v) S.D. 559(E) published in Gazette of India daled 
the 5th August, 1997 containing Order to rescind 
earlier Order published in Notification NO.5 0 
889 dated the 18th March, 1963. 

(vi) S.D. 560(E) published in Gazette of India deted 
the 5th August, 1997 containing Order to rescind 
earlier Order publl,hed In Notification No. S.D. 
3395 dated the 29th November. 1983. 

(vII) S.D. 561(E) published in Gazette of India dated 
the 5th Augult, 1997 containing Order declaring 
certain commodities mentioned therein to be 
Essantial Commodities. 

[Placed in Library. See No. LT 1044/98) 

(2) A copy each of the following papers (Hinal and 
English versions) under SUb-saction (1) of section 
619A of the Companies Act. 1956:-

(a) (i) Review by the Government of the working 
of Ihe Hinduslan Organic Chemicats 
Limited, Rasayani, for the year 1996-97 

(II) Annual Report of the Hlndustan Organic 
Chemical Limited, Ralaysni, for the year 
1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
Generel thereon. 

(3) Statement (Hindi and English versions) showing 
realOnl for delay In laying the papers mentioned al 
(2) above. 

[placed in library. See No. LT 1045/96) 
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(4) A copy ofthe Sugar Development Fund (Amendment) 
Rules, 1997 (Hindi and English versions) published 
in Notification No. G.S.R. 656(E) in Gazette of India 
dated the 21st November, 1997, under sUb-section 
(3) of section 9 of the Sugar Development Fund Act, 
1982. 

[Placed in Library. See No. LT 1046/98) 

(5) A copy each of the following papers (Hindi and 
English versions): 

(i) Memorandum of Understanding between the 
Central Warehousing Corporation and the 
Ministry of Food and Consumer Affairs for the 
year 1998-99. 

[Placed In Library. See No. LT 1047/98) 

(ii) Memorandum of Understanding between the 
Hindustan Vegetable Oils Corporation Limited 
and the Ministry of Food and Consumer Affairs 
for the year 199t -98. 

[Placed in Library. See No. LT 1048/98) 

(iii) A copy of the Memorandum of Understanding 
between the Hindustan Vegetable Oils 
Corporation Limited and the Ministry of Food 
and Consumer Affairs for the year 1998-99. 

[Placed in Library. See No. LT 1049/98) 

(iv) Memorandum of Understanding between the 
Karnataka Antibiotics and Pharmaceuticals 
Limited and the Department of Chemicals and 
Petrochemicals for the year 1998-99. 

[Placed in Library. See No. LT 1050/98) 

Apprentice. (Amendment) Rule., 1998 etc. 

[Translalion) 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : Sir, I beg to lay on the Table-

(1) A copy of the Apprenticeship (Amendment) Rules, 
1998 (Hindi and English versions) published in 
Notification No. G.S.R. 150(E) In Gazette of India 
dated the 28th March, 1998 under sub-sectlon (3) of 
section 37 of the Apprentices Act, 1961. 

[Placed in Library. See No. LT 1051/98) 

(2) Statement (Hindi and English versions) regarding 
ratificliltion of International Labour Organisation 
Instrument for the Amendment of the Constitution of the 
International Labour Organisation. 

[Placed In Library. See No. LT 1051-A/98) 

Notification uncler Pravlao to Article 210 of the 
Constitution 

(English) 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Sir, I beg to lay on the Table-

A copy of the Notification No, S,O, 557(E) (Hindi and 
English versions) published in Gazette of India dated 
the 3rd July, 1998 containing Presidential Order 
regarding constitution of 11th Finance Commission 
consisting of a Chairman and four other Members, 
issued under proviso to Article 280 of the 
Constitution. 

[Placed in Library. See No. LT 1052/98) 

Annual Report. Annual Accounts and Rev6ew on the 
working of Central Wald Council, New Deihl for 

the year 1995-96 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : Sir, I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and English 
versions) of the Central Wakf CounCil, New 
Deihl, for the year 1995-96. 

(Ii) A copy of the Annual Report (Hindi and English 
versions) of the Central Wakf Council, New 
Deihl, for the year 1995-96, Together with Audit 
Report thereon. 

(III) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Central Wakf Council, New Deihl, for the 
year 1995-96. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

[Placed in Library. See No. LT 1053/98) 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(I) Review by the Govemment of the working of the 
National Minorities Development and Finance 
Corporation, New Delhi for the year 1996-97. 

(Ii) Annual Report of the National Minorities 
Development and Finance Corporation, New 
Delhi for the _year 1996-97 alongwlth Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 
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(4) Statement (Hindi and EnGlish versions) showing 
reasons for delay In laying the papers mentioned at 
(3) above. 

(Pillced In Library. See No. L T 1054198) 

(5) (i) A copy ofthe AnnulIl Report (Hindi and English 
versione) of the Central Wakf Council, New 
Deihl, for the year 1996-97. 

(il) A copy of the AnnulIl Accounts (Hindi and 
English versions) of the Central Wakf Council, 
New Deihl, for the year 1996-97 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Central Wekf Council, New Deihl, for the 
year 1996-97. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

[Placed in Library. See No. L T 1055/98) 

Annual Report and Review on the working of the 
Intem.'onal I .. tllute for Population Sclance., 

Mumbal for the year 199&-17 etc. 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : Sir, I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the International Institute for 
Population Sciences, Mumbai, for the year 
1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the International Institute for Population 
Sciences, Mumbai, for the year 1996-97. 

(2) Statement (Hindi and EngliEh versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

[Placed in Library. See No. LT 1056198) 

AnnUIII Report and Review on the working of the 
Indian Petrochemical. Corporation Ltd. 

Vadoda,. for the year 1'"-17 etc. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL): Sir, 
I beg to lay on the Table-

(1) A copy ellch of the following papers (Hindi and 
English versions) under sub-section (1) of section 

619A of the Companies Act, 1956: 

(1) (I) Review by the Government of the workin9 of 
the Indian Petrochemicals Corporation Limited, 
Vadod.,a, for the year 1996-97. 

(Ii) Annual Report of the Indian Petrochemicals 
Corporation Limited, Vododara, for the year 
1996-97 IIlongwlth Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. . 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned at 
(1) above. 

[Placed in Library. See No. LT 1057/98) 

(3) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Indian 
Petrochemicals Corporation Limited, Vadodara and 
the Department of Chemicals and Petrochemicals, 
Ministry of Chemicals and Fertilizers for the year 
1998-99. 

[Placed in Library. See No. LT 1058/98) 

12.48 hr.. 

MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY -GENERAL : Sir, I have to report the 
following message received from the Secretary-General 
of Rajya Sabha: 

"In accordance with the provillions of sub-rule (6) of 
rule 186 of the Rules of Procedure and Conduct of 
Business In the Rajya Sabha, I am directed to return 
herewith the Appropriation (Railways) No.3 Bill, 1998 
which was passed by the Lok Sabha at its sitting 
held on the 7th July, 1998 and transmitted to the 
RalYa Sabha for its recommendations and to state 
that this House has no recommendations to make to 
the Lok Sabha in regard to the said Bill." 

12.48% hr.. 

STANDING COMMITTEE ON COMMUNICATIONS 
First, Second and Third Reports 

[Trens/ation] 

SHRI SOMNATH CHATTERJEE (Boipur) • Sir, I beg 
to present the following Reports (Hindi and English 
versions) of the Standing Committee on Communications 

(1) First Report on Demands for Grants (1998-99) 
relating to Department of Telecommunications-
Ministry of Communications. 
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(2) Second Report on Demands for Grants (1998-99) 
relating to Department of Posts-Ministry of 
Communications. 

(3) Third Report on Demands for Grants (1998-99) 
relating to the Ministry of Information & Broadcasting. 

12."8 hn. 

STANDING COMMITTEE ON URBAN AND 
RURAL DEVELOPMENT 

Fourth and Fifth Reports 

[English} 

SHRI KISHAN SINGH SANGWAN (Sonepat) : Sir, I 
beg to present the followtng Reports (Hindi and English 
versions) of the Committee on Urban and Rural 

.Development. 

(1) Fourth Report on Demands for Grants (1998-99) of 
the Department of Rural Development (Ministry of 
Rural Areas and Employment). 

(2) Fifth Report on Demands for Grents (1998-99) of the 
Department of Rural Employment and Poverty 
Alleviation (Ministry of Rural Areas and Employment). 

12.50 hn. 
. '\ 

CONSTITUTION (EIGfiTY -FOURTH 
AMENDMENT) BILL 

Amendment of artlel .. 238M. 331 ~nd 333 and 
Insertion of .... w article. 330A. 332A and 33.aA 

[English] 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(SHRI M. THAMBI DURAl) : Sir, I beg to move for leave 
to introduce a Bill further to amend the Constitution of 
India. 

... (Interruptions) 

MR. SPEAKER : Hon. Members, the Constitution 
(Eighty-fourth Amendment) Bill 1998 Is highly Significant 
in that It alms at meaningful political participation by 
women. The House, as It Is, stands divided on some of 
Its provisions as cartain Parties have strong reservations 
about the same and have, therefore, even objected to 
the introduction of the Bill. In a parliamentary system of 
democracy, It Is desirable to function In a homogenous 
and consensual manner. We are aU aware of what 
happened yesterday In the House and we cannot aUow 
this situation to continue, if we are to maintain the best 
parliamentary traditions. 

I have accordingly been consulting leaders on this 
luue and trying to reach a consensus which has so far 
not been possible. 

In the all party meeting held this morning, a 
suggestion was made that the Introduction of the Bill may 
be deferred so that the matter could be discussed again 
between Parties and Leaders and an amicable solution 
acceptable to all sections reached. 

In the circumstances. I propose. with the agraement 
of the Houae. that the introduction of the Bill be postponed 
for the time being. 

... (Interruptions) 

KUMARI MAMATA BANERJEE (Calcutta South) : Sir. 
we are not prepared to accept it ... (Interruptions) 

[Translation] 

SHRIMATI KAILASHO DEVI (Kurukshetra) : Sir, we 
do not accept It ... (Interruptlons) 

[English] 

MR. SPEAKER : The House stands adjourned to 
meet at 2 p.m. 

12.52 hn. 

The Lei< SaMa then IldJoumed till Fourteen of the 
Clock. 

1".02 hn. 

The Lok Sabha re-assembled at two minutes past 
Fourteen of the Clock. 

[English] 

(SHRI V. SATHIAMOORTHY In the Chair) 

CONSTITUTION (EIGHTY-FIFTH 
AMENDMENT) BILL * 

Amandmant of article 269 and substitution of new 
articles 270, 271 and omission of article 272 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Sir, I beg to move for leave to Introduce a Bill 
further to amend the Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to Introduce a Bill further to 
amend the Constitution of India," 

• Published In the Gazette of India, Extraordinary. Part·1I 
SectIon·2. dated 14.7.98. 
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Tha Motion wes adopted .• 

SHRI YASHWANT SINHA: Sir, I introduce the Bill. 

[English] 

... (Interruptions) 

KUMARI MAMATA BANERJEE (Calcutta South) : We 
want Women's Bill. We demand justice . ... (Interruptions) 

MR. CHAIRMAN : All of you resume your se.ts, 
please. The Parliamentary Affairs Minister will speak now. 

[Translation] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA): Mr. Chairman, Sir, the position of the 
Government is quite clear. We were and stili are in favour 
of introducing this bill. We apprised Mr. Speaker of our 
intentions yesterday. Now il Is upto Mr. Speaker to fix a 
dale. We are prepared to introduce it on the day fixed by 
him .... (Inte"uptions) 

[English) 

KUMARI MAMATA BANERJEE : We want nothing 
short of the Women's Bill. 

[Translation) 

SHRIMATI SUMITRA MAHAJAN (Indore) : Pie ... 
give us a fixed date ... (Interruptlons) 

[English) . 

KUMARI MAMATA BANERJEE: We want a specific 
date. 

[Translation) 

SHRI MADAN LAL KHURANA : In the all party 
meeting ... (lntemJptions) , 

KUMARI MAMATA BANERJEE; An all party meeting 
was not held. We were not called to any such meeting 
... (Interruptlons) 

SHRI LALU PRASAD (Madhepura) : Mr. Chairman, 
Sir, If anybody 'questlons the ruling of the Chair 
... (IntemJptlons) We ha .. been asked to tender..,ology 
... (lntemJptions) Now they are questioning the ruling of 
the Chair ... (Interruptions) • 

[English] 

KUMARI MAMATA BANERJEE : We want 
assurance. 

• Introduesd with the ~ of. the P1w1denl 

MR. CHAIRMAN: A decision has already been taken 
by the Han. Speaker with all Party leaders to conduct a 
meeting. 

. .. (IntemJption,) 

KUMARI MAMATA BANERJEE : We want to know 
who are the leaders supporting it and who participated in 
it. ... (lntemJptlons) 

MR: CHAIRMAN: The Han. Speaker has given a 
specific direction to the Government to conduct an all-
PaFb' Leader's meeting and obtain a consensus of other 
Parties to Introduce the Bill. 

... (IntemJptions) 

KUMARI MAMATA BANERJEE: No. 

rrran8lationj 

SHRIMATI BHAVNA DEVRAJBHAI CHIKHALIA 
(Junagadh) : Please tell us about the decision taken by 
aU the partl .. ... (lnterruptions) 

[English} 

MR. CHAIRMAN: A decision has already been taken 
by the Han. Speaker. 

... (Interruptions) 

KUMARI MAMATA BANERJEE: That meeting is not 
a part of the Govemment or of the political parties. We 
are not at all concerned with It. We are not informed. 
We are not Interested In the decision taken in that 
meeting. We do not want any consultation .... (Tnterruptions) 

MR. CHAIRMAN: The Hon. Speaker has said that 
an all-Party meeting will be conducted within two days. 

... (lntemJption!t) 

KUMARI MAMATA BANERJEE; We want a speCific 
date and Specific action . ... (lnterruptions) 

MR. CHAIRMAN; An all-Party meeting wlll'be 
conducted within two days and a decision will be taken 
by the Government. Ills up to the Government to decide 
whether they are going to Introduce the 8NI or not. That 
decision will be taken within two days. This direction has 
.Ir~ady been given by the Hon. Speaker himself . 

. .. (IntemJptions) 

KUMARI MAMATA BANERJEE : We want specific 
.ssurance .... (InfemJptlons) 

MR. CHAIRMAN: The Parliamentary Affairs Minister 
will explain the position now. 
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(Translation] 

SHRI MADAN LAL KHURANA: You may talk to Mr. 
Speaker with regard to the point raised by you just now. 
The Government has not asked for grant of time. It was 
the decision of Mr. SPeaker ... (Interruptions) 

[English] 

KUMARI MAMATA BANERJEE: We want a specific 
assurance. . .. (Interruptions) 

MR. CHAIRMAN: Hon. Speftet has fixed two day's 
time:. Within two days, the Government.1II obtain a 
consensus. . " 

... (Interruptions) 

KUMARI MAMATA BANERJEE: We want a specific 
assurance. . .. (lnterruptions) Sir, we want a specific 
assurance. We demand Justice ... (lnterruptlons) 

MR. CHAIRMAN : The hon. Speaker will be calling a 
meeting of Leaders of various Parliamentary Parties and 
Groups. The Bill has been postponed for two days. The 
hon. Mambers may kindly wait till then. 

... (Interruptions) 

KUMARI MAMATA BANERJEE: We want the 
Women's Reservation Bill ... (Interruptions) 

MR. CHAIRMAN : All the lady Members should 
understand that the Bill was not dropped once for all. 
The point is that time was given. 

... (Interruptions) 

MR. CHAIRMAN: The Speaker has given time. The 
decision of the Speaker is suo motu. He gave two days' 
time to the Government. 

... (InterrupIiUl;:;;) 

14.12 hr.. 

At this stage, Kumar; Mamata Banerjee and some 
other hon. Members came and sat on the floor 

neer the Table. 

MR. CHAIRMAN : The House stands adjourned till 
3p.m. 

14.13 hr.. 

The Lok Sabha then adjourned tll1 Fifteen 
of the Clock. 

The Lok Sabha ffHl888mbled et Fifteen of the Clock. 

[SHAt P.M. SAYEED in the Chair] 

{English] 

KUMARI MAMATA BANERJEE (Calcutta South): We 
want the Women's Reservation BHI ... (Interruptions) When 
is It going to be Introduced? ... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : The Bill has 
been. listed, but It has baan put off. Why is It listed? 
... (Interruptions) 

MR. CHAIRMAN: Shri Acharia, please hear me . 

. .. (Interruptions) 
. , :1~l1 )il~ .. .:...'.1 [f.,)o •. \.' 

KUMARI MAMATA.~JEE .. : vye want to know 
abou\ tt,le.timpframe ... (Interruptions) 

MR. CHAIRMAN : I will hear you Madam.: Kindly 
hear me. 

... (lnterruptions) 

MR. CHAIRMAN: I am on my legs. 

...(lnterruptions) 

MR. CHAIRMAN: Shri Acharia, I will hear you You 
ara In the Panel of Chairmen. Please hear me. 

... (Interruptions) 

MR. CHAIRMAN: Let me say something. Will you 
please hear me? 

... (Interruptions) 

KUMARI MAM~TA BANERJEE (Calcutta South) . We 
wantjustlce ... (Interruptions) 

MR. CHAIRMAN: I will hear you, 80 also soma other 
Members . 

... (Interruptions) 

SHRI AJIT JOGI (Raigarh) : There Is no Minister 
present in the House ... (Interruptions) 

SHRI T.R. BAALU (Madras South) : There is no 
Cabinet Minister present ... (lnterruptions) 

MR. CHAIRMAN: Shrl Baalu, I have given the floor 
to her. 

... (Interruptions) 

KUMARI MAMATA BANERJEE : This Is the most 
unfortunate part of the decision. I am al80 a leader, 
though I may be a leader of a small party ... (Interruptions) 
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SHRI T.R. BAALU : Sir, there Is no Mlnlatarto hear 
her ... (Interruption.) 

MR. CHAIRMAN: Shri Baalu, kindly allow her to say 
something. 

... (Interruptions) 

KUMARI MAMATA BANERJEE: We do not want to 
disturb the proceedings of the Hou... We want that the 
House should run. We do not have any objection to It. 
But it Is the most unfortunate part of the decision. Last 
time, the Mahlla Bill went to the Select Committee. More 
than one and a half years have passed. All the political 
parties have expressed their views In the Select 
Committee. There are many other Mernbtn also who 
are in favour of mlnorttles and OBCs. We are also In 
favour of them. If every time this Bill is going to be thrown 
into the waste peper baaket, where Is the need for this 
Bill? Where Is the prestige of women in this country thel 
we cannot Introduce the Bill? This is a matter of shame. 
I think, the Chair should tell us the specific date, the 
spocific information and the time-frame as to when this 
Bill is gbihtt to come. .i , 

Job' 
We do not have any objection If It Is going to be a 

comprehensive Bill. You can include minorities and OBCs 
also in this. This Bill should be introduced at least within 
two days, either tomorrow or day after tomorrow. We 
want a specific time-frame otherwise, We will allow the 
guillotine business only. If they bring this MahUa Bill to 
guillotine, we are not going to allow any other busineal 
becaule it Is the prestige of women that is attached to 
this Bill. What happened yesterday? I appeal to the 
House to please compensate to what happened 
yesterday end introduce this Bill. You can give your 
opinion after Introduction of this Bill. We do not have 
any objection to that. 

Sir. It is e deliberate attempt to S88 that this Bill should 
not be Introducad in this Hou ... We have seen the aame 
thing happening In the Eleventh Lok Sabha also. Thia 
was the wish of our earlier leader Shri Rajiv Gandhi also 
that there should be reservation for women. 
... (Interruptions) 

MR. CHAIRMAN : Now, Shrimati Gaeta Mukherjee 
to make her submission. 

... (Interruptions) 

MR. CHAIRMAN : Let me hear Shrimati Geete 
Mukherjee. 

. .. (Interruptions) 

[Translation] 

MR. CHAIRMAN: You plea .. sit down you too will 
get a chance. 

.,. (Interruptions) 

{Eng/laII} 

KUMARI MAMATA BANERJEE : la ",proper that 
every time this Bill wlH go to the weate peper box? la it 
proper that every lime In the name of con18naus, only 
the Bin on reaervallon to women will go to the weate paper 
box? What Is the message going to the Indian people? 
What la the meaaage going to the other countrtel the 
Indian Parliament cannot paaa the Bill for re18rvatlon to 
womenl What Is this? 

My appeal to thil Government II that until and unless 
this BMI on women reservatlonl Is Introduced, It will be 
very dlfllcult. We do not want to disturb the proceedings 
of the House. But If we do not get any alsurance as to 
when It will be Introduced, It will be very dltricult for us. 
WehaYe 801M commitments to the people alao. We 
want aoclal juatlce for women. We want social juatlce for 
men also. That la why we are asking for 67 per cent 
reaervatlon for men and 33 per cent reservetlon for 
women. We are asking for only 33 per cent for women 
... (Interruptions) 

SHRIMATI GEETA MUKHERJEE (Panlkura) : Mr. 
Chairman, Sir, ... (Interruptlons) 

[Translation} 

SHRI LALU PRASAD: Mr. Chairman, Sir. lam on a 
point of order. 

{English} 

MR. CHAIRMAN: What is your point of order? Under 
what rule you want to raise your point of oreler? 

... (Interruptions) 

KUMARI MAMATA BANERJEE : We want justice. 
Sir ... (Interruptions) 

SHRI BASU DEB ACHARIA : Hon. Chairman has 
called the name of Shrimatl Gaeta Mukherjee and you 
are not allowing her to speak. What II this? 
... (Interruptions) 

MR. CHAIRMAN : I have allowed ShrimsU Geeta 
Mukherjee to speak. 

... (Interruptions) 

MR. CHAIRMAN: I appeal to all the hon. Members. 
Please hear me. 

... (Interruptions) 

MR. CHAIRMAN: Pi .... allow me to conduct the 
Hou18. 
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[Translation) 

SHRI LALU PRASAD : I am on a point of order. 
... (InterruptJona) 

MR. CHAIRMAN: PI.ase keep quiet, Lalu ji Is raising 
a point of order. 

... (Interruptions) 

(English) 

MR. CHAIRMAN: I called the name of Shrtrnetl Geeta 
Mukherjee. But then, Shrl Lalu Prasad ralaed the lnue 
of point of order. So, I want to hear his point of order. 

... (Interruptions) 

SHRIMATI GEETA MUKHERJEE: Under what rule 
he is raising his point of order? ... (Interruptlons) 

SHRI BASU DEB ACHARIA : Mr. Chairman, Sir, you 
have called the name of Shrtmati Geeta Mukherjee to 
speak but they are not allowing her to speak. You please 
control them ... (Interruptions) 

MR. CHAIRMAN: Kumar! Mamata Banerjee, please 
sit down. I had given you the floor and you raised 
whatever you wanted to raise . 

... (Interruptions) 

MR. CHAIRMAN : Under what rule ara you raising 
your point of order? 

[Translation) 

SHRI LALU PRASAD : Mr. Chalrmllfl, Sir, I have a 
point of order. Mr. Speaker has given ruling. 

[English] 

MR. CHAIRMAN: I heard you. Let me hear his point 
of order. 

[Translation] 

SHRI LALU PRASAD : Mr. Chairmen, Sir, Mr. 
Speaker has given the ruling. Bill has been deferred 
... (Interruptions) Now we cannot go against Speaker's 
ruling. 

[English] 

MR. CHAIRMAN : Please hear my ruling. Let me 
give the ruling. He has raised a point of order. 

[Translation) 

SHRI LAlU PRASAD : Mr. Chairman, Sir, this 
behaviour is against Hon. Speaker's ruling. 
... (Interruptions) 

SHRIMATI BHAVNA DEVRAJ BHAI CHIKHALIA : Mr. 
Chairman, Sir, if Mr. Lalu Prasad had known the rules, 
then he would not have acted against what happened 
yesterday .... (Interruptions) 

MR. CHAIRMAN: When lam standing, you should 
sit, being a senior member . 

... (IntMtlptions) 

[English) 

MR. CHAIRMAN: Shrt Lalu Prasad has raised a point 
of order. He haa asked, aftar the hon. Speaker has given 
a decision, whether the Chair has not any authortty to 
revive It. What she said was that the Bill had been 
deferred by the Speaker. She wanted an assurance as 
to when It lagolng to be Introduced. Therefore, there is 
no point of order. 

SHRIMATI GEETA MUKHERJEE: Mr. Chairman, Sir, 
what happened Is that as 800n as the House adjoumed 
earlier today after the hon. Speaker made an 
announcament that the Bill was being deferred for two 
days ... (Interruptions) 

SHRI LALU PRASAD: Not two days. 

SHRIMATI GEETA MUKHERJEE: Yes, for two days. 

The we Immediately went to the Speaker and sat on 
a hunger strike Inside his Chamber. All of us said that 
we want a clear date fixed after these two days. 
... (Interruptions) 

MR. SPEAKER: The whole House heard you. let 
her speak. 

SHRIMATI GEETA MUKHERJEE: I do not need your 
help. 

[Translation) 

... (lnterruptions) If they do not allow me to speak. Then I 
witt ... ... (Interruptions) 

SHRI MULAYAM SINGH YADAV : I am helping 
. .. (Interruptions) 

[English} 

SHRIMATI GEETA MUKHERJEE: I do not need your 
help .... (Interruptions) 

We have told the Speaker. We have demanded that 
he makes a straight announ~ment here in the House as 
to on what date we shall have this Bill introduced. This Is 
what we have told the Speaker. Then the meeting was 
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adjourned. We came her. and made the .ema demIInd. 
We are even now making the .ame demand that we are 
not satisfied with what happened. We want a aIrIIlght 
assurance. We are not happy with the declalon of 
deferring it for two days also, but since he has said It we 
agree to It. But, we want a date fixed for Its introduction. 

This Is what we wanted to know from the Speaker. 

MR. CHAIRMAN: I will give my ruling. 

SHRIMATI GEETA MUKHERJEE: This Is not a Bill 
only for women. I want to make It clear that no one can 
say that this Bill Is only for women. I want to tell them 
that it is not only for women but that it Is for the whole 
Parliament, for all of us and for the entire country . 
... (Interruptions) 

MR. CHAIRMAN: I will allow you. 

SHRIMATI GEETA MUKHERJEE: We bell.ve In 
coming up of women In a big way . ... (lnterruptlons) 

{Translation} 

SHRI ANAND MOHAN (Sheohar) : Mr. Chairman. 
Sir, I am the first Member of the House who Is In favour 
of Women Reservation Bill ... (Interruptions) If more 
members are In favour of It, then why are they so quite. 
They must come forwerd instead of indulging In dramaticl. 
Those people of BJP who have brought forwerd this Bill, 
their Intention Is not good and I would tell the women that 
they bett.r understand their Int.ntlons. Thou Members 
of Congress who are expressing their support for the Bill, 
their intention is also not good. Mr. Lalu Prasad Yadav 
and Mulayam Singh Yadav may have eamed bad name 
but the people belonging to Congress and BJP do not 
want this Bill to be presented ... (Interruptlons) The wey 
this Bill was prevented from being tabled by creating a 
pendamonium In the House, we are sorry for that 
... (lnterruptions) Bhavna jl, you pl.ase Usten to me first 
.. , (Interruptions) You peep Into your con.cl.nce 
... (Interruptions) I am speaking a right thing 
... (Interruptions) 

SHRI VIRENDER SINGH (Mlrzapur) : What are you 
saying? 

SHRI ANAND MOHAN: What I am saying Is conect. 
You were saying that women must be educated first and 
then bestowed with right ... (Interruptions) 

[English} 

MR. CHAIRMAN: Mr. Anand Mohan, pieale resume 
your seat. 

[Tranalation] 

SHRI ANAND MOHAN : Mr. ChIIlrman, Sir, you 
p ..... give me a chance to apeak. I w_ not given a 
chance to .xpreas my feelings. 

MR. CHAIRMAN: You have said whatev.r you were 
trying to .. y. Now you resume your s"t. 

SHRI ANAND MOHAN : Mr. Chairman, Sir, you 
please listen to me. Intention of these people is not good. 
Those who talk about backwards, Muslims and Dallls, 
are .heddlng crocodile tears over the issue of Wom.n's 
Reservation Bill. 

[English] 

MR. CHAIRMAN : I have call.d Shrimati Sumltra 
Mahajan to speak. 

[Tranl/.tlon] 

SHRI ANAND MOHAN : Fnt, we must be .lIowed 
to .peak on the Bill. 

[Eng/llh] 

MR. CHAIRMAN : Nothing will go on record now. 

... (Interruptions)· 

MR. CHAIRMAN : Please conclud. now. Nothing 
will go on record. 

... (Interruptionl) • 

(Tranal.tion] 

SHRI VIRENDER SINGH: Mr. Chairman. Sir, he is 
sermonlaing. 

SHRI ANAND MOHAN : If the Bill Is stopp.d by 
cr.atlng p.ndamonlum, th.n the Hous. will not be 
.lIowed to proceed any further. Th. Bill must be brought 
and p •••• d. Whoev.r wants to talk about wom.n . 
Mu.Am., Dalils and Backwards, can do so aft.rwards . 

[English] 

MR. CHAIRMAN: Shri Anand Mohan, piene resume 
your .. at. When I am on my /egs, you have to take your 
... t. 

... (Interruptions) 

MR. CHAIRMAN: Nothing will go on r.cord. 

... (Interruptions)· 

• Not 1KOIded. 
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(Translation] 

SHRIMATlBHAVNA DEVRAJ BHAI CHtKHALIA : Mr. 
Chairman. Sir. it is sheer h~lIgani'm. 

MR. CHAIRMAN : I will have to take action against 
you. 

... (Interruptions) 

MR. CHAIRMAN: Shrt Anand Mohan. I have asked 
them not to take it on record. 

... (Intarruptlons)-

MR. CHAIRMAN : I have called Shrtmatl Sumltra 
Mahajan to speak. 

... (Interruptions) 

{Translation} 

SHRIMATI SUMITRA MAHAJAN (Indor.) : Mr. 
Chairman. Sir. today. I wa, really overjoyed when Shrt 
Lalu Prasad ji tried to talk within the rules ... (Interruption.) 
A lot of talking takes place ... (Interruptions) I can not 
shout. Talking takes place ... (Interruptions) I can not 
shout. Women Reservation Bill Is being discussed for 
the last two years. Earlier too. this Bill was sent to the 
Select Committee after being introduced in the Lok 
Sabha. In that Committee. members from all the parties 
were present. It is laid that when a women II educated, 
the whole family becomes educated. Women account 
for 50% of Indian population and they too should be given 
an opportunity to participate In decision making. Today 
we talk about democracy. They become capable of taking 
decisions. they too share the development or the nation. 
Women Reservation Bill has been brought, keeping In 
view these Intentions In mind. Yesterday the wayan 
attempt was made to prevent this Bill from being 
introduced ... (Interruptions) I am not saying anything to 
you. My only submission Is that Hon'ble Members can 
give their suggestions regarding the amendment in the 
Bill after the Introduction of the Bill In the House. The 
kind of uproar that took placa yesterday, points to the 
intentions. All rtght. apologies were tendered for that. I 
do not have to say anything. First apologise then do the 
slapping and let this process go on but the ract or the 
matter Is that the BIU should have been Introduced today 
in tha House lneplte of If all these things having taken 
place. Then our only demand is that we should get a 
firm assurance about it. We. all, women Member met 
Hon. Speaker because ... (Interruptions) Let me finish 
... (Interruptions) 

MR. CHAIRMAN: Now. you please conclude. 

• Not recorded. 

SHRIMATI SUMITRA MAHAJAN : We all had 
requeated Hon. Speaker. that If the essurance is or two 
dav-, than these two days should be today and tomorrow 
. .. (Interruptions) 

{English] 

MR. CHAIRMAN : She Is making a submission to 
the Chair. You please understand that. 

(Transl.tlon] 

SHRIMATI SUMITRA MAHAJAN : These two days 
Include today and tomorrow or tomorrow and the day after. 
It does not matter, we want only one assurance from Mr. 
Speaker that a date should be fixed for the introduction 
of the Bill. Till we get a final date for It. we will not allow 
the House to function. 

SHRI SURENDER SINGH (Bhlwanl) Mr. Chairman. 
Sir, there is not a single political party In the House which 
is not In favour of this Bill. but the point is that our sister 
Mamata jl and other women M.Ps .. have been 
preasurtsing for the introduction of the Bill in its original 
form. 

KUMARI MAMATA BANERJEE: What we are saying 
Is that a discussion shouid take place after the Bill is 
introduced In the House ... (lnterruptlons). 

(English] 

Sir, the hon. Minister of Parliamentary Affairs is 
present here. We want him to r.spond .... {lnterruptions) 

MR. CHAIRMAN : Madam. Shri Surender Singh is 
making a submission to the Chair. 

{Translation] 

SHRI SURENDER SINGH : I am supporting you 
... (Interruptions) 

(English] 

KUMARI MAMATA BANERJEE : We want an 
assurance from the Governm.nt. ... (lnterruptlons) The 
Parllamantary Affairs Mlnilter Is here. the Leader of the 
Opposition is also here. We want an assurance. 
... (Interruptions) 

MR. CHAIRMAN: L.t him complete. I will ask the 
Gov.rnment to do It. If they want to react. they will do 
so. But let him complete first. How can I do it now? 

. .. (Interruptions) 

KUMARI MAMATA BANERJEE : No, Sir. We want 
justice .... (Interruptions) 



277. ASADHA 23, 1920 (SAKA) 278' 

MR, CHAIRMAN : Let him corriPlete flrat. 

... (Interruptions) 

KUMARI MAMATA BANERJEE: Sir, let him give us 
the assurence; otherwise, we will walk out. 
... (Interruptions) 

[Translation] 

SHRI SURENDER SINGH : Mr. Chairman, Sit, my 
submission Is this ... (Interruptions) You lIaten to me for 
five minutes with utmost patience. ·1 am surely for your 
help and I support it. What can be the objection In 
listening to my submla.u;n? My aubmlaslon la this 
that .... • 

[English] .. 
MR. CHAIRMAN : Do not do .. that please. I do not 

expect you to pass such com~nta. 

SHRI SURENDER SINGH: I am sorry, Sir. 

MR. CHAIRMAN : That comment will not go on 
record. 

... (Interruptions) 

[Translation] 

SHRI SURENDER SINGH : Mr. Chairman, Sir, my 
submission in that I do not have any objection even If 
you give them 50 per cent reservation In place of 33 
percent. ... (Inte"uptions) 

[English] 

MR. CHAIRMAN : Shri Surender Singh, please 
conclude now. 

... (Interruptions) 

MR. CHAIRMAN : SM Surender Singh, have you 
concluded? Please conclude now. 

... (Inte.TUptlons) 

MR. CHAIRMAN: Let him complete. Please resume 
your seats. 

... (Interruptions) 

MR. CHAIRMAN : Let him complete. I will ask the 
Government; and if they want to react to It, they can do 

so. 

... (Interruptions) 

• Expunged as ordered by !he Chair. 

rrf8nlllaHon] 

KUMARI MAMATA BANERJEE : We do not want 
1UbmluIon, wa w.nt our Women Reeervation Bill. 

(E"fIIlsh] 

MR. CHAIRMAN : Shrl Surender Singh, please 
conclude now. 

... (Interruptlons) 

MR. CHAIRMAN : Kumarl Mamata Banerjee and 
many other hon. Members have referred about the 
deferment of the Bill. The deCision of the Speaker 
remains lind nobody can review that unless he himself 
wanta to. Therefore, with regard to the Bill, the Chair 
cennot do anything now. 

As far as the assurance which they sought from the 
Government, I leave H to them; if the Govemment want 
to say anything or If they want to react to It, they can do 
so. 

... (Interruptions) 

SHRI BASU DEB ACHARIA ; Sir, I have not spoken. 
Kindly allow me also to speak. We also would like to 
place our viewpoints ... (Interruptlons) 

MR. CHAIRMAN : Don't you want to hear the 
Minister? 

... (Interruption.) 

SHRI BASU DEB ACHARIA ; We will speak and then 
he may react. You have not called me to speak 
'" (Interruptions) 

MR. CHAIRMAN : The Minister for Parliamentary 
Alfan wanta to say something. He wants to react If the 
House would like to gtve a patient hearing . 

... (Interruptions) 

MR. CHAIRMAN : He wants to say something but 
you are not allowing him to speak . 

... (Interruptions) 

MR. CHAIRMAN: Mr. Minister. would you like to say 
something? 

... (Interruptions) 

MR. CHAIRMAN: Do you want to know the reaction 
of the Government or not? 

..• (Inte"uptions) 

MR. CHAIRMAN: I do not understand this . 

. .. (Interruptions) 
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KUMARI MAMATA BANERJEE: We w.nt reaction 
from the Chair ... (Interruptlons) 

MR. CHAIRMAN: Othera also want to uy eornethlng. 

... (Interruptions) 

115.32 h,.. 

At this stage, Kuma'; Mamata Banerjea end some 
other hon. Members camf1 and stood on the 

floor near the Table 

... (Interruptions) 

MR. CHAIRMAN : The House stands adjourned to 
meet again at 5 p.m. 

15.12 h,.. 

The Lok Sabha {han adjoumed till Saventeen of the 
. Clock. 

17.00 h,.. 

The Lok SaMa ,..-assembled at Seventeen of the 
Clock 

[ MR. SPEAKeR In tha Chair J 

{English} 

KUMARI MAMATA BANERJEE (Calcutta South) : Sir, 
we want to know about the future of the Women's Bill. 
... (Interruptions) The women Members have been 
agitating since morning ... (Interruptions) Sir, you are a 
leader of the leaders. . .. (Interruptions) 

MR. SPEAKER: Madam, please take your seat. 

KUMARI MAMATA BANERJEE: You allow the 
Minister to introduce the Bill . ... (lnterruptlons) 

MR. SPEAKER: I am making an observation. Please 
take your seat. 

SHRI BASU DEB ACHARIA (Bankura) : Ara they 
bringing the Bill again? ... (lnterruptlons) We must know 
about it. ... (Interruptions) You must tell us. 

KUMARI MAMATA BANERJEE: We want to know 
the future of the Women's Bill. 

SHRI BALRAM JAKHAR (Blkaner) : Mr. Speaker, Sir, 
I want to say something. . .. (Interruptlons) For the last 
five days, the hon. Members representtng seventy-four 
per cent of the people of India - the farmers and the rural 
people - want to discuss their problems. But I do not 
know what is happening here. Are we blind people who 
cannot even see what Is happening to them? Thouunds 
of people have died of hunger and are committing suicide. 
They do not let us talk about It. ... (Interruptions) 

KUMARI MAMATA BANERJEE : Sir, we want to 
discuss .... (Interruptions) 

SHRI BALRAM JAKHAR : You must do something 
about It . 

MR. SPEAKER: All right. 

. .. (Interruptions) 

MR. SPEAKER :'Kumari Mamata Banerjee, please 
take your seat. 

... (Interruptions) 

MR. SPEAKER: SM Prabhunath Singh, please take 
your seat. 

(Translation] 

SHRI PRABHUNATH SINGH (MaharajganJ) : Mr. 
Chairman, Sir, Pandemonium has been going on in the 
House for the last two days. We are saying that there 
are serious problems which the country is facing. 
Presently the circumstances do not warrant the bringing 
In of Women Reservation Bill. Have a referendum on 
this Issue and then bring the Women Reservation Bill in 
the House . ... (Interruptions) 

{English} 

MR. SPEAKER: Mamata ji, pleHe take your seat. 

KUMARI MAMATA BANERJEE : We want to know 
about the future of the Women's Bill . ... (Interruptlons) 

MR. SPEAKER: Shri Anand Mohan, please take your 
seat. 

... (Interruptions) 

MR. SPEAKER: Hon. Members, considering the 
strong sentiments expressed by the hon. women 
Members of the Hou .. , I shall advise all the perties to 
have further consultations about this subject among 
themselves 10 that the Government would come forward 
to Introduce the Bill at the earliest possible time. 

...(Interruptlons) 

MR. SPEAKER: Now, the House will take up Matters 
under Rule 377. Shrl Mahesh Kanodia. 

... (Interruptions) 

KUMAR I MAMATA BANERJEE : Sir, this is your 
assurance that Government will Introduce the Bill. 

... (Interruptions) 

MR. SPEAKER: No, please. 
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(Translation) 

SHRI LAW PRASAD (Madhepura) : We are with you, 
not with ,tt)ese ... (InterruptJO(lS) 

KUMARI MAMATA BANERJEE: Very good, then the 
Women Reservation Bill will be passed ... (Interruptlons) 

SHRI ANAND MOHAN (Sheohar) : Mr. Chalnnan, 
Sir, first bring the Women Reservation Bill. The rest can 
be done only after that. 

[English) 

MR. SPEAKER: Shri Anand Mohan, pleas. take your 
seat. Now, Shrl P. Shiv Shanker. 

oo. (Interruptions) 

MR. SPEAKER: Nothing will go on record. 

... (Interruptions)· 

SHRI P. SHIV SHANKER (Tenali) : Mr. Speaker, Sir, 
we find that the infonnation . ... (Interruptions) 

MR. SPEAKER : Nothing will go on recorcI axcept 
Shri Shiv Shanker'S speech. 

oo. (Interruptions)· 

MR. SPEAKER: Shri Anand Mohan, 'please take your 
seat. 

oo. (Interruptions) 

MR. SPEAKER: Whet Is this? How cen you speak 
without taking the pennlsslon of the Chair? Please take 
your seat. 

... (Interruptions) 

MR. SPEAKER: Shri Anand Mohan, please take your 
seat. 

oo. (Interruptions) 

MR. SPEAKER: SM Anand Mohan, thi.1s too much. 
Please take your seat. You must follow the procedure. 
You must take your seat first. 

SHRI P. SHIV SHANKER: Sir, In the newspapers, 
for sometime we had been reading that ... (Interruptions) 

MR. SPEAKER: Shri Anand Mohan, this Is too much. 
Please take your seat. I have not allowed you. What is 
this? 

OO' (Interruptions) 

• Not recorded, 

SHRI P. SHIV SHANKER: Sir, In the newspapers. 
for aometime the news Is trickllRg out that ... (Interruptions) 

MR. SPEAKER: SM Anand Mohan, this is too much. 
Please take your seat; otherwise I have to name you. 
Please take your seat. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record. 

... (Interruptions)· 

SHRI P. SHIV SHANKER : Sir, in the newspapers 
the news is trickling our regarding the Report of the Jein 
Commlaalon which Is creating a great deal of confusion 
amongst the people at large ... (Interruptions) 

KUMARI MAMATA BANERJEE : Sir, you said that 
you would ask the Govemment to Introduce the Women's 
Reaervatlon Bill as urty as ponlble. The Minister of 
Parliamentary Affairs Is here. He should lay something 
... (lnterruptloN) Why Is the Govemment keeping quiet? 
... (Interruptlons) let them say something about it 
... (Interruptions) 

MR. SPEAKER: Shri Anand Mohan, please take your 
seat. 

... (Interruptions) 

MR. SPEAKER: Shri Anand Mohan, please take your 
s.at. 

... (Interruptions) 

SHRI P. SHIV SHANKER: Sir, why do you not name 
him? ... (lnterrupNons) 

SHRI SUNIL KHAN (:",rgapur) : Sir, IS this the 
procedure? oo. (InterrUptions, 

(Transl.tlon) 

THE MINISTER OF PARUAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : Mr. Speaker, Sir, the p08ltion is very clear. 
Whatever he has said and whatever language he has 
used. that Is not proper. If such things are said about 
the House on the Floor of the House IIMIf, then how the 
House will function? 

[English) 

MR. SPEAKER: Order please. 

{Trans/etlon] 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, you 
know the position very well. You ordered the Introduction 

• Not r.corded. 



283 JULY 14, 1898 284 

of this Bill yesterday. After that whatever has happened 
in your Chamber and atter the meeting of all the party 
leaders, you said that the Bill would be deferred. The 
day you order us, we will bring this Bill In the House. 

(English] 

KUMARI MAMATA BANERJEE : Sir, It is up to you 
... (Interruptions) 

MR. SPEAKER : Shri Anand Mohan, what is this? 
Please take your seat. I have not called your name. You 
please sit down. This is not good. This is too much. 

... (Interruptions) 

MR. SPEAKER: Nothing Is going on record. 

... (Interruptions)· 

SHRI P. SHIV SHANKER: Mr. Speaker, Sir, many of 
us ara very much anguished over the fact regarding the 
Jain Commission Report being trickled out In newspapers 
In bits and pieces. This has been appearing In the 
newspapers for quite sometime now. One of the worst 
assassinations of the century has taken place 
... (Interruptions) 

MR. SPEAKER: There should not be any cross-talk. 

... (Interruptions) 

MAJOR GENERAL BHUVAN CHANDRA 
KHANDURI, AVSM (Garhwal) : Sir, ara we having Zero 
Hour or Matters Under Rule 377 ? 

AN HON. MEMBER: The Hon. Speaker has allowed 
him to speak. 

MAJOR GENERAL BHUVAN CHANDRA 
KHANDURI, AVSM : There Is no Zero Hour today. 

SHRI P. SHIV SHANKER: One of the worst pOlitical 
assasslnaHans ... (Interruptions) 

MR. SPEAKER: We have to finish a lot of business. 
You can speak tomorrow. 

If the House agrees, Matters Under Rule 377 be 
treated as laid. 

SEVERAL HON. MEMBERS: Yes, Sir. 

MAJOR GENERAL BHUVAN CHANDRA 
KHANDURI, AVSM : Sir, we would like to read It. 

MR. SPEAKER: Matters Under Rule 377 are treated 
as laid. 

• Not recorded. 

MATTERS UNDER RULE 377* 

(I) Need to convert meter-gauge IIna upto Broad 
Gauga IIna batwaan Patan and Mahasana, 
GujarBt 

[Translation] 

SHRI MAHESH KANOD!f.\y(Patan) : Sir, I submit 
through the House that the work of conversion of 45 
Kilometre railway line from metre gauge to broad gauge 
between Patan and Mehasana'"as not yet been taken 
up. If this work is completed. It will facilitate. the rail 
trevel of the people of Patan to Deihl and Mumbal. This 
ragion is extremely undeveloped and backward due to 
which the people have been facing great problem in 
undertaking development works and that is why it is 
extremely necessary to convert the said line into broad 
gauge line from metre gauge which will make it convenient 
for the people of Patan to travel directly to and from Delhi 
and Mumbai. 

It Is my humble submission to the government 
through the House that the said line should be converted 
soon into broad gauge. 

(II) N .. d to provide nac:as .. ry aaslstance to the Stat. 
Govarnmant of M.P. to chacK naxallt. actlvltl •• 
In the Stata 

[Translation] 

SHRI GAURI SHANKER CHATURBHUJ BISEN 
(Balaghat) : Sir, there is no law and order in Madhya 
Pradesh. A parallel Government of naxelltes is active in 
the whole region. Various groups of naxalites are active 
in Balaghat, Rajanandgaon, Kanker, Bastar and Sarguja 
districts. Madhya Pradesh Government and police 
administration have feiled In curbing naxallte activities. 
In May 1998 the policeman posted at Dabri Police 
checkpost In Balaghat district was shot to by naxalites 
and after that at 8.30 AM on 6.7.98 Additional Police 
Superintendent and Additional Police Inspector posted 
at Hatta police station were killed In encounter with 
naxelltes In Kharjhaprl village under Hatta police station. 
As a result of it the police force has been demoralised. 
The State Government and Police Administration have 
failed in checking the naxalltes activities. 

I would like to make a submission to Government of 
India that naxallte movement can be erased with the help 
of Centrel Reserve Police Force (CRPF) and Army so 
the Government should Intervene in this matter . 

• Treated .a Laid on the Table of the House . 



285 Matters under ASADHA 23, 1920 (SAKA) Rufe 377 286 

(III) N .. d to bllce MCeHllf'y atIIpa for Incot'pOI'.tlon 
of propoeal. received from Member. of 
Parliament In varlou. plan. of S .... Gov.rnment 
of Bihar 

[Translation) 

SHRI BRAJ-MOHAN RAM (Palamu): Sir,the Deputy_ 
Commissioners of both Palamu and Gadhva districts 
which come under my Lok Sabha constituency Palamu 
in Bihar, do not Incorporate the proposals received from 
Members of Parliament into agenda and minutes of 
Management Council for District Rural Development 
Agency. Due to pressure of the State Government they 
accept and implement the ,chemes proposed by MLAs 
whereas per the Instructions of the Union Govemment 
the proposals of Members of Parliament should also be 
incorporated in the agenda and Minutes while 
Implementing these schemes. Same situation prevails 
in ail the districts of Bihar. All such schemas Implemented 
in the State are funded by the Central Government. 
Alongwlth It recommendations of hon'ble MPs In respect 
of Accelerated water supply schemes are not accepted 
in Bihar. I would request the Government to Issue 
instructions to the Government of Bihar that proposals 
received from MFs should also be implemented under 
the above-mentioned schemes. 

(Iv) Need for lIIakJng proper arrang.ment. under 
'Project Tiger' In Utt.ranchal In U.P. and to 
compen.ate famllle. affect.d by tlg.r 
menace 

MAJOR GENERAL BHUVAN CHANDRA 
KHANDURI, AVSM (Garhwal) : Sir, the man-eater tigers 
have created a terror In Gamwal especially In Chamoli, 
Rudraprayag and Paurl Garhwal districts. Several 
children, women and old persons are being killed or 
injured by the tigers everyday. This Is not new 
phenomenon for this area. I had raised this Issue time 
and again during 10th Lok Sabha also. In 1995 hon. Mr. 
Speaker had asked the Minister of Environment and 
Forest for giving a detailed statement about the damage 
done to life and property by the man-eater tigers. 

Sir, the Ministry of Environment and Forest Is also 
responsible for this menace. In my area several wild life 
sanctuaries have been developed for tigers under the 
'Project Tiger' but there Is no proper arrangement for their 
food. As the number of tigers Is more, old tigers come 
out of jungle and make children, old persons and women 
their prey. But Ministry of Environment and Forest has 
not taken any action in this regard. . 

I would request the government to Issue Instructions 
to the MiniStry of Environment and Forest for making 
proper arrangements for tigers under the 'Tiger Project' 
in Uttaranchal region and old Ugers should be shifted to 

some other place. The Government direct the 
Government of Uttar Pradesh to make immediate 
arrangements for k1IHng the man-eater tigers. A special 
team should be despatched there and compensetion 
should be given immediately to femllies of dead and 
Injured In such Incidents. 

(v) N.ed to doubl. the railway lin. b.tw •• n 
Bangalore and Tumkur 

[English} 

SHRI C.P.M. GIRIYAPPA (Chltradurga) : The railway 
line between Sangalore and Tumkur has remained a 
single line for the last several decades. This line has not 
been doubled till today despite several representations 
from me and several other political leaders. This line is 
the key link between Sangalore and other major cities 
situated in the central and northern parts of Karnataka. 
Moreover, Tumkur Is one of the fastest growing cities in 
Karnataka State. There are various educational 
In.titutlons like Engineering Colleges, Medical Colleges, 
B.Ed. Collegas, other technical institutions. etc. Apart 
from this, several thousands of State and Central 
Govemment employees travel to Bangalore and return 
to Tumkur dally. Businessmen and many other 
commuters travel daily between these cities. 

The National Highway No.4 between these two cities 
cannot take the heavy traffic and there are a number of 
accldants on this routa. 

Under these circumstances the only solution to the 
traffic problem is to double the railway line between 
Bangalore and Tumkur. I urge and hope that the doubling 
of this viatal railway line will be taken up by the Centre 
during the current financial year 1998-99. 

(vi) N •• d for mod.rnl.atlon of pow.rloom and 
aplnnlng mill. In IchalkaranJl, district Kolhapur, 
Mahara.htra 

{Translation} 

SHRI KALLAPPA AWADE (Ichalkaranji) : Sir. my 
Parliamentary Constituency Ichalkaranji in district 
Kolhapur Is famous not only in Maharashtra but is known 
as Manchestar of the country. Textile industry is incurring 
loss for the lest three years there. As a result of it spinning 
mills are Incurring losses and powerloom industries are 
being closed down. Thus unemployment is increasing 
day by day. Textile industry will close down there If the 
Government does not take efficient measures to save· 
thi,'ndustry. I would Uke to give a suggestion that financial 
uaistance should be provided for removing problems of 
textile Industry and required funds should be given at 
ea~ie't for modernisation of powerloom industry. Funds 
should be provided through NCDC for modernisin!! 
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powerlooms, and spinning mills. The State Government 
do not give guarantee for funds provided througb NCDC 
and frorTi this viewpoint the responsibility of the State 
Government should be fixed in this regard. Modern 
technology should be used in powerloom and spinning 
mills for modernisation of textile industry. I would request 
the Government of India to take effective measures in 
this regard. 

(vii) Need to lay a railway line between Pune and 
Na.lk In Mahara.tra at the earlle.t 

[English] 

SHRI ASHOK NAMDEORAO MOHOL (Khed) : Sir, I 
would like to draw the kind attention of the Hon'ble Minister 
for Railways and of this House towards the long pending 
demand of the people, living in Pune and Nasik, to lay a 
railway line between Pune and Naslk. Because these 
two cities are very important for the people of Maharashtra 
In view of educational and industrial point. People living 
in these two cities use to go to Pune for their education 
and also for their livelihood dally as most of the Industries 
are situated there. But Sir, there is no direct link of railway 
between l:Oune and Nasik. As a result of this, the people 
living 1:) ',llI'!se two cities have to use different means of 
road transport to teach these two cities which Is very 
costly, tiresome and time consuming. Here I would also 
like to add that in the year 1994-95, the then Railway 
Minister, had assured to the local Member of Pari lament 
and people of these areas to solve the problem and also 
assured to conduct a survey in this regard. But Sir, the 
survey work has been taken up just now after a gap of 4 
years and is still processing in slow pace. 

Therefore, I urge the Union Government to take 
immediate action to complete the survey work at the 
earliest to improve the loss of the peopie of Junar, 
Ambegoan, Khed and other villages living in between 
Pune and Nasik, 

(viII) Need to ensure that the Central Sheep Braedlng 
Farm Is not .hlfted from HI •• ar, Haryana 

[English] 

SHRI HANNAN MOLLAH (Uluberia) : The Central 
Sheep Breeding Farm, Hissar, Haryana, has been very 
successfully functioning for long. A large number of 
research workers and employees 'are engaged in the 
effort to improve over live stock breeding and gave many 
new improved varieties in these years. The contribution 
of the Farm is commendable. 

But an attempt is being made to close down the Farm 
and shift it to some other State. The employees of the 

farm are agitating agelnet such move and If it is shifted, 
many peopla will face difficulties. 

I urge upon the Minister for Agriculture to intervene 
and stop the shifting of the farm from Hissar and allow it 
to function there. 

(Ix) Need for de.lltlng of Varna river and MalthaA Lake 
In Phulpur 

[Translation] 

SHRI JANG BAHADUR SINGH PATEL (Phulpur) : 
Sir, Varna river originates from Mallhan Lake situated in 
my parliamentary Constituency Phulpur. About 100 
villages of my Parliamentary Constituency remain 
submerged in rainy water and water collected in Mailhan 
Lake from tails of various canals including Sharda canal 
and tails of canals flowing from Patti Pratapgarh. For the 
past many years crops could not be grow", there. Time 
and again written requests have been made for desilting 
and cleaning of Varna river and Mailhan Lake but so far 
no effective measures have been taken in this regard. 

I, therefore demand that Central Government should 
intervene in this matter of public interest for desilting ana 
cleaning of Varna river and Mailhan lake. 

(x) N •• d to run • p •••• nger u.in Detween 
Arakkonam and Katapadl In Tamil Nadu and to 
ra-cllract My.ora-Tlrupathl f.-t pa.eenger night 
train vi. Arakkonam Junction 

[English] 

SHRI C. GO PAL (Arakkonam) : I want to bring the 
following matters to the notice of Hon'ble Minister for 
'Railways for the convenience of poor public pilgrimage, 
students of Schools and Colleges, Businessmen and 
Labourers. I request the Hon'ble Minister for Railways to 
direct the authorities to run a passenger train in between 
Arakkonam and KatapadL I also want to draw the 
attention of the Hon'ble Minister that a passenger train 
leaving from Arakkonam at 6.50 A.M. reaches the 
Katapadi at about 8.30 A.M., timing of the said train is 
ideal I.e. from 8.30 A.M. to 5.05 P.M., Therefore, I request 
the Hon'ble Minister to take necessary action to operate 
the said passenger train from Arakkonam to Katapadi 
during the said time, I.e 8.30 A.M. to 5.05 P.M. I also 
request the Hon'ble Minister for Railways that Mysore -
Tirupathl Fast Passenger Night Train must be allowed to 
run via-Arakkonam Junction Station inste'ad of 
Arakkonam By pass. The desire of the public is that the 
above said train should be run immediately till the running 
of electric trains between the above said stations. 
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(xl) NHd for ..... rv.tlon for mu.llm. In Government 
Service. 

(Translation] 

SHRI MOHAMMAD ALI ASHRAF FATMI 
(Darbhanga) ; Sir, Muslims are not getting opportunities 
iI:If'6conomlc upllftment and that Is why they Back 
inclination towards education. Social and economic 
status of Muslims can be ascertained from the fact that 
at the time of Independence the percentage of Muslims 
in Government Services was more than the present 
percentage. They are not given much importance In 
Government jobs and due to this fact they have been 
separated from the national mainstream and feeling 
neglected in this country. Though Muslim community is 
famous for Its craftsmanship but they should also be given 
their due share In government services. 

I, therefore, request the Central Government for 
enacting a law to provide ten percent reservation for 
Muslims in government services. 

(xII) NHd to Includ. ph ... -III .nd IV of the N.H. 47 
KolI.m by • ..,... project In the annu.1 .ctlon 
pl.n of the coming y.ar 

[English] 

SHRI N.K. PREMCHANDRAN (Quiton) : The major 
Municipal Town "Kollam" In NH 47 in Kerala is 
experiencing traffic bottleneck due to vehicular traffic. To 
avoid this, work on NH Kollam Bye Pass project started 
long ago. The phase I of the said project from Dhattamala 
to Ayathil is already completed by spending 9.5 crores of 
Rupees. The work on phase - Ii has just started and 
expected to be completed by December 1998. The entire 
prOject will become useful only if work on the remaining 
phases - III and IV Is completed. Otherwise the money 
already spent will become futile. Hence I urge the Minister 
of Surface Transport to Include the work of phase - III 
and IV of the said NH Bye-Pass in the Annual Action 
Plan of the coming year. 

17.08 hrs. 

DEMANDS FOR GRANTS 1998-99 
(GENERAL)· 

{English] 

MR. SPEAKER; The House will now take up further 
discussion and Voting on Demands Nos. 1 to 4 relating 
to the Ministry of Agriculture. As the Hon. Members are 
aware, guillotine will take place at 18.00 hours today. 

• Moved with the recommendation of the President. 

(Translatlon] 

SHRI BAlRAM JAKHAR (Blkaner) : Mr. Speaker. Sir. 
last Friday we started discubsion on the issue of farmers 
... (Interruptions) 

SHRI ANAND MOHAN (Sheohar) ; Jakharji, you 
please first speak on Women's Bill . ... (lnterruptions) 

SHRI BALRAM JAKHAR; Please come to me, I will 
tell you about It. 

Mr. Speaker, Sir, that day we were diSCUSSing 
Agriculture Policy but discussion remained incomplete 
... (Interruptions) 

SHRI ANAND MOHAN; Please speak on Women's 
Bill now ... (Interruptions) 

SHRI BAlRAM JAKHAR : I am raising the issue of 
farmers, please do not Interrupt me ... (Interruptions) That 
will come before the House you can take your seat. 

MR. SPEAKER: It is not good. 

SHRI BALRAM JAKHAR : Mr. Speaker. Sir. we were 
discussing the features of Agriculture Policy. One of our 
hon'ble Member raised a question of according status of 
equality of agriculture ... (Interruptlons) Which means to 
Impose taxes. But we propose to make It tax-free 
... (Interruptions) Now the question arises ... (Interruptions) 

MR. SPEAKER; This is not good. 

... (Interruptions) 

MR. SPEAKER; Shrl Anand Mohan, please take your 
seat. 

[English] 

Nothing is going on record. 

... (Interruptions)· 

SHRI BALRAM JAKHAR : Sir. you have the power 
to ask him to leave the House. Why can you not use 
your power? That Is meant to be used. 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPADY K. RAMAMURTHY) ; When a 
Member Is continuously disturbing the House. the 
Speaker has got the power to name him. 

(TranslatIon] 

SHRI BALRAM JAKHAR . Mr. Speaker. the question 
ariaes ... (Interruptions) during discussion on Agriculture 
I suggested that how it can be made tax-free 
. .. (Interruptions) 

• Not recorded . 
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{English} 

I cannot speak like that ... (Interruptions) Mr. Speaker, 
Sir, you please ask him to leave the House or ask me to 
sit. ... (Interruptions) 

(English] 

MR. SPEAKER: Shri Anand Mohan, I request you 
again please take your seat. 

... (Interruptions)· 

MR. SPEAKER: Shri Anand Mohan, please take your 
seat. This is not good. 

... (Interruptions)· 

SHRI BALRAM JAKHAR (Bikaner) : Sir, why cannot 
you ask him to leave the House? ... (Interruptions) I want 
to speak here on behalf of the farmers. 

... (Interruptions)· 

MR. SPEAKER: Shri Anand Mohan, what Is this? 

... (Interruptions)· 

MR. SPEAKER: Shri Anand Mohan, please withdraw 
from the House. 

... (Interruptions)· 

MR. SPEAKER : Shri Anand Mohan, please leave 
the House. 

... (Interruptions)· 

MR. SPEAKER : Shri Anand Mohan, please leave 
the House. 

... (Interruptions)· 

MR. SPEAKER: Shri Anand Mohan, please leave 
the House. This is not good. 

... (Interruptions)· 

MR. SPEAKER: Shri Anand Mohan, please withdraw 
from the House. Otherwise,l will have to call the 
Marshals. 

... (Interruptions)· 

MR. SPEAKER : Shri Anand Mohan, please leave 
the House. Otherwise, I will have to call the Marshals. 

... (Interruptions)" 

MR. SPEAKER: Marshals, please take Shrl Anand 
Mohan out. 

• Not recorded. 

17.18 h .... 

At this stage, Shrl Anand Mohan was removed 
from the House 

{Trenslation] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : Mr. Speaker, Sir, I would like to request 
that these objectionable words about the Members and 
the House should be expunged . ... (Interruptions) 

{English] 

MR. SPEAKER: I had already said, "Nothing is going 
on record". 

(Translation] 

SHRI BALRAM JAKHAR (Bikaner) : We are talking 
about agricultural polley. We wera talking about giving 
status of Industry to the agriculture ... (InterruptIons) The 
Minister of Finance has arrived. I would like to drawlhis 
attention towards It. The matter was simple that the status 
of Industry should be given to the agriculture, but tax 
should not be imposed on It. There Is no need to Impose 
tax on it because It is not in a position to pay tax 
... (lnterruptions) We have imposed ceiling on agricultural 
land and it has automaticaHy affected the three 
generations. It has to be seen as to what is going on in 
the villages. It is to be seen as to how farmers are living 
in the villages. 

I would like to make a humble request to th$ House 
that attention should be paid to the suicides being 
Committed by thousands of farmers. The figures of 
500-700 appearing in the newspapers are not true. I 
have figures with me. Thousands of farmers have 
Committed suicides because they were unable to pay 
the loans. Their crops were destroyed. The reason 
behind this has to be looked Into. From where will these 
farmers pay Income tax. That Is why I have proposed In 
the agriculture policy that capital gain tax, income tax or 
wealth tax should not be imposed on the farmers. The 
farmers produce foodgrains for the people of India. Why 
injustice is being done to them? It has to be understood 

You say that 58% more allocation has been made 
this year. But from where will the money come? I had 
written a letter In this regard. I would like to read It out. 
You have said that you will Impose tax, what attitude you 
are having towards farmers. 

[English] 

"The proposed duty on milk and milk products would 
produce very small revenues in relation to 
Government's proposed outlays, but it would place 
a major burden on milk producers. The previous 
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Congress Government and even the United Front 
Govemment had kept the processed milk product 
items out of the excise regime In order to encourage 
the farmer to produce more and get a better retum 
thereof. This was meant to encourege value addition 
to agricultural commodities with a view to provide 
mote Income to the farmers. It also recognised the 
major contributions milk producers cooperatives 
made in carrying out extension and input supply 
activities that otherwise would have been the 
responsibility of the Ce~tral and State Govemments. 

The BJP Govemment which professes the Swadeshi 
concept is ironically working towards Its antHhesls.· 

That Is what I am saying : 

"The present Budget proposals fall to protect the 
Interests of the Indian farmers, particularly diary 
farmers, most of whom are landless, marginal and 
small farmers. The proposal is nothing but Swadeshl 
bark and Videshi bite. Such a proposal if 
implemented, would only push up the prices of all 
packaged products, and apart from hitting the farmers 
would also hit the small scale units and the common 
consumers. Products like ghee and butter are 
consumed not just by the urban elite but also by the 
lower middle class. Milk powder, which was also to 
be hit by the new duty, is the main source of milk In 
the Northeast and other milk-deficit regions. The 
move would encourage selling of dairy products In 
loose unbranded form, thereby fuelling such 
malpractices as adulteration and detertoration In 
quality. This would also encourage the Inspector Raj 
that the new Govemment professes to bring to an 
end." 

That is what I want to say and I will give a living 
example as to what has happened to the dairy Industry. 
One dairy unit in Baramatl dally supplied 3 lakh IItres to 
the NDDB. Today, they have supplied only 70,000 IItres. 
What will they do with 2,30,000 IItres? It is because of 
the excise duty they were not.. .. 

{Trans/ation] 

I am talking about the farmers because they supply 
milk. If farmer dies, who will supply the milk. Last time, 
in Mumbal, the milk was oversupplied. There was a lot 
of wastage of milk. He is sitting here, ask him? I would 
like 10 know why this duty was imposed? What do your 
want to do to us? I would lika to ask why do you want to 
harass the farmers? I would like to ask how much has 
been allocated, for what purpose it has been allocated, 
how much money you will spend? 

Please see our plight. I don't want ,to say,. ~ut you 
should give consideration to it. The ~on ble MInister of 
Finance and the hon'ble Minister of Agnculture ara present 
here. I want that they should think about the poor state 

of villages. ·1 think, enough has not been done. You 
should give sertous consideration to our economic 
condition, the standard of education, transport facility and 
means of transportation. Our children (Children of 
farmers) cennot complete with the children who are living 
In the cities and are paying fees of Rs. 3000 per month. I 
would like to ask how could they compete with them? 
Therefore, I would like to mention where allocations are 
needed.' 

After that, I would like to say something about the 
seeds. 

Had the money been spent, 'they would have been 
in a position to do something. It should also be observed 
that how production Is to be increased. The good yield is 
possible only If the seed Is of good quality. What have 
you done In this regard? You have written - On that daY 
also. I was saying. 

{English] 

Terminator to atrect the farmers. This is something 
unheard of. 

{Trans/ation] 

They have evolved a new theory. It is to be seen as 
to what type of new seed has been Introduced? It Will 
give good yield. Only In the IIrst yeer and the next year 
there would be no production. If·work would be done in 
this manner, then farmer will not be able \0 do anything. 
Therefore, the legislation should be enacted to protect 
the farmer. You should give proper consideration to seed 
generate system. The Agriculture Science Centres are 
in the country. You should give training to the farmers i~ 
these centr... If that is done, the farmer of our country 
can do wonders in the field of producing good quality 
seeds. It will help In earning foreign exchange. The 
labour Is available at cheaper rates in our country. 
whereas in foreign countries it is costly. If a farmer having 
two acres of land is unable to get yield from his land, the 
guidance can be provided to him. I will send suggestions 
to you In this regard. 

{English] 

It Is a very serious thing which might affect the future 
. of the farming community and the future of the agriculture 

itself. . 

{T rans/atlon ] 

You should do something about it. It has to be looked 
into as to how much money has been allocated for the 
irrigation. Earlier, the Government used to give grant for 
sprinkle and concrete water channels. But I have seen 
no mention of funds allocated for this. Therefro)re. you 
should not do this, because after that no remedy will be 
left. What has been done in the field of command Area 
Development? I have not seen any mention of it 
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[Shri Balram Jakharj 

{english] 

Command Area Development Is a basic thing for 
good agricultural production. 

{Translation] 

I have observed that Indira Gandhi canal which was earlier 
known as Rajasthan canal has devastated lakhs of acres 
of land. Waterlogging took place over there. Nobody 
had tried to find out whether the land can absorb water 
or not. Because of gypsum or any other chemical, the 
land can't absorb water. 

{English] 

All these villages have been devastated. 

(Translation] 

I have stated earlier also, and I am repeating It that you 
should pay attention. in this regard. I have seen no 
mention of money allocated for this in the budget. You 
should tell the farmers how much (75-90%) would be 
allocated to them? 

Similarly, you should take prior measuras in case of 
Narmada in KutCh, otherwise it will also be devastated. 
If you will give proper attention In the area, the yield will 
be three times more than the present, the income of 
farmer will also increase. They will not have to import 
foodgrains. Why the farmer has committed suicide? Now 
you should pay attention towards it, if you had not paid 
earlier? The report in this regard has been submitted 
and it has been discussed in the House as to why farmers 
are committing suicides? The farmers have committed 
suicides not only in Andhra Pradesh and Kamataka, but 
also in Haryana and Punjab. I have got figures of Haryana 
with me, 550 farmers have committed suicide over there. 
I can provide you facts and figures. I can name the village 
where 32 farmers have died, where 29 have died and 
Where 19 have died. Why they have died? They have 
died because they were unable In repay the loan. There 
was no source of income for them and they had to borrow 
money from the money-lenders. At what rate of interest, 
you are giving them loans. You should give them money 
through NABARD, Cooperative Banks and National 
Banks. You should also increase allocations. You might 
have observed a lot of money has been invested in the 
industry? Nobody asks about thousands of crores of 
rupees which could not be recovered from the industry. 
But how much money is Invested in the agriculture. It 
has to be looked into. On the top of It, there are such 
laws under which the farmer can be arrested if he is 
unable to pay the loan taken from cooperative within 40 
days. Today the condition of farmers is critical, therefore 
the money should be lended to them at the rate of 6 to 
8% whereas today he is paying 40 to 50% Interest for the 
same. He cannot repay the loan if he has taken It at the 

rate of 40-50%. I would like to ask why don't your make 
legislations to nab such people. The seeds supplied to 
the farmers ara of inferior quality. Pesticides and 
Insecticides supplied to them are spurious and 
adulterated. But these people are not nabbed. If the 
farmer Is poor, the country will also remain poor. We 
have to think about the welfare of the farmers. Nothing 
can be achieved by making an uproar. The farmer Is the 
backbone of the country, but today his condition is critical. 
You have mentioned credit cards for the farmers. I want 
that you should work in that direction. You have said that 
you will do It. You should set the time limit for farmers to 
repay the loans. Alongwlth it the seeds of good quality 
should be supplied to them. The agriculture scientists 
having B.Sc. degree are unemployed. You should give 
them licence to sell these type of goods. The general 
shopkeepers do not have knowledge of the agricultural 
products. I want that you should make legislation in this 
regard. Then only, this can be done. 

Sir, there was also a mention of cooperative and it 
was said that farmers should be supported through the 
cooperatives. But there is a much difference between 
your saying and doing. The other day hon'ble Minister 
for Finance was not present.- I had said, he should 
mention only those things, which he wants to do. There 
should be no difference between the saying and doing. 
You said that you will give autonomy to the cooperatives. 
you will reduce the interference of the Government, 
... (lnterruptions) But this is not happening and that is 
why I am saying It. I would like to give an example of it. 
Recently, the scheduled election of the NAFED was 
postponed on flimsy grounds. Why? Because, the 
person of your choice was not available? This is not the 
way, and how can cooperatives be helped in this manner? 
By this way the cooperatives will not be able to survive? 
I would like to say that cooperatives want to survive under 
the leadership of an honest man. We should work 
collectively in this field. We had made a national policy 
for the cooperatives. Shri Sompal ji, please implement 
It. You should establish National cooperative Banks for 
lending money to the farmers. 

There Is a mention of post harvesting technology. 
The farmers know nothing about it. The training should 
Imparted to the farmers in this regard. It cannot bear the 
burden of the farmers, which constitutes 73% of the 
country's total population. You should reduce it. In foreign 
countries as in USA, 1.99% of population is engaged, in 
France, Europe and Germany 6-7% people, and in Japan 
2-3% are engaged in agriculture. But in our country 74% 
people are engaged in agriculture.' Who will impert 
training to so many people? But if these people are not 
trained they wiJl becojT1e unemployed. I have reed In the 
newspaper that 13 robberies were reported in Delhi in a 
single night. The unemployed youth are Indulging in such 
crimes. 
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[English] 

We are creating an Army of people who are unemployed, 
who have go the brain but they cannot find any work. 
What will they do? They will take up criminal activities. 

[Trans/atlon] 

I do not know as to how much money has been allocated 
for post~harvesting. Earlier, one thousand crore rupees 
and been allocated for food processing and horticulture. 
You should inform the House in this regard. The other 
problem is that there is no facility available for grading, 
packaging, forwarding, storage and transportation. The 
storage space is not available at airports and ports. 
Goods arrive and perish at airports and ports. You should 
also maka arrangements in this regard. You should also 
take care of university extension services. There should 
be some interaction between them and farmers. They 
should be asked how can they accomplish this task. 

Sir, I would like to say one more thing. The Minister 
of Information and Broadcasting, Shrimati Sushma Swaraj 
Is not present In the House. 

I would like to tell her that the Doordarshan should 
telecast good programmes for the farmers. Many 
programmes can be produced to educate the farmers. It 
would have been better if a slot of half an hour should be 
allotted for this pul'pose. The live telecast of this type of 
programmes should also be arranged. The education 
should be imparted through this medium. You should 
not forget it. There is a lot of difference between doing 
and saying. It must be telecast. We should not only 
protect the land but should also try to maintain its fertility. 
For this, we have to educate the farmer-as to what should 
be the proportion of fertilizer? You have done a nice Job 
by rolling back the increase in the price of urea. You 
should find the way to balance the proportion of 
phosphorus and potassium: It is essenllal that we should 
resort to bio-fertilizers and green manuring. We should 
tell the farmers that this is possible. 

In case of horticulture, it has to be looked into as to 
how goods can be exported. Earlier, the grapes were 
not produced in India. Today, grapes worth Rs. 300 croras 
from Maharashtra, Andhra Pradesh and Kamataka are 
being exported. The farmer has worked very hard for its 
prodUction. 

Today, the State Govemments argue that grains could 
not be transported out of their states. If a cyclist -can 
carry foodgrains to other cities like Ludhiana, Mumbai, 
Chennai and Calcutta, why do not you allow farmers to 
transport grains legally to other States? 

You should make errangement for this. Who are they 
to stop the farmers from doing so. This is wrong. By Ihis 
people will get fOOdgreins at cheaper rates and the farmer 
too will get handsome money. Both will be benefitted. 

While discussing storage, the increase in Ihe prices 
of onion, patatoes and tomatoes has come to my mind? 
Why their rates are so high? 

SHRI SHAKUNI CHOUDHARY (Khagaria) . You have 
also been Minister of Agriculture. 

SHRI BALRAM JAKHAR : We had worked in this 
direction. You do not know and you have not seen it 
... (Interruptions) If I have not done it, you can do il 
...(lnterruptions) Why are you interrupting? Do you have 
more knowledge about it? 

SHRI SHAKUNI CHOUDHARY : You had sacked Shri 
Shiv Prasad. who was a scientist ... (lnterruptions) 

SHRI BALRAM JAKHAR : I do not even remember 
this name. Your knowledge is immense. Keep your 
knowledge to yourself. 

Processing can be done only if we are having cold 
storage facilities. By this, we can make different goods 
available at uniform rates to people. 25 to 30% of our 
crops do get destroyed due to lack of preservation and 
processing facilities. We have to provide all these 
facilities. We had introduced Agro-Buslness Consortium. 
You should encourage it. The children of farmers should 

'be engaged In that, they will give you remarkable results. 
How crops should be produced and it should reach the 
people. They should feed themselves end other people 
also. The arrangement for this has to be made. 

Our sisters in villages also do farming but they are 
required to be educated in this regard. They should have 
proper participation In agriculture. I have noticed that 
rural women folk do the agriculture work but they do not 
have knowledge in this raga rd. Adequate arrangements 
should be made to educate them. 

Excise duty has been levied on components of 
bullock cart and tractors. Please withdraw it.. 

Agricultural labourers should be given equal ,hare. 
Wages are not given to them for the work they do. Equal 
share also depends upon the production. Hence 
everything will be a" right If production increases. 

Hon'ble Railway Minister is not present here. There 
is not much time to speak. Railway lines are laid to 
facilita!'3 the farmers. I have written a letter to tllm In thiS 
regard but I do not know why it has not reached him. 
New railway lines have been iaid to facilitate the farmers 
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[Shri Balram Jakhar] 
to move and to ta~e their produce from one place to 
another. However, It II very lad that 13 railWay _ons 
have been closed down on the ground that they hava 
become uneconomical. How the farmers will be able to 
transport their produce in such a situation? What can 
the hon'ble Minister achieve by acting in this manner? I 
request you not to act arbitrarily. No anti-farmer step 
should be taken. Farmer also has the right to live. He 
also needs amenities of life. 

Mr. Speaker, Sir, the Minister should understand the 
small suggestions I have made and make efforts for the 
welfare of the farmers. I hope that he will do it even If he 
partly agrees to what I have said. 

SHRI RAJVEER SINGH (Aonla) : Mr. Speaker, Sir. 

[English] 

MR. SPEAKER: There is no time. I have called the 
Minister. 

... (/nterruption#) 

[Translation] 

SHRI RAJVEER SINGH: Mr. Speaker, Sir, if you do 
not call me to speak, 'then no other Member should be 
allowed to speak. Only hon'ble Minister should speak. 

[English] 

MR. SPEAKER: We have to apply the Guillotine at 
6.00 p.m., Shrl Rajveer Singh. 

... (Interruptions) 

MR. SPEAKER: Please understand that there Is no 
time. 

.. , (Interruption#) 

[Translation] 

AN HON'BLE MEMBER: Please extend the time of 
the House. 

SHRI BHAJAN LAL (Kamal) : Mr. Speaker, Sir, plaase 
extend the time of the House by half an hour. The matter 
of agriculture is very important. 

[English] 

MR. SPEAKER: Please understand that there Is no 
time. Only ten minutes ere left. 

... (Interruptions) 

[Translation] 

SHRI RAJVEER SINGH: Mr. Speaker, Sir, ... 

SHRI VIRENDRA SINGH (Mlrzapur) : Mr. Speaker, 
Sir, the bill regarding the agricultural labourers is an 
Important ona, It lhould be discussed In the HOUle. 

[Treml/atlon] 

SHRI RAJVEER SINGH (Aonla) : Mr. Speaker, Sir, it 
has been mentioned by one poet: 

"Uttam Kheti, Madhyam Baan, Nikhad Chakri Bhikh 
Nldaan" 

But the condition of our farmers has become just 
opposite for the last 50 years. 

Mr. Speaker, Sir, the manner in which the Hon'ble 
Prime Minister and Hon'ble Minister of Agriculture have 
prasented the budget. I do hope that farmers would regain 
Its past glory after fifty years. Two years ago a humble 
farmer used to be our former Prime Minister. Perhaps he 
is not. There was 12 percent cut for agriculture in the 
budget which was presented during his tenure. Their 
supporters are sitting here, but our Government, our 
cabinet hal ineraased this amount on agriculture from 
Rs. 1807 crores to Rs. 2854 crores. The allocation for 
agriculture and cooperatives has been increased from 
Rs. 1251 crore to Rs. 1941 crore. In the same manner, it 
has been Increased from Rs. 331 crores to Rs. 531 crores. 
I want to tell more but due to paucity of time. 

SHRI BHUPINDER SINGH HOODA (Rohtak) : 
Please do not give figures, only tell how much has been 
Increased? 

SHRI RAJVEER SINGH: I will speak only when you 
allow me to do so. I did not Interrupt Shri Jakhar ji. but I 
am happy that Shrl Jakhar delivered the same speech 
from which I used to give from those benches. This is 
really good thing . 

SHRI MURLI DEORA (Mumbai South) : Probably he 
remembers your full speech. 

SHRI RAJVEER SINGH : While supporting the 
Demand for Grants of Agriculture Ministry, I would urge 
the Minister of Agriculture that Indian agriculture should 
be given insuranca cover. Regarding that every' person, 
whether, he takes loan or not, insurance should be made 
compulsory for all crops and livestock. This Is my demand 
from the Govemment. 

Issue of fertilizer Is there. Shri Jakhar JI has rightly 
said that excess use of urea makes our land unproductive. 
Gpvernment should pay attention towards this fact and 
farmers should be educated that excess use of urea would 
damage their crops. Therefore they should use blo-
fertilisers, do Green farming and use cow-dung manure 
in their fields. I request Petroleum Minister that if you 
want to increase the production of foodgrains then L. P. G. 
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connections which you provide in cities, Ihould be given 
in villages so that villagers could prepare their food on 
gas and use cow-clung as manure in their farms. Then 
only agriculture production would increase 
... (Interruptions) The Minister is thanking me and I am 
thanking him. Regarding development of cattle wealth I 
want to remind you that here we people copy too much 
of foreign brand. The calves of foreign cows are not 
reared easily and are of not much use. They cannot be 
used for ploughing purpose because they do not have 
bait. Therefore Indian breed of cows and calves should 
be daveloped so that they could be used for farming 
purposes. 

Finance Minister has talked about giving good 
amount of money to NABARD so as to facilitate 
agricultural plans. For that, I am thankful to him but would 
like to draw his attention towards one danger. Shri Jakhar 
said people have committed suicides. Why farmers have 
committed suicides? I want to draw attention of 
Agriculture Minister and Finance Minister towards the fact 
that as to how farmers were wrongly entraped for suicides. 
Thousand and a half farmers have committed suicide. 
Unless policy is changed lakhs of farmers will be 
compelled to commit suicide. NABARD Is such an 
organisation which is in collusion with'multinationals and 
big traders. One example I would like to give you of 
Western India Match Company (WIMCO) which makes 
match boxes when they could not procure semal wood, 
they promoted cultivation of 'Poplar' tree NABARD was 
asked to extend loan and it was one sided agreement. 
Trees of 'Poplar' were not purchased. Today lakhs of 
farmers are roaming here and there with their RC. They 
are going to High Court but relief is not given to them. I 
would request that this matter should be investigated by 
C.B.I. Their agreement was in English and one sided. 
Lakhs of farmers are on verge of starvation. If such things 
go on, the farmers would automatically be compelled to 
commit suicide. People and farmers should be relieved 
of sinful deeds of previous Governments. 

SHRI MULAYAM SINGH YADAV (Sambhal) : 
Facilities given to the companies should be withdrawn. 

SHRI RAJVEER SINGH: I am also saying the same 
thing. The 'Poplar' plant whose original cost was Rs. 2 
was sold Rs. 80 per plant by the company. ConsequenUy, 
its crop was not procured. The crop was used as fuel 
and the company earned billions of rupees in liue of selling 
the plant for Rs. 80 each to the farmers and thereafter 
that company was closed. Vimco stopped the provision 
that was earlier prevalent. All the workers of the company 
were retrenched. Now no one is left to provide facilities 
to the farmers. This has been done by NABARD 
... (Interruptions) This is the result of the errors committed 
and the conspiracies hatched by the pravlous 
Governments. I would like that the Hon. Minister should 

pay special attention towards It. Han. Finance Mlniater 
Is apeclally requested to make some arrangements in 
this regard, otherwise the farmer will become extremely 
helpless . 

Mr. Speaker, Sir, Central Government ntI¥ \Jone a lot 
for providing IrlgaUon fac:lIlUas In the agrlcultural sector. 
Shrl Mulayam Singh jl who was the Chief Minister of Uttar 
Pradeeh h .. won elec:tion from Bedaun district. he also 
fought an election for M.L.A. from aahaswan and he Is 
well aqualnted with the conditions of the region from which 
I have been elected. There Is not an Inch of canal in 
whole of Badaun district the Government has Imposed a 
ban on sinking tubewells. Block has been marked grey 
and dark and no borlng can be done. The Govemment 
doe8 not provide loans for tUbewell-borlng and the ground 
water level has receded to two hundred to two hundred 
fifty feet. Last Ume also, I had drawn attention of the 
House towards the conditions prevailing there. As many 
Ministers are sitting here, I once again put fOlWllrd my 
demand to construct e major canal from Narora Dam to 
Farrukabad 10 that agriculture could gat a boost in the 
district of Badaun Including Aonla Tehsil. We live in the 
region between Ram Ganga and greater Ganga, this area 
bears the devastation of perrenial floods of both the rivers 
but It Is lackllng In Irrigation facilities. 

(English) 

MR. SPEAKER: Please wind up. The Minister has 
to give reply. 

[Translation] 

SHRI RJUVEER SINGH: I am a disciplinad Member 
had I been In the Ilk of Shrl Mulayam Singh or Lalu ji, 
then I would have kept on speaking ... (Interruptions) 

[English) 

MR SPEAKER: Do not provoke them. 

SHRI RAJVEER SINGH : But I am a disciplined 
member, and I work under the dlscipRne of the party as 
well as undar your discipline, hence I conclude by 
supporting the Demands for Grants. 

[English] 

MR. SPEAKER : Now the Minister will speak. 

... (Interruptions) 

MR SPEAKER: There is no time. At six o'clock. we 
have to guillotina the demands. 

[Translation] 

SHRI OM PRAKASH (Ghazlpur) : Mr. Speaker, Sir, 
this subject Is very senistive and Is linked to the lives of 



303 Demands for JUlY 14, 1998 Grants, 1998-99 (General) 304 

(Shri Ompraka.h) 

the people. People give extra Um. for thl. to .nable us 
to air our views .... (Interruptlons) The fanners conllltute 
about 76 per cent population of this country 
... (Interruptions) 

[English] 

MR. SPEAKER: Hon. M.mbers, pi .... und ...... nd 
that there is no time. How can I accommodate you. 

... (Interruptions) 

MR. SPEAKER: Now, the Minlster·wlll speak. 

{Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : Guillotine will take 
place at six o'clock whether you speak or not. 

[English] 

MR. SPEAKER: Please understand that there Is no 
time. 

... (Interruptions) 

(Translation] 

SHRI RAGHUVANSH PRASAD SINGH (Valshali) : 
The Government is the enemy of the farmera, let them 
prove through its actions and deeds, that this is not the 
case. This Government increased the price of fertilizers 
and after a lot of deliberations, agreed to reduce It by 
50 paise per kilogram ... (Interruptions) 

[English] 

MR. SPEAKER : Shri Raghuvansh Prasad Singh, 
please understand that there is no time. You are In the 
panel of Chairman. 

... (Interruptions) 

(Translation] 

PROF. PREM SINGH CHANDUMAJRA (Patiala) : It 
Is a matter of regret that today the whole day has been 
consumed by the contradiction on the Women 
Reservation Bill. ... (Interruptions) 

{English} 

MR. SPEAKER : Please take your seat. Please 
understand that there is no time. How can I accommodate 
you? At six o'clock. we have to guillotine the demands. 
You please understand that. 

... (Interruptions) 

MR. SPEAKER : Shri Raghuvansh Prasad, please 
lake your seat. 

... (Interruptions) 

MR. SPEAKER: Now, the Minister will speak. 

... (lnterruptlofl8) 

MR. SPEAKER : Hon. Members, please take your 
Hata, There Is no time . 

.,' (Interruptions) 

MR. SPEAKER: Shri Raghuvansh Prasad Singh, 
pleaH take your seat. 

... (Interruptlons) 

MR. SPEAKER: Now, the Minister will speak. 

SHRI SOMPAL : Mr. Speaker, Sir, I think that we have 
to make it clear to them that six o'clock is the last hour for 
this. At six o'clock, guillotine will be applied whether I 
speak or do not speak. 

(Translation] 

Mr. Speaker, Sir, It Is quite unfortunate that due to 
the eventl that have taken place In the House in last 
three to four days, a very important subject like agriculture. 
which Is regarded as the backbone of national economy 
and over which 'there was a general consensus in the 
House to discuss it In detail, was left without discussion. 
Only Hon'ble Shri Balram Jakhar could speak on it for a 
while and as was quite evident, both Shrl Jakhar and 
Shrl Rajveer Singh could not express themselves clearly 
owing to cacophoney going on in the House. Only few 
minutes are left now. I would like to say that there is an 
urgent need to revolutionise the whole concept and 
progremme related to agricultural policy, administration. 
priorities, schemes and their implementation. 

Mr. Speaker, Sir, as far as the Budget is concerned. 
since the discussion Is going on In regard to the Demands 
for Grants of the Budget, therefore, I would like to say 
that our Government has set a record by: making an 
increase of 58 per cent in the plan ouUay for agriculture 
sector. There was also an year, last to last, when during 
the Prime Mlnlstership of the son of a poor farmer, 12 per 
cant reduction was made In the plan outlay in comparison 
to the preceding year's outlay. We have made an increase 
of 58 per cent in plan outlay and 38 per cent increase in 
the total allocation on agriculture ... (Interruptions) 

SHRI MULAYAM SINGH YADAV : It is noting but 
statistical manipulation. 

SHRI SOMPAL : Budget is always based on statistics . 
not through rhetorics. It always Involves figures. I have 
to learn a new act of drafting Budget from Shri Mulayam 
Singh ji which Involves n"o statistics. A new idea has to 
be devised which requires no statistics In budget making . 
This is the problem with him. 
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Mr. Speaker, Sir, as far as Mr. Jakhar Is reference to 
agricultural credit Is concemed, it Is a universal fact that 
Indian agriculture has always suffered from capital 
starvation. 

{English] 

It is a clear cut case of capital starvation. 

{Translation] 

and the solution to this problem is that more capital should 
be invested In It ... (Interruptions) It Is not expected from 
such a senior Hon'ble Member that he will make a running 
commentary. Hon'ble Mulayam Singh Jlls doing the same: 
How will I be able to speak. I never Interrupt anyone 
while speaking. I have high regards for Shri Mulayam 
Singh ji. 

Mr. Speaker, Sir, I would like to say that an amount 
of Rs. 500 crores has been allocated to Increase the 
capital of National Agriculture Bank for Rural 
Development (NABARD), rural Infrastructure fund has 
been given a hike from Rs. 2500 crores to Rs. three 
thousand crores, an allocation of Rs. 1500 crores has 
been made for extending the benefits of additional 
irrigation and Rs. 265 crores have been allocated for the 
Regional Rural Development Bank. These steps show 
our total commitment and we are fully committed for 
aliocation of 60 per cent of amount for the rural 
development. 

So far as the agricultural policy Is concemed, Dr. 
Jakhar has raised very Important points. Dr. Jakhar has 
been a minister for quite a long time and whatever 
shortcomings he has pointed out In his speech, the 
responsibility for those lies on the shoulders of those 
Govemments which were at the helm of affairs In the last 
40 to 45 years and have brought agricuhure to such a 
pathetic state by creating a lot of distortions. He was 
throwing taunts at me by asking as to how much allotment 
I have made or I will make. I would like to say that If we 
talk in terms of plan outlay, after the second five year 
plan, there has been a continues decrease in the ratio of 
total resource allocation In real terms and capital formation 

has also been less which will become evident If you go 
through the statistics. 

{English] 

SHRI T.R. BAALU (Madras South) : Mr. Speaker, Sir, 
the hon. Minister should say something on the Crop 
Insurance Scheme. There Is only one minute left for the 
Guillotine to be applied. 

SHRI SOMPAL : Sir, I have already taken a decision 
to Introduce a Crop Insurance Scheme which will be 
applicable to the whole of India and all farmers 
Irrespective of the amount, lnupectlve of landholdings. 
This histonc decision has been taken for the first time 
and It Is being Implemented from this very year. 

With these words, I conclude my speech. 

MR. SPEAKER : I shall now put all the cut motions 
moved to the Demands for Grants relating to the Ministry 
of Agricuhure to the vote of the House together, unless 
SM Basu Deb Acharlll dnltea that any of his cut motions 
may be put separately. 

All the cut motions went put and negatived. 

MR. SPEAKER : I shall now put the Demands for 
Grants relating to the Ministry of Agricuhure to the vote 
of the House. 

The question is: 

"That the r8apectlve sums not exceeding the amounts 
on Revenue Account and Capital Account shown in 
the fourth column of the Order Paper be granted to 
the President out of the Consolidated Fund of India, 
to complete the sums necessary to defray the 
charges that will come in course of payment during 
the year ending the 31st day of March. 1999. in 
respect of the heads of demands entered in the 
second column thereof, against Demand Nos. 1 to 4 
relating to the Mlnlltry of Agriculture." 

The motion wa. adopted. 

Demands for Grants 1998-99 In ntepect of Mlnlatry of Agricultunt voted by Lok Sabha 

No. 
of 
Demand Name of Demsnd 

2 

Ministry of Agriculture 

1. Agriculture 
2. Other Services of DepU. of Agri. & Cooperation 
3. Department of Agricuhural Research and Education 

4. Department of Animal Husbandry and Dairying 

Amount of Demand for Grants 
on Account voted' by the House . 

on March 26,1998 

R ..... nue (Rs.) Capital (Rs.) 

3 4 

1201,26,00,000 8,38,00,000 
39,43,00,000 80,56,00,000 

297,06,00,000 
125,33,00,000 20,30,00,000 

Amount of Demand for Grents 
voted by the House 

Revenue (Rs.) Capital (RI.) 

5 6 

3209,72.00.000 13,49,00,000 
135,81.00,000 194,22,00,000 
709,13.00,000 

343.67.00.000 37.59.00.000 
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18.00 hra. 

GUILLOTINE 

MR. SPEAKER : I shall now put the outstanding 
Demands for Grants relating to the Minlstriesl 
Departments to vote. 

the Fourth column of the Order paper be granted to 
the President, out of the Consolidated Fund of India, 
to complete the sums necessary to defray the 
charges that will come in course of payment during 
the year ending the 31st day of March, 1999, in 
respect of the heads of demands entered in the 
second column thereof against : Demands Nos 5 to 
28,30, 31, 33 to 60,62 to 93,95,96,98 to 103. The question is : 

''That the respective sums not exceeding the amounts 
on Revenue Account and Capital Account shown In 

The motion was adopted. 

Demands for Grenta-Budget for 1998·99 in respect of the MinistrleslDapartmentsiSecratariat voted by Lok Sabha 

No. Amount of Demand for Grants Amount of Demand for Grants 
of on Account voted by the House Voted by the House 
Demand Name of Demand on March 26, 1998 

Revenue (Rs.) Capital (Rs.) Revenue (Rs.) Capital (Rs.) 

2 3 4 5 6 

Ministry of Chemicals and FettIIIzera 

5. Department of Chemicals and Petrochemicals 78,11,00,000 9,18,00,000 41,62,00,000 45,86,00,000 

6. Department of Fertilizers 3884,36,00,000 191,83,00,000 3878,40,00,000 402,79,00,000 

Ministry of Civil Avilltion and Tourism 

7. Department of Civil Aviation 60,97,00,000 15,22,00,000 122,74,00,000 188,95,00,000 

8. Department of Tourism 38,00,00,000 7,25,00,000 122,55,00,000 14,75,00,000 

Ministry of Food and Consumer Afflilra 

9. Department of Consumer Affairs 6,01,00,000 16,00,000 13,28,00,000 32,00,000 

10. Department of Food and Civil Suppllel 3635,39,00,000 6,67,00,000 5396,79,00,000 1333,00,000 

11. Department of Sugar and Edible Oils 268,02,00,000 65,21,00,000 497,59,00,000 11140,00,000 

Ministry of Coal 

12. Ministry of Coal 111,78,00,000 121,66,00,000 311,96,00,000 243,31,00,000 

Ministry of Commerce 

13. Department of Commerce 308,95,00,000 31,20,00,000 623,36,00,000 62,40,00,000 

14. Department of Supply 27,44,00,000 27,82,00,000 

Ministry of Communications 

15. Department of Posts 1869,99,00,000 25,66,00,000 1918,51,00,000 51,33,00,000 

16. Department of Telecommunication 5948,45,00,000 3695,66,00,000 12195,91,00,000 7391,33,00,000 

Ministry of De.nee 

17. Ministry of Defence 1014,47,00,000 9,87,00,000 1982,70,00,000 19,74,00,000 

18. Defence Pensions 2807,73,00,000 3115,46,00,000 
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2 3 4 5 6 

19. Defence Services-Army 7674,81,00,000 14181,99,00,000 ... 
20. Defence Services-Navy 1005,91,00,000 1959,82,00,000 

21. Defence Services-Air Force 2583,03,00,000 3341,82,00,000 

22. Defence Ordnance Factoriel 970,89,00,000 313,14,00,000 

23. Capital Outlay on Defence Servlcea ... 4259,88,00,000 ... 8093,04,00,000 

Mlnlatry of Environment and Fornla 

24. Ministry of Environment and Forests 257,25,00,000 2,48,00,000 549,04,00,000 10,82,00,000 

Mlnlmy of Extemal Arra .... 
25. Ministry of External Affairs 824,21,00,000 81,34,00,000 1287,47,00,000 147,87,00.000 

Mlnlatry of Finance 

26. Department of Economic Affairs 1478,09,00,000 34,87,00,000. 1467,50,00,000 109,75,00.000 

27. Currency, Coinage and Stamps 314,55,00,000 882,90,00,000 629,10,00,000 1320,81.00,000 

28. Payments to Financial Institutions 107,57,00,000 8273,78,00,000 193,24,00,000 612.07,00.000 

30. Transfers to State and Union Territory Govts. 4347,73,00,000 458,87,00,000 9185,25,00,000 349,33,00,000 

31. Loans to Government Servents, etc. 110,83,00,000 221,66,00,000 

33. Department of Expenditure 7,90,00,000 15,48,00,000 50,00,000 

34. Pensions 1071,36,00,000 355,79,00,000 

35. Audit 295,70,00,000 36,00,000 411,41,00,000 6,81,00.000 

36. Department of Revenue 143,33,00,000 1,24,00,000 110,77,00,000 2,47.00.000 

37. Direct Taxes 296,86,00,000 41,77,00,000 469,12.00,000 83,53,00,000 

38. Indirect Taxes 383,18,00,000 87,56,00,000 617,70,00,000 175,13,00,000 

Mlnlatry of Food Proceaalng InduatrIH 

39. Ministry of Food Procesaing Industries 13,24,00,000 3,27,00,000 25,78,00,000 6,53.00,000 

Ministry of H.alth and Family Welfa,. 

40. Department of Health 5&',39,00,000 146,69,00,000 1229,07,00,000 401,54,00,000 

41. Department of Indian Systems of medicine and 26,77,00,000 17,00,090 68,32,00,000 34,00,000 

Homoeopathy 

42. Department of Family Welfare 743,32,00,000 20,00,000 2183,99,00,000 

Ministry of Hom. Affa'ra 

43. Ministry of Home Affairs 142,80,00,000 8,20,00,000 285,60,00,000 16,40,00,000 

44. Cabinet 36,95,00,000 10,00,00,000 73,88,00,000 20,00,00,000 

45. Police 1848,93,00,000 148,62,00,000 3630,52,00,000 297,25,00,000 

46. Other Expenditure of the Min. of Home Affairs 157,81,00,000 75,64,00,000 488,83,00,000 219,76,00,000 

47. Transfers to Union Territory Governments 114,48,00,000 85,04,00,000 238,78,00,000 219,76,00,000 
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2 3 4 5 6 

Ministry of Human Resource Development 

48. Department of Education 2341,54,00,000 1,00,000 4705.25,00,000 2,00,000 

49. Department of Youth Affairs and Sports 60,35,00,000 62,00,000 150,58,00,000 3,23,00,000 

50. Department of Culture 117,29,00,000 183,91,00,000 

51. Department of Women and Child Development 348,30,00,000 925,93,00,000 

Ministry of Industry 

52. Ind. Dev. and Ind. Policy & Promotion 155,01,00,000 8,00,000 412,44,00,000 17,00,000 

53. Department of Public Enterprises 1,49,00,000 2,71,00,000 

54. Department of Heavy Industry 24,61,00,000 88,15,00,000 37,80,00,000 228,54,00,000 

55. Department of Small Scale Ind. & Agro and 244,23,00,000 96,98,00,000 484,71,00,000 191,83,00,000 
Rural Industries 

Ministry to Information and Broadcutlng 

56. Information, Films and Publicity 70,41,00,000 4,89,00,000 126,93,00,000 9,39,00,000 

57. Broadcasting Services 673,58,00,000 155,01,00,000 1227,10,00,000 306,59,00,000 

Ministry of Labour 

58. Ministry of Labour 273,83,00,000 54,00,000 555,41,00,000 109,00,000 

Ministry of Law and Justice 

59. Law and Justice 209,29,00,000 412,57,00,000 

60 Election Commission 2,50,00,000 5,00,00,000 

62. Department of Company Affairs 11,48,00,000 7,00,000 22,97,00,000 14,00,000 

Ministry of Mines 

63. Ministry of Mines 94,75,00,000 12,00,00,000 197,28,00,000 32,00,00,000 

Ministry of Non-Conventlonal EnerllY Sourc" 

64. Ministry of Non-Conventional Energy Sources 71,35,00,000 63,21,00,000 146,65,00,000 126,41,00.000 

Ministry of Parliamentary Affairs 

65. Ministry of Parliamentary Affairs 1,39,00,000 2,79,00,000 

Ministry of Personnel, Public Grlavance. 
and Pensions 

66. Ministry Of Personnel, Public Grievanoes and Pensions 60,38,00,000 1,20,00,000 102,49,00,000 2,40,00,00u 

Ministry of Petroleum and Natural Gaa 

67. Ministry of Petroleum and Natural Gas 2,00,00,000 3,44,00,000 

Ministry of Planning and Programme Implementation 

68. Planning 50,40,00,000 8,31,00,000 88,98,00,000 38,31,00,000 

69. Department of Statistics 47,52,00,000 1,28,00,000 83,80,00,000 2,56,00,000 

70. Department of Programme Implementation 284,23,00,000 528,17,00,000 
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2 3 4 5 6 
Ministry of Power 

71. Ministry of Power 323,03,00,000 1041,83,00,000 790,60,00,000 1648,41,00,000 

Ministry of Rural Anlas and Employment 

72. Department of Rural Development 964,08,00,000 1596,59,00,000 

73. Department of Rural Emp. & Poverty Alleviation 2841,69,00,000 4441,42,00,000 

74. Department of Wastelands Development 30,32,00,000 70,63,00,000 

Ministry of Science and Technology 

75. Department of Science and Technology 234,58,00,000 16,26,00,000 344,78,00,000 32,51,00,000 

76. Department of Scientific and Industrial Research 227,83,00,000 1,83,00,000 404,67,00,000 3,67,00,000 

77. Department of Bio-technology 39,24,00,000 2,00,000 77,26,00,000 3,00,000 

Ministry of Steel 

78. Ministry of Steel 13,45,00,000 7,69,00,000 23,75,00,000 15,37,00,000 

Ministry of Surface Transport 

79. Surface Transport 31,48,00,000 9,01,00,000 62,52,00,000 17,03,00.000 

80 Roads 337,11,00,000 731,17,00,000 657,73,00,000 1705,11,00.000 

81. Ports, Lighthouses and Shipping 108,19,00,000 109,09,00,000 217,13,00,000 218,17.00,000 

Mlntstry of Textll .. 

82. Ministry of Textiles 147,81,00,000 155,83,00,000 279,56,00,000 411,86.00,000 

Ministry of Urban Affairs and Employment 

83. Urban Development 155,43,00,000 135,09,00,000 285,35,00,000 315.18,00,000 

84. Urban Employment and Poverty Alleviation 74,14,00,000 13,33,00,000 148,07,00,000 101,67,00,000 

85. Public Works 255,75.00,000 73,34,00,000 362,50,00,000 151,51,00,000 

86. Stationery and Printing 63,10,00,000 2.00.00,000 110,76,00,000 4.00,00.000 

Ministry of Water Resources 

87. Ministry of Water Resources 163,14,00,000 12,18,00,000 384,14,00.000 24.36,00,000 

Ministry of Welfare 

88. Ministry of Welfare 368,36,00,000 95,14,00,000 835,87.00,000 230,27,00.000 

Dlpertment of Atomic Energy 

89. AtomiC Energy 354.83,00,000 252,54,00,000 733,99,00,000 505,07,00,000 

90. Nuclear Power Schemes 406,09,00,000 310,33.00,000 812,19.00.000 620,66,00.000 

Department of Electronics 

91. Department of Electronics 52,45.00.000 6.40.00,000 138.16,00,000 17,06.00,000 

Department of Ocean Development 

92. Department of Ocean Development 35,83,00,000 33,00,000 70,67,00,000 67,00,000 
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2 3 4 5 6 

Department of Space 

93. Department of Space 535,38,00,000 67,18,00,000 870,54,00,000 134.35,00,000 

The President, Parliament, Union Public Service 
Commission and the Secretariat of the Vlce-Presl.nt 

95. Rajya Sabha 

96. Lok Sabha 

98. Secretariat of the Vice-President 

Union Terrltorle. Without legislature 

12,89,00,000 

22,19,00,000 

23,00,000 

25.37.00,000 

44.39.00,000 

47.00,000 

99. Andaman & Nlcobar Islands 153,35,00,000 62,31,00,000 316,10,00,000 145,85,00,000 

100. Chandigarh 172,47,00,000 21,55,00,000 350,46,00,000 51,29,00,000 

101. Dadra & Nagar Haven 47,02,00,000 8,51,00,000 95,41,00,000 19,72,bo,000 

102. Daman & Diu 40,51,00,000 6,18,00,000 82,09,00,000 14,54,00,000 

103. Lakshadweep 44,28,00,000 6,84,00,000 91,58,00,000 16,05.00.000 

Totel Revenue/Capltel 60316,78,00,000 20388,43,00,000 3061.85,00,000 26452,73,00,000 

18.05 hra. 

APPROPRIATION (NO.3) Bill * 

{English] 

MR. SPEAKER : The House will now take up the 
Appropriation Bill. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Sir, I beg to move for leave to introduce a Bill to 
authorise payment and appropriation of certain sums from 
and out of the Consolidated Fund of India fDr the services 
of the financial year 1998-99. 

MR. SPEAKER : The question is : 

"That leave be granted to Introduce a Bill to authorise 
payment and appropriation of certain sums from and 
out of the Consolidated Fund of India for the services· 
of the financial year 1998-99." 

The motion was adopted. 

SHRI YASHWANT SINHA: I introduce the Bill .. ' 

MR. SPEAKER : The Minister may now move that 
the Bill be taken into consideration. 

• Published in the Gazette of india. Extraordinary, Part-II 
Section-2 dated 14.7.98. 

.. Introduced wlth the RecommendatIOn of the President. 

SHRI YASHWANT SINHA: Sir, I ~ to move. 

"That the Bill to authorise payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of India for the services of the financial year 
1998-99, be taken into consideration." 

MR. SPEAKER: Motion moved: 

"That the Bill to authorise payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of India for the services of the financial year 
1998-99, be taken into consideration." 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I heve 
given a notice before 10 o'clock to speak on this 
Appropriation Bill. I have also mentioned the points that 
I would like to highlight. 

Sir, modernisation of the Indian Iron and Steel 
Company Limited is pending for the last several years. 
This Company was taken over by the Government of India 
and then, subsequently, it was nationalised in 1977 .. Since 
then, not a single paise has been spent on the 
modernisation of the Indian Iron and Steel Company 
Limited. This is a premier steel plant of our country. There 
were several proposals In regard to modemlsation of the 
Indian Iron and Steel Company Limited. There is a 
proposal to utilise the liSCO Fund of Russia, and the 
Government of West Bengal has allo given a proposal. 
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F~r the first time, there is a Proposal to have a joint venture 
with the participation of Steel Authority of India Limited 
the Government of West Bengal, which has agreed t~ 
have its share, and the workers. 

Sir, the Indian Iron and Steel Company Limited has 
already been referred to the BIFR and it is pending with 
~he BIFR. There is need to increase the steel production 
In our country. The steel plant has its own iron ore mines 
its own coal mines and it has one of the best washeries: 
There are more than 2:;,000 workers including 3,000 
contract workers. There was an agreement between the 
Union and the Government of India as well as the Steel 
Authority of India to modernise this premier steel industry 
of our country. But not a single paise has been provided 
in the Budget. I would like to know from the Finance 
Minister as to what decision the Government is taking in 
regard to modernisation of the Indian Iron and Steel 
Company Limited. 

Now, i will come to the revival of one of the premier 
engineering industries of our country, that is, Mining and 
Allied Machinery Corporation of Durgapur. There are 
more than 4,000 workers, and this particular industry is 
engaged in the manufacture of underground mining as 
well as the coal washery machinery. Several proposals 
have come both from the trade unions as well as from 
the Management, but no concrete steps have yet been 
taken to revive this vital engineering industry. For the 
last four months, the workers, employees and staff of 
this unit are not getting their salary. 

The Hindustan Steel Construction Ltd. is also under 
the Ministry of Steel. It is surprising that the private 
contractors are getting the jobs. The private contractors 
are being awarded with contracts. But the unit of the 
Ministry of Steel is sinking. The crisis Is getting more 
and more serious. The employees are not getting their 
salaries for the last several months although this 
undertaking has been referred to BIFR. 

I would request the hon. Minister to take early steps 
in regard to revival of this units. 

The Hindustan Cables limited is the most important 
public sector undertaking. This industry Is now under 
the Ministry of Industry. There is a proposal to transfer 
Hindustan Cables Limited because this Industry is 
'3ngaged in the manufacture of optical fibre which Is 
"Squired for telecommunication. There Is a proposal to 
transfer this industry from the Ministry of Industry to the 
Ministry of Communication. Concrete steps should be 
taken in regard to revival of this industry. 

The other important point is the shifting of inter-bank 
dealings from Foreign Exchange Department of State 
Bank of India, Calcutta to Mumbai. The Prime Minister 

as well as the Minister of Finance are aware of this. The 
Chief Minister of West Bengal had meetings with the 
Prirne Minister and the Finance Minister. The reason 
menlloned by the State Bank management for shifting 
these Inter-bank dealings from Calcutta to Mumbai is that 
there are no Inter-bank dealings in Calcutta. But there is 
no problem of modernisation because the State Bank of 
India in Calcutta has been modernised by spending s 
few crores of rupees. 

Therefore, I demand that the inter-bank dealings 
should not be shifted from Calcutta to Mumbai. 

SHRI YASHWANT SINHA : Mr. Speaker, Sir, I am 
grateful to the hon. Member, Shri Basu Deb Acharia for 
drawing the attention of this House to these problems. 
They show indeed the kind of legacy that this Govemment 
has inherited. If I could only point out some facts, the 
MAMC was referred to the BIFR in 1992 and the then 
Government sat over the recommendation of the BIFR. 
Nothing was done. The Government, which the party of 
Shri Basu Deb Acharla was supporting or pulling down 
from outside, remained In power for two years. But they 
did precious little and, in the meanwhile, some people 
had taken this matter to court. 

That is where it is pending. 

As far as liSCO is concerned, it was referred to the 
BIFR In 1994 ... (Interruptlons) I will come to that a little 
later. It came out with a package. The then Government 
in November 1995 expressed its inability to grant 
budgetary support for the revival of liSCO and the matter 
has remained pending all these years ... (Interruptions) 

SHRI BASU DEB ACHARIA : What action will you 
take? ... (Interruptions) 

SHRI YASHWANT SINHA : Please have some 
Pallence. I have listened to you with such a great deal of 
patience ... (Interruptions) 

The same thing applies to HSCL which has also run 
into difficulties. I would now say what the policy of the 
Government is, which I had enunciated in the Budget 
Speech. The policy ofthls Government clearly is to revive 
all those PSUs which can be revived. We shall do all 
that lies within our power to see that we bring those units 
out of the red and get them into production again 
... (Interruptions) 

As far as salaries are concerned, we have paid salary 
up to the month of Mayas far as the MAMC is concerned. 
There is some backlog in the case of the HSCL. The 
Government is taking steps to see that the dues of the 
workers are cleared. But we have inherited an intractable 
problem of a large number of sick PSUs. That is why, 
this Government has also decided that wherever It is 
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impossible to revive those PSUs, there, we will come with 
a Voluntary Retirement Scheme which Is very attractive 
to the workers, which will enable them to survive 
... (Interruptions) 

SHRI MURLI DEORA (Mumbal South) : Why do you 
not privatlse what you cannot revive? ... (lnterruptlons) 

SHRI YASHWANT SINHA: That is the second part. 
But. Sir, I would like to assure the House that one policy 
which this Govemment will not follow is the policy of drift. 
We shall not allow cases to remain pending for years 
and years and shall not remain without taklng a decision. 
We shall take decision in each case. We shall analyse 
the status of the PSUs, unit by unit, and take appropriate 
decision in regard to each unit. 

As far as the State Bank of India matter is concemed, 
I would like to say that the State bank of India Is an 
autonomous organisation. It has to function along 
commercial lines. The Government has no desire to 
interfere with the commercial operations of any bank 
... (Interruptions) 

SHRI BASU DEB ACHARIA : The entire Eastern 
India will suffer if that is shifted from Calcutta to Mumbai 
... (Interruptions) 

SHRI YASHWANT SINHA: Shri Acharia, you are 
absolutely wrong. Only the Interbank clearing operation 
which Is a very very IImHed part of the Treasury Operation 
is proposed to be shifted to Mumbal. All the other 
operations of the Stete Bank of India will remain in 
Calcutta. That is the assurance that I have given. 

MR. SPEAKER: The question is : 

" That the Bill to authorise payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of India for the services of the financial year 
1998·99. be taken into consideration." 

The motion was adopted. 

MR. SPEAKER: The House will now take up clause 
by clau .. consideration. 

The question is : 

• That clauMs 2 to 4 stand part of the Bill.· 

The motion was adopted 

Clauses 2 to 4 were added to the Bill. 

MR. SPEAKER: The question Is : 

• That the Schedule stand part of the Bill" 

The motion wes adopted. 

The Schedule was added to the Bill. 

MR. SPEAKER: The question Is : 

That Clause 1, the Enacting Formula and the Long 
TItle stand part of the Bill. 

The motion was adopted. 

Clause 1, Enacting Formula and the Long TItle were 
added to the Bill. 

SHRI YASHWANT SINHA: I beg to move: 

"That the Bill be passed." 

MR. SPEAKER: The question Is : 

"That the Bill be passed." 

The motion was adopted. 

MR. SPEAKER : There is nothing more in the 
Agenda. The House stands adjoumed to meet tomorrow, 
the 15th July, 1998, at 11 a.m. 

18.20 h .... 

The Lok Sabha then adjoumed till Eleven of the Clock 
on Wednesday. July 15. 199B1Asadha 24, 1920 (Seka) 
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